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LOK SABHA

Wednesday, August 17, 1968/Sravana
26, 1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr, Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Mortality Statistics

+
*479. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the importance of
collecting figures about mortality and
its precise cause in each case;

(b) whether they have examined
the adequacy, or otherwise, of the
existing machinery for collecting these
figures; and

(c) whether Government propose to
introduce any scheme making the
collection of these statistics mandatory
ang also fixing responsibility for their
collection?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) and (b). Yes, Sir.

(c) The Registration of Births and
Deaths Bill, which includes a provi-
sion for this purpose, has already been
passed by the Rajya Sabha and is
expected to be taken up for considera-
tion by the Lok Sabha during the
current Session.

it v Fersgd © ST T & I
# o it S wfeee 43 3 AT S
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g fof seqa & w4 ar gEer
T T X IR fear mn arfs A ¥
i3 s ¥ fRmm a0 81 @
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ot grdl: dar &3 ool aemn
ag el Y w2z Y 2 AR
i #Y g2 UF F22 7 A= "o
S F AW AN T TG ¥ FET A€
F GurT wA 2, WA exfafudfe
FEr 2 ar wE g FET &0 owEw
SO TG # T AT T9T 8 |

st OHATE OTeE : TENE RN
ag, f&edt w7 &1 3o & 72 g
&rer |7 g9 & fF ISR § 99 @t A
ag FW FA § A fFar gasy @
FT FYT FF A TW FH ST T@¢T T
FET & |

Y grEl . HIOET dWT FaTE Agl
faerr &, &fam oo ST F @ 7
98T 21 g9 IEEI @K ¥ 99 &3
HTYHY FAAT 7 | 48 FENT qCHRIC FT
FH AE & 1

Mo T AAET fgan : Fav Hefr
ST gaard e 27§t & wlm A
gifsmsl & 37 @ s F wa aF
e o H1YT faee 919 famars 2
qg UF gy Ar q=re & 0§ owewy
fos ag a= feen g v ag 9w fowsr
A1 1 ATt & & ger Tar § W w6 A
et off F ggF I A far ) grifE
A # owa ¥ A gyl § it &
wwrae #, ¥few ww ¥ w7 @ =2 Ay
Frrfasml § 4z wiwe wWE #
qdt wEEW 9T IH A FE@Er: av
foed g & agen &, A w A
T ¥ HiwT G4 AR IET TqqH |

st g4t : TrEzT Arga Y fowma
2 fF oisT gw A Fa=na ¥ ot
fEadT a® IRy amar famn mm M
i a'-'rqﬁ;ama gt faer @y 21 W
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S TET X 98T AT § 77 T TFE

“whether Government's atten-
tion has been drawn to the im-
portance of collecting figures
about mortality....whether they
have examined the adeguacy, or
otherwise....and whether Gov-
ernment propose to introduce any
scheme making the collection of
these statistics mandatory”.

ITFY AT T Fara Y 7% 2 ez avr
o Ay & 5 S el w s
Tz qafw Y & s SEW gue &t
Few &1 i S miwe 7@ faw
@ # a7 g 21 o e
¢ zofay fawr 487 a%d | 79 o7 afz
AT wewg faet @ Wi ar @™
wafafadfedy ar Famam & ama w1 A
agt ¥ WTHT WiFE gW R ;AT #
T HHA qE WiHE AT OH A5 E |

WMo T wARGT AT . A wFT
T FF a1 £ 72 gy §, Ag A
F a1 2, Sfe Y A AHT AR
S

werw WE\&T | qg F19 & £ A
A WY g @ E

Wo T wAEY Wifgar: ag
Ffardy am g ey a7 g0 T ¥
ATAT 2T | APFA TR FT A
¥ = gf 9 Tewfaey § faw #
7wk w9 & Aiwe e Wi 2
qg ORI FY ATE ¥ 39 fRd o
1 az 2@ &t Awrofesm & A
&

weTy WEET : AZ TT AT AT
mifesa &
To M wAET wfgm: F=w@

TTHTT A qg A IAFY Gav & @
az AR AR #T aET F
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qerq AT AAAA FAT TA
T ST T (aaar §

o T ®ige ifgm: & weft
wRRa A W E fF oA
Fr aCF ¥ 3¢ @Y At § 9
AT TR § WFS BT AW gwes ey
o & w1 ey G &, ffeT gd @
qar & 39 g1

qEIA AITT: HA WERG  wg
@ fo ag 2z ¥ weer w1 a7
RAqTAT |

o TR AAFL WAigar : g
#ri 5@ T ¢ @z faelt § az
Az &1

HeTq wHAT W fawdAT # Aoz
& ar o 93y faedt ¥ gwam &1

At g14Y: geq fafasy oF G
Fea¥e garfoa saat & .. .

HEAA WD . IAHT HT AT qar
FIH |

ot vy fom? 2z Taw @
T HAT AT T 98T 41, Ig g
qaTaq 7 sy F fear
WeW WD WU Q9T |
Intruders from Pakistan

+
*481. Shri K. N. Tiwary:
Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to state: )

(a) whether Government’s attention
has been drawn to the news item
under the heading “Pak Intruders
Jailed"”, in the “Times of India” pub-
lished from Bombay dated the 23rd
May, 1966;

(b) if so, whether Government have
found out any secret papers ®rom
them;
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(c) the total number of intruders
from Pakistan who have come to India
so far since May, 1966; and

(d) the steps taken to oust them
from India?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla);: (a) Yes, Sir.

(b) Ng secret papers were found
with them.

(¢) According to the information
available, 861 Pakistani intruders
were detected to have entered the
border States during May ani June,
1966. .

(d) 137 were pushed back from the
border aread soon after their entry.
The rest have been or are being
prosecuted under the Foreigners Act
and will be sent back to Fakistan ¢r
the conclusion of 'egal pruceedings or
after they have completed their terms
of imprisonment ag the case may be.

st ®o ATe faamr: W1 T&FIT
%1 7 ArA & f5 wads w3 a1 9
gl & qanifmai & fasrgg &) afz &,
at 39 Tanifei § sraa § =171 3w
FTATE 71 o1 EY & fomd qg Twie
T g1 A |

st fn =or e @@ AW
wwifsai & art § i & 1 9g
IA A F AT § NI FW
g ot f& seogt s & I
FO, TF A T OF A AR F
fag oy &1 sfweded &1 oomT w9
2 ol A% 1T F I FTETE FY AT
# 39F I ¥ gEA ® &% I F@anm
a1 5T 21 afe @F gy A qow &
WE g8 A1 a7 § F@et qFal g |

ot qo Wro  frad oY 0 FA
& forg ar =167 =TAA & g W € w0
T ffweged a8 &7

e wgrEd : 4g W gfew 4 o
2 ‘v wd om afer’ et =g
¥ IR OF WA A ARG |
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st %o Aro faAt: Tr 7w W
g 5 91 7 3d aifsena ¥ a1 gad
wEl q WY § | T9 3w F glwi
T T W@ & AR gl gy w71
2 ot e fatdy warg
FAT AR § 7

ot faar =wo gew: W gz
£ € a8 OF g1 & 79 AT &1 wA
¥l ag Y awdT § {7 a8 g% gfam<
W &1 gh

it T fag ;. ww ifem siw
FHET F THRAT FT TF HAHTA A7
SIEET & HT H TS g IEd
arg f&@ {2ad 1 dfeqs § AR
IqF O A1 I AW qURS G &
39 ¥ & fq Sg.=9 & wiwer e &7

it faay weo g gEE a1t d
g M 6T & | WIUH TB WE W
F1 qg9 W1 IAF AT H AL AT ¢
TH T AT ®1E gFard 61 & |

weas A g g fF gaar
e 27

=t faar o g wYE qreE
TR

Shri S. N. Chaturvedi: May I know

what distinction the Government
makes between “intruders” and
“infiltrators"?

Shri Vidya Gha:an Shukla: As I
said, “infiltrators” come here for good;
they come here to stay. That is their
intention, while the “intruders” come
here just to raid acrosg the borders,
smuggle and do things like that, That
s how we differentiate between the
two.

Shrimati Renu Chakravartty: May [
know whether it is known to the Gov-
ernment that along the border in East
Pakistan there are many areas where
curfew has been clamped down now
for months past possibly in order to
prevent Pak intruders? I would like
to know whether it is the policy of
Government now to keep this incCefi-
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nite curfew berause it ig worxing
against our nationals who cannot go
out in the night along the riverine
borders of West Bengal which they
used for taking merchandise for
selling in the Bazars of the various
areas along the Pakistan border,

Shri Vidya Charan Shukla: Our
problems with East Pakistan are well
known, particularly to hon. Members
from West Bengal. There has been
large-scale infiltration across these
borders and this curfew wag imposed
mainly to check illegal infiltration. It
is quite likely that thig might cause
some inconvenience to ‘our citizens
also, but in the larger interests of the
country it has been found necessary
to keep it up.

Shrimati Savitri Nigam: In spite of
the fact that all these steps have
been taken, the intruders are still
active. I would like to know whether
Government has tried to find out as
to what are the loopholeg which are
encouraging the intruders to come and
what are the new steps to be taken
to put an end to this evil and constant
headache.

Shri Vidya Charan Shukla: Intru-
sions across the border are done for
various purposes, for example,
smuggling, looting and things like
that. To check this what we do is
to increase the number of border posts
and also intensify patrolling activities.

=t TwAms gew o W1 $TEE
qifFeam & W & 97 gk wiE-
F AT FHaTd wfag dEF A
e 3 7F 5 aer W aareg e
# oy ot 3ah wf@ w4 @
e sl 71 femra 740 oz
& gr® faars wréad #7 7%, W
ag @@ e ?

=it forert woor v : o T aE

a1 faeter wa & 1 g2 d A1 e

# farq zow ovr o gATI T WF E

T7 FTEY IO ATAT &1 WIE

Shri Jashvant Mehta: The- intruders
are working in collaboration with the
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infiltratorg and they are also organis-
ing on ibe borders. May I know
wnether Government hag been alert
to this and will be able tp tell us as
to which are the borders where they
are more active?

Shri Vidya Charan Shukla: They
are a.tive on all our borders between
India and Pakistan.

Shri Hem Barua: May I know if the
hon. Home Minisler is in a position
to tell us the extent to which the
Pakistan High Commission in Delhi
and gther Pakistani diplomatic mis-
sions jn our country are involved in
espionage work in our country today?

Shri Vidya Charan Shukla: This
does not really arise out of this ques-
tion.

Shrimati Renu Chakravartty: May
I ask just one question of the Home
Minister because he has never answer-
ed it?

Mr. Speaker: I have allowed her to
ask one.

Shri Hem Barua; May I make a
submission on a very important
matter?

Mr. Speaker: It might be a very
important matter........

Shri Hem Barua: The intruders are
in collugsion with the spies and recent-
ly in the arrest of the AICC employee
and some other Congressmen in Cal-
cutta it has beep alleged that the
Deputy Pak High Commission has
been financing these people.

et wratea & faedy s wat
+
*483. St gET FTEYTT:
Y TETTRT e
sty frg:
st w1t oy fagredt -

w1 qrTR HAT Ag TAX A FA
w4 f5:
(%) ¥ gewrT & Al
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A 399 qrag &1iem) # fget & s
& a1t ga a5 feat wifa g€ ¢,

(&) =ar 73 8% ¢ {5 oIt
fet gemewiT afufa & sawwfa &
fer @ go frigt #1 & saifa
Tt FT 91 §; AR

(7) Fa1 7 Wi FR AT FEA
W forgi fgrd)l e qra 7 o T-
Wy & @17 § g1 1 wuar Af
Frrmfefi g R E?

TG AATE A IorAr (S
farw oo o) (F) @@ & awr-gew
9T OF faaw @ faat aa1 § [qrvewa
# @ a1 (fwd wem gwo #o-
6798/66]

(@) e ammewre afafs £ ¥
1T & FEfegl § = & sud-
o sfasifas w@vr & fa anfm sw
afafs gl 97 1966 & wT aF 35
fawifodt &1 7€ 1 7% & ot aF 26
fawfart &t Foifaa s & [y
waws FraaE #1 T §1 T erah-
g %1 fafwes fogfodl & § ow &
g 7 faurOEE §1 T 2 eHIfCET &1
T FIAT GWG LN &7 HT |

() oft =@ g sfweror s
=W aw sERifEl F oF FT9 98
W #1 fel 7 foat gw< e & w1w
¥ g 71 AT faear &4

St OH ST SHTW . AT AAT
WEIRA T WO IO A g awrar fw
35 fawrfall 1 o€ off, 37 % & 39
At 7 AR 39 fasrudig &1 =
# g o f& @ fawmfy
A ¥ W owawd @ £ & s
argen § I o fawfont #1 7 a1 &1
sq@ w3 wl ¢! fawlon ¥
®Y & T v o 5 ey arar adt
o1 &1 ?
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ft farery srcor e - v St farr-
et w1 wrar a@f v & § fawf
AT FLATT FY (2731 Ffa o 8, §faama
F q3ar fg=dr A1f9 1 9 FRE I A
W g wuF wgew A 4f ) gl
IAFT TEF WIAT TAT |

STPTR TREGTA . [T A TY
2 ¥ 7o F1aTedl & o2 718 A
a1 F1% W7 e = # 9= vt g @1
F& AHAU G100 AZ Fagl qrar g, wfy-
FTfedi g ag w57 wven & fw g9 a1g
[T EH HAAT FT e FmE ey ?
& Sttt qvga § % 3@ 9F7T Y fobmdy
frs1as warea F1 4T MT GHL A
fast § otgl TaT wET T g AHEL
gra-f AddT &7 A wmEe N ? &
ag WY .St |[Ed g 5 9 faars
TTHTT FT F1E FTLAE F &1 @I
2? gz war faog quTa g1 g@ fag
FEITA AT ¥ Fea B &7

Mfsrwornew: gz T1d 3F
g fr e e M forg fedr 8w &
T Wi & 9w o e § o9 @
AT & g7 Al ATH § a1 I9H1 984 H
Er aweAs gt &1 feT G ok
fosrad aFL ¥ g A mi & 5
5l gwer ¥ foedll 77 ®Y 704 X
=17 F¢ faqt ) safag s =g et
¥ fomr gom g R S waEw £ L

TR WA : AT F FieewA 9
R E @ ag Q7

stfamarge: o & w7
wq § fr gievom Y gl g2 qaew
¥ Syew § Wi wEF ¥ o 71 Wy
at fazdt felt % sy ¢ A wEaT T
o g7 & T § #R et fom-
qrE= | Y ST )
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st Wy fag fagredt . e
i 98 fAae fFar qr e 9= feg &
gz fazasiwer g fF wr & wgen
F1ag w1 & f& wmoE Hdawm g
A gu fawT #1 @ gavey F w23
Taq, IveT fFa1 &1 wry?

sit faary e e WY A, QY
I "R

s Ho WTo fgddly : w1 =w
HET 9T« 9T W@ @I § SEH q@ran
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ST §EgT & 9% FAw 54 faww § safw
T8 #Aarew &7 g g @ & fged
st ¥ @1 fe= § 99 W gAET
IR Faw fg=r & & fegr o ?
# sraat areat g fF @ oefy swfa &1
FTRor FJqr g ?

T HaTg {45 99 ¥ I F
st & foo ot 7€ Jfer 45 a9
& 919 & ad s9afel & fag ey
&t foer &4 &1 #1999 agq qug 3,
qgd RE § TE g1 IFT g1 F qreA
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q19 g1 |19 g8 H1 & ArAw [qwgar g
f& 71 w100 & i fe=ht ot & wad
F o< fg= 7 3 faq o% €7

stfa st ge: & o iw #-
= f& aar = 9 F faaor @
mI s A AT e A W R
1964 % g wfqwa s4 1 #fF7 1965
Hag wfawa @@ T 78 & mTI
faazor % oz formm g7 %1 T@® wan
wral @ f sfa & & 8

Y Ho Ao fFidt: &4 7«
ger a1 fF 45 a7@ ¥ 919 9 AR
g 37 ¥ ¥ e afvwe #1 fz=<) faad
9T qET ¢ q¢ TE q@rar T g Ay AT
T FT FEU NI 97| TET 3§
Hat wERm A @ )
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weaq REET & A9 fAard &
AT OF &7 wqTq 71 Srargar & w
AT FATHAT |

it o Ao EHY: @ @mi F
aaEi & g adt fawy &1 wnfEar
HqgT & ge¢ WG wAIAT F waTa o=
aTF 1 W TE wATA quY & a1 Ar
gae "1 frerd &1 e SuwdAr saTe
X A wEwd § A 1 wd wgey 43
gU E AR ag waTq T A% &1 7 AR
Tasa galag 2 AFT €1

eqR WA - TR gFA A
St ag Fga§ fw 7 «ifgar aga
arg &t AT JAT . .

ot o sgo g g Afy-
Fifai & far 5=t wfimor &7 o
AT § 1 9 TFAT F TR g CF
geae &t f=t # foar & o
@ & W SEr Aemr F AaEr
o F19 A9 @I &1 [|F g A
afz wr TeEd w& § A1 AT F
AR FT0 ALY g1 & &Y FracaTga
T[T AT IgH A7 AW FF G
srawTr & AT

st 7o o fgidY : Aw AW W@
qr f ey wfama 7 et & &t &
gawl sav 4@t faar @1 g1 45 9@
F = ¥ fead sawrfai 3 e da
Wy?

i faar wer e ag At &
gFATE |

_®{THo To fyidy: gufmy a1
2 fw g wat s ¥ 1 ag 93 gu €

& gOR AT SYAW: qEET TE
¥ qe JAT

ot o ®ro fgddy: ot ¥ i
98 ? Zw AF AT & a3 &
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WY STETIATC TTEAY | WA HEl-
T, I9 F AW () F IAH AT
IIET ST F Faran g fr fedr-srforegor
AIAAT F HvTd O FHATIET A fgedr
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Fr "ot foadr &, s fedy famma
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TOgT HIX g9y =y fFar aar §, Fw 39
S & fgt &1 & fon o1 @R
afs 7Y, at /i @A T W AW
39 9T =gy fear mar g

st faar woor e afcfedfadi
& wroig fame wfgeifai & &=
fear o1 awar &, ag fer s @
g IB wfemm TEr E—fms
H3E Wiy Wd & —, foe wrem
T4 F19 § 9137 e s g €1
T §r ag wfeard gr v, it ¥ g
framT F7 g1 & &, W% g7 wfawT-
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g waww fear smiem fea s
Ft fget fomrd wd & v gw o fammr
&5 guT @, wife, afe wwd @t # @n+-
I a2w w9 9 W, a1 § o
TR

st SETIEATT WIEAT . HEAE "gl-
@, 30 9 faega o g AR AW F
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& s foad o fasdy 1@ & W @
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worw wfvem : fafee e
Fga & fF og T W a9 IR
qre & ¥
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oY qo ®To fridy: wemer watey,
€9 W FT AT TF WEHAT g Y g
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ot faar aor e wEa W@
WA e T s awm L.
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!

= fagr T e W oA
TF T AR G &, A gArew
F QI g8 STAEQ &

st fra Jromw: =@ @K 9,
AW A AT IW F HEA AqTHT A
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g1 s wfeera fes w€
AT AR §, CHIT IAR qATH
#41 A8T BT AT & ¢ LRI IAL AW
¥, ot fF us fgi-wt wrea &, faeay
¥ | IAFT TEAWA 4T Aoy § 7

it faert =rew qa ;. OHT F1E AT
g 5w sfgwd e &
qrEar e # 1 AT F OAAE
T AtawTr fe=y dmw s @ £
A mfaerdr fer @ @ =@,
39 9T fram & qTETT FTE A wme
T ATHAT |

=t TR . AEHT FT aH
¥ are-atT 1 W w0 ¢ feoaw faey
F fao e o FT @ Y fE ot
fgt & TwmT TR U W IS
wafa gY & T & 1 & 7 A Srgar
gf*mfﬁ?ﬁwﬁmﬁmm
zg § fe wadr o3-fead & aww &t
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Ft ¥ Y afeai o 43 gu § T TR

wa § 5 o gt o owr o, @
ITH 290 B ® WIT W I
T 7 e

ot faor wowr we oSt
g 419 31F AEt &

TEIR ALITT < 5T TR AGTT qT0EY

N§l TRROAR:  gEw gy,
AT v FT IO A waT

werw wfey ;- fafaex &g 3
ware 2 fear & o ot ama €V 2

St TRTEaAR: § oqer & fF
=T & sofa 7 0¥ 7 a7 FOU 1

WeqW WY W9 AIAE d%-
= q3 4 |

s oRTawr: & §s A g,

fe wTo A1 ST @

weaw wgiew : Prfeex qrem &
sara ¥ fear &0

s TsACRR : AdY fram
“qg ATd T E, wT ag SATa g 7

wTaW wgEg A qeET |

=t O WP T ¢ FIET FH-
Tif@l & gro fedrwam & 5o &
qg ST ATgen g fE #-a ¥ QR
g &, faasr & ¥ qa@-sragre fs
Hgmr g1

=\ faar wrow e - waTETE feY
WET-ATET Wl ¥, Rd §Ep ga3W,
Taeaw, fagre Wi gaT w2w

=Y TRATE TEw . FT WAl qE-
T 1 TH qa #1 ArAwrO § i g
wiwi # wfgsrd-ad, o gEwaar
wifo Qo THo wiusTd, Wadl ¥ &
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|/ FH-FTH A0 ¢, Tai aF (6
qRIAAT ® Ao or mEEr ¥ o&r
9T §; afg @i, A7 #4798 sAE e
wmr #1 wafa ¥ agw A9 awAs §
WX ag 3] AT AT FEATET 24T ?

=t fagr w7or W fer wwre-
w17 gfafa 1 o Fvafsfa za =™
F I@Er g AR 39 gy ® fafe
SR FT T AT wAT ¥ sawr
difeg # guwt gz g= faeit & fs
fei F solTe W s A A /e
wawi # FIEr IAfa @

= THETE ARE . WMAY FRRE,
g fet %1 7 g1 W R, | U
i 71 7¢1 9T fas § o W d, 2w/
wafa g1 ¥4 &, mErEE W @I O§,
gargan safog g1 wr & @ oAt
O ogwW @t o4 1 ¥3oaw
wvT 7% & fF o wdr wERT w1 @Y
s g e (e wdwr # stos #
TIHTH IadT ¢, FardAdl &1 AW
TE AT 7 &1 AET

st frn e gew : § 7 qam §fF
w1 o qT 6% TH AT T A_A A
AT &, 9T I w34y ¥ fgeay 4% sqwfy
g g g g 4G F F
qama g

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that the Ministers whose mother-
tongue is Hindi are often found gpeak-
ing in indifferent English at receptions
given to non-English speaking foreign
dignitaries and whether Government
are also aware of the fact that the
Ministers whose mether-tongue is
Hindi prefer to send their children for
education to English-medium schools
and not to Hindi-medium schools?

Shri Vidya Charan Shukla: This
concerns individual Ministers. What
can I say about it? (Interruptions).
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Some Hon. Members: We could not
hear the answer,

Shri Vidya Charan Shukla: I gaid
that this concerneq the individual
Ministers and individual Members in-
cluding Members of the Opposition.
What can Government say gbout
these things? How cap Government
say whether they send their children
to schools with Hindi-medium or
English-medium? -

Shri Hem Barua: I only wanted to
know whether Government were
aware of this. I would like tp know
whether Government are aware of the
fact that Ministers whose mother-
tongue is Hindi are found to speak in
indifferent English at receptions given
to non-English speaking foreign digni-
taries. I was personally present at
one of those functions.

Mr. Speaker: Does the hon. Member
expect the Home Minister to give an
assessment about whether they speak
in indifferent English or not?

Shri Hem Baruma: Please take out

the word ‘indifferent’. Let the word
be English only.
Mr. Speaker: The hon. Member

wants to know whether the Minister
is aware of this fact.

Shri Vidya Charan Shukla: This
may be happening but we have mnot
made any enquiries about it.

feaht faaigt
+
*484. St gER TT ST :
Sl TRAETAAA

it T fe -
T EETE FAT qE FATH AT
Wﬁﬁﬁ?: -
(%) er 7g w9 §-f& fasr
faifgdt & oF @ & afd “wramw
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fezga” & wrares F AT TR A
awEr 41 #;

(=) #ar a7 ft #v & f5 o=g
T qg o gnFr & § T afy o=@
T AT AWIATT BT AT F FAST
far #1z &,

(n) TT ag Wt g g fF o=@ &
o # gg ara fear g “fast, amm,
T 7 wifewma e @Y 9

(9) Gar wfefafedi & ow7 &
fertr ot farfiedt & Forsg 7 Frdandy
#roafd?

TEEE WA ¥ Jee (o
fonn T ) (%) “wmam™
fesgm” & wrarew #1 wfewm @7 &
foram war gF qa svew gor av forad
IH AT § AT FT gAY A7

(@) & & %51 v 97 fF gres
&1 79w fax & g7 g a8

() o &

(9) 9= & J@F &1 @1 TAO7 FI
gfee & " 1 S oATd FT A
W

=t PR 7T $gIW : F qg 1A
g g Ffomemomgmss @
F1 faar AT 9T, |1 G A I 9T
9 @ F1 9%ed & faw gfew #Y
ey &1 41; gfz 4gl, §Y 3| @
¥ gaet faeed §19 &7 F7a1 SFIOTE |

st faen =<or e - TEE ST
faera agf gon & 1 A% & wTwC
% grq ¥ ag 9« Wan, ™ A § F=-
qEqTE &1 FEETEr F1 9§ 1 W1
FHATEl wiavs qowy 0 §, T@ I
o TR
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S e T eI . ITHAL
werRE X aarar § fv FrdamEr a4 o
H | & ag s wwgar g owvag
safaaat #1 qwea # faqar aog s
TR g8 FAarg 31 g0 0 & fag
TR A fFam awm Fm e @,
arfE 3 o wfasy # fardt A1 qa@#Te
F 9Tq GHT EEE T FC g

off faan o e - ag wEAT A
wftgw & 5 feaen g9 @am, &fea
R FEAET agd A F Arg A AT
@R

=Y OATOAT | ATATH TAW OF
BT AT €4 § W agr A faAy A
W ¢ T ga A W Fowd §
St & gaTe 3w ¥ AT | WA TAAT
ff ot ofm & 5 & gt wiw
sfar #1 gwFTE, Fo FC J A IS
qR, B F T I | F g S
argat g % sfa< ag a<Fre #11 w1t
T & | 4 | Tl 3B AT A0 g
fRT 9T STRTC IR TaT A& 9T g,
THET T w7

st e o g ;- fadw A
o Er s anfeat #1 w6t a3 § @
wt § W S A agw @ @Y, I

" HTT 9w FT Tar fzar A

st ThmTeeR o & ag d@
e frsoEAadiqaar g | &
g s g § % @ ®\ o
wfsaraai § fo awere gae o =0
9T & |

it forar oo o wrE wfaATg
TR

Weaw HFVEH | WA FT T AL H
Mu-HE F1 agw g& 91, o g o
Tl 1 IS T 47 |



Oral Answers SRAVANA 26,

4983

ot TRTEQAT ¢ w9 W 3@ 6T
BH1 &1, WIS Wl Mg g NV &
gL g )

ASTH REIEW | 7T 89 T84T |

Shri Hem Barna: The editor of the
Assam Tribune, Gauhati, got two
letters, threatening letters, from the
Mizo hostiles and both the letters en-
ded with the same slogan, the slopan
being ‘Long live Mizos, Nagas, China
and Pakistan,’ In this connection,
may I know from the hon. Home
Minister whether he has succeeded in
establishing the fact that the Naga
hostiles have colluded with the Mizo
hostiles and whether he has also suc-
ceded in establishing the fact of
Chinese and Pakistani involvement in
the Mizo rebellion?

Shri Vidya Charan Shukla : This
question was asked during the half
an hour discussion yesterday by the
hon. Member himself and the answer
wag given, that we have had evidence
to show that there has been some col-
lusion, between the Nagas and the
Mizos. We are trying our best ‘o see
that thig does not proceed and we
protect the interests of the country in
the best possible manner,

Shri Hem Barma: Yesterday it was
not replied to and even today it has
not been replied to. I am interested to
know how far Government have suc-
ceeded in establishing the fact that
both China and Pakistan are involved
in the Mizo rebellion?

Shri Vidya Charan Shukla: As far
as we know, the hand of Pakistan is
clearly visible in these rebellious acti-
vities. As regards China. we have
haq some unconfirmed reports: these
have vet to be confirmed.

Shri D. C. Sharma: From the rep-
lies given by the hon Minister to the
original question as well ag to supp-
lementaries. T find that thev are trea-
ting this question of the letter to the
editor of the Assam Tribune as a rou-
tine matter. And from the replies we
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got the other day also, it seemg that
even serious caseg are treated as rou-
tine matters by the Ministry. May
I know what special efforts the Home
Ministry or the Assam Government
have made to see that the culprit is
brought to book within the shortesl
possible time and not that it should be
treated as a thing which goes on from
day to day and year to year like an
epic in any language?

Shri Vidya Charan Shukla: I am
sorry if thig impression hag been crea-
ted in the hon, Member's mind that
we are treating this matter as a rou-
tine matter. We treat all these mat-
ters as very special. I may assure
the House that we are doing our best
and are taking special measures to
see that such things do not occur, and
whenever they occur, we take special
measures, to catch the culprits.

Shrimati Ramdulari Sinha: Has any
protection been given to the editor of
the Assam Tribune on behalf of Gov-
ernment, and if go, the details thereof?

Shri Vidya Charan Shukla: Neces-
sary protection has been given.

Shri Priya Gupta: When ‘he Gov-
ernment know tha the Assam Tribune
editor hag been threatened like this
and when they also know that there is
collusion between the Chinese and
Pakistanis and *he Mizos and Nagas—
though regarding the Collusion with
China. the report ig yet unconfirmed
—have thev got proper machinerv to
trace and find out these things which
are matters of national importance?

The Minister of Home Affairs
(Shri Nanda): Yes, we have estab-
lished machinery which hag heen
strengthened over the recent years.
specially so during recent months, and
we are securing the information that
is necessary for our purpose.

Shri Priya Gupta: He says. that ir
recent months. the machinery has
been strenghthened. Stil! the infor-
mation could not be obtained. In
this perspective, does it nnt show thal
the machinery is inadequate and re-
quires to be “further strengthened?
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Mr. Speaker: 1 have already al-
lowed him one question.

wt SeTAIT ITest o i, e
#et wgy A et wer fw fow srfem
7 wra frmgm & wvaeE wY 9g gua
w0 qa fe@t R, Fa@ wmew feega
& @URE F1 EY AF gAIY §_A F
AT AT AT 89 TR F1 AT sHT
THFT & 97 w14 &, Wrg ¥ F@rar
f& @ am@ #1 JTAwWL o o WY
fo safm g N ggaF & @
fom @ &, &Y s Sy et ¥
@ g 1 faeet ® aut ¥ ofesm &
few SITaET FT FTH FIX GT To Ao
fTo e F TwT F mraet F Y
9FE HET 7

= famy xor qaw c gW AR Fr
ST USET FIT FT ET § IO g q=O!
TR yFw fTm A sy v ¥
TR 99 @ 8 | AW & -
o FEEE T W §ET &1
EOET ATAKTL &
Plasiic Explosive Bomb

+

*485. Dr. Ram Manohar Lehia:
Shri Maurya:
Shri Kishen Pattnayak:
Shri Hokam Chand
. Kachhavaiya:
Shri Rameshwaranand;
Shri Raghunath Singh:
Shri Sigheshwar Prasad:
Shri C. K. Bhatiacharyya:

will the Minister of Home Aﬂnirs
be pleased to state:

(a) whether it is a fact that a plas-
tic explosive bomb was found in a
steel trunk which was seized by the
police at Dimapur Railway station on
the 29 April, 1066;

(b) if so, whether ény inquiry has
beeq, made as to the country in
which Fhis* WH hranufibtfired ¥nd

Y the attion talfeg 1A the Dnattery
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The Deputy Minister in the Minis-
of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Yes, Sir. The investigations
are in progress.

(¢) Adequate measures to detect
and prevent such illegal traffic in
arms and explosives have been tak-
en.

Yo T FAET Aifgar : ww T
gy T A1 gETL A% A @ew af
T & | o FT FaTT I3 AT Tfgw
7, FRet 2o F71 Ay AT Afgmw AT

Mr, Speaker: The couniry where

they were manufatured, can the
Government point out?
Shri Vidya Charan Shukla: This

has been said earlier in the House
that we suspect that they were
manufactured in Pakistan,

WNo TR KA Stfgan D W TE
g & soar fawnr qar 247 & fF
aq—'cg_%armqﬁ%ma'iim
ST HO9F AR &1 qFa | g4 ¥
oA ? Gt g7 g ger #
T wEN R owiw ¥ fae @ Fa
R FT THAT FTAT §, AT FHT w7
HREF AR A AT . ...

ET AT : WA AT FA TATA |

Mo T WAL Mifgm iy
oA WEed, |WF AW @ g fE
TAQCE WAL A FB & 740 AT |
T M T 08 A5 & FF W wEE
IHq gF qrieeTd 77 S 2 AW F
F ww frar 3 1 T =P A oY,
mwﬁﬂﬁdgtzﬁrraﬁ”rﬂﬂm
Fa::ﬁqm%:r%m-mfr-rgﬂf
wre for & At 3w mew ¥ iR
W TR AR et T
e En v EET

= e
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ot frgraer e dWoEW A
Fg1 & g A 47 WA 93OA F A7
Qg v aTHA WAt e gg o wamete
g 4T 4T, g8 qiEeTT W&
gAT AT |

werw wEEY : A T AR i
udr oF TomT 4 q@ee | ug
WY #T FET & AR 7

=t frgmat v - A gT, TR
AL

oy AgREE AT AT AT wEE
w0 o E

o T wAgT Nfgwr - A T
Famar fx IR F FEE F7 7

WeqR Wy FTIATEr T FY 7

s fagmaor e ¢ g AR A
FUAE Gg AT 2 fF mam & W
CFAAISST § 9§ 199 =T AT T
TR & 7 WA 9F | TFA F¥ ForqAr
FAAET AT AFT A FTRE

% WAAG A3 : 59 27 & are
FEqm st @ g’

it faermacor 9 : 3@ 2T F ATy
¥, qmT A AW oSG E L ... .
(woawm) ST @, WEET AR W
FEEI

Wo TR wAIET wifgay : oz & g
Frawarg e fadmoa s L . .

=t faera g 7z ® ad
F W1 5 35 art ¥ fad oq ¥
AT g ar ALY | TR et & a7 favie o
W W g, 4 ¥ wwr & 0 ¥ ag
Tt Fr 5 ™ gy ® faw @
Wmr g

o WX RAT ‘WhgAr gt
qERT, TH wEEE § WY W RO
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fa<rer 7@t 97 g ifadr | 3T fade
ST @Y 4T A AT FY | 4E FE =T
FY qIg g ¥ AT 77 @ § fF IAFT A
grm & A @ g g, At g FTAE
ZT | TF "y garw qer ar iy
qiffera & IAw1 oafees a9 foay
# aw g aE F oww & Ao
T ¥ Fgr FTOAED K7

e WY g FaAT g
FaeET & e o gat § fadw @
W AT & AT W OH A w7 Ao
f W T @ oA 7 AT ar A8
FEATET a@eTEr AEy |

o TR RAFT wifgan o T
ware faerarsdr fF Som ar 7= ?

weaw AERG  FE FETE MG
TIAT TFT § gL AT AN P

wft farerrerow v - wenw Wi,
FIT HTT A w7 fawgd 327 97 § F
oy gl & &4 41 fq 0w 0@ A
Fe g1 9 T oA F faly o
AT AT A1 AL a8 # A F7 qAGAT |
(s )

e REIEW - WIST AET | WS
g T FaAT (% OF qrast & 7l o=
Wy W ¥, g A OF a9 0 qATH
gz & f& @ A ¥ |y FaEr
g7

ot fagmacr g ;- TEE @e H
wH B § ALY wrew 5 5@ WA 7
s T & oar A

o TW "ANEX Afgar - & oF
syaEyT ¥ YVH 9T FEAT AgaT § F

7z qaT WA F7 wwaiA 7+ © &, fawg -
® F qGT FT A FTRE

- W TR - § WY T AR
W e, S | AR 5RE g T
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T T ww (wrrar)
a1 F 9 W FRaEr 73 & fag
F8%F & 1 ag adre soomre #Aifad

T F6W T ©GATT : FA G
ag Ty AT & fF 19 WA, 1966 FT
73 I 9FIT TH0 9, F qg SAwAAT
arzar § v a3 aw a2 e
F EIT AT G, FAT I AAT 9L L
a1 foar gam 41, 37, 99 F30 7 w2
SR AT AT, F4T T GF AT FI AL
Farw Fr 2 ? a#fz i, & 73 A a9
it waT qr a3 e efaErow A,
T IAFT 1 AT F7TMT A F7aE 27

ot Faararo e - A gt T
FF FLETE TE F | FF LAET AT AT,
fFg 39 T37 Tar-oT, AR ATF IA
T g 1 39 337 g7 FRAY 71 amw A
frar gom ar

At FER T wINT © 72 I]7 fFFT
gifasres ar 7

oft fagrawor e . 3AE LaT
I E R
sl gFR W SGET - 19 TAT

197 97AT , AT AEHBIA 7T AT @
2, FAT 34F ATC H 9l 4F ®E AAH
SN O

seqet wgtam ¢ Far fe Afawa
g7 ot fedt ERAAI A= F 7T
Fr 2 FF 2z fRFar g ar ?

it fagmaon e ¢ A7 OF A
A0 T cATfeZT a9 4T, FTERN FACATH
oFTANTE A9 4T |

W ORWOAR . HETH HRIEA,
FATET FEIFMT qIfFeTIa F1 2T @7
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frdw-ae St @ W Sak @ F
qifeear aw AT 2 | gg HEe|T
aw ¥ e el as TN —Fs gw et
77 faQrg-9a I @€ 9 97 4w A=y
%7

=it fargreron 9 weAw e,
R 75 419 9T £ % 79 "rawaswar
93dT &, T A% § aiffmm ¥
fa<rg # =31 FAATEr A T £ |

ot TTETER 0 @l A 6T
Fzt #15 aw W1 7 (smaww)  wmw
w1 A AT F YA Jogar =whzy A,
gz fadt Frrw Wk AT AT wAAT
g1, 1 FHAL FT AIAT 47 fF ware
FE TF TH AATT Z AT BOT 41 77 wfqy,
TTT AL ZAAT AL AT 7L FTATE
g |

Shri Hem Barua: After the dis-
closure was made in ths House about
the jeep incident of Tth March in
Jorhat and the involvement .of the
Naga hostiles in planting of explo-
sives in the train at Diphu, Lumding
and all those places, the Union Gov-
ernment came forward and took secu-
rity measures to protect this railroad,
and since then there has been no in-
cident so far. In that connection, may
1 know from the Central Government
whether the Union Government have
enquired from the Assam Govern-
ment, particularly the Chief Minister
of Assam, why it is that he did not
take the Central Government into
confidence when incriminating docu-
ments came into his hands about the
Naga complicity or the involvement of
Naga hostiles in planting all these ex-
plosives to destroy our commpnication
line in that part of the country?

Shri Vidya Charan Shukla: I would
require notice for this question
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. Money spent by Ministers on Official
Tours

*486. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount of money spent by
Ministers on official tours to Bombay
at the time of the last All-India Con-
gress Committee meeting at Bombay;
and

{b) the reasons for debiting such
expenditure to Government?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
‘The information is being collected and

" will be laid on the Table of the
House.

=t gare Fag o & g ST STRAT
gAtr A sy e F7 I 5 avad F
St gguTen AnTg wratfaa frar
qt, a1 ag zafar featmrar &
gfgdi oAt I @I FETIE ?

it grat : fEawT 3aaE ?

t arara Fag oWt 9w A e
§F @ "I AN 9T @ET @1 T A
FT F1 "al 747 41 faaq w27 fE
¥ WA ¥ 920 29 @1 &@n
TE TR 7 w1 Ag IRATEA IAfAR
forar a1 fF w4t qgr av T AE ¢ osa@w
% 77 917 7 At g 5 oagi @ A
IET AT g, 97 WA W wrE At

F ag Adrgg ?

At gt - agh feaw i 9=
@ A % dgt Igureq fwar g, &
G Fg AwAT

Shri Ranga: May I know whether
Government has laid down any rules
or regulations to govern these tours by
these Ministers by planes and whe-
ther they are expected to state that

1347 (Ai) LSD-—2.

they are going to a particular place,
and coming back, for a definite piece
of work and whether they are to
visit the same place within the same
month or within the same couple of
months, and whether there is any
restriction at all?

Shri Hathi: There cannot be any
restriction about that, because it dep-
ends on the exigencies of the situa-
tion. Generally Ministers do not go
off and on unless official work de-
mands it. So, a specific rule cannot
be laid down that g Minister shall
not go to a particular place for more
than 2 days in a week or something
like that, They go whenever the
occasion demands.

Shri Ramga: They can go wherever
they want, whenever they want and
however often they want, and there
i8 np rule or regulation. What a
scandalous situation!

=t T fag © 7 W A afadme
¥ ara€ 77 F, FT TTHTL FT THT AT
fastt & fF oom@ & uF fafaeeT 7
IS FT AT FT oAy fHaT W W
e o Ft TWEET FIW T G
z %7 faat fd o w03 aqd wfagd
1 AT FT F T4T 7

HEqH WEIRY © qg 94 o aarn
Ter qfews &

A1 TwAEEw qEq o aEE HOSy
ST FHE F qlaaed gur, 3a faafasr
¥ 3w wewT & arfendgy %
¥ AT AT HSA F wEEw aF Fraw &R
Tgl o HIT 99 9T FEE qE B/
I9F A a1 gEA W A oAt woar
gd FU oqEr !

WEqW WEHAW  : TAFT q@19 g
2 fem ® y

=t ST wrest - & ag A
Figar g & qE1 HOTedT & A% AT
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7 ot wfaai & A wfe & @ ¥ w6
+ gare fear &, 99 AT 9T W R
W dare #7127 afz g, A
ITET TOET [T § W Ay e
T B H gwETEAT g 7

gt - A wE ¥ oA A
A A IEQ T E ) 9T WA FH
FET 2 A1 g0 F fafaet & d@r=en
wfgd f5 ge@ 7 @ @ & S
=nfed | e sa% &w +7 fgama O
uiwe g frfreed Faom i frv &

fORAEE T C #JT WA &
e far wEE A o @ 7

=t gfe farewy wverr 1 Ag EH
fs 3 o T @R TSy
AT F waredt qar faam & gro
¥ ufaw wrET FT FAS FY BF
gATE T § T4 & fA9 w6l 7.
gwg?afzg, M e aggar g ?

s g ;. WIS AT & g
¥ T g R

s gft fase] s . wT@@ T
o JgTae g Al 7

ST gy W "IFETE FT TS
gl g, wgrg A & fad A4
Mfew anfgd

Shri H. N. Mukerjee: In view of
eertain reports circulating recently in
the Press about fantastic sums hav-
ing been spent on some of the P, me
Ministers recent tours about the c.un-
try, like Andhra Pradesh, may I know
it Government has evolved any very
definite scheme, which should never
be exceeded so far as the trips of
Ministers including the Prime Minis-
#er are concerned?

Shri Hathi: The main question re-
Jated tp a special instance. Then
Prof. Ranga asked whether there is
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any rule or restriction placed, I gaid,
there is no rule or restriction, bub
generally Ministers go where it is
necessary for official purposes to go.
It would not be possible for me to
say how much expense was incurred
on the Prime Minister's tour in
Andhry Pradesh and elsewhere.

Shi H. N. Mukerjee: ] asked this in
order to get some clarification of the
Government’s attitude, because in re-
gard to the ©Prime Minister’s
visit to certain areas and her stay in
certain places, almost astronomical
figures have been mentioned in the
papers. We cannot get any clarifies-
tion?

Mr. Speaker: He shys there are mo
rules. Next question.

Shri Mukerjee—

Shri Hem Barua: May I subenit,
Sir, on this supplementary . put by
Shri Mukerjee, it is reported in a
section of the Press that when the
Prime Minister visited Kerala.....

Mr. Speaker: Order, order.
Bone tp the next Question.

I have

Shri Hem Barua: About Rs. 4 lakhs
was spent by the State Government.

Mr. Speaker: Order, order.

Correspondence Coursg in Dellsl
University

+
*487. Shri H. N, Mukerjee:
Shri Warior:
' Dr, Ram Manohar Lohixz:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Maunrya:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Wil] the Minister of Edncation be
pleased to state:

(a) whether Goverrment have me-
viewed the progress of the University
Correspondence Course conducted by
the Delhi University;
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(b) if so, the result thereof;

(c) whether there is any proposal to
extend the Correspondence Course to
other Universities; and

(d) if so, the broad outlines thereof?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). No review
as such of the progress of Correspon-
dence Course conducted by the Delhi
University has been made by the
Government, However, the reports re-
ceived from the Directorate of Cor-
respondence Courses of the Delhi Uni-
versity and the examination results of
the students taking this ¢ourse indicate
that the course has been a success.

(e) Yes, Sir.

(d) Details are being worked out.

Shri H, N. Mukerjee: Sir, could I
know if Government intends to uti-
lise the lecture notes or something
comparable to that circulated in the
course of prosecuting these corres-
pondence courses and prepare ihem
in such a way so that they can be
translated into the different regional
languages whereby the process of us-
ing our own languages as media eof in-
struction in the universities can be
expedited?

Shri M. C, Chagla: It is a very good
suggestion for action, because I think
correspondence courses have a great
future in our country. If we have
successfully used them in English so
far, I do not see any reason why they
should not be used in all the Indian
languages. But may I remind the hon.
Member, this was started as a pilot
project. We wanted to see whether
we would succeed. It has been a
great success. Having learnt somc-
thing from this experiment, we will
certainly try fo apply it to all other
spheres.

Shri H. N, Mukerjee: May I know
if Government has made assessment
ag to how far the demand for uni-
wersity education, which cannot now
be fulfilled because of lack of acade-
mie space, can be met by expansion
of the correspondence course, and
whether Government hag any scheme
for expediting that process?
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Shri M, C. Chagla: Yes, Sir, we
have a scheme, for instance, of start-
ing this correspondence course in
other universities. We hawve a scheme
which is a very ambitious scheme,
and I hope we will be able to fulfil
it, to train untrained teachers It is
the most important thing. We have
today a tremendous backlog of train-
ed teachers—4 lakhs in elementary
schools and one lakh in secondary
schools, We feel that the only way
we can train these teachers is through
correspondence course. We bhave al-
ready started a scheme in some of
our regional colleges, and we hope
to expand it in a large way in the
next Plan,

Shri Buta Singh: I would like to
know to which class and on what sub-
ject the University of Delhi is impart-
ing instructions through this corres-
pondence course. I would also like .
to know whether there is any pro=-
posal to start this course in the law
class also?

Shri M, C. Chagla: At present the
scheme is confined to the subjects
which a student has to take for B.A.
(Pass). After he has done his Higer
Secondary, he takes the correspon-
dence course and submits to an exa-
mination for B.A. (Pass), I do not
know whether law is a subject for
B.A. (Pass); as far as I know it is not.

Some hon. Members rose—
Mr, Speaker: Shri Hem Barua,

Shri Buta Singh: I asked whether
there ig any proposal with the Gov=
ernment.

Mr. Speaker: He has said that,

Shri Tyagi: Have the Government
given thought to the old proposal
that for the purpose of spreading this
education, radio 'might also be used
and lectures of- professors might be
broadcast through the radio sp that
the students might note them ' down
sitting in their own houses?

8hri M. C, Chagla: In England there
was a suggestion that there should bea
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“University of the Air". 1 do not
see why we should not have a similar
proposal. I think radio can play a
very big part in the spread of edu-
cation (Interruption). I must con-
fess that we have not done as much
through the radio as we could have
done, but in Delhi both radio and tele-
vision are being used for educational
purposes.

Shri Hem Barua: May I know whe-
ther the hon, Minister of Education is
prepared to extend this benefit of cor-
respondence course to Members of
Parliament also who want to take
advantage of this course? There may
be some Members of Parliament who
may want to go in for a doctorate
degree of a university and all that.
May I know whether Govermment are
prepared to extend this benefit to us,

_ Members of Parliament, also?

Shri M. C, Chagla; A similar ques-
tlon was asked of me in the other
House to which my answer was that
the correspondence course may be in-
troduced not only for Members of
Parliament but also for Ministers.

Shri D, C. Sharma: May I know
whether the correspondence courses
are going to be the special preserve
of the Central universities, or the
State universities are also going to
start them? If so, what percentage of
their expenditure on correspondence
courses will be met by the UGC
-or the Ministry of Education or both?

Shri M. C. Chagla: The UGC is in
active correspondence with other uni-
versities and trying to persuade them
to start these courses, if they are
feasible. As regards expenditure, one
of the important aspects of correspon-
dence courses is that they are self-
sufficient; they do not cost anything.
The fee that is received is sufficient
for the preparation of the literature.
“Whereas in the universities the ex-
penditure comes to about Rs. 500 per
‘student, the correspondence courses
are self-sufficient. '
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Shri 8. C. Samanta: Is it not a fact
that the UNESCO Planning Mision re-
commended in its report that at least
the training of teachers should be done
by correspondence? If so, what .
arrangements are being made for that?

8hri M. C, Chagla: We have a
scheme in hand of correspondence
courses for teachers. A pilot scheme
has already been started at one of our
regional colleges. We want to do it
in a large way to cover a large num-
ber of teachers.

Shrimati Rena Chakravartty: Those
students or candidates who study
in the regular classes have to
appear for some examination at the
end of the second year or the final
year. In the correspondence course

. for teachers, what is being done for

practical training, which is a very
essential part of the training ef a
teacher?

Shri M, C, Chagla: This is a very
important question. At present the
correspondence course for icachers
lasts fourteen months. Out of these,"
ten months he will study through cor-
respondence. For four months he will
go to an institution and get practical
training by getting into contact with
teachers, He will use two summer
vacationg for this work. So that, the
correspondence course will combine
studies with actual contact with
teachers and practical training.

Shrimati Savitri Nigam: While re-
plying to a supplementary the hon.
Minister mentioned that these courses
were started on an experimental basis.
Hag he set up any machinery to en-
quire about itg success? How long is
he going to take to prove that it has
succeeded so that he can start it im
other States and universities?

Shri M. C, Chagla: There is ne
doubt about the success of it, In Delhi
it has been a great success, We have
a large percentage of passes and we
are satisfied with the experiment. As
regards how long it'will take to start
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it in other universities, we are ex-
pediting the proposal. The matler is
pending with Finance and I hope
within one or two years several uni-
versities will gtart these courses,

ST —

*488. st UWARE MAT ;W
TE-eTd AT gg TATH K FUT F41 F

(%) 7 ag o= & f& wiawww
¥ agel ¥ fod st A1 s
wEd

(w) afz &, & ;v g swFeaw
XA gEg AF LY,

(n) = wfaay & fad st
T ERg FAw A TAGHT F @A
97 7 idT § UAT 99 &9 § A 9T
w1g 39 wg W g §;

(%) afz & wwwes faat=at &
FfadiF g @araw 3 A+ fAai-
ST H Wi q; W

(¥) Fav aeF # wfagi & qvew
WA AN FEE FHATAT F Afaar
F g9 ¥ afxa W &0 A< KA F
Y & F1E sqaear @ &7 fa=re g !

TEH™ WAwa § T WAL aw
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w1 @R W e e # A A
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1 o qar AR H w9 AT
feafaat o gt 1

(F) o 7@ 1 avwh an=fia

% faty o Wi o fafeg 30
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st TR¥Ew ARE ;. F
argat g fF ag ot s F 97 3w
HAT AW g & AR WS &7
OIETEHAT & | IAR! KL @I @Al
turfaw siz-az & farag @ &

s gt : AT & T gu A
% fa wma ge@ 6 R

o THEAE AT ¢ AT WEA AT
gz 7w fr 9 "aa & gafay
STETT TFAT § AT FAT BrE-ATE F FTOT
qar

W og : wg s ¥ fax
e

WS WERW . §qTd a1 @ew af
T, W WA HY 1 HHAT & |

ot TRTTEE 0 g oAwdr #
fram 376(2) & wwawm |

weue wERT 0w S, aE &
avdr |

& TRNWCAT . WEAH HRIEY,
g & 1 & w9 w7 Far F fAdea wo
wign g f& @@ w@w & wg fx
FAF WATART T ATIGHAT 7T o
% s =g g fF & At a9 9%
& o TAHT W WTWEAT gt & W
o Wl 9% ¥ g2 & qT 9L 45 AR
a9 WTavEHAT A8t g & | el aAA
q¥ Q&7 S €@ a9 | qrdr § 1 qan
T |1 Faq g1 anar § foad st
¥ wrEawFA gt g |

W WEIAT . TEH 84T sgqe

Lol o - SN

FTAAT
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13 hrs. Biria Technical Institute of ,Textiles

SeOorT NoOTICE QUESTION

fagen e (R ITET WS SR,
frart § qaEt '

+
8.N.Q. 11. sft A fag
=t N 9 o
st s ferg gt
’Gﬁ?{" !"ﬁl{:
=t ST o AT :
=t AT
aﬂwmﬁag:
St TETITATT ST
ot oA
ﬂ"f'ﬂﬁﬂl‘ﬁ:
1, oM QoM 4T At say
ag T F1 FA F47 7
(%) 71 7g &= g f& fagan
e (R W SeeTREd, T,
(foma) & o waw & e O &
I[T § WG WL T TET W AIGL
1 gh e oW
(&) =fz &, A feay safer w2
o< ffaw s@s g,
(n) 7 og Wt 7= @ 5 oo
waq ¥a« ¢ A ggd & &40 91,
(%) =1 g A W ATHA Y
et 9w FO9 & faew fean g,
1< afz g, @t T@F F= 3% ATOW A
;N THEAT §; W
(%) = wxFe F1 fa=re gt
oy g Afagat & qf@Erd #1 3o
wafor sfest 28 =1 &, e afx @,
gt saw qftarr w1 feer afass
faar s 7
The Deputy Minister in thy Minis-
try of Labour, Employmont and Beba-
bilitation (Shri Shahnawaz Khan): (a)
and (b). Yes. . At about 3.30 P.M. cn

the 9th August, 1966 while gome per-
sons were working in a shed of the

at Bhiwani, a portion of the roof gave
way during rains, as a result of which
12 persons died and 20 were injured.

(c) Yes,

(d) An enquiry into the accidest
by technical experts is already in pro-
gress,

(e) Management of the Institute
have already paid an interim relief
of Rupees five hundred to the family
of each of the deceased persons, and
Rupees fifty to each injured.

s agarcfee - fom awg et
WA ¥ T@ "aver w7 AT Qe Waw ¥
faar, a8 S AT AEY 4T | §7 THIC FY
T faewr fa faeelt o g€ o) =@t
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| Tl #1 A g warg § fw
mr | & g wgar § fF o oag
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aIZ | 9T gF faw F arfasi ¥
HOGRl BT qgT I FACAT T TG F
faar f5 foad fr feeer =1 IdwW
o form FrT & 9= fra &7 o1
I HFHA F AT FET @Y 91 IaF
wTEHY #1 qoET &, W @ T a9
9%g 19 AT {19 39 9% g ¥ q5
o e @, W AR 93 aw
& g F AT IR AT A
¥ dr 1 faw wfest & gafay faer =t
AT g & 1% ¥ g TG e
faar wifs g a9q S0 FFAr F
wreHY agt Y ag ¥ )

Sty et @ & 9% § @

g1 wrgan g fF ag e 2z awiile
Lo -
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st geW W SFTW . GEEY
g @ g fF wrad wE S g
® ¥ fF ag @91 TUSq gL &1
gho....
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ary ) dfFT WA oq@ S wEET
T geX A FY e F WA ...
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¥ v fagr mn g, W A3
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graa feg Y g o frm At i &0
. aﬁﬁwwm’eﬁa.u TeTe
ageg. ..

weqy WERY . FBAY AqIEE A4
At g ARy € AT IF FT AW E
WY AT aF A

7 AT 7% |

Y TRTATER ¢ AdY agRT X
wit w51 ¢ 5 3o mfm @
&ra w4 | & Irt A g o9
oz @t faa mifas @i & § ST @1
& Tl gz wdm W Ed wife
i Ay aEY &Y sy ?

wl FeEw W §EET 991
Bowrog?

st TEHEUAR 0 A
FaTg ¥ W AW 7 F a1 ? oweqy
wEIEd, W< & waTa gy 3% a1 q|
wata Far & fwRwr

oS "gERg St TERTER
wrel |

w§t VAT | AU W,
HE WYY @A qBN &1 owraAr &
& ¥ waTH BT | 9T WY AL qATH FT
sata at fead fs wqfag @ at
g @ Frw 7 w ad qww Q@ @y
¢ ? @9 IOC Wi wifgr W ¥
L

ot T AT AT w At fam
¢ fF T g
e wgam ;s e

Wt SETITEIT Wl 0 ag &y
A 737 g TAT 31 AR T aufeal
A ey g W W oOw agw T

SRAVANA 26, 1888 (SAKA)

Oral Answers 5008

gy a1 f5 feardt & &7
a1 A Awa wrgera ¥ faufzar 4
A g7 991 ? afz g Ay aer feafa
¥ wrgt @7 39 TETT H1 A3 qgr Ay
g o wgr 4% w1 qaa1 § AT
FT &4, ¥ T@H FA FT 47 A
SFTT F1 F1E AT GI&IT FT 73097 A4
gt arfgr arfe win ¥ g9 9«17
FY gHEAT 99 g G ToRTH IW & FAC
F1E FTEaTE FY A1 8% 7
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g% Fem JeE@a w Ifwa sriad
Y AT |

Shri Alvares: There have been
serious allegations made that rescue
operations were held up until the in-
surance man reached the spot imply-
ing that property rights are more im-
portant than the lives of the work-
men buried under the debris. In view
of this, may I ask whether the Gov-
ernment will now institute g judicial
inquiry in place of the police inquiry
now instituted?

Mr. Speaker: Would the Govern=
ment institute a judicial inquiry in-
stead of the other one that is being
held?
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sShri Jagjivan Ram: As I have said,
¢ll now the question of instituting a
judicial inquiry was not under con-
gideration, In view of the several
facts that have been mentioned here,
we shall consider the question of in-
stituting a judicial inquiry.
wit vy fomd : welt WA WA
w9 qAT A1 adT 864 § F T
g ar QA @1 ? WTX A% T
G ST TS EH § AraE ag gz T ar
# srar T g e S SFR g A
Soitfmae & ar mifsese &, Wi fagem
§53, @ @ T AT T
wefadi &1 FW & W OF 0F ™
T FT qEEAT fra w1 O FE
gaam w41 7

=t s O Tam w
T F AT F AT 49T § A TEA
QT wdt ar T v s s D A
q& & an

feg &1 FT 91, FT @
TE qT, 42 F ALY Fg G%qT1 § WiE
gg wrdaAT WEH! FT AFW AT | AT
AL |

fasm vag at g | Forer el fe
T § ag wAaten 9 F Al 9%
fegr mar §1

ar ag fomd - g@w # 7 ol
. ®Y B gaAT 41 8, Sl Ay ?

Shri 8. M. Banerjee: 1 want to
xnow whether the hon. Minister is
aware that another serious charge
levelled by the workers is that some
people who died could have been
saved if they had been removed pro-
perly to the hospital. Just to hide the
whole thing—this particular incident—
and to avoid any inguiry by the fac-
tory inspector or the Safety Inspector,
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this hag been done, Since there is mo
representative Government in ‘the
Punjab or rather there is a Govern-
‘ment in the Punjab but no Minister,
may I know whether any Minister
from the Centre has visited that place
or is likely to visit that place in the
shortest possible time?

Shri Jagjivan Ram: I do not know
how a wvisit of the Minister will either
confirm or deny all the allegations
that the hon. Member has made. Those
things can be proved only by an inquiry
and investigation, and that is going on,

Shri Priya Gupta: This is a question
concerning whether the building is
safe or disaster has befallen it, May
I know whether the factory inspectors
who have to inspect the factories all
over India within their jurisdiction
are far short in number than what is
required to enable them to go round
and inspect the factories at least once
a year, and if so, whether Gowvern-
ment will keep that in view and make
successful arrangements so as to in-
crease the number of factory inspectors
owing to whose lapses in no! exa-
mining and inspecting these buildings
under the Factories Act, the safety
regulations are not being properly ob-
served?

Shri Jagjivan Ram: I shall look in-
to the matter whether this building
was covered under the Factories Act
and it was to be inspected by the
Factory Inspectorate and, if so, when

the last inspection was done. 1 shall
ascertain that.
Shri Daji:-'l'h.ree serious  allega-

tions have been made and are being
made. One is that this was relating
to the construction of a new building.
The second was about the callous
neglect shown in rescue work, because
property rights were held so sacro-
sanct that even after the crane came,
a certain portion had to be demolish-
ed for rescue operations and an order
was given for demolition, .but the
crane was not allowed to be used and
people were allowed to die and it took
hours and hours, in fact, even mere
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than a day, even to bring out the dead
bodies from the overground tract,
which is a rare thing. Thirdly, a
very important firm, one of the top-
most firms of Birlas, is involved, In
view of all this, why is it that Gov-
ernment have not decided or are not
in a position to come to g decision
that an independent judiciary inquiry
will be held to go into all these alle-
gations, and why are they content only
with a police inquiry?

An hon. Member:

He has said that
he is considering it. : .

Shri Daji: Why should he be con-
sidering? Why does he not make a
definite announcement that it will be
don2?

Shri Nambiar: Let him make a defi-
nite announcement,

Shri Jagjivan Ram: I have nothing
to add to what I have already said.

WRITTEN ANSWERS TO
QUESTIONS

Visit of American Scientists

*480. Shri Shree Narayan Das: Will
the Minister of Edueation be pleased
to state:

(a) the precise nature of the con-
clusionsg reacheq after the discussion
with the high power American Dele-
gation of scientists which recently
visited India and had talks with the
Indian academicians on the develop-
ment of science, technological educa-
tion and research in India;

(b) whether the National Sciences
Foundation of U.S.A. will participate
in any way in developing science and
technological education and research
in India; and

{c) it so, the nature of such partici-
pation?

The Minister for Education (Shri
M. C, Chagla): (a) The Indian and
United States delegations agreed that
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as an immediate follow-up of the
Summer Institutes Programme, the
standarq and quality of science edu-
cation in our Schools and Colleges
should be improved., For thig pur-
pose, curriculam development, pre-
paration of text-books, teachers, guides
and audio-visual alds strengthening
of libraries and design and manufae-
ture of scientific apparatus and ex-
perimental kits should be undertaken.

(b) and (c). Yes, Sir, The nature
and extert of participation of the
National Science Foundation is under
discussion,
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UNESCOQ Planning Mission

*489. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that 3 Plan-
ming Mission under the UNESCO pro-
gramme of Assistance visited India to
study the programme of Science and
Mathematics education in Secondary
Schools and alse submitted its report
to Government;

(b) if so, when, and the main find-
ings thereof; and

(c) the steps taken to implement
the recommendations made by the
Mission?

The Minister of Education (Shri M.
C. Chagla): (a) Yes Sir.

(b) The Planning Mission was in
India from 23rd December, 1963 to
10th March, 1964 A statement listing
the main recommendations of the
mission is laid on the Table of the
House. [Pleced in Library. See No.
LT-8799/66]

(¢) The National Council of Edu-
cational Research and Training has
been entrusted with the task of deve-
loping new syllabi, text and other in-
structional materials in science and
mathematics, on the lines indicated by
the Mission. Some material has al-
ready been prepared and is being
tried out as a pilot experiment in
s2lected schools of Delhi.

Parliameantary Delegation to NEFA

#4990, Shri Indrajit Gupta:

Bhri Bhagwat Jha Aszad:
~ Bhri M. L. Dwivedi:

Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri Liladhar Kotoki:
Shri N, R. Laskar:
Shri Rishang Keishing:

Will the Minister of Home Affairs
be pleasea to State:

(a) whether any report hag been
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received from the Farliamentary De-
legation which visited NEFA in May
last;

(b) if so, whether the delegation
has reportedq widespread complaints
by the tribal people about the inacces-
sibility and bureaucratic attitude of

the Government administrative de-
partments and officers; and
(¢) if so; Government’s reaction

thereto?

The Deputy Minister in the Ministry
of Home Affairs (Shri P, S. Naskar):
(a) Yes.

(b) No.

(c) Does not arise,

Dumps of Arms in Kashmir

*491. Shri Krishnapal Singh:
Shri Mohan Swarup:
Shri S. N. Chaturvedi:
Shri P, C. Borooah:
Shri Bade:
Shri Hukam Chand Kachha-

wvalya:

Dr, P. Srinivasan:
Shri Yashpal Singh:
Shrimati Maimoona Sultan:
Shrimati Jyotsna Chanda:
Shri Onkarlal Berwa:
Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Home Affairs he
pleased to state:

(a) whether it is a fact that several
Arms Dumps bearing Pakistan mark-
ings have been discovered recently in
Kashmir and if so, their number;

(b) the number and types of arms
and the quantity of different types of
ammunition found;

(¢) the number of arrests made with
the nationality of suspects; and

(d) whether any prosecutions have
been launched and if so, under which
law?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan.
Shukla): (a) and (b). Betweent!aeith_—
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June, 1966 and 3rd August, 1966 there
have been sixteen recoveries of arms
and ammunition and explosives bear-
ing POF markings. In these there were:

1. 965-rounds of 303 ammunition.
2. 450-cartrides of stengun ammu-
nition,
21-handgrenades.
250- .30 ammunition.

1. 615-rounds of 9 MM ammuni-
tion.

One-811 MM bomb.
15-rounds of 99 MM ammu-
nition,

One-9 MM stengun magazine
with 18 rounds.

(e) and (d). Two armed Pakistani
agents who came from Pak-occupied
Kashmir were prosecuted under the
Arms Act, the Egress and Internal
Movement (Control) Ordinance 2005
(Samvat) and Ranbir Penal Code. They
were tried and convicted,

Training of Teachers

*492, Shri P. R. Chakraveril:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Eduocation be
pleased to state:

(a) whether Government have
drawn up a comprehensive scheme to
train the e ntire backlog of untrained
teachers in the Secondary schools;

(b) if so, target fixed for the pur-
pose; and

(c) whether any scheme of training
the teacherg in the elementary schools
is being considered and if so, the out-
lines thereof?

The Minister of Education (Shri M.C.
Chagla): (a) Yes, Sir. It will not, how-
ever, be possible to clear the entire
backlog of such untrained feachers dur-
ing the 4th Plan period.

(b) The scheme provides for the
training of 22,000 untrained teachers of
igecondary schools through correspon-
dence courses in the Fourth Plan,
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(c) Yes, Sir. It is proposed to start
correspondence courses for training of
untrained teachers at the elementary
level in Assam, Mysore, Rajasthan and
Utiar Pradesh during the current
year.

Birth Centenary of Mahatma Gandhi

*493. Shri Surendra Pal Singh:
Will the Minister of Education ~ be
pleased to state:

(a) whether Government have re-
quested the UNESCO to declare 1969,
the Centenary of Mahatma Gandhi's
birth, as Gandhi Centenary Year, to
stimulate international participation in
the celebration of the Centenary of the
Father of the Indiap Nation; and

(b) if so, the response of the
UNESCO thereto?

The Minister of Edneation
M. C. Chagla): (a) Yes, Sir.

(b) The request will be considered
by the 14th general Conference of
Unesco scheduled to be held from 25th
October to 30th November, 1966 in
Paris.

(Shri

Memorial For Netaji Subhash Chandra
Bose

*494. Shri Hari Vishou Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose to
erect a memorial in Andaman and
Nicobar Islands to Netaji Subhash
Chandra Bose and his Azad Hind Fauj
who liberated those Is’ands from the
British bondage in 1943; -

(b) if so, the details thereof;

(c) whether a roll of honour tom-
memorating the sacrifice of hundreds

of patriots who were immured
in the Cellular Jail of the
Andamans during India's freedom

struggle has been inscribed in that
jail; and

(d) if the answerg to parts (a) amnd
(b) above be in the negative, the Tea-
sons iherefor?
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The Minister of State in the Minis-
try of Home Affairg and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is under
eonsideration of the Government,

(b) Does not arise as no decision has
been taken about the nature of memo-
rial to be raised,

(c) 1t is under active consideration
of Government.

(d) Does not arise.

Law and Order Situation

*498. Shri Harish Chandra Mathur:
Shri D. C. Sharma:

‘Will the Minister of Home Affairs be
pleased to state:

(a) whether he has made any assess-
ment of the law and order situation in
the country as a whole with particular
reference to (i) the Centrally-adminis-
tered areas and (ii) damage to public
property; and

(b) the steps takep to check the
growth of lawlessness in the context of
the coming Elections?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is a
continuous review and a periodical as-
sessment of the law and order situation
in the country in all its aspects, and
the last assessment was made a few
weeks ago. The Centrally administer-
ed areas were covered by the assess-
ment, and there was also a general
review, but not a detailed assessment
of damage to public property.

(b) Checking of lawlessness in the
States is primarily the concern of the
State Governments, The State Govern-
ments and the Union Territories Admi-
mistrationg have taken various steps
- permissible under the law and consi-
dered proper and desirable to check the
growth of lawlessness.
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Appointment of Senior Officers

*498. Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government's attention
hag been invited to a news tem in
“March of the Nation” weekly dated
the 16th March, 1966 stating that his
Ministry has recently revoked its or-
regarding the appointment of
Senior Officers; and

(b)) if so, the reasons therefor and
the particulars of the fresh appoint-
ments, if any, made recently?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supply in the Minisiry of De-
fence (Shri Hathi): (a) and (b).
There was no circular prohibiting rec-
ruitment from outside for appoint-
ments at the top level of the adminis-
tration. The question of revoking it
therefore, does not arise.
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“gilent Protest” by Employees’ Biate
Insarance Corporation Employees
*499. Shri Jashvant Mehta:

Shri Bade:

Shri Hukam Chand Kachha-
vaiya:

Shri Somavane:

Shri Y. D. Singh:

Shri 8, M. Banerjee:

Shrimati Renu Chakravartty:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether it is a fact that the em-
ployees of the Employees State Insu-
rance Corporation in Delhi observed
*Silent Protest” on the 5th July, 1966;

(b) if so, the reasons therefor; and

(¢) the action taken by Govern-
ment in this regard?

' The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag}i-
van Ram): (a) Yes.

(b) I was a part of the agitation by
the employees to press their demands.

(¢) Some of the demands were ac-
eepted and the position was explained
to the All India Employees’ State In-
surance Corporation Employees Fede-
ration in respect of other demands be-
fore the agitation started from 1st
July, 1966. No further action was con-
sidered necessary.

Communist Activity in Mizo Hills

*500. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government’s attention
has been drawn to the statement of
the Chief Minister of Tripura made at
Dum-Dum on the 25th July 1966
accusing left Communists openly sup-
porting hostile Mizos; and

(b)Y if so, Government's reaction
thereto? ’

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi):

(a) 1t has been ascertained that the
Chief Minister of Tripura made a state-
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ment on his personal infermation and
appreciation,

(b) Activities of anti-national ele-
ments ~ are being kept under close
watch and appropriate action will be
taken when considered necessary.

Provisicns in Industrial Disputes Act
For University Employees

*501. Shri Surendranath Dwivedy:
Will the Minister of Education be
pleased to state:

(a) whether any reference has been
made ‘n his Ministry for enacting pro-
visions 1n the Industrial Disputes ‘Act
for the protection of service conditions
of employees of various universities,
educational institutions and other ad-
ministrative organisations; and

(b) if so, whether any decision has
been taken in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, in so far
as employees of Universities and
educational institutions only are con-
cerned.

(b) The matter was examined DY
the Ministry of Labour, Employment
and Rehabilitation some time back in
consultation with the State Govern-
ments'Administrations. Most of them
were opposed to the proposal. How-
ever, the University Grants Commis-
sion is considering the question of
framing draft rules for regulating the
conditions of service of non-teaching
employees in the same manner as for
academic staff for the guidance of the
Universities.

Scope of Boundary Commission

*502. Shri H. C. Linga Reddy:
Shri Mochammed Koya:

Will the Minister of Home Affairs-
be pleased to refer to the reply given
to Starred Question No, 76 on the
27th July, 1966 and state:

(a) whether te Boundary Commis-
sion is intended to go into the border
disputes between Kerala and Mysore
in addition to that between Maharash-
tra acd Mysore;
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(b} whether the Governor of Kerala
has stated that there is no boundary
dispute between Kerala and Mysore
that in any event Kerala would not like
to raise sny border controversies till
a popular Ministry was formeq in that
. State; and

(c)y it
theretoa?

50, Government's reaction

The Minister of Home Affairs (Shri
Nanda): (a) The matter is under con-
sideration.

{E) A vsmnmunication markeq Secret
has been rcceived from the Governor
of Kerala cn this subject.

(c) The views expressed by the Gov-
ernor and cthers on this issue will be
taken into account while taking a deci-
sion in the matter,

‘Spent Solphuric Acid Purifieation

Plants

*503. Shri Maniyangadan: Will the-

Minister of Petrol
be pleased to state:

1 and Chemical

(2} whether Government are aware
of the unsatisfactory manner in which
two Spent Sulphuric Acid Purification
. Plartg wete supplied and instailed
by Messrs Technical Enterprises, New
Yok in the two DDT Factories of
Hirdustan Insecticides Ltd., at | cost
of about Rs. 4.50 lacs.

(b)Y whether it is a fact that thec
Hindustan Insecticides have again de-
cided to piace an order for-a B. H, C.
Plant with the same firm at a cost of
about Rs, 34 lacs; and

{c) if =0, the reasong for placins the
orcer cn this partieular firm in spite
of ofiers {from other reputed firms?

The Minister of Petroleum 2and
Chemirals (Shri Alagesan): (a) Yes,
Cir. But the defects were rectified when
these were pointed out to the Sup-
‘pliers,

(b) and (c). The question of import-
Ing B H. C. plant is under the exami-
naticn of Government.
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Central Sales Tax

*504, Shri S. N, Chaturvedi:
Shri Rananjai Singh:
Shri Surendra Pal Singh:

Wi:l the Minister of Home Affairs be
pleased 1o slate:

(a) whether Government propose to
reduce the Central Sales Tax from 3
per cent ‘o 1 per cent;

(b) whether this reduction will ap-
ply to Delhi alone and not to other
States of Union Territories; and

(¢) if so, the reasons for such discri-
mination ang disregard or its adverse
consequences on the other States?

The Minister of State in the Minis-
try of Home Affairsand Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi): (a) to (c). Under
Section 8 (5) of the Central Sales Tax
Act, 1956, the State Governments are
empowered to reduce the Central sales
tax on any goods or class of goods
when they are satisfied that it is in the
public interest to do so. The guestion
of the Central Government making
any genera] reduction in the sales tax
from 3 per cent to 1 per cent in the
States, therefore, does not arise. In the
case of Union territories, this power is
available to the Central Government
and in exercise of these powers, a con-
cessional rate of Central Sales Tax has
been allcwed in the Union territory of
Delhi on certain categories of goods re-
exported from the territory subject to
certain conditions if such goods have
suffered Central Sales Tax at the time
of their import into this Union terri-
tory. The concessional rate was i%
between 1st July, 1957 and 31st March
1963 and was increased to 1 per cent
from 1st April 1963 and is continuing
at this rate. The concession was allow-
ed because, unlike the States, a large
portion of Delhi's trade consists of ex-
ports to neighbouring States of goods
imported from other States.
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Pataskar Committee Recommendations

*505. Shri Eolla Venkaiah:
Shri Umanath:
Shri M. N Swamy:
Shri Dinen Bhattacharya:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 72 gn the 2Tth
July, 1866 and state:

(a) the nature of adjustmentg sug-
gested by the Government of Assam
on the recommendations made Ly the
Pataskar Committee;

(b) whether any other representa-
tions were received on the recom-
mendations from any organisationg or
individuals;

(¢) if so, the parliculars thereof:
and

(d) when Government propose to
take a decision on the recommenda-
tions?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). The
adjustmentg suggested by the Govern-
ment of Assam on the recommenda-
tions made by the Pataskar Commis-
sion and other representations receiv-
ed in this behalf are still under
examination of the Central Govern-
ment in consultation with the Gov-
ernment of Assam angd representatives
of ‘the political parties concerned. 1t
will not be in the public interest at
this stage to disclose their contents.

Infiltration of Chakmag into Mizo
Hills

*506. Shri Vishwa Nath Pandey:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased tp state:

(a) whether it is a facl that a
number of Chakmas from East Pak-
istan have recently .infiltrated into
Mizo Hills and joined the Mizo
National Front hostiles in their depre-
dations; and .

1347 (A LSD—3.

(b) if so, Government's reaction

thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Government is alive to the
developing situation ip the Hills area.
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Espionage Activities in West Bengal

*508. Shri Madhu Limaye:
Shrimati Renu Chakravartty:
Shri Bade:

Shri D. C. Sharma:

Shri Manoharan:

‘Shri Prakash Vir Shastri:
Shri S. M. Banerjee:

Shri Mohammed Koya:
Shri Alvares:

Shri Maurya:

Shri Tridib Kumar Chaudhuri:
Shri A. V. Raghavan:
Shri Tulsidas Jadhav:
Dr. U. Mishra:

‘Shri Indrajit Gupta:

Shri Prabhat Kar:
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Shri P. C. Borooah:

Shri Yudhvir Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Mr. Mohit Chaudhuri,
an accused in a criminal case in Bihar,
has been brought to West Bengal or
has been implicated in a case/trial
under the Espionage Act;

(b) whether all the suspects in this
case have been arrested; and

(c¢) whether any persons working
in the AIC.C. Office are connected
with this case?

The Minister of State in the Minis-
try of Home Affairc and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) Mr. Mohit
Chaudhuri was arrested in a criminal
case in Bihar and is reported to be
lodged in a Jail in that State. Sub-
sequently, another case under section
11 of the West Bengal Security Act
was registered against him in West
Bengal on 29th July, 1966 for his
alleged anti-national activities.

(b) and (c). The case is still under
investigation. However, an employee
of the Office of the AIC.C. New Delhi,
wag arrested by the West Bengal
Police in thig connection on 10th
August, 1866.

Representation from Displaced
Persons in Bombay

2385. Shri Kishen Paitmayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed tp state:

(a) whether Government have re-
ceived any representation from the
Kolwada _Unsettle‘j Puniain Soqiety
(Bohibay); ‘and S
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The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) Yes.

(b) The representation was examin-
ed. As a matter primarily concerned
the State Government, the Society was
requested to contacl them.

Assistants Grade (Competitive
Examination) Regulations

2386. Shri Sidheshwar Prasad: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government propose to
bring any amendment in the Central
Secretariat Service Assistants Grade
(Competitive Examination) Regula-
tions, 1965, as suggested by the Com-
mittee on Subordinate Legislation;

(b) if so, when and in what form;
and

(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The
matter is under consideration in con-
sultation with the Union Public
Service Commission,

Collection of Cash Security from 1.0.C.
Dealers and Agents

2387. Shri A. V. Raghavan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Indian OQil Corpo-
ration has rollected cash security
from their Dealer: and Agents;

(b)Y if so, the amount thus collect-
ed #il1 the 31st March, 1966;

(¢) whether any interest is payable
on the said amounts; and

(d) if not, the reasons therefor?

The Minister of Petroleum and
Chemicals .., (Shri Alagesan): (a)
to (d). The required information. iss™
being collected and will be plaoed en

_the {able of the House.’
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Supply of Kezosene in Kerala

2388. Shri A. V. Raghavan: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether the India Oil Corpora-
tion is aware of the difficulties of
their Agents in Kerala in collecting
superior kerosene in barrelg from the
Depots;

(b) whether I1.0.C. proposes to
make arrangements to supply kero-
sene in lorry tankery to the Agents’
point; and

(e) if not, the reasons therefor?

The Minister of Petroleum and
Chemiicals (Shri Alagesan): (a) Tt is
the industry practice to supply Kero-
sene to Agents in their barrels ex-
upcountry depots.

(b) As a policy, Indian Qil Cor-
poration allows the use of their tank
lorries to their Kerosene Agents for
delivering supplieg at destination as
and when they are free from making
supplies to Retail/Consumer Outlets.

(e) Does not arise.

Pay of Eerala University Teachers

2389. Shri Vasudevan Nair: Will the
Minister of Education be pleased to
state:

(a) whether the Kerala Universities
employees were assured by the Uni-
versity authorities in March 1966 that
their pay will be revised soon;

(b) if so, whether that assurance
has been implemented; and

(c) if not, when it is likely to be
implemented? .

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Only non-
teaching staff had made a demand
for revision of pay for which an as-
surance was given and hag been im-
plemented.

tc) Does not arise.

Cochin Oil Refinery
2390. Shri Imbichibava: *
Shri A. K. Gopalan:
Will the Minister of Petroleum and
Chemicals' be pleased to staté:

(a) Whéther it 4§ & fact that the
cost of the Cochin Ol Refinery has
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gone up more than the estimated 17
crores of rupees;

(b) if so, by how much it has gone
up; and

(c) the reasons therefor?

The Minister of Petroleum and
Chemical (Shri Alagesan): (a) Yes.

(b) By Rs. T crores approximately.

(c) The increase in expenditure is
on accounts of:—

(i) increase ip estimate of freight
and higher import duties on
plant and machinery than
originally expected;

(ii) increase in estimated cost of

land and site preparation;

increase in cost of pipelines
and ware-housing equipment;
angd

(iv) expenditure on rail and dock
facilities.

(iif)

Arty College at Calicut

2391. Shri Imbichibava:
Shri A. K. Gopalan:

Will the Minister of Edueation be
pleased to state:.

(a) whether the Kerala Govern-
ment have sanctioned an Arts College
to be set up at Calicut, Kerala;

(b) if so, when and whether the
College will be in the private sector
or public sector; ard

(e) the location af the College and
the academic year from which this is
going to be started?

The Minister of Edueation (Shri
M. C. Chagla): (a) to (c). A junior
College providing instruction for the
pre-degree course was santioned in
1864-65 and has been functioning at
Calicut under Government manage-
ment since then. It is tempararily
located in the Government Training
College buildings and the construction

_.of a permanent building has since been

sanctioned for it. It is proposed ~to
upgrade it into a.degree College with.

" effect from the next academic year.
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Sitamarhi Post Office

2392, Shrimati Ramdularj Sinha:
Will the Minister of Communications
be pleased to state-

(a) the reasons for not upgrading
the Sitamarhi Post Office so far:

(b) how the volume of work in
Sitamarhi Post Office compares with
that in Hajipur and Madhubanj Post
Offices; and

(c) the criterion for the upgrading
of Post Offices?

The Minister of State in the Depart-
ments of Parliamentary Affairg and
Communications (Shri  Jaganatha
Ra0): (a) The upgrading of Sitamarhi
sub-post office to a head post office
is not justified according to the pres-
cribed departmental standards.

(b) Sitamarhi post office has less
volume of work than Hajipur post
office but it has slightly more volume
of work than Madhubani post office.

(¢} The criteria for upgrading post
offices to head post offices are indicated
below:—

(i) Each district should have a head
post office provided a minimum of 20
sub post offices can be attached toit.
In the case of a backward areas or
places where there will be 5 definite
improvement in financing sub post

offices/branch post offices, a lower
standard may be adopted.
(ii) An existing head post office

should be bifurcated if the number ot
sub offices attached to it exceeds 60.
It should, however, be ensured that as
a result of the change, neither the new
nor the old head post office has less
than 20 sub post offices attached to it.

Progressive Motors (P) Lid., Patna

2393. Shrimati Ramdalari Sinha:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether the- workmen of M/s.
Progressive Motors (P) Ltd.,, Patna,
previously known as Poddar
dealers, Patna have made complaints

Auto ~
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about the bungling of the
Fund Accounts; and

Provident

(b) if so, the steps taken to ensure
the safety of the fund contributed hy
the workmen towards provident fund
scheme?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan) (a)
No. However, complaint regarding
delay in issue of annual statement of
accounts and settlement of claims was
received.

(b) The provident fund money has
already been deposited in the State
Bank of India, and is quite safe.

Wage Structore in Coir Indusiry in
Kerala

2294. shri M. K. Kumaran: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government
undertaken any survey of the
structure in the Coir Industry
Kerala in recent years;

have
wage
in

(b) if so, the result thereof; and

(¢) whether Government have taken
any steps to ensure fair wages to the
workers engaged in the coir industry?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Knah): (a) to
{c): The Government of Kerala ap-
pointed the Minimum Wages Commit-
tee under the Minimum Wages Act in
1961, for revision of minimum wages
in the Coir Spinning Industry. The
Committee made elaborate investiga-
tion on the wage structure in the

in-
dustry and submitted its report in
June, 1962. The minimum rates of

wages were revised with effect from
24-12-1964.

Gujarat Fertilizer Plant
2395. Shri Ram Harkh Yadav: Will
the Minister of Petroleum and Chemi-
nals be pleased to state: _
(a) whether Governmeny have gan-
stioned the proposal to double the
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capacity of the Gujarat Fertilizer

Plant;

(b) If so the approximate produc-
tion capacity of the plant;

(¢) when the plant is likely to go
into full production; and

(d) the total outlay on the project?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes.

(b) The following will be the pro=-
duct pattern after expansion:—

Ammonia ... 300,000 10071¢s Per Vear.
rea . 3C0,000
Ammonia Sulphate
(19.5—19.5) .. 256.000
‘Technical Grade
Urea e 3,200

(e) Plant under comstruction by

July, 1967 and expansion by the
end of year 1969-T0.
(d) Rs. 3599 crores for the plant

under construction and Rs. 155 crores

for expansion (These are pre-devalu-

ation figures).

Posts, Telegraphs and Telephones
World Congress

2396, Shri Ram Harkh Yadav: Will
the Minister of Communications be
pleased to state:

(a) whether the Posts, Telegraphs
and Telephones World Congress met
at Brussels, Belgium early in July
1966,

(b) if so, the nations and countries
who participted in the Conference;
and

(c) the Indian delegates who at-
tended the Congress?

The Minister of State in the De-
partments of Parllamentary Affairs
and Communications (Shri Jaganatha
Bao): (a) to (¢). We have no official
information about the Congress in
question. However, in a journal titl-
ed, “Weekly Correspondence’ dated
19-7-1966 issued by the AIT.E.EU.
Cl. III New Delhi it is stated: “The
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19th World Congress of Posts, Tele-
graphs and Telephones International
was held in Brussels (Belgium) from
11th to 14th of July, 1986. India was
represented at this Congress by
Com. Gnaniah, the Secretary-Gene-
ral NFP.TE"

Shri Gnaniah had not sought any
permission of Govt. to join the Con-
gress, He had, however, applied for
permission in the first week of June
to avail of an invitation extended to
him by the Union of Post Office
Workers and the Post Office Engi-
neering Union of the United Kingdom
to visit UK. for a fortnight begin-
ning about 22nd/23rd June. He had
also sought permission to go to
Brussels in continuation of his wviait
to UK. for acquainting himself with
the conditions of work and wages of
Postal, Telephone and Telegraph
Workers of the various countries as
available from the recotds of the
Postal, Telegraph, Telephone Inter-
national (Brussels). The permission
was granted.

Regional Engineering College,
Calicut (Kerala State)

2397, Shri Vasudevan Nair: Wil
the Minister of Education be pleased
to state:

(a) whether the college and hostel
buildings of the Regional Engineer-
ing College, Calicut, Kerala State are
not yet complete;

(b) whether it is a fact that there
are no proper facilities for laboratory
work; and

(c) if so, the steps being aken to
rectify these deficiencies?

The Minister of Education (Shri
M. C. Chagla): (a) Almost all the
college buildings have been complet-
ed and occupied. Construction of
hostels is a phased programme which
keeps pace with the number of stu-
dents. Hostel buildings have been
constructed to take care of the stu-
dents on roll.

(b) and (c). No, Sir. Almost all
the laboratories are well-equipped..
Only for one laboratory some itesns
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of equipment which have to be im-
ported from abroad have not yet
beeen recaived. These are expected
to be received and jnstalled this year.

Admission to Degree Classes in
Malabar

2398, Shri Vasudevan Nair: Wil
the Minister of Education be pleas-
»d to state:

(a) whether a large number of
students have failed to get admission
to the pre-degree and degree classes
‘in Malabar area of Kerala State:

(b) if so, the total number of ap-
plicants to pre-degree and degree
clagses and of those who got admis-
sion; and

() the steps being taken to ac-
commodate the maximum number of
students?

The Minister of Educdtion (Shri
M. C. Chagla): (a) and {b), The fol-
lowing table gives the number of
students who applied for admission
and the number of students who
were admited:

Pre-degree

Classes Classes

Total No. Total No. Total No. Toetal No.
Applied Admitted. Applied. Admitted

14,622 7489 4040 2255

Note;:—The number of applications
for admission received in the
Colleges concerned cannot be
taken as indicative of the
number of students seeking
admission, since it is possible
that students may have ap-
plled for admission to one or
more colleges.

(¢) The maximum intake, taking
into consideration the (facilities
available in the Colleges, has been
allowed.

AUGUST 17, 1966
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Construction of Axad Bhawsm

2399. Shri Bade:
Shri & Ohand
Eachhavaiya:
Shri Brij Raj Singh:

Will the Minister of Education be
pleased to state:

(a) the item-wise detailed break up
of the expenditure on the construc-
tion of Azad Bhavan, the Headquar-
ters of the Indian Council for Cul-
tural Relations including the Audi-
torium and Servants’ quarters;

(b) the amount sanctioned on each
item with authority and date of sanc-
tion;

(c) whether all the expenditure
was met out of the grant allocated

for the purpose of construction of
Azad Bhavan;

(d) whether all the bills have been
paid; and

(e) if not, the reasons therefor?
The Minister of Education (Shri

M. C. Chagla): (a) Break up of the
expenditure is as under:—

Rs.
Main Building + 5:94,511°00
Auditorium i . 2,21,221,00
Staff Quarters and Garages 62,032+00
Services (Electric, Samitary, . 1,00,317-00

telephone and other installations)
Roads, Paths, Pools & Boundry 27,008-00

walls
Cost of Land 74,029 00
Horticultura] work 14,051:00
Architects Fee 45,064 c0
Contingencies . 60,993:00
ToTAL . 12,89,226:00

(b) The total estimated expenditure
of Rs. 12.08 lakhs was sanctioned by
the Governing Body on 17-10-1959.
No separate sanctions item-wise were
issued.

(e) Yes, Sir.
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(d) and (e) All other bills except
for Rs. 25,000 have heen pzid, These
could not be paid as a sanction had
to be revised. It has sinca been re-
vised and issued. The bills will be
paid shortly.

Reservation of Vacancies for Sche-
duled Castes and Scheduled Tribes

2400. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the names of the Public Un-
dertakings and Statutory Organisa-
tions which have agreed to reserve
vacancies for Scheduled Castes and
Scheduled Tribes upto the 1st July,
1968;

(b) the Corporations which have
not agreed so far; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) and (b). Based on in-
formation collected in 1965-66, two
lists of Public Sector Undertakings,
Statutory and Semi-Government
Bodies are laid on the Table of the
House,
LT-6801/66]—one giving the names
of those which have made or agreed
to make reservation for Scheduled
Castes and Scheduled Tribes in their
services and the other giving the
names of those which have not yet
made reservation and from whom in-
formation regarding making of re-
servations is awaited.

(c) Varied redsons were given by
the Undertakings etc. concerned and
replies from some of thom are await-
ed but mainly these reasons centred
round the special requirements of
the Undertakings and -ifficulty in
getting suitable candidates belonging
to Scheduled Castes and Scheduled
Tribes. However, the question of
making reservations is being pursued
with the Undertakings.

[Placed in Library. See No.
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* Free Education in Bastar

2402, Shri Lakhmu Bhawani: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to have free education in Bastar Dis-
trict of Madhya Pradesh in view of
its being extremely backward; #nd

(b) if so, the details thereof?

The Minister of Education (8hri
M. C. Chagla): (a) and (b). The in-
formation is being obtained from the
State Government and will be laid
on the Table of the House.

Special B.Sc. Courses in Kerala

2403. Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Mohammed Koya:

Will the Minister of Education be
pleased to state:

(a) the names of Colleges where
the special B.Sc. courses have been
introduced during this academic year
in Kerala;

(b) whether in making this selec-
tion, Colleges in the Malabar region
of Kerala have been ignaored;

(c) the number of colleges selected
with reference to each District; and

(d) the names of Government Col-
leges in the State where this course
has been introduced?

The Minister of Education (Bhri
M. C. Chagla): (a) to d). The in-
formation is being collected and will
be laid on the Table of the Sabha
in due course.

Head Post Office Building at
Cannannore

2404. Shri Potiekkatt:
Shri A. V. Raghavan:
Shrj Mohammed Koya:
- Will the Minister of Gommunica-
tlons be pleased to state:
(a) the progress made in construc-
ting the Head Post Office building at

Cannannore in Kerala; and
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(b) when the
will be completed?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The preliminary drawings
have been issued for preparation of
estimate.

construction’ work

(b) The specific date by which the
construction work will be completed
cannot be given at present ag various
formalities like the issue of sanction,
preparation of working drawing are
yet to be completed.

Cyclone in Laccadives

2405. 8hri Nallakoya Thengal: Will

the Minister of Home Affairs be
pleased to state:
(a) whether Government have

taken any steps to give relief and
assistance to the people who suffered
loss and damage to their houses amd
other property in the last eyclone in
the Lacadive Islands; and

(b) if so, what form of assistance
has been given?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) As a measure of immediate re-
lief, free rations for one week worth
Rs. 13,380.01, were distributed to

. needy islanders. Besides a sum of
Rs, 7345 was sanctioned for giving
financial assistance ranging {from
Rs. 25 to Rs. 150 to affected islanders
to enable them to repair/reconstruct
their dwellings which were damaged/
destroyed by the cyclone.

Engineering College, Agartala

2406, Shri Birem Dutta;
Shri Dasaratha Deb:
Shri Sarkar Murmau:

Will the Minister of Education be
pleased fo state:

(a) whether the examination re-
sult of the Esgineering College,
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Agartala, in 19668 was deplorable and
if so, the reasons therefor;

(b) whether inadequate teaching
staff is one of the reasons for such
result; and

(c) if so, the steps taken to
strengthen the teaching staff?

The Minister of Education
M. C. Chagla): (a) Yes, Sir. The
reasons for the poor results are (i)
late starting of the sessions, and (ii)
inadequacy of teaching facilities.

(b) Yes, Sir.

(Shri

(e) Steps have been taken to rec-
ruit necessary teaching staff through
the Union Public Service Commis-
sion.

Post-Graduate
ment College,

Classes in
Agartala

! 2407. Shri Biren Dutta:
Shri Dasaratha Deb:

Will the Minister of Education be
pleased to state:

Govern-
(Tripura)

F
)
P

A

(a) whether Post-graduate classes
at M.B.B. College, Agartala, Tripura
were proposed to be opened in
. 1965-66;

(b) if so, the
opening them; and

T'easons for not

(c) the steps proposed to be taken
in this regard?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The in-
formation is being collected from
Tripura Administration and will be
laid on the Table of the Sabha in due
course,

Indo-Pak Police Officials Meet

2408. Shri Ram Harkh Yadav: Will
the Minister of Heme Affairs be
pleased to state:

(a) whether the Police Officials of
India and Pakistan met on the 30th
July, 1966 on the Wagah Border on
Pakistan side to discuss the border
problems;
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(b) if so, the subjects discussed;
and

(c) the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs
Charan Shukla): (a) Yes, Sir.

(b) Cases relating to return of
cattle straying into each other's ter-
ritory and smuggling across the
border were discussed in the meet-
ing.

(c) Both sides agreed to keep a
close watch of smugglers and step up
anti-smuggling measures in the
border area.

Adarsh School, Delhi

2409. Shri P. K. Deo: Will the
Minister of Eduwcation be pleased to
state:

(a) whether the Adarsh School,
West Patel Nagar, Delhi, was re-
cognised as a Higher Secondary
Schoo! in May, 1965 when the school
was not fulfilling 30 per cent condi-
tions under the rules for getting re-
cognition and if so, the reasons
therefor;

(b) the reasons for withdrawal of
the recognition by the Director of
Education in the middle of the aca-
demic session and to allow education
of the children to suffer;

{c) whether the Director of Edu-
cation is not liable to absorb the re-
trenched permament trained teachers
of this school when all *he children
were admittd in other Government
and recognised schools; and

(d) the action taken by the Direc-
torate of Education when certain ir-
regularities and malpractices of _the
management were brought to their
notice by the Parents' Association
and the staff?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The Adarsh
Middle School had been recognised
by the Delhi Municipal Corporation

(Shri Vidya

. ing the
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and was being given grant-in-aid
till 30th April 1965. With effect from
1st May 1965, the Middle School was
raised to a Higher Secondary School,
and recognition was given by the
Directorate of Education for the pur-
pose of grant-in-aid.

The Delhi Administration has re-
ported that the school management
itself had requested for the with-
drawal of recognition on account of
their inability to run the school
efficiently and smoothly. The Delhi
Administration has now been asked
to look into all problems such as ab-
sorption of the staff in other schools,
provision for education of the affected
children. The report of the Director
indicating action taken is awajted.

Bogus School in Dedhi

2410. Shri P. K, Deo: Will the Minis-
ter of Education be pleased to state:

(a) whether the bogus board bear-
word ‘“recognised’” Adarsh
Middle School, West Patel Nagar,
D.lhi was not got removed by the
DIG Police when this fact was brought
to his notice by the Municipal Cor-
poration and by the Parents’ Associa-
tion, Adarsh Middle School, West
Patel Nagar; and

(b) if so. whether this misled the
public?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The requi-
site information is being collected
from Delhi Administration and Delhi
Municipal Corporation and will be
laid on the Table of the Sabha in
due course.

Salaries of Private College Teachers in
Kerala

2411, Shri Vasudevan Nair: Will the
Minister of Education be pleased to
state:

(a) whether the managements of the
private colleges in Kerala State have
agreed to contribute their share for
the enhancement of the salaries of
Private College Teachers;
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(b) if so, their share of the con-
tribution; and

(c) when a decision is expected to
be takep regarding the enhancement
of salaries of private college teachers?

The Minister of Education (Shri M,
C. Chagla): (a) to (¢). The informa-
tion is being collected and will be laid
on the Table of the Sabha in due
course.

Untrained Teachers in Kerala Private
Schoolg

2412, shri Vasudevan Nair: Will the
Minister of Education be pleased to
state:

(a) whether there are large number
of untrained teachers in the recognis-
ed private schools in Kerala State;

(b) if so, the total number of such
teachers; and

(c) whether the Untrained Teachers
Associution has submitted a Memo-
randumi to the State Government re-
gardiny their grievances and if so, the
decisioa taken thereon?

The Minister of Education (Shri M.
C. Chagla): The requisite information
15 bein z collected from the State Gov-
ernme it and will be laid on the Table
of the House.

Guru Granth Sahip Saecrilege Case

2413, Shri D. C. Sharma: Will the
Minisier of Home Affairs be pleased
to state:

(a) whether the Guru Granth Sahib
Sacrilege case of Ludhiang on Guru
Arjan Dev's birth anniversary has
been brought to his notice; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The alleged
sacrilege at Ludhiana occurred on
23rd May, 1966, the martyrdom day of
Guru Arjap Dev.
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(b) A case wag registered and five
persons arrested. The matter is svb
judice.

Distribution of Prizes by U.SS.R.

2414. Shri Hem Barua:
Shri Nath Pal:
Shri Hari Vishnuy EKamath:
Shri Surendranath Dwivedy:

Will the Minister of Eduecation be
pleased tp state: -

(a) whether it is a fact that the
U.S.S.R. has been distributing prizes
worth about g lakh of rupees through
the Journal called “Soviet Land” to
Indian literary men for books calculat-
ed to serve a particular purpose; and

(b) if so, whether this has been
done with the prior permission of
Government and, if not, the reasons
for not obtaining the permission from
Government?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The requir-
ed inrformation is being collected and
will be laid on the Table of the House.

A% smm (€ wriv)

2415. sireat ifest ey 0 7@
TWATE Wl gg adm ®OFAT w4
f¥:

(%) wa @ aat & faeet # qEi
s wEl F faiw 1 a9 & fay
AT FLHTL ZWILCEAT #) QT O F
T & foe faam O smew v fear
W :

(&) faed wret & forg faar
™™ R

(7) fom 5T & & wRwW
ura fod My g 7

ME-HTT weaTHg W OFT 'l @4
sfacar 7= ¥ sfaoar s g4

(stgrt) : (F) & (7). g=w
gEfad #1 o1 @ § 7K #=1 F ger-
e 9T T AT A |
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Encouragement to Indian Languages

2416. 8hri Madhn Limaye:

Dr. Ram Manohar Lohia:
Shri Kolla Venkaiah:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
introduce a Constitution (Amend-
ment) Bill providing for the use of all
the languages listed in the Eighth
SBchedule as Union languages and for
the abolition of the use of English in
all Ministries/Departments of Gov-
ernment of India forthwith; and

(b} if so, when?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) No Sir.

(b) Does not arise.

fog ¥ o foat sxfem # fregartt
2417. Yt FFR T £ :
it T forg
w1 g Hell g aw A g
sarfd
(7) 7rag v § f5 wf, 1966
¥ fog # uF fawt sofem frewre

fFar wm wv ; :
(&) =1 7g «t 7= ¢ fx JaF
qTH qTENIE EY AT ;

(7) ¥ FEF T A F® wEY
|qTHAT WY FOwE &7 4t ;"R

(w) afz g, 9t ™™ wvaw § ®0O

ATy aE 7
. TEwE werem ¥ uv wel
wrar s s § st asv o

wet (shgrdt) (%) oft &
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() sa% 9w oF 49 T
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Tampering with Railway Track in
Assam

2419. Shri R. Barua: Wil the
Minister of Home Affairgs be pleased
to state:

(a) whether cases of tampering with
railway track on the North-east Fron-
tier Railway in Assam have been
detected;

(b) if so, whether such cases arc
attributable to any political design to
disrupt the normal life in this State;
and

(e) the steps taken by the Central
and the State Governments to ensure
proper security against such disruptive
action?

The Minister of State in the Minis-
try of Home Affairs angd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Seven cases
of tampering with track have been re-
ported during 1968, but investigations
are not yet complete.

(b) It is difficult to state any opinion
until the investigations are complete.

(c) Sufficient security forces have
been posted in the plains sector of
Assam to ensure the safety of the rail-
way track/traffic.

Annual Administrative Heports of
Union Territories

2420. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) wheth:r the annual Administra-
tive reports of the Centrally adminis-
tered areas are received by his Minis-
try;

(b) if so, whether the democratisa-
tion of the various administrative
units has revealed that the process has
brought, about better administration
and approach tp the people of the
States or not;
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(c) whether any defects have also
come to light in the systems and re-
forms are needed;

(d) the steps taken to incorporate
provisions for such reformg in the Acts
concerned; and

(e) whether reports of the working
of the various democratic institutions
in the centrally administered areas
will be placed on the Table?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) to (e). Presumably the Hon'ble
Members are referring to the demo-
cratic set up introduced in the Union
territories of Himachal Pradesh, Mani-
pur, Tripura, Pondicherry and Goa,
Daman and Diu, with effect from 1st
July, 1963, in accordance with the pro-
visions of the Gowvernment of Union
Territories Act, 1963. The required
information in this regard has already
been furnished in the Unstarred ques-
tion No. 1204 ang reply to Starred
Question No, 419 in the Lok Sabha on
1st September, 1965, 24th November,
1965 respectively.

Funds for Plan Schemes for Delhi

2421, Shri Bhagwat Jha Aazad:
Shri M. L. Dwivedi:
" Shri §. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

a) whether the Delhi Administra-
tion have sent a representation seek-
ing more funds in the current year for
plan schemes in the Union Territory of
Delhi; and

(b) if so, whether the same has
been considered by Government?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes.

(b) The matter is receiving Gov-
ernment’s attention,
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Prohibition Offences in States

2422, Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
cently compiled statistics about the
increasa or decrease in the prohibition
offences in States or parts of States
where total prohibition has been en-
forced; and

.

(b} whether according to unofficial
reports prohibition has led to increase
in crime, "corruption and other anti-
social evils?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charap Shukla): (a) No.

(b) Government have no informa-
tion.
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LL.B. Course in Delhi

2424. Shri Maurya:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Education be
pleased. to state:

(a) whether the Delhi University
have increased the duration of the
LL.B. course from two years to three
years;

(b} whether it is also a fact that the
duration of the course for the even-
ing students has been made four years;
and

(c) if so, the reasons for such a dis-
crimination “in the duration of even-
ing and morning courses?
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The Minister of Educafion (Shri M.
C. Chagla): (a) and (b). Yes, Sir.

(c) The duration of LL.B. Course
for the day and the evening scholars
hag been prescribed by the University
on the basis of the recommendation
of a Committee headed by the then
Chief Justice of India, Shri P. B.
Gajendragadkar, to the effect that in
order to prevent deterioration of
standards in the evening classes where
students will not be in a position to
devote as much time to their studies
as will be required of the day scholars
under the new courses, which are re-
cognisedly far heavier than the cours-
es taught hitherto, the evening stu-
dents should be requireq {p study for
four years. This will enable the
Course to be distributed less intense-
ly for them and in such a way that
they can cope with it. The Bar
Council of India have also made rules
that no person shall be eligible for en-
rolement under the Advocates Act,
1961 unless he has done a course of
instruction in Law, whose duration is
three years for full-time pupils and
four years for parti-time pupils.

There js, therefore, no question of
disecrimination in the matter.

Explosives Found near Diphn

2425. Shri Maurya:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Patinayak:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 5254 on
the 16th May, 1966 and state:

(a) whether the investigations re-
garding explosives found near Diphu
have since been completed; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The investi-
gation of the ¢ase is ‘still "proceeding.

(b) 'Does not arise.

17, 1068 5050
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2426. Shri Madhu Limaye:
Dr. Ram Manchar Lohia:
Shri P. C. Boroeah:

Wil! the Minister of Home Affairs be
pleased to state:

(a) whether Government have drawn
up any programme of introduction of
democratic and popular administration
in Urvasiam (NEFA) by stages;

(b) if so, the details thereof; and

(c) when the elections are proposed
to be held and when the responsible
Government is likely to be set up in
NEFA?

The Minister of State in the Minis-
try of Home Affairs and Minister of
of Defence Sapplies in the Min-
istry of Defence (Shri Hathi):
(a) NEFA is at present administered
by the President through the Governor
of Assam under paragraph 18(2) of
the Sixth Schedule to the Constitution.
No change in this arrangement is con-
templated.

(b) and (c).
Inquiry Report on BH.U. Incidents

2427. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Education be
pleased to state:

Do not arise.

(a) whether Government have re-
ceived a copy of the report of the in-
quiry into the incidents that took place
in the Banaras Hindu University,
following the death of a student in an
accident involving a police truck;

(b) if so, the conclusions of this
inquiry; and

(c) action proposed to be taken to
prevent recurrence of such incidents
involving a Central University?

The Minister of Education

(Shri _
M. C. Chagha¥ (a) No, Sir. sl
P

3"

(b) and (c). ‘Do hot arise. '
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2428. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manothar Lohia:

Will the Minister of Education be
pleased to state:

(@) whether the National Book Trust
has submitted any report about its
work to Government;

(b) whether Government have given
the Trust any recurring or non-recur-
ring subsidy/grant/assistance and if so,
the amount thereof; and #

(c) whether any audited report of
the Accounts of the Trust has been
published?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
fa) Yes, Sir.

(b) The following recurring gramts
have been given since 1957-58:

Year Amount of
grant
Rs.
1957—58 55,000
1958—59 85,000
1959—60 1,50,000
1960—61 . 1,85,300
1961—62 3,00,000
1962—63 . 2,50,000
1963—64 . 2,00,000;
1964—65 . 5505,000
1965—66 3,05,000

(c) No, Sir; as the accounts of the
Trust are audited by the Comptroller
and Auditor General of India and the
reports are submitted to the Ministry
and the Trust.

Corruption among Government Officers

2429, Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
8Shri Achal Singh:

Shri Kolla Venkaiah:
Shri M. K. ltnmna.n'

Will the Mmu;te;.— of Hmne .ﬂal.rs
be pleased to state:

(a) whether Government's attention
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has been drawn to a recent study by
the Institute of Public Administration
that 50 par cent of the Government
Officers are corrupt;

(b) whether their attention has also
been drawn to the fact that 50 per cent
of the work in Delhi and 75 per cent
of Government work done in the
rural areas is done because of “influ-
ence" brought to bear by big people;
and

(c) if so,
thereto?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
tence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Government have seen a report
entitle “The Citizen and Administra-
tion" (Perceptions of the Public and

Written Answers 5052

Government's reaction

_the Officials—Preliminar Report on

Some Aspects of a Sample Survey in
Delhi State, 1964) published by the
Indian Institute of Public Administra-
tion, As the title suggests it is not
a complete report; the findings in the
Report are not final as will be evident
from the fol'owing extract from the
Report:

“The present report contains
only "a partial analysis of the data
collected and it is specially pre-
pared for the second session of the
Administrative Reforms Confer-
ence in October 1964. The analysis
and conclusions are subject to
modification in the light of a moie
cmplete examination of the data.

2. Particular attention is also drawn
to the following portions of the re-
port:—

“We tried to find out the validity
of these opinions on “political pull”
by relating it to the personal ex-
perience either of themselves or of
their friends. The gquestion was:
“Have you or anybody known to
you had any experience which in-
dicated that political pull helps a
citizen?” When this questjon was.
asked we found that hardly .a fifth
in both the ur’ban and E,’zrg }lﬁcas
hi#d any direct experieace at alli’
while a large proportion - of 1he

MoAk
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sample (58% urban  and  65%
rural) said that they have
not had any such experience,
ie. using ‘political pull' to
get things done. The remain-
ing  expressed no opinion.

While only a minority have had

any personal experience yet the

majority (60% urban, 75%

rural) opined it as important.”

3. Polls of this nature do no pro-
perly reflect the extent of corruption
in Government Departments which is
difficult to assess. Steps to checx cor-
ruption in Administration have been
and are being taken. As hze  been
stated in para 25 of the Arnual Report
of Ministry of Home Affairs fu: i965-
66, the anti-corruption measures al-
ready initiated have had a significant
impact.

2
Arrest of Shrimati Pancy Dutt by
Maharashira Government under
DIR,

2430. Shri Kishen Pattnayak:
Shri Madhu Limaye;
Dr. Ram Manohar Lohia:
Shrimati Renu Chakravariiy:
Shri Bade:
Shri D. C. Sharma:
Shri Prakash Vir Shastri:
Shri Alvares:
Shri 5. M, Banerjee:
Shri Mohammed Koya:
Shri Maurya: ,
Shri Tridib Kamar Chaudhari:
Shri A. V. Raghavan:
Shri Tulsidas Jadhav:

Will the Minister of Home Afairs be
pleased to refer to the reoly piven to
Starred Question No. 1605 on the ilih
May, 1966 and state:

{a) whether he has since rezeived a
further commmunication in regard to the
arrest of Shrimati Pancy Dult unde:
D.I.R. by the Maharashira Gove:rment
from the M.P. concerned along -with
some statements by women Muniwpal
Councillors of Bombay who had per-
sona! conversations with Shrimati
Pancy Dutt; and

(b) if so, whether he has since
ordered the Central Investigating
Agensy to 'ook into the matter?

AUGUST 17. 1966
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)

The Minister of State in the Ministry

of Home Affairs and Minister of De-

fence Supplics in the Mibistry cf Do-
fence (Shri Hathi): (a) Yes, Sir.

by No, Sir.

Industrial Training to Rural Population

2431. Shri Shree Narayan Das:
Shri Kolla Venkaiah:

Will the Minister of Lahour, Em-
ployment and Rebabilitation b picas-
ed to state:

ta) whether il is proposed 0 urga-
nise 400 centres as rural training insti-
tutes to extend the industrial training
facilities to ruarl population; and

(b) if so, the precise naiure of the
schemeé and programme drawn up in
this regard?

The Minister of Labour, Empioyment
and Rehabilitation (Shri Jagjivan
Ram): (a) and (b). A propcsal 1o
reorganise existing cluster type and
similar other centres by setiing up
Rural Training Institutes is under con-
sideration.

Facilities for Foreign Languages

2432. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that ade-
quate facilities for the teaching of
only German, French and Russian
languages exist in India;

(b) whether the necessity of pro-
viding some facilities for the teaching
of some languages spoken in African,
Latin and West Asian countries has
bezp felt; and .

(c) if so, the arrangements sg far
made for any of these languages?

The Minister of Education (Shri
M. C. Chagla): (a) Facilities for the
teaching of foreign languages other
than German, French and Russian,
also exist in India.

(b) Yes.
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(¢) Facilities for the teaching of
foreign languages spoken in Latin
American and West Asian countries,
already exist in some of the Indian
Universities. Delhi University has set
up a separate Department of African
Studies and has facilities for teaching
two African languages. The Univer-
sity Grants Commission has approved
certain grants for developing the
study of several foreign languages in
universitivs. They have alsp accept-
ed the recommendation of the Com-
mittee on Areas Studies tg develop
the study of Foreign languages as part
of programme relating to Area Studies
in selected univesities.

Objective of Central Universities

2433, Shri Sidheshwar Prasad: Will

the Minister of Education be pleased
to state:

(a) whether any appraisa]l has been
made to find out the extent to which
the Banaras Hindu Univeristy, the
Visva Bharati and the Aligarh Muslim
University are fulfilling the objectives
laid down by their respective foun-
ders; H

(b) if so0, the main findings thereof;
and .

(e) if no appraisal has been made,
whether any steps are proposed to be
taken to study it?

The Minister of Education (Shri
M. C. Chargla): (a) Government hdve
not undertaken any .such appraisal.

(b) Does not rise.

(c) The matter is under Govern-
ment's consideration.
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Director-General of Tourism

2437, Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 2221 on the
16th March, 1966 and state:

(4) whether Goverri;nerii‘;héx}e since
arrived ut a#hy final decision about ‘the

AUGUST 17, 1966
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enquiry against the Director-General,
Tourism;

(b) if so, the result thereof; and

(e) if not, when a decision is likely
to be taken?

The Minister of Btate in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
preliminary enquiry into the allega-
tions against the former Director-
General of Tourism was completed.
In the meantime he applied for per-
mission to retire prematurely. In
consultation with Central Vigilance
Commissioner his request was acceded
to and the case closed.

Trombay Fertilizer Factory

2438. Shri Vishwa Nath Pandey:
Shri Panna Lal:

Will the Minister of Petrolenum and
Chemicals be pleased to refer to the
reply given to Unstarred Question No.
2223, on the 16th March, 1866.and state:

(a) whether Government have since
considered the proposal to expand the
Trombay Fertilizer Factory; and

(by if so, the estimated

increase in
the production?
The Minister of Petrolenm and

Chemicals (Shri Alagesan): (a) and
(b). The Proposal is still under consi-
deration. -

Technical Persons Registered in
Employment Exchanges

2439, Shri Vishwa Nath Pandey:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state

(a) the number of technical persons
regate:lod in various Employment Ex-
changes in Uttar Pradgsh as on the
30th June, 1956 and

(b) :heawmher out of ﬂwm
ed with employment assistance till the
end of 30th June, 19667 vy
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The Minister of Labour, Employment
(Shri Jagjivan

and Rehabilitation-
Ram): (a) 30,650.

(b) 7,196 were placed in employ-
ment during the period January to

June, 1966,
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Madras Fertilizer Project

2445. Shri P, C. Borooah:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak: .
Shri Madha Limaye:
Shri Vishwa Nath Pandey:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri D. D. Mantri:
Shri Yashpa] Singh:

Will the Minister of Peirolenm and
Chemicals be pleased to state the steps
taken to implement the Madras Fer-
tilizer Project since the agreement
with the American firm was signed in
May this year?

The Minister of Petroleum and Che-
micals (Shri Alagesan): As per terms
of the Agreement a Founders Com-
mittee and the Technical Advisory
Group have been formed to implement
the terms of Agreement, The Commit-
tee has already taken in hand the pre-
liminary work relating to the project.

P. and T. Offices

2446, Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Pottekkatt:
Shri A, V. Raghavan:

Will the Minister of Communications
be pleased to state:

(a) the total number of Post Offices
and Telegraph Qffices proposed to be
epened during 1966-67 in the country,
State-wise;

. (b) how many of them will be in
rural areas; and

(c) the total allocation made for t.he
purpose?
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The Minister of State in the Depart-
ments of Parliameniary Affairg and
Communications (Shri Jaganatha Rae):
(a) A statement is laid on the Table
of the House, [Placed in Library. See
No, LT-6802/66].

(b) (1) Post Offices 1862
(2) Telegraph 363
Offices
(e) (1) Post Offices:
Rs. 8 lakhs,

(2) Telegraph Offices:
Rs. 41.5 lakhs approximately.

However, there is a possibility of 5
major cut due to the present financial
stringency.

Three Years Printing Course

2447. Dr. Ram Manohar Lohia;
Shri Madhu Limaye:
Shri Maurya:
Shri Kishen Pattnayak:
Shri RBam Sewak Yadav:

Will the Minister of Eduecation be
pleased to refer to the reply given to
Unstarred Question No. 5381 on the
11th May, 1966 and state:

(a) whether the proposal to start
a 3-year Printing Techology Course
in Kerala has since been considered
by an Expert Committee of the All-
India Council for Technical Educa-
tion; and

(b) if so, when this course will be
started? ,

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The course will be started after
the details have been worked out.

Use of Imported Kerosene Qil

2448, shrimati Savitri Nigam; Will
the Minister of Petroleum and Chemi-
eals be pleased to state:

_ (a) the approximate quantity ot
imported kerosene oil being used for
cooking purposes; and

(b) the action taken to discourage
it?

.
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The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) As im-
ported kerosene cannot be distinguish-
ed from indigenously produceq kero-
sene, it is difficult to say how much of
imported kerosene is being used for
cooking purposes. Further, estimates
regarding consumption of kerosene for
coeking purposes made by various
organisations are so varied that it is
difficult to indicate even a rough figure
for this.

(b) No action is béing taken.

Industries for Research

2449, Shrimati Savitri Nigam:
Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Questien No. 298 on the 2nd
March, 1966 and state the names of
the Industries which have taken fhe
decision to set apart five per cent of
their turnover for expenditure on
research and development?

The Minister of Education (Shri M,
C. Chagla): The recommendation of
the Get-Together on Research and In-
dustry that industria] establishments
should set apart up to 5 per cent of
their turnover for expenditure on re-
search and development is still under
examination.

Employment for Handicapped

2450. Shrimati Savitri Nigam: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether proper arrangements
have not been made to take the help
of social workers or organisations to
persuade the various employers to pro-
vide employment to the handieapped
people by the one-man Employment

* Exchange for the handicapped people
in Delhi; and

(b) if so, the reasons therefor?
The Minister of Labour, Employment

and Rehabilitation (Shri Jagiivan
Ram): (a) Social workers and social
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organisations are already actively
associated with the working of the
Special Employment Exchange for
the Physically Handicapped Delhi.

(b) Does not arise.

Central Training Institute for Women

2451, Shrimati Savitri Nigam: Will
the Minister of Labeur, Employment
and Rehabilitation te pleased to state:

(a) whether the Central ‘Training

“Institute for Women, Curzon Road,

New Delhi, has expanded considerably
during the last five years, but the
staff has not been increased accord-
ing to the expansion; and

(b) whether the staff members and

- Principals have been given the same

grade and same facilities of T.A. and
D.A. ang the same status as is being
enjoyed by the staff in the Training
Institute, for Men? -

The Minister of Labour, Employ-
ment and BRehabilitation (SBhri Jagji-
van Ram) (a) The training capacity
wag expanded from 32 in 1961 to 116
in 1863, which is continuing. Addi-
tional staff for expanded capacity has

been provided. .

(b) Yes, except the Principal who
is a part-time officer and allowed Rs,
150 p.m. as Special Pay in addition to
her salary ete. as Principal, Industrial
Training Institute for Women under
the Delhi Administration.

Wage Board for Bcavengers

2452. Shri 5. M. Banerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether a final decision has
been taken to set up either a Wage
Board or 3 Commission to go into the
wagee and working conditions of the
scavengers in the ecountry; and

(b) if not, when 2 final decision is
likely to be taken?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan):
(a) and (b). The proposal under the
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consideration of Government is to
set up a Study Group to go into the
working and Service conditions
(including wages) of sweepers and
scavengers. The decision is expected
to be announced soon.

Whips' Conference

2453 Shri Yashpal Singh: Will the
Minister of Parliamentary Affairs be
pleased to state:

(a) whether the last Whips' Con-
ference had recommended for perio-
dieal consultation betweepn the Whips’
of varioug parties at the Centre dur-
ing the session periods;

(b) if so, how far this recommen-
dation has been given effect to at the
Centre?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes, Sir,

(b) Three meetings between Gov-
ernment Whips' and Whips' of the
Opposition have already been held
during the current session.

Official Languages Act

2454, Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri A. V. Raghavan:
Shri Muthiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to bring
forward legislation to amend the Offi-
cial] Languages Act, 1983 which was
shelved due to the conflict with Pak-
istan; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
iry of Home Affairs (Shri Vidya
©Charan Shukla): (a) Yes, Sir.

(b) Does not arise.

Scholarships

2455. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that under
the present National Scholarships
Scheme, only city-dwellerg are bene-
fited;

(b) if s0, the steps taken to remove
this lacuna so that students from ru-
ral areas may also take the benefit?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No, Sir.
The selections are made strictly in
order of merit from the Merit Lists
of the varioys examinatiorts subject
to a Means Test. A number of sfu-
dents from the rural areas do find a
place in the merit lists.

(b) Does not arise.
‘Outstanding Telephome Revenues

2456. Shri Yashpal Singh:
Shri Madhuy Limaye:
Dr. Ram Manohar Lohia:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. J. Naik.'
Shri Hari Vishnu Eamath:

Will the Minister of Communiea-
tions be pleased to state:

(a) the total amount of arrears of
Telephone revenue outstanding &t
present in the country, State-wise;

(b) the specific sleps taken in this
regard; and

(c) the results achieved thereby?

The Minister of State in the De-
Partments of Parliamentary Affairs
and Communications (Shri Jagana-
tha Rao): (a) The amount of arrears
as on 1-4-1966 for bills issued upto
30-9-1965 was as follows:

(in thousands

of rupees) ¢ .
Assam . 35,43
Andhra 7,307
Eihu] 9,00
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(in thousands of Rupees)

Madhya Pradesh . 7,94
Maharashtra , . 20,04
Punjab , - 8,30
Gujarat . . . 3;49
Madras . . - 1,71
Kerala . . . . 1,08
Rajasthan . . . 2,83
Uttar Pradesh 16,47
Mysore . . . 4,60
J.&K. " 18,15
West Bengal . 57,29
©rissa | . . . 7,67
Delhi . 2,10,84

TOTAL . 4,16,24

(b) and (c). Action has been taken
to enforce the disconnection of tele-
phones of defaulting
Other special steps, such as, pursuing
the defaulting subscribers, recourse
%0 legal action, where necessary, are
also being taken to secure early set-
tlement. Arrears are being realised
progressively.
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Rehabilitation of Displaced Persons
From Burma

2459, Shri N. R, Laskar:
Shri Liladhar Kotoki:
Shri P. C. Borooah:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 5226 on the 11th
May, 1966 and state: )

(a) whether any amount has since
been sanctioned tq the Delhi State for
the construction of shops, stally and
flats for the repatriates from Burma
who have come to Delhi;

(b) if so, the particulars thereof;
and

(e) if not, the reasons therefor?

The Deputy Minister in the Ministry
41 Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): (a) No,
Sir.

(b) Does not arise.

(c¢) No proposals have been receiv-
ed from the Delhi Administration.
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Bu.ranni-ﬂald}, Pipeline

2461. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the construction of
pipelines from Barauni to Haldia and
Barauni to Kanpur have been com-
pleted; and

(b? if so, when and whether these
are in use now and if not, the rea-
song therefor?

The Minister of Petroleum and
Chemicalg (Shri Alagesan): (a) The
pipeline from Barauni to Kanpur has
been completed. .The Barauni-Haldia
section of the pipeline has not yet
been completed.

(b) The Barauni-Kanpur line could
not be utilized for want of sufficient
tankage and rail siding facilities at
the off take points.
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LL.O. Conference Held in Geneva Remedial Classes for Compartment
2462, Shri Onkar Lal Berwa: ’ BRSNS
Shri P. C. Borooah: . 2463. Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) the pnames of the Indian dele-
gates who attended the International
Labour " Organisation’s Conference in
Geneva held in June last;

(b) the main decisions taken there-
at; and

(c) the action taken by Govern-
ment in the light thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahmawaz Khan):
(a) A statement showing the names of
the Indian Delegation who attended
the 50th Session of the International
Labour Conference held in Geneva on
June 1—22, 1966 is laid on the Table
of the House. (Appendix I).

(b) and' (c). A list of the Conven-
tions, Recommendations and the Reso-
lutions adopted by the Conference is
also laid on the Table gf the House.
(Appendix II).

Authenticated texts of these ins-
* truments have not yet been received
from the ILO. As soon as they are
received, they will be examined in
consultation with the State Govern-
ments, the Central Ministries and
other interests concerned and a state-
ment indicating the action taken or
proposed.to be taken on them would
be placed, in acenrdance with  the
usual  practice, before Parliament
within the prescribed time-limit. In
terms of the relevant ILO procedure
the time-limit permittéq in the case
of countries like India is 18 months
which, In the present case, would ex-
pire in December 1967.

As usual, the Report of the Indian
Government Delegation to the Confer-
ence, together with the texts of these
instruments and the Resolutions will
also be placed before Parliament In
due course.

Will the Minister of Education _be
pleased to state:

(a) whether it is a fact that reme-
dial classes for students who were
placed in compartment by the Central
Board of Higher Secondary Educa-
tion Delhi in 1865, were held in some
of the approved subjects in some
selecteq Delhi Government Schoels
during the summer vacationg from
15th June, 1965;

(b) whether gualified teachers were
deputed for the purpose and whether
all those teachers were given pecu-
niary compensation on uniform scalee;
and

(e) if not, the reasons for disparity
in their payments and criteria adopt-
ed to determine their compensation at
different rates?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). As the students refer-
red to in part (a) abcve belonged to
class XI, only Grade I (Post Gradu-
ate) Teacherg were detailed to teach
them and they were all paid remune-
ration on a uniform sesle, Therefore,
the rest of the guestion does not
arise.
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Mabatma Gandhi Birthday Cente-
nary Committee
2467, Shri Hari Vishou Kamath:
Shri Nath Pai:
Shri Alvares:

Shri Hem Barua:
Shri.Surendnnth Dwivedy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is g fact that re-
eently a deceased ML.A. of Kerala
was nominated by Government gs a
member of the Mzhatma  Gandhi
Birth Centenary State Committee;

(b) whether it is a fact that a de-
eeased M.P. of Kerala was invited by
Government to attend a Conference;

(e} it so, the reasons for. such re-
missness; and

(d) the circumstances in which
such egregious faux pas were com-
mitted?

The Minister of Stale in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

. Defence (Shri Hathi): (a) to (d). In
December 1965 a communication from
the National Committee for the Gan-
dhi Cenienary was received by the
Kerala Government. It was suggested
therein that Gandhi Centenary Com-
mittees in the States were to be set
up before the close of January, 1966.
The Chairman of the National Com-
mittee had also indicated in his letter
“that the constructive work that Gan-
dhiji had aimed at has to be given its
.due importance andg henc the bodies
which are doing this work such as
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Gandhi Nidhi, Kasturba Trust, Sarve-
daya Mandal, Harijan Savak Sangh
etc. should be duly represenjed”. Im
view of the short span of time at the
disposal of the State Secretariat and
with a view to give due representa-
tion to the typeg of organisations re-
ferred to above, a list of persons for
inclusion in the proposed State Com-
mittee had to be drawn up, on the
basis of information collected previo-
usly in some other connection. In an
attempt to give representation to pro-
minent Harijan leaders also in the
Committee, the name of Shri Kanan
who was a non-official member from
the Ernakulam District Advisory
Committee for Harijan Welfare was
included in the list, There was no in-
formation in the file that Shri Kanan
wag not living. It was only -~ subse-
quently that the mistake was brought .
to the notice of Government.

The error occurred quite inadver-
tently. To avoid such errors in future,
steps are being taken by the Kerala
Government to  prepare a panel of
names for nomination to such com-
mittees ag and when need arises and
the names included in the panel will
also be got checked by the State Dis-
triet Collectors prior to the constitu-
tion of the Committee. .

(b) No, Sir.

Scholarshsips for study abroad

2468. Shri Gaulshan: Will the
Minister of Education be pleased to
state:

(a) the total number of scholarships
given to Indians by his Ministry for
studies abroad during the financial
year ending March, 1966;

(b) the number of Scheduled Castes
and Scheduled Tribes students who
were given the above mentioned
scholarships; and

(c) the a;rtount spent on these
scholarships category-wise and State-
wise?
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The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandran): (a) 353.

(b) No candidate belonging to
Scheduled Castes .and Scheduled
Tribes was selected for scholarships
during 1965-66 as selection for that
year under the Government of India
Scheme of Overseas Scholarships to
Scheduled Castes, Scheduled Tribes
etc; were made only in May, 1966.
However, 12 candidates belonging to
Scheduled Castes and Scheduled
Tribes, who were selecteq under the
same scheme in the previous years,
were sent abroad for study in 1965-66.

(¢} The amount spent by the Gov-
ernment of India:

Srate

Expenditure
’ Rs.
Uttar Pradesh 231300
Kerala . . 126060
West Bengal . 2078:00
Andhra pradesh 103900
Punjab . 1035-00
Rajasthan 110200
Madras . 1260-00
Delhi . . . 375600
Himachs] Pradesh . 129300
The above expenditure excludes

expenditure incurred on 12 scholars
(7 Scheduled Castes and 5 Scheduled
Tribes) wunder the Overseas Scholar-
ships Scheme for Scheduleq Castes,
Scheduled Tribes etc; because it is
stil] awaited
Indian Missions abroad.

Posting of Constables at S.P's. Resi-
dences

2469, Shri Gulshan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Police
Constableg are posted at the resi-
dences of Superintendents of Police
in the Special Police Establishment;
and )

(b) if so, in what capacity they are
posted there and the type of duties

from the concerned

or functions they have to atlend te
at their residences?

The Minister of State in the Minis-
try of Home Affairs and Minister
of Defence Supplies in the Minis-
try of Defence (Shri Hathi): (a) and
(b). As is the practice in the States,
Police /Constables are posted on per-
sonal duty with Superintendents of
Police in the Special Police Establish-
ment also. They attend to the fol:
lowing types of official duties:

(i) attending wisitors,

(ii) assistng the officer in field
work during an enquiry or
investigation,

(iii) receipt of dak and carriage,

and transport of dak,

(iv) telephone ecalls,
(v) security of official records,

(vi) personal of the

officer.
“Floating drilling platform”

2470. Dr. P. Srinivasan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

security

(a) whether it is a fact that for
want of Floating Drilling Platforms

" the off-shore operations are delayed

or are not taken up; and
(b} if so, the reasons thereof?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes.

(b) The Oil and Natural Gas Com-
mission does not possess a floating
drilling platform or the necessary ~
know-how and experience for car-
rying out drilling operations with the
help of such a platform. Therefore,
the Commission entered into a con-
tract with Ml]s SNAM of Italy im
September, 1964, whereby the con-
tractor was to bring his own mobile
drilling platform for carrying out
the drilling operations in the Gulf of
Cambay. Unfortunately, tha drilling
platform, which was to be deployed
for the purpose, was destruyed to-
wards the end of September, 1008,
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as a result of a gas blow-out, while
engaged in the drilling operations in
the Adriatic Sea. The contractor is,
therefore, not in a position to under-
take the drilling operations.

Cochin Refinery

2471, Shrimati Renuka Barkataki:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
target dates for the commissioning of
the Cochin Refinery have been fur-
ther revised; and

(b} if so, the reasons therefor?

The Minister of Peiroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The delay in the import of
materials and equipments, erratic
steamer movements, and strikes and
go-slow methods by the workers on
critical ghases of construction, have
all contributed to the further delay
in the commissioning of the refinery.

University Budgets

2472, Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Education
pleased to state:

(a) whether it is a fact that the
devaluation has affected the Univer-
sity Budgets in the country and the
Vice-Chancellorg have urged the
Central Government  for adequate
financial help to meet the increased
expenditure resulting from the deva-
luation; an®

(b) if so,
thereto?

be

Government's reaction

The Minister of Education (Shri
M. C. Chagla): (a) The Government
have not received any communica-
tion from the Vice-Chancellors on
the subject. However, the Universi-
ty Grants {'ommission have approach-
ed the Government - for increasing
their allociition for ‘meeting the ad-
ditional requiremerits of the umiver-
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sities especially for the purchase of
imported books and scientific equip-
ment, .

(b) The proposal made by the
University Grants Commission is
under Government's consideration.

Scaling of Hanuman Peak

2473. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Virgin Hanuman Peak in the region
of Nanda Devi in the Garhwal Hima-
layas has been successfully climbed
by an expedition from Bombay rec-
cently; and

(b) if so, the details thereof?

The Depuaty Minister in the Minis-
try . of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) The Hanuman Peak Expedi-
tion was sponsored by the “Giri
Vihar”, a mountaineering society of
Bombay and it consisted eof nine
members. It left Bombay on 15-5-66
and established its base camp on
28-5-66. The 19,903 feet high summit
was reached on 1st June, 1966 by
the leader, Professor A. R, Chandekar,
Bhri D. C. Arora and two high alti-
tude Sherpas.

The Indian Mountaineering Foun-
dation gave a grant of Rs. 3,000 and
hire charges of equipment, obtained
by the Expedition from Jayal Memo-
rial Stores.

Scaling of Jaonli Peak

2474. Shri Panna Lal:
8hri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
expedition to the Himalayas compris-
ing two boys, a master and an army
officer - of Doon Scheol - successfully
made the first ascent of Jaonli Peak
on the 6th Juhe, 1966; arid -
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(b) if so, Government's reaction

thereto?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The Indian Mountaineering
Foundation, which is assisted by the
Government with funds, gave a grant
of Rs. 5,000 to the Doon School Boys
Expedition. Necessary equipment
from Jayal Memorial Stores was zlso
made available to the expedition on
hire by the Himalayan Mountaineer-
ing Institute, Darjeeling, The Gov-
ernment is happy to see this increas-
ing interest in moumtaineering.
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Cochin-Coimbatore Pipe Line

2476. Shri A. V. Raghavan: Will
the Minister of Petroleum and Che-
micals be pleased to state:

(a) the progress made in the
construction of a pipe line from
Cochin to Coimbatore to transport
petroleum products;

(b) the estimated cost of the

construction; and
(¢) when it will be completed?

The Minister of Petroleam and
Chemicals (Shri Alagesan): (a) This
is still under investigation by Indian
0l Corporation.

(b) and (c). Do not arise.

Contribution to Nehru Memorial
Fund

2477. Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Education be
pleased to state:

(a) whether Government's atten-
tion has been invited to a Press Re-
port appearing in the ‘March of the
Nation' Weekly of the 11th June,
1966, that in certain cases employees
of his Ministry are being coerced to
contribute to the Nehru Memorial
Fund; and

(b) if so, Government’s reaction in
this regard?

-
The Minister of Education (Shri

M, C. Chagla): (a) Yes, Sir.

(b) Necessary enquiries have since
been. made.and it has been found
that the allegation contaiped in the
Press Report about coercion. of m—
ployeeg is incorrech ey
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Starvation deaths in Camp for D.P.

2480, Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Indrajit Singh:
Shrimati Jyotsna Chanda:

Will the Minister of Labour, Hm-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that fowr
persons died of starvation in June
this year at the Dharampura Camp .
No. 3, five miles from Jagdalpur,
under the Dandakaranya project;

(b) whether more than 100 families
are living ip this transit camp for a
long time, awaiting resettlement;
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(c) whether the authorities
siopped doles to some families
no specific reason; and

had
for

{d) whether the displaced persons
resident in the camp have submitted
a memorandum to the authorities and
if so, the result thereof?

The Deputy Minister ip the Minis-
try of Labour, Employment and Re-
Tabilitation (Shri D, R. Chavan):
.a) No, Sir. According to the in-
formation, available, there were four
deaths, one in March and three in
June due to the following causes:—

{1y Pneumonia.
(ii) Small pox and cellolitis.
(iii) Infant of about four months

died two days after mother’'s’

death for lack of
nursing.

fiv) Chronic illness and shock.

proper

(b) There are 101 families in the
camp of which 27 families have been
there for two years and the remain-
ing have been brought on different
dates within last 15 months. Most of
them are awaiting rehabilitation in
one form or other.

(e) Nao.

page of doles except in
with the rules.

There has been no stop-
accordance

{(d) Yes. The demands have been
considered by the Dandakaranya
Project Administration. All the rea-
sonable demands have been con-
ceded. Action in regard to some
other demands, namely, for early
grant of businesg loans and for pro-
vision of homestead plots, is in hand.

UPSC. -

2481. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

. (a) whether his Ministry received
the communications from the UP.S.C.
1o the effect that Hindi had become

1347 )ai)LSD—s5

the principal language of the Union
and, therefore, any restrictions op its
use az a medium of examination
might not be legally tenable;

(b) whether the advice of the Law
Ministry haq been sought ip this
connection and if so, the result
thereof; and

(c) whether the U.P.S.C. has
asked to devise its own course?

been

The Deputy Minister in the Minis-
try of Home Affairgs (Shri Vidya
Charap Shukla): (a) and (b). As the
particular communications from the
U.PS.C. are secret, it will yot be in
the public interest to disclose ‘their
contents,

(¢) The U.P.S.C. has been request-
ed to work out the details of the
future scheme of examinationg and
the procedural aspects for the imple-
mentations of the Government deci-
sion to introduce all the languages
mentioned in the Eighth Schedule to
the Constitution, in addition to Eng-
lish, as alternative media for the All
India and higher Central Services
Examinations, .

Production Bonus in  Fertiliser

Factories

2482, Shri A. N. Vidyalankar: Will
the Minister of Petrolenm ahd Che-
micals be pleased to state:

(a) whether the management of
the Fertilizer Corporation of India
have prepared and sent to the Cen-
tral Government for sanction &
scheme for payment fo the workers,
a Production Bonus (or Incentive
Bonus) for high targets of produc-
tion achieved by them;

(b) whether Government have
sanctioned the same and if not the
reasons therefor; and

(¢} whether it is a fact that the
workers of the Naya Nangal, TFerti- -
lizer Factory had won President’s
Award continuously for two years for
more than  fulfilling the production
targets ana@ no appreciation was
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shown by Government in any tan-
gible form? _

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The case ig under considera-
tion.

(e} The certificate of honour was
awarded by the President of India to
the Nangal Unit of the Fertilizer
Corporation of India for satisfactory
performance during the year 1962-63
only. An ex-gratia payment equal to
one month's pay including dearness
allowance etc. was made to those
workers whose basic pay did not ex-
ceed Rs. 500)- p.m. for good perform-
ance during 1962-63 and subsequent
years.

. Written Answers

Fertilizer Factory, Naya Nangal

2483. Shri A. N. Vidyalankar: Will
the Minister of Petroleum and Che-
miecals be pleased to state:

(a) whether the Labour Union at
Fertilizer Factory, Naya Nanga] has
submitted a demand that the daily-
rated workers including the Muster
Roll Employees who have worked in
the Organisation for over 240 days
should be brought gn the permanent
cadre; and

(b) if so, Government's
thereto?

The * Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
Technical Vishwakarma Union, which
is not a recognised Union, has re-
cently put in this demand to the
Corporation authorities,

reaction

(b) The demand cannot be fulfilled
as the jobg on which these categories
of persons are employed are
casual pature and the services of
such persons have to be dispensed
with when the work is completed.

Hospita]l Facilities to Workers of
Nangal Fertilizer Factory

2484, Shri A. N. Vidyalankar: Will
the Minister of Perolenm and Che-
micals be pleased to state:

(a) whether it is a fact that the

of .
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authorities of Naya Nangal, Fertilizes
Factory have recently passed orders
that the daily paid workers of the
factory will be charged a fee of Rs.
5 per bed per night in case they re-
quired to be admitted to the Cor-
poration's Hospital there even in the
General Ward;

(b) whether it is also a fact' that
other salaried workers are admitted
in the hospital without any charge
and previously the daily-paid work-
ers were also admitted free; ’

(c) the reasons for imposing the
prohibitive charge on the lowest class
of workers; and

(d) whether in the
facilities on behalf of

area medical
Government

- are not available?

The Minister of Petroleum amdf
Chemicals (Shri Alagesam): (a) to
(e). According to the Medical Attend-
ance Rules adopted by the Corpora—
tion, all employees excepting per-
sonnel engaged on Muster-rolls are
entitled to free in-door and out-door
medical treatment in the Company's

Hospital. Muster-rol] employees who
are purely temporary workers and
are engaged against specific casual

jobs lasting for short duration, are
given only out-door treatment as i=
available in the Company's hospital
In case of their admission in the
Company's hospital, they are charged
the prescribed fee for indoor treat-
ment which includes Rs. 5/- per bed
per day in the General] Ward.

During the period of constructiom
of the factory, some Muster-roll em-
ployees who continued for compara-
tively long duration, were allowed
concession of indoor treatment im
the Company’s Hospital. This com-
cession has since been withdrawn as
the project stage of the factory is
over,

(d) There is a well equipped Gow-
ernment Hospita] in Nangal Town~
ship about a mile from Naya Nangal
where free medical treatment is
available to the general public.
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Cuitural Pact with Poland and Other
European Countries

2485. Shri Utiya:
Shri Madhu Limaye:
Shri Bade:
Shri Hukam OChang Kachha-
vaiya:
Will the Minister of Education be
pleased to state: ’

(a) whether Government have
signed any cultura] pacts with Poland
and other European countries;

(b) whether there is a proposal to
sign similar agreements with Japan,
Indonesia and other South-East Asian
coyntries; and

(c) if so, the details of the agree-
ment mentioned in part (a) and the
main features of those in part (b)
above?

The Minister of Eduocation (Shri
M, C. chagla): (a) Yes, Sir.

(b) Cultural Agreements with Japan
and Indonesia already exist and pre-
liminary negotiations for similar
Agresments are ip progress with a
few other South-East Asian -countries.

(¢) The Cultura]l Agreements men-
tioned against part (a) above relate
to Turkey, Rumania, Poland, Czecho-
slovakia, U.S.S.R., Yugoslavia, Nor-
way, Greece, Hungary, Bulgaria and
France. These Agreements as also
those with Japan and Indonesia en-
visage co-operation in the fields of
art, culture, science and technology
through exchanges of teachers, stu-
dents, experts, grant of scholarships,
' wisits of delegations exhibitions, ete.

Police Firing in Goa

2486. Shri Kﬁen Patinayak:
Shri Madhu Limaye:
Pr. Eam Manohar Lohia:

Will the Minister of Home Affairs
he pleased to state:

(a) whether it is a fact that the
police fired on crowds in Goa in con-
mection with seme - agitation in or
sbout June, 1966; ;"
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(b) if so, the reasons for this agi-
tation;
(c) the details
leading to firing;

(d) whether any inquiry has been
ordered; and

of the incidents

(e) if so, the.result thereof?

The Minister of State in the Minis-
try of Home Affairs apng Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) to (e). Do not arise,

Namrup Fertilizer Plant

2487. Shrimati Renuka Barkataki:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any target to commis-
sion the Namrup Fertilizer Plant has
been fixed; and

{b) whether the work on the plant
is progressing according to the sche-
dule?

The Minister +of Petroleum and
Chemicals (Shri Alagesan): (a) The
Namrup Fertilizer Plant is scheduled
to be commisioned in the month of
August, 1967.

(b) All efforts are being made to
commission the Plant as scheduled. *
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Archaeological Treasure

2489. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 136% op the
2Tth  April, 1966 regarding the
Archaeological Treasure in India and
state:

(a) whether Government have
since considered the proposal to en-
act legislation to check its steady
depletion:; and

(by if zo, the details thereof?

The Deputy Minister In the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). The matter is
still under consideration of Govern-
ment,
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Medical Check up of University
Studentg

2490. Shri A. N, Vidyalankar: Will
the Minister of Eduncation be pleared

to state:

{a) whether it is a fact that as
many as 19 Universities out of 70
did not conduct any periodical medi-
cal examination of their students;

(b) if so, the names of such Uni-
versities and the reasons for their
failure to conduct medical examina-
tion; and :

(c) whether Government are de-
termined to gee that in all the Schools
Colleges ang other educational insti-
tutions periodical medica] examjpa-
tion of the students is conducted, and
the students and their parents helped
by suitable medical advice and in
hard cases even with the medicines?

The Minister of Eduocation (Shri
M. C. Chagla): (a) and (b). Informa-
tion is being collected and will be
laid on the Table of the Sabha in
due course,

(¢) The matter concerns primarily
the State Governments, the Adminis-
trations' and the Universities which
arz autonomousg bodies and other
educational institutions. However,
so far asg universities are concerned,
the University Grants Commissiom
has a scheme for providing financial
assistance to the Universities for the
establishment of Health, Centres for
the medical check-up of students and
also for treating minor ailments. 28
universities and Institutions deemed
to be universities have been assisted
towards the establishment of the
Health Centreg by the Univerwity
Grants Commission.

Rehabilitation of Displaced Persoms
from East Pakistan
2491. Shrl Vishwa Nath Pandey:
Shrimati Maimoona Sultan:
Will the Minister cr.l.' Labour, Em-
ployment and Rehabilitation be
pleased to state:

- (a) whether it is a fact that a num-
ber of schemes have been approved
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by Government for rehabilitating the
displaced persons from East Pakistan
in Dandakaranya, Chanda district in
Maharastra, and Betul District
im Madhya Pradesh;

(b) if so, the main features of the
schemes; and

(¢) the total amount of expendi-

ture thereon?

The Deputy Minister in the Minis-
try of Labour, Employmeént and Re-
bahil #ation (Shri D. R, Chavan): (a)
Yes, Sir.

(b} The main features of the ap-
proved schemes are as follows:—

(1) Reclamation of forest land
and the opening of new vil-
lages;

(2) Housing and resettling dis-
placed persons in the new
villages;

(3) Provision of adequate edu-
cational and medical facilit-
ies;

() Construction of roads and
irrigation projects;

(5) Development of the
based on forest and
resources; and

(%) Development of industries to
foster balanced growth of
the area and to provide em-
ployment,

area
other

Apart from the above, in Danda-
kararya area, the schemes take care
also of tribal welfare.

(e) The sanctioned expenditure is
as urder:—

(Rs. in crores)

Dandakaranya (upto

31-5-66) . 32'00
Chanda (uptc 3r-7- 66) . o-8g
Betul (upto 31-7-66) 053

Designing of Qil Refineries and
Chemical Plants

Shri Vishwa Nath Pandey:
Shri Surendra Pal Singh:
Shri Yashpal Singh:

Dr. Mahadeva Prasad:

Will the Minister of Petroleum
and Chemicals be pleased to state:

2492.

(a) whether Government have, in
collaboration with the Bechtel Cor-
poration, established in India an
engineering firm to .design oil refi-
neries and chemical plants and to
serve as Consultants for them;

(b) if so, its proposed headquarters
and

(c) the total
ture involved?

amount of expendi-

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.
The company is called Engineers
India Lid,

(b) Headquarters
up in New Delhi.

(¢) Approximately Rs. 25 lakhs.

have been set

Aut tic Teleph Exchange,
Cannanore
2493. Shri A.- K. Gopalan:

Shri Imbichipava:

Will the Minister of
tions be pleased to state:

Comunica-

(a) whether Government have re-
ceived a representation for the in-
stallation of an automatic telephone
exchange in Cannanore, Kerala, and

{b) if so, the Government's reac-
tion thereto?

The Minister of State in the De-
partment of Parliamentary Affairs
and Commaunications (Shri Jaganatha
Rao): (a) Yes.

(b) Automatisation
Exchange has been aproved. The
new exchange is required 1{o be
housed in a new building specially
designed for the purpose, The plans
for the building are being finalised.

of Cannanore
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Wage Rise for Rubber Plantation
Workers in Kerala

2454, Shri A. K, Gopalan:
Skiri Inmbichibava;

Will ‘the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether the Rubber Plantation
workers of Kerala have demanded
rise in their wages;

(b) the steps taken by Govern-
ment to meet their demand;

(¢) whefher Government are aware
that the workers propose to strike
work to get this demand conceded;
and

(d) if so, whether Government pro-
pose to take urgent measures to set-
tle this dispute?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) The Government of Kerala
held a tripartite conference at Erna-
kulam on 26-5-1966 to discuss the
matter, but mo final decision could
be arrived at. The Central Wage
Board for Rubber Plantation is also
seized of the matter.

{c) Yes. A section of thes workers
are on strike from 4-T7-1966.

(d) The Government of Kerala
have called another tripartite con-
ference on 19-8-1986.

Arrests During Mysore Agitation

2495. Shri Kolla Venkaiah:
Shri Sivamurthi Swamy:
Shri Kashi Ram Gupta:
Shrimati Savitri Nigam:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of perzons arrest-
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ed at various places fill the end of
June, 1966 in connection with the.agi-

tation on Maharashtra-Mysore dis-
pute;
(b) the number of M.Ps. and

M.L:As, among them;

(e) the places where the Police re-
sorted to lathi-charge and firing;

(d) the places at which the trains
were stopped; and

(e) the estimated loss of life and
public property?

The Minister of State in the Minis-
try of Home Affairs and Minister of
jo Ansmmy @ W senddng 2omajeqg
Defence (Shri Hathi): (a) to (e).
The information is being collected
and will be laid on the Table of the
House.

Conversion of Harijans in Madhya
Pradesh

2496. Shri C. K. Bhattacharyya:
Will the Minister of Home Affairs
be pleased to state:

(a) whether there has been a large
scale conversion of Harijans and
Adivasis to Christianity in the scar-
city-hit areas of <Chatisgarh in
Madhya Pradesh;

(b) whether the American Mis-
sions have been active in this work
in the garb of doing relief work; and

(¢) the number converted so far?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No large
scale conversions have been reported.

(b) Cases have come to notice in
which missionaries are alleged to
have misused relief supplies.

(c) About 1900 persons are stated
to have been converted in the whole
of Madhya Pradesh during the last
three years..
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Divesitive Wage Policy

2497. Shri Rameshwar Tantia: Will
the Minister of Labour, Employment
amil Rehabifitation be pleased to
state:

(a) whether any steps have been
taken to have an incentive wage
policy; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
Thabiitation (Shri Shahnawaz Khanm):
{a) and (b). Incentive wages have to
be introduced on the basis of agree-
ment between the employers and
workers. The wage policy, as enun-
wiated in the various plans, recom-
mends the introduction of such in-
centive wages, The terms of refer-
ence of the Wage Boards set up by
Government also generally require
that the desirability of extending the
system of payment by results should
be examined subject to reasonable
safeguards for labour,

Imcrease in D.A. of Employees in

Industries

2498. Shri Sivamurthi Swamy:
Will the Minister of Labour, Em-
ployment -and Rehabilitation be
pleased to state:

(a) whether any uniform policy
for national industries has been ad-
opted to increase the Dearness Al-
lowance of the employees following
the devaluation;

(b) if so, the nature thereof and
how much increase has been recom-
mended; and
"

(c) the action Government propose
to take to meet the chailenge of rise
in prices?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
Tabilitation (Shri Shahnawaz Khan):
(a) to (c). Information is being col-
lected and will be placed on the Table
of the House.

Cestral Organisation for Publication
Text-Books

2499, Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

(a) whether Government pro-
pose to establish a Central Or-
ganisation for the preparation and

publication of Text-Books;

(b) whether it is also a fact that
some of the State Governments
which have undertaken that work
have made more or less, a mess of
it; '

(c) if so, whether it is among the
reasons behind Government’s pro-
posed scheme; and also, the other
reasons therefor; and

(d) the details
scheme?

of Government's

The Minister of Education (Shri
M. C. Chagla): (a) to (d). Under the
aegis of the National Council of
Educational Research and Training,
mode] text-books of quality ond
standard for all stages of schcol edu-
cation are being produced. These "
text-books have been offered to all
States for adoption or adaptation.
While the Central Government has
not carried out a comprehensive eva-
luation of the text-books produced by
the State Governments the informa-
tion awvaildble indicates that .those
text-books need much improvement.

Central Schools

2500. Shri R, S. Pandey: Will the
Minister of Education be pleased to
state:

(a) the number of Central Schools
which are proposed to be opened
during the current year; and '

(b) the number of such schools to
be opened during the Fourth Plan
period?

The Deputy Minister in the Minis-
try Eddcation (Shrimati Soundaram
Ramchandran):  (a) About 15. (12
already established).
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(b) The Central Schools Scheme is
a non-plan scheme. The present
phase of the scheme is limited to the
establishment of about 100 schools
which is expected to be completed
during this year. No decision has yet
been taken about the next phase of
the scheme.
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Landuse Mapping

2502. Shri Chandak: Will the Minis-
ter of Education be pleased to state:

(a) whether the Landuse mapping
was undertaken with proper formu-
lation and if so, the details thereof;

(b) whether Survey of India has
arrangements to produce landuse map
(1 : 1 mile) accurately and expedi-
tiously as the toposheets and aerial
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photographs and regular survey faci-
lities are available with them; and

(c) if so, the justification for Na-
tional Atlas Organisation in Calcutta
when it has close liaison with the
Survey of India, Dehra Dun?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandran): (a) Yes, Sir. A
tentative Landuse classification
scheme based on recommendations
of the International Geographical
Commission on World Land Use
Survey with certain modifications,
has been taken as the basis,

(b) Survey of India is not pre-
paring landuse maps.

(c) Does not arise.

Gazetted Officers in N.A.O,

2503. Shri Chandak: Will the Minis-
ter of Education be pleased to state:

(a) the tota]l number of Bengali.
and non-Bengali Gazetted, Officers in
National Atlas Organisation;

(b) whether it is a fact that the
Director and the Deputy Director of
N.A.O. are both from Bengal; and

(c)  the reasons for the Director
working in an honorary capacity?

The Deputy Minister in the Minis-
try of Education (Shrimati (Sounda-
ram Ramchandran): (a) Four from
West Bengal and six from other parts
of India.,

(b) Yes, Sir.

(e} His services for appointment
on whole-time basis were not avail-
able.
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Land Map by N.A.O.

2504, Shri Chandak: Will the Minis-
ter of Education be pleased to state:

(a) whether Land Utilisation Map
of West Bengal has been prepared
by the personnel of the N.A.O. and
if so, whether the Government of
West Bengal have paid any money
for* the land utilisation map of West
Bengal prepared by N.A.O. person-
nel;

(b) whether the names of N.A.O.
and the Ministry of Education have
been mentioned anywhere on the
Map;

(c¢) whether the Agricultura]l effi-
ciency map (1 : 12M) based on co-
efficient of yield rates of crops will
be useful to the Ministry of Food
and Agriculture, Agriculture Depart-
ments of different States and the
Planning Commission;

(d) whether mapping programmes
of Landuse type areas 1:50,000 were
included after considering the suffi-
cient available mappable data; and

(e) if so, the reasons for jts not
being published now?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandran): (a) and (b).
No such map was prepared by the
N.AO.

(e) The map is likely to be useful
to the Ministry of Food, Agriculture,
Community  Development and Coope-
ration and Agriculture departments
of different States. The map will not
be useful for planning purposes.

(d) and (e). There is at present no
proposal to include mapping pro-
gramme of Landuse type areas
1:50,000.

Landuse Mapping by N.A.O.

2505. Shri Chandak: Will the
Minister of Education be pleasad to
state:

(a) the total cost and the number
of man-days for Landuse mapping
already undertaken by N.A.O.;

(b) whether the comments of the
Ministry of Food and Agriculture
have been received on the Soil Map
of Bihar and UP. oprepared by
N.AO.; and

(¢) whether the Seoil Map of India
published in 1957 (Hindi Edition)
will be the same in English edition
and if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandran): (a) The land
use mapping work undertaken by
the National Atlas Organisation
forms part of the programme of the
Organisation and the cost of and the
number of man-days spent on the
preparation of any particular maps
are not worked out.

(b) The maps are yet under pre-
paration.

(c) No, Sir. The Soil Map of India
to be published in the English edi-
tion of the National Atlas will in-
corporate latest information availa-
ble.

National Atlas Organisation

2606. Shri Chandak: Wil] the Minis-
ter of Education be pleased to state:

(a) whether each and every item
of the programme of compilation of
the N.A.O. has full justification of its

publication and  bearing national
utility;

(b) whether there is any duplica-
tion of programme between the
N.A.O. and Registrar General of
India and if not, whether it needs
comparative explanation of the pro-
gramme of the above two agencies
and who is responsible for the same;

(e) whether N.A.O. was set up in
the latter half of 1956 and the Na-
tional Atlas of India (Hindi Edition)
was released in October, 1957; and

(d) whether the English edition is
still awaiting publication and if so,
the reasons therefor?
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The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandiram): (a) All items
of programme of compilation are
taken up by the organisation after
full consideration of the utility of
the work.

(b) No, Sir.
(c) Yes, Sir.

(d) All maps to be included in the
English edition are not yet ready
{for publication,

Withdrawal of Cease-fire Terms

2507. Shrimati Rendka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
people of Manipur have demanded
withdrawal of cease-fire terms from
the three Sub-Divisions of Manipur,
(Mao, Tamenglong and Ukhrul); and

(b) if so, Government's reaction
thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Resignation by Maharashtra Judges

2508. Shri Basappa: Will the Minis-
ter of Home AMairs be pleased to state
the reasons for the recent resigna-
tions of the two Judges in Maharash-
tra State?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Recently only
one Judge resigned from the Bombay
High Court but he did not give any
reasons for doing so in his letter of
resignation.

Labour Camp in Babisole Colliery

2509, Shri Warior: Will the Minister
.of Labour, Employment and Rehabili-
tation be plemsed to state:

(a) whether an illegal labour camp
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is being run by the management of the
Babisole Colliery; and

(b) if so, the steps taken to abolish
it?

Thé Depiity Midister in the Ministry
of Labour, Employment and Rehabill-
tation (Shri Shahnawaz Khan): (a)
No. P

(b) Does not arise.

Unofficial Miners' Hostels

2510. Shri Warior: Will the Minister
of Labour, Employment and Rehabi-
litation be pleased to state:

(a) the number of unofficial miners’
hostels functioning in the collieries
which have not been approved by the
Central Miners Hostels Committee;

(b) the names of those collieries and
places where they are functioning;
and

(c) the steps Goverrment propose
to take to abolish them?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):

(a) Thirteen.
(b) I-Raniganj Coal field:

(1) Samla Manderboni Colliery,
P.O. Pandaveswar.

(2) Madhujore  Colliery, PO,
Kajoragram,

(3) East Chora Colliery, P.O.
Pahula. i

(4) Ghusick Colliery, P.O. Kali-
pahari,

(5) Porascole Colliery, P.O. Kajo-
ragram.

II—Jharia Coal field:
(1) Kharkharee Colliery, PO,

Kharkharee.
(2) Eng Colliery, P.O. RQhansar.
(3) Bhatdee Colliery, P.O, Dhan-

sar.

(4) Murlidih Colliery, P.O. Ma-
huda.

(5) Khag Dharmaband Colliery,
P.O. Malkera,
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(8) Loyabad (North) Colliery,

P.O. Sijua.
TI-Keranpura Coalfiied:

Khas Karanpura Colliery,
Patratu (Hazaribagh).

' IV-Pench Valley Coalfield:

Newton Chickli Colliery, P.O.
Parasia, District Chindwara.

(¢) In order to discourage function-
ing of unauthorised hostels, labour is
not supplied from the Labour Depot,
Gorakhpur to collieries setting up
such hostels. Record Office facilities
available at the Labour Depot, Gorakh-
pur are also not extended to the in-
mates of such hostels.

Re-employment of dismissed Govern-
ment Employees in Private Service

2511, Shri Hari Vishna Kamath: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Officers
dismissed or removed from Govern-
ment service have subsequently been
employed by the private sector;

(b) if so, the number and names of
such officers since the 26th January,
1951 up-to-date, together with the
salary each drew on the eve of his
digmissal or removal and the salary
on which he joined the private sector;
and

(c) the action proposed to be taken
by Government to counter such mal-
practices by the private sector?

The Minister of State in the Minis-
try of Home Affairs and Minisfer of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Some dis-
misssed Government servants or some
Government servants removed from
service may have been employed in
private sector,

(b) Government has no information.

(¢) There cannot be an absolute
bar which would amount to restriction
©on a citizen to take up lawful employ-

PO. -

ment in exercise of his fundamental
right to practice any profession or
carry on any trade or business.
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Pay fixation of F x-servicemen

2513. Shri Jedhe: Will the Minister
of Home Affairs be pleased to refer
to the reply given to Unstarred
Question No. 5306 on the 11th May,
1966 and state:

(a) whether it is a fact that exz-
Servicemen appointed to ministerial
services on temporary basis prior to
the 16th August, 1947 were granted
advance increments for fixation of ini-
tial pay for completed years of War
Service in the scales prevailing at
the time of their appointment;

(b) whether it is also g fact that
when the increments were granted,
their grade and pay at the time of
release were not taken into account;

(e) whether these advance War
Service increments were granted to
bring the Ex-servicemen at par with
their counterparts in the Civil De-
partments;

(d) whether it is also a fact that
under the Central Civil Service (Revi-
sion of Pay) Rules, 1947, the pay of
(i) War Service Candidates and others
appointed to civil posts prior to 16th
August, 1947, were fixed on 16th
August, 1947 by adjusting their pay
on the 16th August, 1947, to the next
higher stage in the revised scales of
pay -without making any changes in
their basic pay; and

(e) whether any distinetion in so
adjusting the pay of War Service can-
didates in the revised scales was made
and if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs , (Shri P. S
Naskar): (a) Yes, except in the case
of those appointed to posts carrying
unified scales of pay, in which case
the benefit wag given in the pre-unifi-
ed scale.

(b) The grade and pay were not

taken into account for granting in-.

crements in respect of military service
rendered between 3-9-1939 and 1-4
1946, Pay was relevant to the extent
that in the case of military service
rendered after 1-4-1946, only such
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military service as had been rendered
on a pay equal to or higher than the
‘minimum of the scale of the civil post
was taken into account for purpose of
inerements.

(e) No. Advance increments were
granted only with a view to giving
benefit for war service.

(d) The pay of War Service candi-
dates as well as of others, who were
appointed to civil posts after 1st Janu-
ary 1947, but before 16th August 1947,
was fixed, at their option, from the
date of such appointment or 16th
August 1947, under rule 8(1) of the
Central Civil Services (Revision of
Pay) Rules, 1947.

(e) No.

Allegations against Rajasthan Deputy
Finance Minister

2514, Shri A. K. Gopalan;
Shri M. N. Swamy:
Shri Dinen Bhattacharya:
Shri D. C, Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether he has received a me-
morandum from several prominent
citizens of Sikar district of Rajasthan
demanding an enquiry by C.LB. ixto
the allegations of corruption against
the Deputy Finance Minister of
Rajasthan; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) It was forwarded to the Chief
Minister of Rajasthan for appropriate
action.

Manhandling of Press Reporters in
May, 1966

2515. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether some Presg Reporters

were manhandled by Police at Delhi
in May, 1966; and
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(b) if so, the action taken in the
matter?”

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir,

(b) Does not arise.

Zonal Council Meetings

2516. Shri Hem Raj:
Shri Daljit Singh:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Panna Lal:

Will the Minister of Home Affairs
be pleased to state:

{a) whether any ‘meetings of the
Zonal Councils were held during June
“or July, 1966;

(b) if so, of which Zones and the
matters considered therein; and

(¢) whether a copy of their decis-
ions will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The meeting of the Eastern
Zonal Council was held at Ranchi on
16th July, 1966. A 1list of the items
discussed in that meeting ig laid on
the Table of the House. [Placed in
Library. See. No. LT-6804/66].

(c) The proceedings embodying the
decisiong taken at the meeting will be
placed in the Parliament Library, as
usual, as soon as they are finalised.

Akali Dal

2517, Shri Hem Raj:
Shri Daljit Singh:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is-a fact that the
Akali Dal of Master Tara Singh is a
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political party, preaching propagating
secession from India;

({b) whether Government propose to
ban it; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairg and Minister w©of
Défence Supplies in the Ministry of
Defence (Shri Hathi): (a) Utterances
of Master Tara Singh and his group
of the Akali Dal about the Sikhs' right
of self-determination and secession
from the Indian Union have come to
Government's notice,

(b) and (c). Suitable action will be
taken whenever Government feel that
such action is called for.

Modified Syllabus of
Schools

- Multipurpose

2518, Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether the syllabus of the
Central Board of Secondary Education
has been recently modified;

(b) if so, the specific changes which
have been introduced therein; and

(¢) the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) and (¢). The Board reviews the
syllabus and courses of studies every
year to bring them upto-date, This
year changes in the syllabug have
been made particularly as a result of
changes 'made in the Scheme of stud-
ies for Multipurpose Higher Second-
ary Schools. The changes so made are
indicated in Board’s letter No 20239-.
250 dated 6-7-1966 addressed to Heads
of Higher Secondary Multipurpose
Schools recognised by the Board, The
letter is laid on the Table of the
House. [Placed in Library. See No.
LT-6805/66].
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Activities of Hostile Nagas in Manipur

2519, Shri C. K, Bhattacharyya:
Will the Minister of Home Affairs be
pleased to state:

(a) whether a gang of hostile Nagas
ermed with rifles and light machine
guns entrenched themselves in the
Ukhrul sub-division of Manipur in the
beginning of July, 1966;

(b) whether they rmposed a fine of
Rs. 1,500 on the Khamson village in
Ukhrul and kept the male persons
under confinement 101- realising the
same; and

(c) the steps taken to stop their
de-predations?

The Minister of State in the Minis-
try of Home Affairg ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) On 2-7-
1966 sevén armed Nagas entered the
Village Khamson in Ukhrul Sub-divi-
sion,

(b) Yes, Sir.

(c) Necessary and possible security
measures have been taken.

Arrest of Sheikh Abdullah

2520. Shri A. K, Gopalan:
Shri M, N. Swamy:
Shri Dinen Bhattacharya:
Shri Dasaratha Deb:

Shri Brij R2j Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Bakshi Ghulam Moha-
mmad has written ‘a letter to him
explaining the circimstances under
which Sheikh Abdullah wag arrested
in early fifties; and

(b) if so, the main points of the
letter?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Bakshi Ghulam
Mohammag wrote a letter to me on
July 7, 1966, the main points of which
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were, with reference to Sheikh Abdul-
lah’s detention in the past, that he
wished to believe that I knew as well
as himself about the details associat-
ed with the decision and its implemen-
tation. He also said that he did not
like the continued detention of any-
body without trial and that during his
tenure as Prime Minister of Jammu
and Kashmir State, Sheikh Abdullah
was released froon detention in 1938
and, within months of hig re-arrest,
his trial on wvarious charges was
started.

Artificial Rain in Bombay

2521. Shri Lakhmuo Bhawani:
Shri P. C. Borooah:

‘Will the Minister
pleased to state:

(a) whether the rain and cloud
Physics Research Unit of the Council
of Scientific and Industria] Research
tried to bring artificial rain in Bom-
bay in July this year; and

of Education be

(b) if so, the efforts made in this
direction and the result thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No trials were
carried out for artificial rain in Bom-
bay in July this year. The possibility
was discussed wth the Government of
Maharashtra.

(b) Does not arise.
Shopkeepers

2522. Shri Ram Sewak Yadav: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given toun-
starred Question No. 2717 on the 23rd
September, 1965 regarding the raids on
shops in Delhi and state the details of
the action taken against the shop-
keepers who were found guilty during
the raids?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): As indicated
in the reply to Unstarred  Question
No. 340 dated the 10th November, 1986,
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gfficers of the Sales Tax Department
Delhi, took possession of account books
of four shop-keepers of Sadar Bazar
on the 27th August, 1965. The exami-
nation of account books and docu-
ments of two out of the four dealers,
has been completed. In one case, the
assessment has been completed upto
the year 1964-656 by enhancing the dis-
closed turn over by Rs. 12,000. In the
other case, the dealer has been re-
assessed for the year 1963-64 gnd the
disclosed turn-over enhanced by
Rs. 8,000. Besides, a penalty of Rs. 20
was also imposed. The proceedings in
the other two cases are still in pro-

gress.

Orders Passed by Ram Kishen
Ministry

2528, Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Governor of Punjab
has set aside certain orders passed by
the Ram Kishen Ministry;

(b} if so, what were the said orders;
and

(c) whether the Governor is review-
ing some more orders of the Ram
Kishen Ministry?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Gov-
ernor of Punjab has not undertaken
any general review of the orders
passed by the Ram Kishen Ministry.
However, certain cases submitted” to
him by the various departments of the
State Government for reconsideration
of the orders passed by the former
Ministry have been considered by him.

(b) and (c). A statement is laid
on the Table of the House [Placed in
Library. See No. LT-6808/66].

" cans entering Tndia

Judicial Magistrates in Amritsar

2524. Shri Eajrolkar: Will the Minis~
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that Judicia]

‘Magistrates in Amritsar sought the

protection of the Governor of Punjab,
against the Police alleging that they
were often subjected to threats for
criticising the police in their judge-
ments; and

(b) if so, the steps taken
matter?

in the

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b} Guards have been provided for
the protection of the Magistrates con-
cerned. The Inspector General of
Police has been asked to inquire into
the matter and send a report to Gov-
ernment.

Entry of Americans without Visas '

2525. Dr. Ranen Sen: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is 3 fact that of late
several Americans are entering India
without proper visas or permits and
some such cases have been detected
in Calcutta; and

(b) if so, the steps Government
have taken to stop such entries?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) In order
to promote tourism, foreigners in
direct transit are granted facilities to
break journey for sight-seeing etc. on
temporary landing permits. There is
no information that there has been
any increase in the number of Ameri-
without proper
visas.

(b) Instructions have been issued to
air and shipping companies to ensure
that foreigners brought by them are
in possession of valid travel docu-
ments.
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Library Service

2526, Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the Central Govern-
ment have suggested to fhe State
Governments the levy of a Library
cess for the promotion of effective
Library service in the country;

(b) if so, the details of the sugges-
tions made and the reaction of the
State Governments thereto; and

(c) whether the Education Commis-
sion has laid down any concrete pro-
posalg for the development of Lib-
raries in the country?

‘The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). The Advisory Commit-
tee for Libraries appointed by the
Government recommended that the
State Governments should enact a
comprehensive Libraries Lepislation.
Accordingly, a Mode] Public Libraries
Bill was prepared. The Bill envisag-
ed levy of library cess for develop-
ment of library services in the States.
The opinion and comments of the
State Governments were invited on
the Model Libraries Bill. The replies
received from the State Governments
showed that library cess was already
being levied in Andhra Pradesh,
Madras and Malabar area of Kerala.
The Gowvernments of West Bengal,
.Mysore, Maharashtra, Gujarat, Rajas-
than, and Delhi Administration were
agreeable in principle to the levy of
cess. But the other State Govern-
ments did not favour the idea of levy-
ing cess at the present juncture. A
large majority of States did not favour
the introduction of the proposed Lib-
raries legislation at the present jumc-
ture.

(¢) The Education Commission has
generally agreed with the recommen-
dations of the Advisory Committee for
Libraries and the Working Group of
the Planning Commission, relating to
the establishment of a net work of
libraries throughout the country at
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Central, State, District, Block
Panchyat levels,

and
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Sub-Regional Offices under Employees
Provident Fund

2529. Shri Sezhiyan: Will the Minis-
ter of Labour, Employment and Re-
habilitation be pleased to state:

(a) whether Government have
considered any proposal for opening
the sub-regional offices at Coimbatore
and Madurai in the Employees' Provi-
dent Fund Organisation;

(b) whether Government have re-
ceived any memoranda from the em-
ployees in this regard; and

(c) the decisipn taken by Govern-
ment thereon?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
‘and (b). Yes.

(¢) The matter is still undeg consi-
deration.

Duty Hours for R.M.S. Employees

2530. Shri Sezhiyan: Will the Minis-
ter of Communications be pleased to
state:

(a) whether Government have fixed
the normal duty hours for the em-
ployees of the Railway Mail Service;
and .

(b) if so, the rate of monetary com-
pensation payable for the overtime
done by the Railway Mail Service
employees?

The Minister of State in the Depart-

ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes.

(b) A statement of the rates appli-
cable to R.M.S. employees is laid on
the Table of the House. [Placed in
Library. See No. LT-6807/66].

New ER.M.S. Sections

2531. Shri Sezhiyan: Will the Minis-
ter of Communications be pleased to
state: ’ )

(a) whether Government have
1347 (Ai) LSD—6
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under consideration proposals for
opening of new Sections of Railway
Mail Service in the following trains;

(i) between Madras and Coimbatore
by the Cochin Express,

(ii) between Erode and Madras by
West Coast Express,

(iii) between Mayurum and Madras
by Trivandrum Fast Passenger,
and

(iv) between Katpadi and Tirupathi
by Triupathi Express; and

(b) if so, when a decision is likely
to be taken in this regard?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) (i) The proposal is under
consideration. ’

(ii) The opening of this section was
not found justified sincé there exists
a transit section in this train between
Madras and Shoranur,

(iii) The proposal was not agreed te
since it was not advantageous %o
mails.

(iv) There is no such proposal

(b) The decision on the proposal
as at a (i) above is likely to be takem
shortly.

Weekly Rest for R.M.S. Employees

2532, Shri Sezhiyan: Wil] the Minis-
ter of Communications be pleased to
state:

(a) whether the principle of one day
rest after six day's duty in a week is
applied to the employees of the Rail-
way Mail Service; and

(b) if not, whether Government
have devised any other way of allow-
ing weekly off to the staff in the Rail-
way Mail Service Sections working on
all the days in a week?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri Jaganaths
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Rao): (a) This principle is applied to et T TR
all the staff of the RMS, except .y -
those in running Sections not perform- 2 5 -
ing duty on all days of the week. In $34. it fet - -
the case of latter weekly off is not it fasaramg qredy

sonsidered necessary since they are
on duty for reduced working hours
and get sufficient days of rest in
regular duty.

(b) Does not arise.

fet & mx
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ngwd weATem ¥ et (s
fromn ) (%) s &
12[13 TTE, 1966 F1 T F1 TTAT
F TF 20 F TTHT AFFAAT HCHT
MET g7 # 999 ®7 7 qfge @
nir o7 faT TEmET & 961 T
& yeie aremarSy e {7 g
T GF qfad F g A ThAT 30T 0
goafadi & 19 ggewg F1 AT 274,
&1 o affel & g F7 far s
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wHT qF T4 I qIT AG GHT |

Programme for Improving Technical
Education

2536. Shri Shree Narayan Das:
Shri P. C, Borooah:

Will the Minister of Education be
pleased to state: .

(a) whether a programme has been
shalked out for improving the qua-
lity of technical education including
the setting up of the National Book
Development Council;

(b) if so, the broad outlines of the
programme and functions apnd scope
of the Council; and

(e) the action taken in that direc-
#ion?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The pro-
grammes proposed to be implemented
during the Fourth Plan are mostly
quality-oriented. Some of the speci-
flc programmes are promotion of co-
operation between industry and tech-
nical institutions, expansion of teacher
training programmes, setting up of a
research agency to investigate into all
aspects of technical education, the
establishment of centres for Indus-
trial Design and - manufacture of
equipment for laboratories in tech-

nical institutions, ete. The All India
Council for Technical Education at its
meeting held on the 22nd July, 1966
recommended the appointment of a
Committee to examine the problems
and suggest steps to bring about im-
provement in quality.

The proposal to set up a National
Book Development Council is meant
to promote all possible efforts to make
available text books and standard
works for colleges, universities, engi-
neering and technological institutes,
at reasonable prices and to coordinate
these efforts at the national level. The
details of .organisational aspects in-
cluding the scope and functions of the

) Council have yet to be worked out.

Citizenship for Tripura Displaced
Persons

2537. Shri Birem Duita:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that due to
non-availability of photo materials
and forms of application, the dis~
plaeed persons of Tripura are not get-
ting citizenship;

(b) whether this will deprive them
of chances of enlisting themselves in
the voters list;

(e) the number of displaced per-
sons who are trying to register their
names as citizens: and

(d) the steps taken to expedite the
arrangementg for registration of dis-
placed persons as citizens?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir, As
stated in reply to Unstarred Question
No. 411 on 27th July, 1966, 1,22,137
displaced persons in Tripura were
registered as Indian citizens upto the
30th June, 1966.

{b) Does not arise.
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{c) On the 30th June. 1966, only
2,280 applications for Indian citizen-
ship were pending with the Register-
ing Authorities in Tripura. Out of
these 1,149 cases were under various
stages of processing and the remain-
ing 1,131 application were incomplete.

(b) Suitable instructions have been
issued to .the Registering Authorities
to deal with applications for Indian
citizenship from displaced persons ex-
peditiously.

Shortage of Judges in Tripura

2538, Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Ministe of Home Affalrs
be pleased to state:

(a) whether it is a fact that there
is a shortage of judges in Sessions
Court in the Union Territory of Tri-
pura';

(b) whether it is also a fact that in
ong Court, a3 judge has not been
appointed for over two years and a
large number of cases are pending;
and ’

(¢) whether Government propose
to appoint a judge in the near future?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). On
the reversion in August, 1965, of the
incumbent of the post of District &
Sessions Judge, Tripura, to his parent
State of West Bengal, the charge of
the post was taken over by the Addi-
tional District and Sessions Judge in
addition to his own duties till a regu-
lar Distriet Judge could be found, An
appointment to the post of District &
Sessions Judge has been made on 4th
August, 1966, and efforts are now be-
ing made to find an Additional Dis-
trict Judge. The total number of
pending suits and cases in the courts
of Distriet Judge and Additional
Judge at the end of July, 1966, was
1018,
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Security Measures in Assam

2539. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have
created new posts in Assam to ward
off Naga raids on the N.E.F. Railway
Area near Lumding;

(b) if so, the dctails of the new
precautionary measures; and

* (c) Government's assesssment of
the situation and the Naga menace?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e).
Close watch is being kept on the
movements and activities of Naga
hostiles. In view of intelligence
received and the recent acts of sabo-
tage, Goernment have intensified
security measures. Some of the im-
portant additional measures taken
recently are seiting up of an intelli-
gence cell and arrangements to check
personal ®effects of travelling public.

Clash with Pak Intruders

2540, Shri Ram Sewak Yadav:
Shri Madhy Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there was a skirmish
between some Pakistani intruders
and Indians in Cachar,- Assam on the
14th July, 1966;

(b) whether any Indians wére
killed and, if so, how many; and

(c) Government’s reaction in this
Tegard?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charap Shukla): (a) to (c). Am
armed dacoity took place at 0130

hours on the 15th July, 1966, at
Gumrabazar in Cachar District. The
party, it is reported, consisted of
40-50 locals and 10-13 Pakistanis
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eriminals. They opened fire killing
two persong and injuring five, Three
eases have been taken up under Sec=
tions, 302, 396, 397 I1.P.C. Twenty-,
seven persons have been arrested so
far,

Indastrial Training Institotes in
Bihar

2541. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Central Govern-
ment are giving substantial grant to
the Industrial Training Institutes in
Bihar and elsewhere;

(b) if so, the total amount paid
per year to these Institutes in Bihar;

(c) whether Government have
received any representation about
the misuse and misappropriation of
funds by the Supcrintendent, Indus-
trial Training Institute, Begusarai,
District Monghyr, Bihar;

(d) whether Government have
ordered or have asked the State
Government to Institute an inquiry
into these allegations, if so, the
result thereof; and .

(e) if the answer to part (d) above
be in the negative, the reasons
therefor?

The Minister of Labour, Employ-
ment and Rehapbilitation (Shri Jag-
jivan Ram): (a) The Central Gov-
ernment pays as grants-in-aid 60%
of the cost of Institutes to the State
Governments including Bihar, who
are in charge of the day-to-day
administration of such Institutes.

(b) The total amount of grants-
in-aid- re-imbursed to the Bihar State
bY the Central Government duting the
last two years on account of the
Craftsmen Training Schemes (Indus-
trial Training Institutes and other
allied programmes) is as under:—

1964-65 Rs. 60.596 lakhs.
1965-66 Rs. 81.900 lakhs,

(c) A hand bill in Hindi contain-
ing certain allegations against the
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Superintendent, Industrial Training
Institute, Begusarai has been receiv-
ed.

(d) and (e). Complaints regarding
misuse or misappropriation of funds
connected with the Industrial Train-
ing Institutes come within the pur-
view of the administrative authority,
‘namely, the Bihar Government. The
question of Central Government
ordering any enquiry into any com=
plaint concerning the day-to-day
administration of the Industrial
Training Institutes does not, there-
fore, arise. This will be a matter
entirely for the State Government
to deal with.

D.D.T. Factory, Delhi

2542, Shri Manoharan:
Shri Rajaram:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it iz a fact that the
D.D.T. Factory, Delhi managed by
the Hindustan Insecticides Ltd. pro-
pose to double its  production and,
if so, when;

(b) the raw materials locally
obtained by the factory and from
whom these are purchased;

(c) the total amount of purchases
being made now and also the expect-
ed amount after expansion; and

(d) the attempts made to manu-
facture these materials by the
Undertaking itself?

The Minister of Petroleum and

Chemicals (Shri Alagesan): (a) Yes.
The expansion programme is likely
to be completed in about two years
time,

(i)) Chlorine and oleum are abtain-
ed from D.C.M. Chemicals Works,

(c) Rs. 15.97 lakhs which is ex-
pected to increase to wbout Rs. 38
lakhs.

{d) The manufacture of
end sulphuric acid are

chlorine
specialised
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processes and it would not have
been feasible for the Company to
manufacture these Chemicals for
their small requirements. The size
of the plant for chlorine and sulphu-
ric acid would also have been most
uneconomical.

Supply of Chlorine for Hindustan'
Insecticides Ltd.

2543. Shri Manoharan:

Shri Rajaram:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether it is a fact that the
Hindustan Insecticides Ltd. at Delhi
are obtaining Chlorine from D.C.M.
Chemicals through pipe-line;

(b) if ‘so, the arrangement for
measuring the flow of chlorine
through the pipe-line;

(c) whether the measuring equip-
ments are certified by the appro-
priate authority; and

(d) if so, from which date?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) to (d). From 19th August,
1964, payment is made to D.CM.
Chemicals for the supplies of Chlo-
rine through pipe-line based on the
meter inspected and certified by the
Inspector of Weights and Measures.
Before that date, payment was made
on the basis of measurement on the
weigh bridge.

House Rent for Officers of Hindustan
Insecticides Ltd.

2544, Shri Manoharan:
Shri Rajaram:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether it is a fact that some
senior Officers of the Hindustan
Insecticides Ltd., Delhi are getting
higher rates of house-rent allowance
than permissible under the rules;
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(b) the special consideration for
allowing this; and

(¢) whether prior approval of
Government or any other appropriate
authority was obtained therefor?

The  Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) and (c¢). Do not arise,

Aromatics Complex in Gujarab

2545. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to establish
Indiz’s first Aromatics Complex im
Gujarat in the Public Sector;

(b) if so, when and at what place;
and

(c) the total amount of cost of the

~project?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The comple.x will be establish-
ed during the Fourth Plan period at
Koyali (Gujarat).

(¢) The detailed project report
based on maximising Indian engine-
ering and Indian equipment is ex-
pected to be received wvery shortly.
This will give a clear picture of the
total cost of the project.

AT ZAWT FTATET

2546, %1 FEAW . TT TIHW
et 77 I AT oW oF4 R .

(F) T ATHTT T AT gA@T H,
forast ToraA F7 & 19 H g, WA &
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g & & fow waerar g fog
e st ® ordt € ¢
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1966 ¥ gfresfl ot & gamaw &
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Boarding Stipends to Tripura
College Students

2552. Shri Dasaratha Deb:
Shri Biren Dautta:

Will the Ministér of Eduocation be
pleased to state:

(a) whether the boarding
given to  different
school and college
pura are adequate;

stipends
categories of
students of Tri-

(b) whether Government of Tri-
pura have moved for an enhancement
of the rates of boarding stipends;
and

(c) whether, in view of a steep
rise in the cost of living index,
these rates are proposed to be en-
hanced and if eo, from when?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will
be laid on the table of the Sabha in
due course.

Financial Assistance to Tripura
Schools

2553. Shri Dasaratha Deb:
Shri Biren Dutta:

‘Will the Minister of Education be
pleased to state:

(a) the total amount of financial
assistance given to privately-run
aided High and Higher Secondary
Bchools in Tripura;

(b) whether audit raised any ob-
jection to the utilisation and keep-
ing of accounts regarding the finan-
cial assistance; and

(c) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will
be laid on the table of the Sabha in
due course.
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Rapindra Bhawan at Agartala
2555. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Education be
pleased to state:

(a) whether Government of Tri-
pura asked for wny financial gran¥
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for the construction of Rabindra
Bhawan at Agartala; and

(b) if so, the amount of grant
asked for and the steps taken in
the matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No, Sir. '

(b) Does not arise, .
Retirement age in Kerala

2557. Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government of Kerala
have raised the retirement age of
a large number of employees recent-
1y; .

(b) whether the previous Ministry
had considered this question and
decided not to raise the retirement
age in view of the large scale un-
employment in Kerala; and

(¢) if so, the reasons which com-
pelled the Government to review the
decision taken earlier by a popular
Ministry?

The Minister of State in the Minis-
try of Home Affairs and Minister of

Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) No formal decision was taken

by the previous Ministry, but the
Chief Minister had stated in the
was no

State Assembly that there
intention of raising the age of retire-

ment.

(e) Does not arise.
Employment in Government Serivce

2558, Shri Gulshan: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether the Punjab Govern-
ment have decided on the 22nd July,
1966 according to the “Tribune’
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News item to recognise a pass in the
Tenth Class of Higher Secondary
Part'T as equivalent to pass in Matri-
culation in respect of recruitment to
Government service; and

(b) whether Punjab S.S.S. Board
and PP.S. Commission have beem
informed accordingly?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b), Infor-
mation is being collected and will be
laid on the Table of the House as
early as possible, ‘

Assistants in Central Secretariat
Service

2559. Shri Gulshan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of permanent Assistants of
the Centra] Secretariat Service who
have put in more thap twelve years
of continuous service in that grade,
have no prospects of promotion te
the next higher grade and this stag-
nation is causing frustration among
them; and

(b) if so, the steps taken to elimi-
nate their grievances especially when
persons of other services get their
promotions according to seniority im
that grade?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya

Charan Shukla) (a) and (b).
Figures regarding the number of
permanent Assistants of the C.S.S.

who have put in more than 12 years
of continuous service in that grade
are not readily available. Accor-
ding to information collected in 1968,
howgver, there were about 1,559
Assistants who had rendered 15 years
of service or more in the Assistants’
grade of the C.S.S. .Originally, the
C.S.S. scheme had prescribed direct
recruitment t{o 50 per cent of the
permanent vacancieg in the grade of
Assistant  Superintendent (Sectlom
Officer—Grade III) and the remain-
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ing vacancies were to be filled by the
promotion of Assistants (1) on the
basis of seniority, and (2) through
the U.P.S.C. limited competitive ex-
aminations. With a view to improv-
ing the prospects of promotion of
the Assistants, since October, 1962,
the direct recruitment quota in the
Section Officers’ grade has been reduc-
ed from 50 per cent to 25 per cent for
a period of § years and 33 1|3 per
cent thereafter. According to infor-
mation collected in 1965, out of about
5,500 Assistants in the Central Secre-
tariat Service, only about - 64 had
reached the maximum of the pay
scale. It cannot, therefore, be said
that there is great stagnation in this
grade. )

2. A co-ordinating committee con-
sisting of four Joint Secretaries in
currently examining the warious
grievances of the members of the
C.5.5. and will suggest remedial
measures necessary, if any, for the
consideration of Government.

Vigilance Cases Pending Against
Officials

2560, Shri Gulshan: Will the Minister
of Home Affairs be pleased to state:

(a) the number of wvigilance cases
pending against officials and traders, if
any, in various Departments|Ministries
of the Central Government;

(b) the period for which they are
pending and the reasons for their con-
tinuous pendency;

(c) the number of cases pending in
respect of "political persons; and

(d) the steps Government propost
to take in the matter? .

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). The
information is being collected and will
be laid on the Table of the House in
due course,
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Premotion to Higher Posts in C.S.S.
2562, Shri Onkar Lal Berwa: Will

the Minister of Home Affairg be plcas-
ed to state:

(a) the quota fixed for promoticn to
higher posts in the Centra] Secretiriat
Service by direct recruitment through
YU.P.S.C. and also by departmental pro-
motion; and

(b) the manner in which the lepart-
mental promotions are made?

The Deputy Minister in the Winis-
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) and (b). The re-
quisite information is contained 'n the
Central Secretariat Service Rules; 1962
and the Central Secretariat Service
(Promotion to Selection Grade and
Grade 1) Regulations, 1964 copies of
which are a'ready available in the
Library of Parliament.
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Land Grants to Freedom Fighters

2564, Shri Shree Narayan Das:
Shrimati Vimla Deshmukh;
Shri N, P. Yadav:

Will the Minister of Home A\ffairs
be pleased to state:

(a) the number of States that have
decided to give land grants to freedom
fighters in recognition of their --:vices
to the country;

(b) the total land granted to them
g0 far and the number of freecom
fighters benefited thereby; and

(c) whether the land grants were
made free or on payment?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c¢). The in-
formation is being collected from tne
State Governments and will be laid
on the Tab'e of the House as soon as
it is received from them.

Admission in Engineering ang Medical
Colleges

2565. Shri Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Education be
pleased to state:

(a) whether different age-limits
have been fixed for admission in the
Engineering and Medical Colleges in
the State of Kerala;

(b) if so, the reasons for fixing
different age limits; and

{c) whether the age limit is pro-
posed to be made unifarm?
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The Minister of Education (Shri M.
C. Chagla): (a) tg (c). The informa-
tion is being collected and will be
placed on the table of the Housc.

Political Sufferers of Orissa

2566, Shri Dhuleshwar Meena*
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of applications ve-
ceived from political sufferers of
Orissa for grants by the Central Gov-
ernment during the current year since
10th March, 1966; and

(b) the amount of financial assis-
tance provided to them during the
same period.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Cbaran Shukla): (a) Eight.

(b) Rs. 1300!-
them.

granted to four of

Nags coming from Pakistan

2567. Shrimati Jyotsna Chanda:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 400
Naga hostiles from ‘Manipur and
Nagaland moved for East Pakistan
through the Tamenglong Sub-Division
of Manipur and via Mizo Hills distiict
for Military training; and

(b) the additional measures *aken
iy Government to check the recur-
rence of such incidents as earlier
measures have not proved effective?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Police posts have been alertied.
Army personnel are also patrolling
some portion of Churachandpur bor-
dering Mizo hills to intercept them.
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Necessary and possible security mea-
sures are being taken.

Promotion in C.8.5.

2568. Shri Rishang Keishing: Wil
the Minister of . Home Affairs bc
pleased to state:

(a) whether it is a fact tha: under
the decentralisation scheme of C.5.5.,
the Upper Division Clerks and Assis-
tants belonging to the cadre of ocne
Ministry and transferred to other
Ministries on loan are not promoted
to the next higher grades 'n the
Ministries where they are transferred
in short long term vacancies. evan
when they are senior;

(b) whether it is also a fact that
the Ministries of Finance, Supply and
Technical Development and fey cther
Ministries promoted such persons;

(c) whether it is also a fact that
the Ministry of Petroleum and Chemu-
cals who had and even now no cadre
of its own, did not promote the per-
sons belonging to  other Ministries®
cadre in spite of their representations
giving therein the instances; and

(d) if so, how Government propose
to remove such anomalies which have
arisen due to the de-centralisation of
Css.?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vadya
Charan Shukla): (a) Yes, Sir.
(b) to (d). The information is

being collected and will be laid on the
Table of the House.

Financial help to Freedom Fighters

2569. Shri Tulsidas Jadhav:
Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have any
permanent record of the Freedom
Fighters; .

(b) it so, whether Government will
lay a copy thereof on the Table;
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(c) whether Government give finan-
zia] help to the Freedom Fighters who
are in need of it from the Home
‘Minister’s discretionary Fund; end

(d) if so, the amount given as help
to these persons since 1960 tu-date,
year-wise, with detailed break-up?

The Deputy Minister in the Minis-
wy of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not a‘;‘ise‘
(c) Yes,

(d) A statement is laid on the Table
of the House [Placed in Library. See
No. LT-6808/66].

Museum at Lothal in Gujarat

2570. Shrl Jashvani Mehta: Will the
Minister of Education be pleaszd to
wate:

(a) whether it is a fact that a sum
of Rs 3,000/- has been sanctioned by
Government for the cstablishment of
a Museum at Lothal ir: Gujarat State;

(b) if so, whether the work of estab-
lishing the Museum has sterted; and

(¢) if not the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). Rs. 50,000 has been
sanctioneq for the Museum during the
surrent financial year and the work
® expected to start shortly.

Excavation of Lothal in Gujarat

2571, Shri Jashvant Mehta: Wil! the
Minister of Education be pieased to
state:

(a) whether it is a fact that a re-
port has been submitted to Govern-
wment regarding the excavation at
Lothal in Gujarat State;

(b) whether Government have pub-
lished this report and if so, the <alient
‘eatures fhereof; and

(c) if not, the reasons therefar-
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan); (a) Yes, Sir.

(b) and (c). The report will be
published as soon as it is completed in
all respects and the blocks for the
Plates and line drawings are ready.

Dwarkadish Temples

2572. Shri Jashvant Mehta: Will the
Minister of Education be pleased to
state:

fa) whether Government have de-
cided to declare the Dwarkadish Tem-
ples at Dwatka in Gujarat as nationai
monuments;

(b) if so, whether Government have
undertaken the work of repairs to this
monument; and

{¢) if not, the reasons therefcr?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The Dwarkadish group of
Temples has already been declared as
of national importance.

(b) and (c), Government have car-
ried out the essential gepairs to this
monument for the present.

Pending Cases in Kerala Hizh Court

2573, Shri Mohammed Koya: Wiil
the Minister of Home Afairs be
pleased to state:

(a) the number of pending cascs in
the Kerala High Court up to lst
August, 1966;

(b) the date on which the oldest of
these cases were filed; and

(e) the steps Government propose to
take to improve the situation?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The num-
ber as on 1st August, 1966 is not
available. However the number as
on 30th June, 1966 was 21.726.
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(b) The oldest cases which were
pending on the above date were fil:d
m 1951, )

(¢) The matter is being looked into
and the strength of the High Cecut
will be augmented if necessary.
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Pereign Visits of I.C.C.R, Employecs

2575. Shri U. M. Trivedi:
Shri Bade:
Shri Hukam Chand
' Kachhavaiya:
Shri Y. D. Singh:
Shri Yudhvir Singh:
Shri Jagdev Singh Siddhanti.
Shri Madhuo Limaye:

Wil] the Minister of Education be
pleaseq to state:

(a) the names of persons who wisit- -

ed foreign countries during the last
five years at the expense c¢f the "ndian
Council for Cultural Re!ations;

(b) the names of the countrics visit-
od by each of them and the purpose
of their wvisit;

(e) the amount spent on each per-
son; and

(d) the foreign exchange allowed to
each of them?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). A stalemert
is laid on the Table of the House
[Placed in Library. See No. LT-6810/
66].

Termination of Services of Welfare
Officer of LC.CR.

2576. Shri U. M, Trivedi:
Shri Bade: -
Shri Hukam Chand
Kachhavaiya:
Shri Y. D. Singh:
Shri Yudhvir Singh:
Shri Jagdev Singh Siddhanti:

Wil] the Minister of Education b2
pleased to state:

(a) whether it is a fact that the
services of Welfare Officer, Grade I in
the Indian Council for Cu'tural Rela-
tions have been terminated;

(b) if so, the reasons therefor; and

(¢) whether the said post has been
filled up and if not, the reasons ther=-
for?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The services of the Welfare
Officer Grade-I were terminated
during the period of probation with-
out assigning any reasons, as it was not
necessary to do so in acrordance with
term of his appointment.

(e} No, Sir. The vacancy was
advertised and interviews were held
on 16-6-86 by a Selection Committee.
One of the candidates has been selest-
ed for the post.

Azad Memorial Lectures

2577. Shri U. M. Trivedi:
Shri Bade:
..Shri Hukam Chand
Kachhavaiya:
Shri ¥. D. Siugh:
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Shri Yudhvir Singh:
Shri Jagdev Singh Siddhanti:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
estimates for the expenditure on the
Azad Memorial Lectures held in
1965 by the Indian Council for Cul-
tural Relations were not prepared in
advance;

(b) the detailed break-up of the
above mentioned estimates and the

total amount sanctioned for the said
lectures; and

(c) whether the ¢xpenditure incur-
red on the said lectures was sanc-
tioned by the Governing Body of the
Council and if so, when?

The Minister of Education. (Shri
M. C. Chagla): (a) No, Sir. It was
not necessary .to have detailed esti-
mates for the expenditure on these
lectures as an ad hoc provisicn of
Rs. 15,000 was made for lectures

including the Azad Memorial Lec-
tures,

(b) A detailed break-up of the
estimates was prepared in January,
1965. It was as follows:

Rs,
1. Honorarium to the lecturer 5,000

2. Local hospitality 2,500

3. Arrangements for lectures

including publicity . 2,500

4. Miscellaneous 500

ToTtAL 10,500

The President of the Indian Coun-
cil for Cultural Relations sanctioned
an amount of Rs. 11,659 in 1965 on
the basis of actual expenditure.

(¢) The amount was sanctioned on
3.2.65 and 1.8.65 by the President of
the Council who is the competent
authority in this respect.

Dacoits Withi Pakistani Arms

2578. Shri Omkar Singh:
Shri Hukam Chand
Kachhavalya: -
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Shri Yudhvir Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a Ffact that some
daccits with Pakistani arms were
arrested by the security forces in Cal-
cutta as reported in the ‘Hindustan’
dated the 30th July, 1966;

(by if so, the details of the articlss
recovered from *them; and

(c) the action taken against him?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Five Indians
while assembling by the side of Ban-
gaon road near Bangaon Bazar for
the purpose of committing dacoity at
village Hariharpur were arrested by
the members of Resistance Group of
Bangaon and the Home Guards.

(b) An improved gun, four car-
tridges manufactured in Pakistan, one
big dagger, a screwdriver and two
torch lights were recovered.

(¢) The caseis under investigation.
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Funds of the Mountaineering
Institute, Manali
2581. Shri Hem Raj: Will the

. Minister of Home Affairs be pleascd

to gtate:

(a) whether it is a fact that the
money sanctioned for the Mountai-
neering Institute at Manali is nx
being paid by the Punjab Governme.:t
in anticipation of the propcsed reorga-
nisatio_n;

(b) whether it is also a fact that
the money sanctioned for the repairs
of school buildings for Punjab Hili
Areas is also being held up on this
very account;:

(c¢) whether the furniture in the
Circuit Houses, Guest Houses and Rest
House lying in Punjab Hill Areas is
also being removed; and

(d) if so, the reasons therefor?
The Minister of State in the Minis-

try of Home Affairs and Minister of
Defence Supplies in the Ministry of
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Defence (Shri Hathi):
The requisite information is being
obtained from the authoritieg con-
cerned and will be laid on the Table
of the House.

(a) to (d).

Delayed Reorganisation of Punjab

2582, Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state;

(a) whether there is any truth in
the report appearing in the Patriol’
of the 1st August, 1966 ‘hat the reor-
ganisation of Punjab may be delayed
till January, 1967; and

(b) whether the reorganisation wi!!
take place on the 2nd October, 1866
as declared earlier?

The Minister of State in the Minis-
try of Home Affairs and Minister of

“ Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) and (b).
The intention of the Government fis
to give effect to the scheme for the
reorganisation of Punjab as soon as
possible, The actual date on which
the new States will be brought intc
existence will depend on the com-
pletion of legislative and other prepa-
ratory processes.

T A e wreary ¥ sfa-frger
wET

2583. * TIHAAS QA T
¥fems T @R Sl 9 aqT Ay
FAT FGT ¢

(%) @ wm a0 A= o
s § feaw sEa sfafasr
(FgEwa) & o 3 & ¥ S fediow
e aqr wa< e s Ay &
e @y safeal Y sfawear frasy
3, faasr qoafa fmfr & & fao
afdm ST A€ ;

(&) 7 7g &= & f& sfafma
srfEaat & T 9T 9% wHEr wo '
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Site for Government Jumior
College, Calicut

2585. Shri Mohammed Koya: Will
the Minister of Education be pleased
to state:

(a) whether the site for the Govern-
ment Junior College at Calicut has
been acquired;

(b} whether Government have
taken any decision about the gite; and

(¢) the expected time whep the
buildings will be “ompleied?

The Minister 5 FEducation (Shri
M. C. Chagla): (a) to c). The infur-
mation is being collected and will be
laid on the Table of the Sabha in due
course.



5155 Written Answers SRAVANA 26,

Gag Prices for Gujarat

2586, Shri Jashvant Mehta:
Shri Radhelal Vyas:
Shri Sidheshwar Prasad:

Will the Minister of Petrolemm and
Chemicals be pleased tu state:

(a) the reasons for the delay in
giving Award by the Arbitrator
regarding the gas prices for Gujarat;

(b) whether the Arbitrator has
asked for an® extension of time for
giving the award; and

(c) the steps taken to expedite the
completion of -the work of Arbitra
tion?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) to (c).
No time limit had been prescribed for
completing the arbitration proceed-
ings. Such a course wag not consider-
ed practicable, as each side to the
dispute had to be given the fullest
opportunity to etate its case and make
ite counter-submissions, if any. In
theee circumstances, there can be no
question of delay nor of any exten-
sion of time. The Arbitrator is aware
of the need for completing the pro-
ceedings as early as possible and is
endeavouring to do so, consistently
with his other major pre-occupations.

Indo-U.S. Educatlion Foundation

2587. Shrl P. C. Borocah: Will the
Minister of Educalion be pleased to
state: .

(a) whether it is a fact that the
U.S. Government have shelved the
Indo-U.S. Eduecation Foundation pro-
posal;

(b) whether it has been done on
account of difference on the quostion
of management »f the Foundation and
if so, the precise nature of the differ-
ences; and -

(c) Government’s reaction thereto?

The Minister of Education (Shri M.
C. Chagla): (a) The Gevernment of
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India is not aware of any such move
on the part of the U.S. (Government.

(b) and (c). Do not arise.

Black-out Casualties in Delhi daring
August Sept. 1965 Indo-Pak, Conflict

2588. Shri Pottekkatt: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of persons killed
and disabled in Delhi during the
black-out operations in Delhi during
the last Indo-Pakistan confliet;

(b) whether any compensation or
other help has been rendered to their

- families; and

(e) if so, whether a statement will
be laid on the Table showing the
number of persons kilied and injured
and the amount of compensation paid?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.°
Naskar): (a) No p:rson was killed or
disabled.

(b) and (c). Do not arise.

Birthday Celebralions of Shree
Narayana Guru Dev

2589, Shri Pottekkait:
Shri M. K. Kumaran;

Will the Minister of Home Affairs
be pleased tp state:

(a) whether the birthday of Shree
Narayana Guru Dev used to be
observed as a public holiday in
Kerala;;

(b) whether it has been converted
into a restricted holiday; and

(c) whether Government propose to
reconsider the issue in view of the
importance of the day?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) and (b). No, Sir. How-
ever, the Samadhi day of Shri
Narayana Guru Dev used to be observ-
ed as a public holiday and is being
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contained to be observed as a public
holiday.

(c) Does not arise.

Pollution of Jamuna Watter by Waste
Liguor From D.D.T. Factory

2590. Shri Maniyangadan: Wil! the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is @ fact that waste
liquor from the DDT Plant at Najaf-
garh is regularly drained into the
Jamuna without properly neutralis-
ing it;

(b whether it is also a fact that
about one tonne of pure 100 per cent
liquid DDT was drained in the Jamuna
very recently;

(c) whether there have beer, com-
plaints from the public as well as
from the Delhi Administration about
the pollution of Jamuna water due
to the release of waste liquo: from
the DDT Factory, Najafgarh; and

(d) if so, the steps taken in this
regard?

The Minister of Peiroleum and Che-

micals (Shri Alagesan): (a) No.
(b) No.
(c) Fhere have been complaints

from the Public and also by the Delhi
Administration about the pollutinn of
Jamuna water due tn effluents from
several factories in
Road area including the DDT factery.

(d) Adequate steps have been taken
by Hindustan Insecticides Ltd. to
neutralise completely the effluents
from this factory to ensure fully that
these effluents are not health hazards.

Promotion to Cadre of Section Officers

2591, Shri Mahananda: Will the
Minister of Home Affairs be pleased
to state:

(a) wheher it is a fact that Assis-
tants who have completedq more than
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10 yearg of service in that grade are
not eligible to appear in the limited
competitive examination for Section
Officers although they have no chance
of promotion in the pormal course;

(b) if so, the reasons therecfor; and

(¢) the percentage of Assistants who
are eligible to sit in the said exami-
nation?

The Deputy Minister in the Minis-
of Home Affairs (Shri Vidya
Charan Shokla): (a) and (b). The
upper service limit of 10 years 2s a
condition of eligibility for appearing
at the Section Officers’ Grade Limited
Departmental Competitive Fxamina-
tion is being removed for the exami-
nations to be held from 1967 onwards.

(c) The information is not reachly
available,

figt o ar gt W e
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& fau foeslt & W& a9 gEA
R & st & TG

Ambush laid by Mizo Hostiles

2595. Shri P. C. Borooah:
Shri Hem Barua:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddbanti:
Shri Ram Harkh Yadav:
Shri Yudhvir Singh:

‘Will the Minister of Home Affairs
be pleased to stata:

(a) whether it is a fact that at least
six men of the Assam Rifles were
killed and three athers wounded when
they were ambushed by Mizo-hostites
on Friday the 29th July, 1966 at
Nauhthial on Aijal-Lungleh Road; and

(b) if so, Government's reaction

thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Government are fully seized cf
the problem and all necessary and
possible steps are being taken.

Movement of Naga Hostiles on East
Pakistan Border

2596, Shri P. C. Borpoah:
Shri Jashvant Mehia:
Will the Minister. of Home Affairs
be pleased to state:

(a) whether (lovernment's atten-
tion has been drawn to the renort
that a group of Naga hostiles were
proceeding from Mikir Hills tewards
East Pakistan for securing arms and
that hostile Nagas were moving cbout

‘surreptiously in the -area of reserved

forests of Sibsagar districts; and

(b) if so, Government's reacticn

thereto?
The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.
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(b) Al possible measureg have been

taken against such movements ani
activities of Naga hcstiles.

P&T Quarters in Palghat (Kerala)

2'59'1" Shri P. Eunhan: Will the
Minister of Communications be plcas-
ed to state:

(a) the amount allotted for the con-
struction’ of quarters for P&T Em-
ployees in Palghat District, Kera'a
during 1964-65 and 1965-66; and

(b) the number of quarters

con-
structed and the amount spent?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communicationg  (Shri Jaganatha
Rao): (a) No specific amount was
allotted during these years for cons-

truction of quarters in Palghat
District.
(b) No quarters were constructed

and no amount was spent.

ot # wrafae vpi & sl @
frafem
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indian Postal Orders

2601. Shri Jedhe: Will the Minister
of Communications be pleased to state:

(a) whether it is a fact that the
Indian Postal Order for the highest
denomination is rupees ten only;

(b) whether it is also a fact that
the U.P.S.C. and various Universities
and Public Service Commissions
accept only Indian Postal Orders for
payment of their fees for which pub-
lic have to purchase many postal
orders of rupees ten only;

(¢) if so, whether in the interest of
economy of paper, Government pro-
pose to issue LP.Os. of the denomina-

"tions of Rs. 50 and Rs. 25; and

(d) if so, when the LP.Os. of higher
denominationg are likely to be avail-
able in the Post Ofﬂces?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Yes, Sir, Under Section
45 of the LP.O. Act 1898, the Central
Government is not empowered to
issue I.P.Os. for denomination beyond
Rs. 10.

(b) When fees for more than Rs. 10
have to be paid this is done by pur-
chasing suitable number of ILPOs. of
different denominations to make wup
the requisite amount,

(c) and (d). The proposal is under
consideration. Amendment of the
LP.O. Act is necessary. It is not
possible to indicate definitely the time
by which this will be introduced.

Indian Labour Conference

2602. Shri Madhu Limaye:*
Shrimati Renu Chakravartty:
Shri Bade:

Shri D, C. Sharma:

Shri Manoharan:

Shri Prakash Vir Shastri:

Bhri 8. M. Banerjee: .

Shri Mohammed Koya:

Shri Alvares:

Shri Maurya;

Shri Tridib Kumar
Chaudhuri:

Shri A. V. Raghavan:

Shri Tulsidas Jadhav:

Dr. U, Misra:

Shri Indrajit Gupta:

Shri Prabhat Kar:

Shri P. C. Borooah:

Shri Ram Harkh Yadav:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
td to state: .

(a) the conclusions of the recently
lield Indian Labour Conference;

(b) whether the Indusirial Truce
1tesolution has been repudiated by the
*frade Union Organisation because of
(zovernment’s failure to hold d)wn
prices, curb profits and black-
inarketing; and

(¢) it so, the steps taken 1o save
the Industrial Truce?
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The Deputy Minister in the Minis-
iry of Labour, Employment and Re-
habilitation (Shri Shah Nawaz Khan):
{a) A copy of the conclusions will be
placed on the Table of the House
shortly. Some copies have already
been p'aced in the Parliament Lib-
rary.

(b} Only one organisation has done
so.

(c) At the 24th Session of the In-
dian Labour Conference held on July
29-30, 1966 the Union Labour Minister
appealed to the Organisation concern-
ed to continue to abide by the Indus-
trial Truce Resolution.

12.17 hrs,

RE: QUESTION OF PRIVILEGE
AGAINST THE MINISTER OF FOOD
AND AGRICULTURE

Mr, Speaker: There was a breach
of privilege notice given by Shri
Madhu Limaye in tle first instance,
and then by three Members Shri
Daji and Shri S. M. Banerjee and
by Shri Madhu Limaye again after
four days.

I have hag the opportunity of
listening to Members. 1 have been
receiving communications also by

way of explanations, elucidationg and
other additions. Rather, it has been
very difficult affair because so much
material was collected that it was
not easy to sift out what really were
the crucial matters because of pther
things having been brought in, there
was naturally a likelihood of some
confusion being created. Still, yester-
day I had promiseq that I would an-
nounce my ruling at four o'clock
but then suddenly at three o'clock
1 got another communication
from Shri Madhu Limaye that
I should not give it in haste;
and that 1 should read the
communication. I had read it
1 had saig that I would give my
ruling this morning. Of course, it has
taken long in coming to a dJecision,
but I have explained the ecircum-
stances.

‘notice are as follows.

17, 1966 of Privilege against

Shri Subramaniam
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The chiet allegations made in the
The first was
that the Minister made an incorrect
statement on the 17th May, 1966. The
second was that he contradicted him
self on the 18th May, 1966, though he
had expressed regret as

well. The
third was that he abused his right
to make a personal statement and

suppressed the truth and misled the
Committee. The fourth was that he
cast reflections on the PAC in observ-
ing that:

“It is rather surprising that
an observation shoulg have been
made suggesting that I had re-
considered certain order with-
out adeguate reasons.”

The fifth is that utter contempt was
shown tewards the Committee and
the Committee has expressed gis=
pleasure that this late request of the
Minister had caused some avoidable
inconvienence to the Committee. The
sixth is that the order of suspension,
which the Minister called as ‘draft’
o-der, was absolute, fina]l] and pre-
cise. He calleq it g ‘draft’ order and
in that way misleq the Committee.
This was also said. Then the Com-
mittee has remarked that the reasons
for the revision of the order remain
‘obscure’ even after doing all this.

Towards the end, Shri Madhu
Limaye had addeq in his communica-
tion of the Tth that no hon. Member/
Minister with any self-respect should
remain a Minister after al] this and
the Minister should resigp forthwith,
there ought to be a thorough probe
into the matter and those who gre
responsible for this should be punish-
ed,

Now, I have to say at the begin-
ning that privilege and its breach are
special provisions which are the nre-
rogative of the Members of Parlia-
ment, of this House. Except those
that are really established and wer®
being enjoyed by the House of Com-
mons on the day when our Constitu-
tion came into force, we cannot create
new privileges.
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The whole affair, of course, is an
unfortunate episode. That I must
admit in the very Deginning. There
have been errors committed. Lapses
have also occurred and so much of
confusion is there that one regrets all
that has happened. But, as was re-
markeq by Shri Daji yesterday, I
have not to decide here whether the
Ministey should resign. That iz for
the Minister to decide .

Shri Ranga (Chittoor): Or for
Prime Minister,

the

Mr. Speaker: Or for the Prime
Minister. One might also argue that
there might be g cause for censure or
for removal or even for the resigna-
tion of the Government. I have not
to do anything with that, and I can-
not go into those questions. My limi-
ted purpose is to see whether really
any breach has been committed.

So far as this privilege is concermned,
it is of the utmost importance that the
notice must be given immediately,
at the very first opportunity; a delay
of one day or two days has been
held be fatal to the entertainment of

any notice of breach of privilege.
Many things that have been saia
here arose out of the observations

made by the Public Accounts Com-
mittee in their 50th Report which was
presented to the House in May, so
far as I remember. Then there were
the statements of the Minister on the
17th and 18th May. All those things
have been brought in. | am glad that
Shri Daji did say yesterday that he
did not emphasise the fact that the
Minister had contradicted his state-
ment on the 18th, one day after he
made it. It is just possible that he
. might have been under g misunder-
standing or he might have forgotten
that he was the Ministey to whom
all this related.

What we have to see here is this.
Incorrect statements made, by a
Minister cannot make any basis for a
breach of privilege. It is only a deli-
berate lie, if it can be substantiated,
that would certainly bring the offence
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within the meaning of a breach ot
privilege. Other lapses, other mis-
takes do pot come under this cate-
gory, because everyday we find that
Ministers make their statements in
which they make mistakes and which
they correct afterwards. That is
happening everyday. I it were to be
helg that that also js a breach of
privilege, then probably it would be
an everyday occurrence gng then
privilege would not mean anything
of consequence,

Shri Hari Vishnu Kamath (Hoshan-
gabad): I am sorry to interrupt, but
on a point of order;...... (Interrup-
tions).

Why. do you usurp his powers?
He is there to conduct the proceed-
ings.

You were pleased to say that there
should not be delay of even 24 hours,
that a delay of even 24 hours may be
fata] to the privilege motion. (Inter-
ruptions).

Please keep quiet, I am here, you’
sit down. He is there to conduct the
business, not you.

Mr. Speaker: Order, order. Both
sides will kindly listen to me.

Shri Hari Vishnu Kamath: The
phrase used ip rule 224 is “recent

occurrence”.

Mr. Speaker: There are decisions in
which two days, three days have been
held to be fatal.

Shri Hari Vishnu EKamath: The
rule says “recent occurrence”.
Mr. Speaker: 1 know that. Even

though the original notices could have
been summarily dismissed by me
simply on this account, I had pot done

that. 1 was coming to that. Why
should he be impatient?
Shri Hari Vishnu Kamath: Then

it is all right.

Mr. Speaker: The origina] notice, T
am sorry, did not disclose any cause
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[Mr. Speaker]
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being complained against, and then it
was, that Mr. Daji and Mr. Banerjee
on the Bth put another notice, after
four days, bringing in “suppression
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18 WE AT Jeaa TG TS, AT A 25 F{ATE
Fferga W dr) 25 (AL FTFT
4 WRA TF H TG W TR0 q7 |
Hfe &5 = awe ¥ T4 ®) GeH 3
¢ faar o

st 7y femm A AWAT 99 @
& | v ofess garEa FHE g9 AIHA
Lo fa=me &7 @ @), @ 9| qU w7
gar 7 gEar ssdt foE =@ &
grafraa 2 |

woow HERE 0 99 FAE &
fratE =t wE ;YT I FE T I 2,
At It IAT THG AT MR

: -
st wy femd © TRl SE AR
art @ g1
weaey WERT ¢ 3 WAET S FAS

#1 5597 foie o " 4 W A
qrAA aEeg & Afew #mr

o AG gET R 0

q wo Ao frardt (®Ter)
WEQET WRISY, W1 HOAT Aade fefaac
TR @IRAaGI TR § ¢
T WY & fwT 2 @ &, a1 aIEi 6t
= § g T gy

weaw wgEw 0 qg A1 Al AR
g =1fee f o asa & st ®fea
? @E, WA A9 e fea
wra At s fgar s

=1 gk faep e - w9 & wag
wede faat

ooy WgEE - H4 w1 aea
Wiz agf fear
Shri Harl Vishnu Kamath: What is
the meaning of “recent occurrence”?

woow WERE ¢ & W9 A A
fefeaa fear s § f& “foie
aHE” ¥ | oA §

sit gfe faew e “fede aeia”
® w7 et § 7

Shri D. C. Sharma (Gurdaspur):
Are these people greater than the
Speaker, 1 want to ask this question.

Mr. Speaker: This should not be
the new procedure laig down now
that when I am delivering a ruling
others should jnterrupt or begin to
argue with me. Whatever ] have
to say I might be allowed, and there-
fore finish the matter.
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Shri Hari Vishnu Eamath: All
right, I shall speak at the end.

Shri S§. M. Banerjee (Kanpur): It
might be laid on the Table of the
House.

Mr. Speaker: This is not fair.
Shri Nambiar (Tiruchirapalli): We

are patiently waiting to hear your
ruling.
Mr. Nambiar: Nobody has said

it might be laid on the Table of 1he
House.

Mr. Nambiar: Nobody has =said
that.
Mr. Speaker: Mr. Banerjee has

said, T have heard him. Is it fair?

Mr. S. M. Banerjee: I thought you
were going to lay it, you can circu-
late it to gall us.

An Hon. Member: Let him withdraw
it.

Shri S. M. Banerjee: We want to
,read it carefully. .

d "fll(r. Speaker: If I have not got any-
thing in written, what should 1 lay
on the Table?

Shri Ranga: Sometimes ruling have
to be read out; there is nothing
wrong in that.

ot xg fem : 77 AT wEEATH
t fe famsodt 3x ot w=ar g

wEIRqIRET : ag a1 N
9 & | wif@T aF ar 98 S9ar @
g1, .. (wWEmIW) sowTaw ¥
qA T8 A0 AT a1 qE FeAw v
9T FgAT AT
T have said about the incorrect state-
ment; that was contradicted on 18th

‘May and an apology was also a!fergd.
- 8o far as abusing the right Lo make

SRAVANA 26, 1888 (SAKA)

Shri Subramaniam 5172
of Privilege against

personal explanations iz concerned,
there is nothing to show that the right
had been abuseq or that facts have
been suppressed. There was no gues-
tion of misleading the Committee, so
far as that is concerned—that is the
statement on the 18th. It was said

- that he cast reflectiong on the PAC by

saying ‘it ig rather surprised’. I agree
that it was unfortunate that such
words, “that it was surprising” should
have been used. I also agree that
there is force in that. But dues it con-
stitute a breach of privilege? I have
not come to that conclusion that it
does. Therefore, 1 have not been able
to hold that, though I do say that no
Member, when the PAC or any other
committee of the House has given g
report, should say such words. It
might cast reflections on their deci=
sions. These reports arg to be accep-
teq as they are, Then alone we can
proceed with satisfaction. There is
another question, that he showed utter
contempt, I am surprised io find that
on one side it is insisted that it was
an extraordinary ‘procedure that the
Ministey appeared before the Com-
mittee; on the other hand, jt is said
that he did not care to go before the
Committee until the report had bLeen
finalised. There was no ‘uiter con-
tempt’ in that. When he learnt that
there wag something persona] ggainst
him in what was being observed,
then alone he expressed the desire.
It has been said against me as well
that I gave him permission. I would
read from the second chapter and
quote what the Committee had said.
I hag done pothing irregular. “As
there was no precedent for a Minister
appearing before the PAC, the direc-
tion of the Speaker was sought and
the Speaker directeq that the Chair-
man of the PAC should have a talk
with the Minister.” (Interruptions).
1 request the hon. Members to listen
to this. This is what they say in
their report:

- % .. .The Speaker ‘directed
the 'Chairman, PAC coulg have a
talk with the Minister of Food
and  Agriculture, Community
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Development ang Co-operation in
the first instance gnd thereafter
if the Chairman considereq it
‘desirable that the Minister should
appear before the Committee,
the Minister might be permitted
to do so in which case his evidence
should be recorded.”

There was nothing unusual that I had
done. I hag only askeq the Chairman
that he might have a talk with the
Minister.

st e qren (fasre)
T3t &t 7% 3 5 oz 997 a5y @iy ?

Al

IR AT © AZT, TIH 9 AG)
oY FT AT AZNE 1 TH AT F7 av
ward ¥y 2 faar 2

st ag foma vz faar 27 fa
FEAT EA F qwrq 27 AArE F1
Hia |

W AEEA W IF TIF A5
o1y, 916 91d a1 99 WY F1€ @19 7%
fafadra agf gar (smaza)
W W% 719 gat a1 frer w &

FAL FUT | The other serious
thing is, I think about what he
called the draft order while the
order was gabsolute, precise ang had
to be carried out. He tried to explain
what he had meant by that.

Shri Madhu Limaye: « Explain
away that.

I am saying that he
trieq to explain that, but he says
he tried to explain it away. [ am
not very much convinced with that
explanation, though he might have
just laboured hard to ‘explain that
away’. That was a mistake that was
committed, ang he ought to have
admitted it frankly there and then
that it was a mistake, because that
was an order that was to be carried
out angd left nothing further to be
stated, unless of course the Minister

Mr. Speaker:
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himself feels otherwise. Therefore,
that was an order. But there could
be difference of poinion. He calls it
a draft order.

w1 v fovd . wener wEEw, qH
AT QGIEFT AT F TataT fwm
§ waE af F0 SmEar g oo &
T qiw @l 1w fae mgEewa
& @1 & " ag favig gaem ow@
AFAG B W E |

TR AT . A0 e )
IET TET R |

staafemd : o9 g F ar &
Y a1 wEAr g ?

W WEITT 0 weeT, a1 & 43
SR E

5t A formd ;g ¥ oawes 21
B A AR g

Mr. Speaker: It is simply this one,
that he calls it a draft order. He has
admitted his mistake in the Houss as
well as before the Committee and has
also said that the conclusions of the
Committee were under the ecircum-
stances were justified, He has gone to
that extent, and I do not hold that
this also constitutes a breach of
privilege.

There was another thing. The PAC
had said that the reasons remained
“obscure”. I find that the PAC had
made that observations in the first
chapter then only Secretaries had
appeared before it, But when the Min-
ister appeared before it in the second
chapter, they have given the reasons
that the Minister advanceq before
them; there were two reasons for that
and they have considered that. There
might be difference of opinion
whether they were valid or not; there -
could be difference as to whether they
were justified or valid to warrant that.
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The Ministers are there; they, are the
executive heads and they have to take
decisions, whether right or wrong or
whatever it is. So far as the decisions
are concerned, if they are not justified
by the facts that are on the file,
certainly they can be held responsible
and action may be called for against
them; that is quite a different thing
angd these things would be brought out
in the discussions on the PAC report
when this discussion takes place and
the House can make any observations
and can ask for any action, whatever
it may be. I do not find, so far as the

strict limitations of the breach of
privilege are concerned, that any
privilege  has been established or

breach has been committed,
I, therefore, do not give my consent.

Shri Hari Vishnu KEamath: You
have been pleased to say, Sir—it is
just a point of clarification for future
guidance—that he said it was a draft,
when he knew it was really the final
order. Is it your view, do you hold,
Sir, that when a Minister occupying
that high position does not know the
distinction between the word ‘draft’
and the word ‘final’, simple English
words, is he worth of continuing as
-Minister, in that high office, if he does
not know the meaning of such simple
words?

Secondly, this must be decided once
« for all, because rule 224 says inter
alig, that the question shall be related
to a matter of recent occurrence. You
have held today in an obiter in the
course of your ruling, you have held
that a delay of one day, even 24
hours may be fatal. Once for all, the
word ‘recent’ should be defined. Shall
we refer to a dictionary now....

Mr. Speaker: No need for a dic~
tionary here. ‘Recent occurrence’ has
been interpreted here by Speakers
during the last 20 or 25 years. There
are so many decisions and Shri
Kamath may kindly look into them.

Shrimati Renu Chakravartty
(Barrackpore): But not after our
Rules of Procedure was adopted?
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Mr. Speaker: Yes; three days or
four days, all these delays have been
held fatal. There are these decisions
and even now, in a recent case, about
a month back when I was in England,
a motion of breach of privilege was
brought against one Member and the
House of Commons Speaker . . .

Shri Hari Vishno Kamath: If
Parliament is in recess, what will
happen?

Mr, Speaker: It could be brought
on the 25th July.

Bhri Daji (Indore): How can 1 give
notice during my suspension? I am
prevented from doing it. (Interrup-
tion) .

Shri H. N. Mukerjee (Caleutta
Central): I would like to submit that
what the Chair has sought to inter-
pret should not come under the ambit
of the expression “recent occurrence.”
There is no hide-bound rule in regard
to one or two days. On occasions, it
might even be a fortnight as Shri
Daji has pointed out. Therefore, any
suggestion emnating from your ruling
that one or two days appear to be the
maximum limit beyond which a
privilege motion is bound to be ruled
out would not be in order. That should
not be there.

Mr. Speaker:
that comes.

The first opportunity

Shri Daji: T had the first opportunity
on the B8th.

Mr. Speaker: When a notice had
been given on the 4th, then again,
another notice on the 8th would be
time-barreq and it would not be
entertainable,

Shri Daji: I was barred from giving
notice. 1 was  fumctus onfficio.

‘(Interruption).

Shri N. C. Chatterjee (Burdwan):
An answer was given by the Leader
of the House, which will create some
wrong impression. Our information is



5177 Re. Question of Privi- AUGUST 17, 1966 Re. Question of Privi-

lege against Shri Subramaniam
(Shri N. C. Chatterjee.)

'that no reference was made to the

Attorney-Genera!, and it is entirely
incorrect.
Mr. Speaker: I have receiveﬁ a

separate notice,.

Shri N. C. Chatterjee: To say, that
he has given a clean chit to the Min-
ister is entirely incorrect. I understand
that, from authoritative sources, no
papers were placed before him and no
files were given.

Mr. Bpeaker: I have received
separate notice about that, T will take
it up separately. I have received
notice; I shall take it up.

Shri N. C. Chatterjee: That should
be clarified; otherwise, it would give

a wrong impression, a different
impression. .

Shri Daji: What about my notice,
Sir?

Mr. Speaker: There are others fixed
already. T will take that up. I have
received that notice.

) Shri Ranga: May I take it that your
interpretation in- regard to the word
“recent” is not fina] and that it is
only in regard to this particular
matter? You have also said that it
should not be treated as a precedent.

Mr, Speaker;: A ruling is always a
ruling. (Interruption) 1 have made
it clear. I have added that when I
say a delay of one day might be fatal.
thu_a Member has that opportunity of
utilising that day. Supposing the
House was not in session, then, on the
first opportunity that might be avail-
able to him, he can take it up.

Shri Surendranath Dwivedy
(Kendrapara): We take it that it
has no hearing with your pr&senl
(feclsmn

Mr. Speaker: 1 have not said parti-
cularly about 25 hours or 48 hours.

5178
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Every case has to be decided on

merits.

Shri Hari Vishnu Kamath: The
Ministers nave the temerity to correct
their answers four months they have
been given. You do not take them to
task; why do you take us to task?

Mr. Speaker: Shri
Hathi. -

Order, order.

12.43 hrs,

RE: QUESTION OF PRIVILEGE
AGAINST THE CHIEF MINISTER OF
BIHAR

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): Sir, as
directed by you I have ascer-
tained the facts from the Bihar

Government relating to the Notices of
Motions of Breach of Privileges given
by Shri Tridib Kumar Chaudhuri and
Shri Madhu Limaye and have
obtained reports from the State Gov-
ernment on the points made by both.

" the Members.

The facts as reported by the Bihar
Government are as under seriatim
with regard to the grounds urged by
both the Members which, according
to them, are tantamount to breach of
privileges: —First, let me take up the
points made out by Shri Tridib Kumar
Chaudhuri. The first ground that he
mentions is that Shri Madhu Limaye
and himself were held in forced deten-
tion in the V.ILP. Room in the Patna
Airport from 12 noon to 1.30 P.M. on
August 9, 1966, at the instance of the
Chief Minister of Bihar and that they
were forcibly prevented from proceed-
ing to Patna where they were to
address a public meeting on that date.
Sri Chaudhuri further says that they
were kept in virtual arrest and deten-
tion in the V.I.P. Room at Patna Air-
port and their free movement was
prevented with the help of Armed
Police for the 1-1|2 hour period after
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the service o! the orders of extern-
ment under the Bihar Maintenance of
Public Order Act, although they were
free to move about in Bihar without
any restraint for that period in terms
of the order. He also complains that
the fact of their detention was not
communicated to the Speaker with
reasons for the detention as also the
_place of detention in the appropriate
form.

According to the report furnished by
the Government of Bihar, neither
Sri Chaudhuri nor . Sri Limaye was
detained or restrained in any mahner
during the period of 1-1/2 hours
allowed by the order. There was no
question at all of any forcible deten-
tion. As soon as the Members got
down from the aircraft, the police
officer introduced himself to the
Members and informed them of the
externment orders that were to be
served on them. , The V.LP. Lounge
was got opened for fhem and they
went inside and sat down.

Arrangements for refreshments were
also made. (Interruptions).

st R W ey E (39)
frhodre & Fa1 #7947 0 of ?
Shri Daji (Indor): We do not

want any obligations of refreshment.
(Interruptions).

St yER W wBAw - 39N gfaw
q fogm gmr ¢

Mr. Speaker: These are very small
things and they need not be men-
tioned. .

Shri Hathi: It shows. the courteous
and polite manner. .

At one stage, Shri Limaye enquired
from the police officer if they were
under arrest and was told that they
were not under arrest. Shri Limaye
then asked him whether they could
go out and the police officer replied
in the affirmative. In fact, they came
out of the VIP Lounge and met the

SRAVANA 26, 1888 (SAKA) of Privilege against 5180

Shri Subramaniam

press people and others who had
collected and nowhere in the published
reports of Shri Limaye’s statement to
the press is there any allegation or
reference to their alleged detention or
arrest. Shri Limaye in his Notice of
the Privilege Motion says that there
was no transport available at the air-
port. It was also raining very heavily
at the time. This may be one of the
reasons why they could not leave the
airport premiseg and the State Gov-
ernment maintain that there was no
objection at all to their going out
during the period of 13 hours it they
really wished to do so.

Shri Nambiar (Tiruchirapalli): It
is written there “Satyameva Jayate”
but every‘lhing he is saying is a lie.

Shri Hathi: May I submit, Sir, let
it not be said that it is only the
members on that side who are keen
to maintain the dignity and privilege
of the Members of Parliament and we
are not keen. I have to place before
you the facts as are stated by the
State Government. That is the only
thing I am doing,

Shry H. N. Mukerjee (Calcutta
Central): On a point of order, Sir.
The Minister is reading a statement
based entirely on the wversion of the
Bihar Government, which purports to
contradict whatever statements were
made by the members concerned
the other day. If, therefore, we are
to be inflicted with this kind of denial
of what a member of this House had
said let that be reserved for the
Committee of Privileges to go into. I
am not going to sit.here as a Member
of Parliament to listen to what the
Bihar Government has said contradict-
ing what a member of this House has-
already said in this House. If there
is to be some investigation, let it be
made by a Committee of the House.

Mr. Speaker: It is quite a different
thing whether we believe that or not.
Certainly when I take into considera-
tion all that, T shall have to give due
weight to what the hon. members
have said. When we told the Minister
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that he should elicit the faets, the
only agency from which he could get
the information is the State Govern-
ment. Therefore, let that be read znd
heard, and then we cap see.

Shri H. N. Mukerjee: I would have
been ready in all propriety to listen
to the Minister if he had begun that
statement by saying that certain
things have been reported to him by
the State Government and he doeg not
necessarily accept them. But the tone,
the voice ang the manner in which
he is reading it makes i{ quite clear—
it is not a subjective matter; it is g
purely objective matter.

There is one sentence, to begin wih,
at the top of his statement, from
which it is quite clear that it is a
version of the Government of India.
For the Government of India to come
forward with a statement contradict-
ing what Members who are aggrieved
said in this House is something un-
heard of. If there is a question of
privilege or anything like that, and
sometimes I believe there is aothing
like that, all kinds of things happen
in this House which do not admit any
question of privilege or honour or
anything like that, this kind of a
statement made by the Government
which adopts the facts stated by the
Bihar Government. ...

Shri Daji: By the police.

Bhri H. N. Mukerjee:
extremely disrespectful to this House.
I can understand him saying that he
is not adopting them, but he is adopt-
ing them.

Mr. Speaker: There is no question
of adopting anything.

Shri Heda (Nizamabad): Sir, can a
member of the Privileges Commiitee
interfere in the proceedings in this
way so that he himself becomes pre-
judicial in the course of consideration
of the subject by the Committee. Hc
constitutes the court of the Privileges
Committee, and as a Member here he
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is taking part in the discussion. Tt
shows that the Committee would not
be able to consider the whole thing
impartially (Interruptions).

Mr. Speaker: Order, order, let me
hear the Minister. This is a statement .
of the State Government. Naturally,
the Government of India has not
made any independent enquiry.

Shri Hathi: These
which we have got
{Interruptions). °

are all facts
from them

Dr. M. 8, Aney (Nagpur): ] want
to know whether it is a statement of
the Bihar Government or it is a state-
ment of the Government of India on
this point in this House?

Mr. Speaker: I have put it (Inter-
ruptions).

Shri Hathi: 1 would like to know
the position in this respect. It is not
a question. ...

=t g W weT™ . W F
mr2er fear ar 5 aare s 0
sfFT gg mdlY A A1 TTeT AT g
Farz fwar gam FatT 93 A AT @ §

Usy AT &1 fOE @t wg @A
i

=

Mr. Speaker: Order, order. The
Government of Inda has got only onc
agency ‘and that is the State Govern-
ment (Interruptions).

Mr. Speaker: The House may not
The Government of India has so many
other agencies.

Mr. Speaker: The House may mnot’
place any credence on that, that is a
different thing.

Shrimati Benu Chakravartty
(Barrackpore):  You have stated, Sir,
that there is only one agency.

Mr. Speaker: We wanied them ‘-
get the facts. They have to get the
information.
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Shrimati Renu Chakravartty: You
‘have made a statement sayine that

that is the only one agency—the
Government of Bihar that is not
correct.

Mr. Speaker: Not in that respect.
We have told them to get the facts.
‘They can get those facts from the
State Government or make an inde-
pendent enquiry. (Interruptions).

't P T AN 1T ATEIC
ATH T G A7 AA F41 AZ FOAT
27 gz 1z warwa oifaw few g #1
91 & 7 saw ) sy gf g a5 w76 E )
TEE WMT AT FAT AL w2

Mr. Speaker: Order, order. If the
House wants, subsequently, and if it
is felt that some independent engnuiry
be made. that would be a different
thing altogether. In the first instance,
we gre getting only the version that
has been given by the Bihar Govern-
ment.

Shri S. M, Bamerjee (Kanpur). Sir,
I rise to a point of order.

‘Mr. Speaker: No points of order.

=Y gR 9T $EIM : §T a7 &
T qTEIT AT fO9E 97 341 q0ar
Fvd %7 faorr qfem gra 399 Wt
FgT T ?

st g (wizer) o HAY o wga
U FHIT 31T ANT 57 sme w1 0
g EEI

Mr. Speaker:
™Minister.

Let us hear the

Shri Hathi: The next point made by
Shri Chaudhuri is that they were put
into a motor vehicle belonging to the
Bihar police by show of physical
force and threat of molestation and
iaken as prisoners wunder virtual
arrest from the Patna Airport to the
Buxar Railway Station and were
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forcibly put into a passenger train
kept waiting there by show of force
and threat of molestation with help
and concurrence of the Sub-Divisional

Magistrate, Buxar. Sir, the allega—
tion made by Shri Chaudhuri about

the Members being forcibly put into
the motor  vehicle significantly

differs from the version of Shri Limaye

as given in his ground No. 2 in which

he says that they were asked to get

intp the waiting station wagon under a

false representation that they were

being taken to the High Court t> en-

able them to challenge the validity of

the externment orders. If they entered

the vehicle in these circumstances, it

would only have been voluntary al-

though under - a false representation as

alleged. The conflicting versions of

Shri Chaudhuri and Shri Limaye at

least show that there is a possibility

of misunderstanding as to what pre--
cise'y happened. On the State Gov-

ernment’s part, they say that no force -
at all was used to put them into the

vehicle nor was it falsely represented

to them that they were being taken to

the High Court. It is not also correct

that force was used to put them into

the train. Tt is, however, true that

they were told by the Sub-Divisional

Officer that he was under instructions
to ensure that Shri Limaye and others

took the train to remowe themselves

from Rihar as per the terms of the

externment order. The Sub-Divisional

Ufficer hoped that they would do 1t

voluntarily but if they did not do %o0.

he would, if necessary, use force to

ensure their compliance with the ex-

ternment orders. Eventually, it did not

become necessary to use any force. I¢

is also true that the train had been

kept waiting for a few minutes to en-

able the Members to board it. There

were some police men in and outside

the Buxar Station and this was also

by way of precautionary measures,

especially following an incident the

previous night in which a gang-man at

a nearby station was shot in the chest

by unknown people.

Shri Chaudhuri has also said in his
statement on the floor of the House
that one of his advocate friends was
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present ang they wanted to give him
the power of attorney to move the
High Court. According to Shri Chau-
dhuri, he was immediately seized by
the police and put in a police car and
all the papers including the extern-
ment orders were seized from him.
The State Government have denied
this allegation also. I may, however,
incidental'y mention that this advo-
cate has filed a contempt petition in
the Patna High Court with reference
to this episode ang the real nature of
the incident will come out when the
case is disposed of and decided.

In answering Shri Tridib Kumar
Chaudhuri’s al'egations, I have also
covered grounds 1, 2, 4 and 8 of Shri
Madhu Limaye, I have alsp pointed
out how Shri Madhu Limaye actually
met representatives of the press who
had gathered at the airport and was
told repeatedly by the police officer
serving the externment orders that
they were not under arrest or ny
kind of restraint whatsoever.

Now, coming to the other grounds
mentioneq by Shri Limaye, he says
that physica] force was used to res-
train them from getting out of the car
resulting in hurt.

Shri S. M. Banerjee: He has argued
on behalf of the State Government.
He said he would be giving the facts
as given by the State Government.

Shri Hathi: I am making a state-
ment giving the facts which I have
gathered.

As I have submitted already, once
the period specified in the externment
order expires, the authorities can law-
ful'y ensure compliance with the
order, ] understand that on the explry
of the period specifieq in the order
they were seated in the car. Accord-
ing to the State Government, when
the car startedq moving Shri Madhu
Limaye ang Shri P. Ramamurthy all
of a sudden opened the doors and the
car was Immediately stopped, where-
upon all of them came out and went

_constituents. Therefore,
- that this externment
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inside the airport building, They were.
however, persuaded to get back into s
station wagon for proceeding to Buxar
(Interruptions).

This is exactly what I want to bring
out here. I am bringing out honestly
the facts. These are the facts.

Mr. Speaker: He mav read on with-
out any argument.

13 hrs.

Shri Limaye then goes on to say
that the externment order served on
him was unrestricted in time and
space and for ap indefinite period, ap-
plicable to the entire State of Bihar
Wh?l‘g his parliamentary constituency
is. According to him, any order that
prevents a Member from meeting his
constituents is a flagrant violation of
the privileges of Members and Parlia-
ment as it deprives him of his effective
membership of Parliament which pre-
suppoees live contad® and constani ex-
change of views between him and his

he contends
and forcibie
eviction from Bihar constitutes obs-
truction and molestation of a Member
in performance of his parliamentary
duties and in his journeys from Par-
liament {o his constituency and, as
such, is a very grave breach of pri-
vilege. ] may mention that the extern-
ment orders made under the Bihar
Maintenance of Public Order Act,
1949, do not operate indefinitely but
only for a period of six months pro-
vided they are confirmed by the advi-
sory board before whom they have to
be placed if they are to be continued.

It is also permissible under the law
to make an order applicable to the
whole State or any part thereof. On

9th August 1966, it was not possible
to assess precisely the law and order
situation in Bihar as it would develop
in the next few days but the moment
things settled down to normality, the
orders were withdrawn with effect
from 11th Angust, 1966. Shri Limaye
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himself has quoted the following por-
tion from May’s Parliamentary Prac-
tice:

“The privilege of freedom from
arrest does not extent to criminal
charges and upon the same prin-
ciple, the internment of a Member
under regulations enabling the
Home Secretary to detain persons
in the jnterest of public safety or
the defence of the Realm has been
held not to constitute a privilege’.

If, however, it is conceded, as it is,
that a Member of Parliament could be -
detained on a criminal charge on
grounds of public security, it presup-
poses restrictions on him from meeting
his constituents, moving about his
constituency, hearing the grievances
and in any other manner performing
his parliamentary duties in the State.
Therefore, if a Member could be de-
tained on a criminal charge or in the
interest of public safety or security
while the Parliament is in session,
there can also be no bar to the ser-
vice of an externment order on him
in the interests of public safety and
security when the Parliament is in
session even if the effect of the ex-
ternment order is to prevent him from
going to his constituency.

Sir, the Government of Bihar and
the officers concerned have the bpre-
foundest respect for Parliament and
al] its Members but it must be re.
membered that they had 5 very diffi-
cult situation to face, especially when
they had before them the experience
of other States with such agitations
and their own experience in August
last year. In the circumstances, the
Government of Bihar had to think of
steps to prevent incidence of violence
and destruction of property. Not to do
so would have meant abdication of
their duties and responsibilities to-
wards the law-abiding citienzs of the
State. It is in this context that the
Government of Bihar were constrained
by the demands of public order and
security to perform a most unpleasant
duty by making the orders of extern-
ment as they did. It is, therefore
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submitted that no case for breach of
privilege has b2en made out on any
of the grounds mentioned by th
Members, ._.' .
Shri Priya Gupta (Katihar): Sir, on -
a point of order, ... (interruptions).

Mr. Speaker: Order, order, I might
be heard for just one second. So far as
my responsibility is concerned, whe-
ther I should give consent to it or not,
in considering that 1 will take every-
thing said by the Members as correct,
because there is so much divergence
of opinion and 1 do not know what is
right and what is wrong. If on the
facts stated by the Members there is
a case for my giving consent, even
though there is divergence of opi-
nion, I will ask the Committee to go
into the details and find out facts. But
if, on the facts stated by the Members
themselves, taking their allegations to
be true, I come to the conclusion chat
there.is no case for giving my consent,
then it will be difficult for me tp give
my consent. So, for the present, [ will
take it that all the allegations that
have been made are true for the pur-
pose of coming to a conclusion whe-
ther I should give consent to it or not.
Of course, I will take some time to
give my decision.

.

Some hon. Members rose—

Shri Hari Vishnu Eamath (Hoshan-
gabad): Arising out of the statement
of the Minister..

Mr. Speaker: Order, order. Not so
many hon. Members, at the same
time. Shri Tridib Kumar Chaudhuri.

st geR W AW W AT
UF gTEe WIE HET

weqE WE1ad ;¥ UF-uF F F
a1 AT qFAT F 1 Tgw K S wy
Sl

Shri Tridib Kumar Chaudburi (Ber-
hampur): Sir, I am seeking a clarfi-
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[Shri Tridib Kumar Chaudhuri]
.cation from you on your ruling in his
thnatter. You have held that for the
Huyrpose of giving your consent  to
AbHs mation you would accept all the

statements that have been made by us

on the floor of the House as correct.

Then, what stands in the way of your

straightway proceeding to give your

consent? '

Mr. Speaker: I have to decide whe-
ther the facts stateq do constitute a
breach ot privilege,

Shri N. C. Chatterjee (Burdwan):
Sir, may I point out that the law is
absolutely clear? I am reading from
May:

“....It is contempt to effect
arrest, save on a criminal charge
of any Member of the House of
Commons during a session of Par-
liament or during forty days pre-
ceding ang forty days following
the session.”

will constitute breach of privilege.
“Arrest” has been defined in Stroud'’s
Judicial Dictionary, Vol. I as meaning
when one is taken or restrained from
his liberty by the State, Here, there is
prima facie restraint of the Member
from his liberties because he s ' not
allowed to go to the city, is not allow-
ed to go to the High Court, is not
allowed to consult his lawyer; he is
put in a station wagon ang taken ‘o
some place. Therefore, there is a prima
facie case of arrest of 3 Member when
the Parliament is sitting and it comes
within the clear mischief of the law.

st ®o Ao faary (awrz)
ey wEEA W 7 fad uF argE &
gaT &1 za A A7 fame & A #
2AFT AT A9 gH G A FTOAET
ifs7 #0ifs 714 1965 ¥ &1 §I
BN &7 UF SFAI # §5 7% F1 F T
ATFT AT TETR. ...

weaw wiRa : f3ay "AET Tg
aIrA T3 IST AT FE T L 1T |
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a fagie & wea<i ¥ 39 @1 § A%
FARTFIE N 5T & AT 47 TA1ECy
FTHET F QI ST FT ¥ &6 81 99
FFT 52 TET 7Y 2 7 wa wrefagi 1
AT WA | IH FH AT RS AT
ag g fs:

Mr. Speaker: Whether the facts a3
stateg do constitute cause of action
under the breach of privilege, that is

all that I have to see. That is the
limited question,

7 fod zx g9q Tz mwarer ga1 A
g fF = &1 A0 ga1 s17 77 =W
WY $3 F2 ) A F M gl AT A
o gy faz wy %7 §9 Fa4r w41 &
g2 g0 H I AT 0 & 39 T% 98
g @y fFox T & o g
ZF A8 21 g0 W1 UEA.5g TE@AT &
f& 1 s fad wr # Avfen o oot a7
1 gry, fafeds wifezdz 35 § o1
AEE YT & gAaT oUAT T4 5T AET

shri G. N. Dixit (Etawah): Sir, I
rise on a point of order.

Mr. Speaker: What is the point of
order?

Shri Priya Gupta: Sir, I wanted to
raise it earlier.... (interruptions).
=t gem W wagEm e IO
gTEE WE WET TIET F

WeTy WEEW : g4 &LEAT &L
OF 519 £ % AT AFal g | § TT I
for% gz #TR ;I g3 TRT E | AT
ot AT F1E FTET TIE MIT A
Es # 1

st "o ®Wio ¥ & T WE
MET ART B Wrg 7

WeOR WEET : A9 qH g ARE
H% AET gad Lifaw
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Shri Priya Gupta: Since-the whole
ef the case is arising out of the Bihar
(Maintenance of Public Order) Act,
may I know whether the Ministry of
Home Affairs or the Ministry of Law
have examined whether it has been
promulgated by the proper autho-
rity. ...

Mr. Speaker: I am not interested in
it. '

Shri Priya Gupta: Sir, may I point
out....

Mr. Speaker: Order, order, I have
hearq him. That is not g questicn
to be discussed just at present, whe-
ther it is illegal or ultrg vires or pas-
sed by the proper authority, That is
not the point under discussion.

Shri G. N. Dixit: Sir, T rise on a
point of order. I invite your atten-
tion to rule 210 (viii) of the Rules of
Procedure which reads:

“it shall not relate to a matter
which is under adjudic¢ation by a
court of law having jurisdiction
in gny part of India;"”’

It has come to light from the state-
ment of the Minister that an advocate
has filed a complaint, which is pen-
ding consideration before a court of
law. Obviously, in that complaint
the circumstances in which the lawyer
wag arrested will be a very important
matter for adjudication by the court
of law. So, my request is that while
considering this matter and giving
your ruling, you may keep in view
this fact also.

Mr. Speaker: All right. I will do
that. C

it g w2 vy & 0 w0
=rear g f ot wrae wEedn A #R0
AR W T@ TS THL & qFaH
T ¢ gy cMi 9 faadET €
gafed § w9 A7 § WA FEA
wgar - fw gaer favrarfasr wfafs
&1 afar 9 o
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SqTawM WElEd . IE § 4T @rse
AT FET § | @R "% HAET &
RATF 7 q97 faqr s | §=1 A A0
o &1 &1 Y § g0 WA g WK qE
TR gEd & | afed gw age ®
AT T LW F FW ¥ TR
sra gt & 1 fomd ot ez A
MET TEE A

Nl geN WT $YAW W T
T ME AET ARl g |

ST WA ;. THH A7 WAl
o6 WET & 1

sit frr Aroaw (sdr) o omeasm
Ry, § WOH! GIOd FAAT AL 2
fF grdY wigm 7 &t 77y @ faegw @
FL & 1 T o097 qgi 0T 9T ¥ fa=fas
¥R v e s & fag s
q

oA WEiRE ¢ ¥ 4y 49 gAT &
foa dmT i §

=it fora wromer & g fr fagre
Tt from wserdt fsag . . . .

weas "EET : fagrc AT w
fedm 9w ¥ Y =@ Wi T 1 =
FFATT F1 FEA F1 H1§ I& Al 8 |

it WA W W (WREE) ¢
Hgaw IJagar g fFow awra
a1 W WEHT G a4g q9AE F
faq f& #0 @iz w16 wET gr @
wEfo &1 @1 w8 W@ | gEd
Wt gifgara #1 @@ gl wmmm
f& carge wre wdT F@w gET &

weaw AW WX AEEI &
1 a1 g O & e
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[eaw, 7]

w@r § 5 g8 ag § @iz g%
HET 7 Ja@T AT | Afeq Gl
THEATISTE | ag a7 s
T §, THEC =TT 96T & 7 fF
qTET W% WIS 21T & |

Shri Shashi Ranjan (Pupri): What-
ever the hon. Member....

Mr, Speaker: Is he also rising on
a point of order?

Shri Shashi Ranjan: No, Sir; I do
not have a point of order.

Mr. Speaker: Then there is no ques-
tion of his speaking.

Bhri Shashi Ramjan: I just wanted
to seek clarification on what the hon.
Member for Burdwan has said just
now. He read a few lines from May.

Mr. Speaker: The merits of that are
not being discussed. Let that remain
where it is. There is no opportunity
now to discuss that.

Shri S. M. Banerjee: When the hon.
Minister was making a statement—
1 am not giscussing the merits of the
case. .. ..(Interruption).

An hon. Member: Is it a point of
order?

Shri.S. M. Banerjee:
point of order.

It is not a

An hon. Member: It is a point of
obstruction.

Shri §. M. Banerjee: I am not dis-
cussing the merits of the case. When
the hon. Minister was making a state-
ment and when he was askeg certain
questions by us, he said that this was

the information which he had got
from the State Government. You,
in your wisdom, said that that was

the only machinery available to them.
I think, you said that for this specific
case. While making the statement he
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haq not only given the information
which he got from the State Govern-
n'llent but he also said something of
his own; he has made his own
observations. So, before ¥You go into
the merits of the case, I would like
to know what is the specific document
receiveq from the State Government,
whether it is from the Chief Minister
because even after this question was
referred 1o here the Chief Minister
of Bihar said, “I do pot know whether
St?ri Madhu Limaye is representing or
misrepresenting  Bihar”. That is
exactly what he has said.

Mr. Speaker: That is a different
question. ’

Shri S. M. Banerjee: So, I want to
know what are those specific docu-
ments and who have supplieq them.

Mr, Speaker: I am not concerned
with that.

Shri Hari Vishnu Kamath: You
have stated, -#ng ¥ightly so, the criteria
which will determine your ruling on
this subject.

Shri Shashi Ranjan: Has he
risen on a point of order?

Shri Hari Vishnu Kamath: Arising
out of the statement made by the
Minister of State I' want to submit a
moot point for your consideration be-
fore you give your ruling. If I heard
him aright, the Minister said that the
externment order was serveq on Shri
Madhu Limaye and Shri Tridib Kumar
Chaudhuri externing them from the
State of Bihar for a period of six
months. Lafer, 1 suppose, he said
that it has been modified, changed or
withdrawn—I «ould not hear that
word,

also

Shri Hathi: It is withdrawn.

Shri Hari Vishnu EKamath: Even if
it has been withdrawn, the point for
your consideration is whether on the
date the order was issued by the Gov-
ernment externing a Member from
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the State of Bihar, which would have
practically prevented him from going
to his constituency for the next six
months, at that time, that is, at the
time of the issue of the order, by
that order breach of privilege was
committed. In’that connection, you
have rightly held in Shri Umanath's
case that anything which impedes a
Member from discharging his func-
tion. ... .

Mr. Speaker: That is all right.

Shri Hari Vishnno Kamath: So, the
subsequent rescission of the order
does not matter, but wirether on the
date of issue breach was committed.
That is the moot point fer your con-
sideration.

Shri Daji: The hon. Minister of
State has made a statement of facts

and you have rightly said that you

will take the facts given by the
hon. Members as g basis for a prima
facie conclusion as to whether the
matter should be referreq to the
Committee or not. But the Law
Minister is sitting here and other
eminent lawyers are there on the
‘Treasury Benches. After all, a breach
of privilege matter is not z mmatter
for the Member concerned and a
third party but for the entire House.
What has the Leader of the House got
to say on your gbservation? Does
the Leader of the House consider, if
the facts stateg by the Member have
to be taken for a prima facie con-
clusion, that contempt has been
committed or not?

Mr. Speaker: That is not the gues-
tion. 1 have said simply, purely,
strictly so far as giving consent is
concerned, that presuming all that
has been stated by the hon. Members
to be correct, I will decide whether
it ijs a case in which I should give
my consent. I have not said that
these facts are wrong or that this is
«correct or that js wrong. I am not
giving any opinion on that, but strictly
for the purpose of giving consent
T have said that. '
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Shri Daji: What is the opinion of
the Leader of the House?

Mr. Speaker:
opinion.

1 do not want any

Shri H. N. Mukerjee: What you have
saig is unexceptionable, but if in this
House we are going seriously to have
any discussion small or prolonged in
regard to questions like privilege and
Members of the Government party,
specially the lega] luminaries of the
Treasury Benclies, never open their
lips, never make the slightest con-
tribution, never suggest even re-
motely to the House or to the coun-
try that they are interesteq in the
privileges of this House, it ‘the
Leader of the House runs away and
does whatever errands gre given 0
shim by the Prime Minister, it bodes
very il] for this House ang the coun-
try. This king of thing has got to
be stopped by somebody and you
alone can do it. Who else can keep
order in this House? Who elsé caa
ask for properiety to be observed im
this House?

Mr. Speaker: The Prime Minister
has written to me that she is host to
a lunch in honour of the Vice-Presi-
dent of Zambia. Papers to be laid.

Shri H. N. Mukerjee: She has
nothing to say in regard to threse
matters—we know it very well—but
there are Jegal Juminaries. The
Leader of the House has to have
some sense of responsibility to this
House. Things are continuing to be
said in this House on this side as well
as on that which should never be heard
in the precincts of Parliament and
on np occasion has any Government
representative come either to  the
rescue of the House and its propriety
angd rights or to the rescue of your-
self, if I can say it with all submis-
sion. It has never happened. If
this House is to function with the
Government party, with its serried
ranks, with talent pobody knows
where deflned, going on behaving in
this fashion, what is the future? T
say it with a great sense of sorrow.
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The way in which Parliament is
being conducteq is no fault of yours;
it is the fault of the Government
party which never makes the slightest
contribution, even by an iota, to the
propriety and' the conduct of the
House.

Mr, Speaker: Papers tg be laid,
Shri Jagjivan Ram.

Shri Ranga (Chittoor): This is a
very important point raiseq by my
hon. friend, Shri Hiren = Mukerjee.
He made an appeal to you and we
would expect you to say something
about the conduct of this Govern-
ment and the Treasury Benches. Have
they no responsibility either in re-
garq to the maintenance of the pres-
tige or the privileges of the House as’
a whole ang the Members? Surely
you cannot simply listen to us and
then pass on to other subjects as if
our remarks have no relevance at all.

Mr. Speaker: Not that.

Shri §. M. Banerjee: Why do you
not pull them up?

Shri Surendranath Dwitedy (Ken-
drapara): It has an important bear-
ing because you are also concerned
with this and sometimes your posi-
tion becomes very very awkward, If
the privilege question is tiken as a
matter between the Government and
the Opposition, the whole thing strikes
at the rights and privileges of the
House ang the Members. Whether the
Leader of the House has also anything
to say in this matter, that is the main
question. Whenever any question about
the rights and privileges of tire Mem-
bers of the House arises, it should
have the concern of the whole House.
Then, your task alsp becomes easier.
Therefore, what has been emphasized
-by Shri Mukerjee, very rightly, i3
that on such matters the Government
and the Leader of the House specifi-
cally, if he js interested in seeing
that the privileges and the interests
of the House are safeguarded, should
come forwarg with his views on
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matters like this. You shoulg direct
them to take interest whenever these
matters arise. He just goes away
without listening to what is happen-
ing in the House. They must listen to
these things and must express their
views.

Mr. Speaker: So far as this is con-
cerned, I ggree with these observa-
tions that whenever a question of
breach of privilege arises, the whole
House, on all sides. must be interested
in that, whatever it is, and the law
officers and others should take grea-
ter interest in order to help the
House in coming to a right conclu-
sion, - v !

13.20 hrs,

PAPERS LAID ON THE TABLE

RESOLUTION ACCEPTING RECOMMENDA-
TIONS OF CENTRAL WAGE BoOArRD roR
Iron Omre Mmwmwe INDUSTRY ETC.

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): Sir, I beg to lay on the
Table—

(1) A copy of Government Re=-
solution No. WB-2(4)/66(1),
dated the 12th August, 1966,
announcing acceptance of the
recommendations of the Cen-
tral Wage Board for the Iron
Ore Mining Industry {for
grant of second interim wage
increase. [Placed in Library.
See No. LT-6792/66].

(2) A copy of Government Re-
solution No. WB-2(4)/66(2),
dated the 12th August, 1986,
announcing gcceptance of the
recommendations of the Cen-
tral Wage Board for the Lime-
stone and Dolomite mining
Industries for grant of second
interim wage increase. [Plac-
ed in Library. See No. LT--
*  6793/66).
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Omw anp NATURAL Gas CommMissioN
(AMENDMENT) RuULEs, 1966

The Minister of Petroleum and
Chemicals (Shri Alagesan): I beg
t0 lay on the Table a copy
of the Oj] ang Natural Gas Commis-
sion (Amendment) Rules, 1966, oub-
lisheq in Notification No. G.S.R. 1218,
in Gazette of India dated the 6th
August, 1966, under sub-section (3)
of section 31 of the Oil gnd Natural
Gas Commission Act, 1959, (Placed
in Library. See No. LT-6T94/66].

NOTIFICATIONS UNDER ALL INDIA SER-
vices Act, 1952

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): 1 beg to lay
on the Table—

(1) A copy each of the follow-
ing Notifications under sub-
secion (2) of section 3 of th2
All India Services Act, 1952: —

(i) The All India Services
(Death-cum-Retirement be-
nefits) First Amendment
Rules, 1966, published in
Notification No. G.S.R. 215
in Gazette of India dated
the 12th February, 1966.

(i) The All 1India Services
Provident Fund (First
Amendment) Rules, 1966,
publisheg jin Notification
No. GS.R. 216 ip Gazette
of India dated the 12th
February, 1966.

(iii) The Indian Civil Service
Provident Fund {First
Amendment) Rules, 1966,

published in Notification No.
G.S.R 217 in Gazette of
India dated the 12th Feb-

ruary, 1966.

(iv) The Indian Civil Service
(Non-European Members)
Provident Fund (First

Amendment) Rules 1966,
Published in Notification
No. GSR., 218 in Gazette
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of India datedq the 12th
February, 1966.

(v) The Secretary of State's
Services (General Provi-
dent Fund) First Amend-

ment Rules, 1966, published
in Notification No. G.S.R.
219 in Gazette of [ndia
dated the 12th February,
1966.

(vi) G.S.R. 426 published 1in

Gazette of India dated toe

. 26th March, 1966, making

certain amendments 1o

Schedule III to the Ind.au

Administrative Service
(Pay) Rules, 1954,

(vii) G.S.R. 427 publishey in
Gazette of India dateq the
26th March, 1966, making
certain amendments to
Schedule III to the Indian
Administrative Service
(Pay) Rules, 1954,

(viii) The Indian Administrative
Service (Cadre) Amend-
ment Rules 1966, publi:n-
ed in Notification No. G.5.R.
562 in Gazette of India
dateq the 16th April, 1966.

(ix) The Indian ‘Police Servize
(Cadre) Amendment Rules.
1966, published jn Notifica-
tion No. GS.R. 563 in
Gazette of India dateq the
16th April, 1966.

(2) Five statements showing
reasons for delay in laying
the above Notifications.

{Placed in Libraru. See No. LT-
6795/66].

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification,
Sir. In regard to item 5 of the -Order
Paper, I have 3 complaint on fhis
score. This has become a hardy diu-
rnal. Everyday, they are laying
statements on the Table of the House:
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with so-calley explanations for the

delays. Some of the statements are
laughable. 1 have got two specimens
of these so-called statements explai-
ning the delay. The statement--I
will not reaq the whole statement--
reads like this;

*“Though the Notification, in
question, was publishegq in the
Gazette of Indig on 30th April,
1966, there was some delay in
getting information regarding the
G.S.R. No. of the Notification.....

—the delay wag in getting the G.S.R.
No. of the Notification—

e s and the date of its pub-
lication......”

—which, they say, was published on
a particular date—

“ .in the Gazette together with

a c of the Notification a8
printed in the Gazette.”
1 do not know whether a° Govern-
ment is functioning at all in this

country if they cannot get the No.
ang the date of the Notification al-
ready publisted on a particular date
-which is referred to in the statement.
I think, we are in for bagd times.

Another statement reads like this:
“_...They were in a number of
cases receivedr from the State

—1 am referring to previous stale-
‘ments, not today’s statements—

B it in the Ministry of Home
Affairs and were passed on by
that Ministry to the Department

of Agriculture....”

So, there was a shuttle-cock move-
ment ang they came back to the
‘Home Ministry after some time. This
is the reason given for the delay.

Sir. it is prepostrous that this sort
of thing should go on like this,
treating the House everyday to a sort
of tamasha. This is becoming a
tamasha.

17, 1968 Seventh Report of
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Shri Hathi: 1 do apreciate Mr.
Kamath's point. When [ saw  all
those papers were to be laid pn the
Table, I myself trieq to find out why
there was delay ang I myself was not
satisfled with the reasons given. We
shall be more careful in future.

5202

AnnvaL ReErorT OF PERMANENT INDUS
CoMMISSION

The Minister of State in the Min-

“istry of Irrigation and Power (Dr.

K. L. Rao): I lay on the Table a copr
of the Annual Report of the Perma-
nent Indus Commission for the year
ended the 31st March, 1966. [Placed
in Library. See No. LT-6796/66].

Personar Ingumaes (COMPENSATION
Insurance) FourRTH  AMENDMENT
ScHEME, 1968. :

The Deputy Minister in the Min-
istry of Labour, Employment and
Rehabilitation (Shri Shahnawas
Khan): I lay on the Table a copy of
the Persona] Injuries (Compensation
Insurance) Fourth Amendment Sche-
me, 1966, published in Notification
No. S.0. 2285 jn Gazette of India dated
the 30th July, 1966, under section 24
of the Personal Injuries (Compensa-
tion Insurance) Act, 1963. [Placed im
Library. See No. LT-6797/66].

13.25 hrs.

MOTIONs RE: SEVENTH. REPORT
OF COMMITTEE OF PRIVILEGES

o TH AT A ( ForaTs ) :
wEAA WEIRd, AF T aeT &1 fai.
femr wfafe #t aradt @z o fa=re
FRAF AT sATE | T =t F
T SoE awHlT # T A7 T &
2 fagra & st 7ETw IEX § T
ATH WY FT &A1T AT ATEmT g o
o, TS gfwaray & gweE 97 W
e T Fgl A¥ fvaaT seard Yar &
AT gHY, A5 F A9 Rfgd &7 &
HqEHET F AY I FYE AL, 79T IAH
& 7o feed fr o wa § ar 7d
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wgt aF ®§IF wfaaed @
e g, § ot 7 femd &, faq @
fammfasre &1 qame @ A A @
ey # 9zg e & oo o9 A= &
fa g, waidgs e o
ZAT =garT g, It g faRafeee
afafa & weqer vt fomr 1 F 97 @ &
FTE 26 F g & wAarr fay
FJ|ME
w9y #O4 weTEl F
T F5 fasrat & aww eqm
i Fraferer fr ar: (1) =4
¥ aftaram & sqarfal F1 g
Hu37 34 F1 wiaFr a1 wfam,
(2) #az ¥ wfgaaT § FAnfa
T AVFY AT 0T Ffi@ FEAA @@
4T ZS AT ATfIY, (3) AT Fo AATo
a4, ...

wWery AATT : KT o e

T 1

Mo T wEE Afgw ;- Sfe F

ar et FIE F A9 wr g, gAfhm
HY st o Ao T FET |

st o ATo FAT F, A FIAAF
afga & for Gt AT swE
aifaafas weame &, Awi-frafe
T ITH TF FAL w1 fear 9w,
v fr faOrdy @2edl &1 &1 A9AT
oA ¥ wuQ A f2ar ST #}
7 s o T & ey s
arx & 39 a9 Ao wwet By
@ A g (4) &= OAR
FaarfeEi F fog @m-ad F e
Fig # FEAIGTTE  gaad |

g TTT AT B AT TG FEA-AETT
gy ¥ Frfurer 1 wE 97 F gy A
Fr wr Fa g 5 gw T F Aaa
Fi<g #1 99 g I541 Arfgw | A
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AT F1 Q1S A& fow we fifad

afs7 77 ¥ waTy WA H 9 v
A% & qT AGY, ¥ 97 & WO A
CIn U ol S

#fagm g7 v § faega @m
%1 dfaa & w5 w@r 2 fF g ow
9T, A WK AR "9 - w6 E

'IW T IH HET 1[0 @ ¥ AW

F & afaF< & 1 g9 daT Tar g
fF a3 sac sa=r gt ww W A
afasre @ 2

wer gy | TR AR, &
o F AR wd AT wgar g fw
3 fefe gata @ T RS @
g5 fet R ¥ frag w0t =1 wfawre

[ (RUR

«t v formdt (iiT) : ag ¥ @
S ogd FEM X W @S
TR WG T WE 9, Fewfew
Tt q¥ A §fadr

weIw ®AET ;. WT9 A JE,
wrey T AT TgE F faw @ ™
e e g g ()
mmmmi‘rglsasls(z).

“Before putting the question to
the House, the Speaker may per-
mit a debate on the meotian not.
exl:eed.mg hali' an hour in duras
tion.. .

=i gft fapoy wwm  (Svimam) -
O FI AT & W q@T WHA E
w9 F wiear #r a2

IR EiAW ;& I aTey sTeET
# gaewg &« w ar 5 wro
T OTHT SN2T £ | S qATA T FT
ATHA &, IAFT % FATET AT AIfRC

Yo T wAgE wfga & At

Srgi a% 9HEaT q1 ggr AT 3o
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, o Wy Pl R w1 mAE

o T wAgT wifgan : wifs
ag & wy forwd &1 "W 2 1 48
frre @ 1 IeEiA FAT Wk w7
IEF FIC HEI FEAE Fr 0,7
fer fadafasre & sa71 &g foar ?
FoT qFIN T AT A1 P AFAH H FO
N FEAHTE F6T 1 A & I AR H
q AT FT AT 9T AT TET AT |

WEAN HETA : T7 97T a1 A4l
g 2 fe it fagAt awr wgr mar an fs
1AM 97 {777 7% FHT e 79,
a1 97 &1 AT 9T FH F AR A
st & ? wifE Iiv 9 A7 A ar
azaT Fq3 fag &1 IuHt ag & frere
faar ar i & e fawsT 761 a7 759
g€ 4t f smar 37 frsra &1 mfusre
@y § a7 A€ @A |

o TR HAGT H(Tgan : OF A=
gz Zav | ;YT U qAHAT 7

LECE (4L -6 S

st ag faqd . wene 7w, aradr
WERfAR & Faa saF o uw
LR B A
Shri Krishnamoorthy ‘Rao (Shi-

moga): The statement of Mr. Madhu
Limaye is included.

Shri N, C. Chatterjee: ‘Burdwan):
Two points were referreqd to us.

Mr. Madhu Limaye wanted that

ora] evidence and his written state-

ment should be included, We have
included that. Having regard to his
expression of regret before the Com-
mittee, it was not necessary, but in
the Seventh Report, we have complied
with his request and have completely
incorporated them.

The only other point’ was® whether
the Deputy-Speaker was justified in

Committee (M.) |

expunging _certain remarkes made
against the Speaker and the Chair-
man, whether that was proper or not.
It was referred to the Committee and
the Committee has approved the
action of the Deputy-Speaker.

So, only one point remains.

Heaer AgET © Al {6 OF & aae
TE AT T g |

o T JAIGL Aifgan : a7 7g IY
ANF qHA T §, § TEAE E1 W
I g I Ag ¥ & fF oI T ae
faam T 914 |

WS wivew W A et ?

o T WART Aifgan : fagwr-
fawre afwfs #t aad = fwir
W A AA 97 T g 971 5 9 =7
FT 26 ATTTATHEATTTTF 205 q% 97
REOAN@ e 2 gmd =
fadgfasre FA 1 F W F
ST faa #7 & fou seam mmar 2
AT ag M wE F fagqa w4y Fav
qr f& & ami o fauw #wAr
3

z |

WA AW N G A GOF a1
qq@ deoft wgm Asfoer @1, &
TEY IET o fF O a7 #9ET F
A Ht 2

T 7Y fom® : FHEY =r2wra & ar
TR wE A AT F A | WAy g

NeqA WERY © w=GT , G AT
fredisgd® s FeFza

e R HAGT Aifgar: FE AR
AR § 7 www §, 6T
ar d@fgam gt g mwAa
faert e & 6 & g2 0% ror < aga



3207

Seventh

F7 TF5 § | F49 07 I F 7 47 7 4
Trerafa @ive 1 & 39 ¥ A7 4@ 2
nFy | Afew agw S§ 9T A g gEAT
g1 91 a2 wfaur foar gom 2
g WITT T F44T 7 4z afqge w9
sig F1 faqr &1 99 oF faar gan
qfqum FAr £ A1 SR @if
qfrqEt ar frand &1E ofvada a8
T HFAT | T1 § 1A & qZT 97 F 414
FgAT Arear g {5 qzr A1 wRra € T2
¢ fx 7= gfaareg #1 701 F FO2 agl
FT% g7 g1 &7 96T | AT 39 HAw H
ary A7 & & 9z FgA1 gt § fF uw
BHAT F1 AT (F AFET & qIGT g
& oq @gA § uH ¥ faur arar g nw
AIRFAT F TRIT F1 F977 fagr ST

g MR AT AW 7 T 0T E TR

FR0 TRt faar srar | gz wrs 3y feafy
w17 ofeafs &1 faega o feamr
g fr gz avwIT w@i GH4 € § @z
TOTEEAY AT FCET 1 ATRSEA! &
AT Y T TE & WNT OF aredl
qT TEF T8I FT Wwa 41 gH g @l
e T4 7 SHF FE1ET A qEr Fui
aqi a1 # Wga & a9 ma Fw1oaam
ZAT AEAT § 1§70 FeAT§ A 94
FT FEar A1 g & Fr aar ar fw
S AR TR FIG E T A a2 F afwa-
AT ¥ SAFT EF g8 a7 A § Afw
g wama F FHAfEl 39T AR
g1 3z @@ A5 ¥ owmoE
gl 97 agF AL Bl ar Adid gua
F1 9TGT 95 § 3§ F W4T 99 5@
Fq? fag #1 ATE & Ale T@T W& ar
Ir A & @Al o 9T F1 w4 § my
F1 sqr7 fzaman =vgar g1 @1 gWT
afgg & «t gegqruay fggr, Sqwr
qg FTHAT AT AEAT F, W HEATC
g7 fag 1 MO F1 We 7 Hrav @

“The disorderly defiance of
Speaker’s ruling seems to sug-
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gest that defiars)....entertain a
{unkring suspicion that the
Speaker’s rulings are biased in
favour of  the Government or
tainted with the influence that the
Government exercise over the

Speaker.”

wﬁw'mﬁ@wmau
T & FEr g & T mwt o we
&0 & 74§ ag aF vgat g fw oo
see £ 99 F GEe a1 a7 AT & 9
H @ $ & a1 9T F 5O @ g
€1 911 F1 § | qF A0 HEET Al
F gfay @mew #20 € & 4 ST
f% 5 a%e § F=A1 FE A% 99 Eh
@ gAT | 99 awere § & 4 omAr
AMEaT | @ qEE F oAHA ¥ v
Tt I wET FEAT AR E |
FgTa #T & #1937 7 faw
ifomenT | wegey fR WY w9E 5T ar
a1 faage wada mredt AT =1fed s
waaa wTe feT orE & SET g Ad
g =ifed s o fedft ardt #71 ,
T ifee :1% e 48T aiFaa] g,
ST 9gHT ¢ °1 TET 99 g Aifgw
ST HIFT 997 9T, T qAT F FIL G
woAT @iw S &%, a1 9 faege
mE I ¢ oA ar AR g oA
AT TN FT 1AL TAT SRSt gEr
=rfeu f 2= & F1 & U2 A FE-F
oAt gFW, A wuAl feziad o gwma
=19 g% | oo feafa o fassa ame
& f T EH HIA FF FEATET F1 TS
FEAAAMTI AT e T BiE AFE g
Trar sfeqd @1 AT & gaAT
o9 § wEX Fg g fF qawt w1 o
o gw 729 et faa o fear =39
HIT SH AFT & FTO agAAL AAT |
g o w3 & o adwr g fe g
weas o I foar mar & SwE A
oAt 9 & 9 THEOW0 W 3T HI
ar feaft ¥ faw #0703 weaw
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evo Tm w@T Mfealr
AT AT ¥ I@ ¥ WA d7 A Wl
e W W w ST |y T
® W1 9raT g Nfew aw fRAw
grar R feet aw &7 aEew W@ g
FY@T |

A w3z W feer s
BT %7 & #ifE 7g forwgw avw v @
fs formr aw wiwer &1 qarw grar @ =
a7 WINT FT FAOIA ISAT & 1T IH
& §U9™ O watw I5 9T
< & 5 w=ar & W 3ar wiwan
WA A g | Hag wRan g fw
‘BH TH @8T ¥ W %% U fawwdl
w7 59 & w7 9mar w3 §1 foq uw
% 2ar wvar g T welt St § o
INFAT g T § | FHA A ST
FT YT %97 @A g1 T AF WGS
Haz #i fFdt q@ #1 qFaw w@t
Fir FifE gat M w9 w1 ghoer
W& WeF ¥ T A a7 A fawr wed
AT WT FqTA F AT AL q1 0AT
A fESr T grrnda g A
g T g £ W FE gE F €4 92
g2 2 37 2 g w1 w91g gid £
TE T §AOF FANT § T IH A4
EAT | &7 59 a9 fSaFa AT AT FAT
&\ w7 g w9 F1 faogw w@ @
9% T |3 1 W1 F199 @ F fao
R¥ET FAT 9sar ¢ AfEw Wi
iz ofa & qgIg AT FW E A7
T 36 ¥ ara-wrg & qg 9w g, 0w
fewra oY @i & & oot Ao R
WA qgi 9T 7@ fow 3 1T § fF amew
FAAT ¥ FAA Fi ATHA AGT @ % &,
A97 F7 g9 &7 gl Afagi & wara
¥ 0¥ g & f5 o 99 &7 g9
FTEgA ST A g fF s g &)
JFTT mew g1 AT ATEw, SfEw
e ot o7 qvR17 FEN @ T FET
?
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T $TI0 7g § 5 ow 9 9 s
# wrdardt oA W 99 e ¥
W ZH{ T WY W FEH TE
Y, safay fF afadt &1 1 s
TEaT 31 aEt gw arn & fammi o
TET TEAT & |

wifaT wre fag gt o7 & o
Al agsesigEiz A & fag g
TT &I[ § I AT AT FAT 1 gHOA
g o7 FZATA AT | FATT FTH
&l & g 3w aw § = i e
FTAT W7 FTIFT FTH &, T &1 FTH1 &
= % gga+ Ty g fadt aw & ¥
&1 faw(@T | @1 502 & STE 97 TAI HT
T HAT—"" T F0 T g, WA
HE\ET, FAT IW ATE F AT A ATH
ag wfaa sz 78t %1 2 % foa o
¥ WY Tq 48T 1 A9 AT 199 T\
agF |

U¥ WiAAW SR™ . ATOH[ A9
wifaq fa=r &1 w2410

l.am‘fﬂ{tﬁnhziﬁﬂl‘
wfsa frdmfr &t & aar g1 fa spoaer
«1 fow avg T o1 fda @7 & g Tar
TR

THE FEATAT Vgl A6 WA F AT
¥ gudrg afag o geg arogow faww
¥ wgr g, ¥ A9y uF FEAT AEAT E
f% guT? qeF ¥ T a@ OF T30 AL
e dar gan R B fom ot w702
A7 T9d &, T FE uFEw fE A
EmET gan w0 &, uF foww §-—-
fgT T =mar, fax & wfeg A9 war
FTr g—uq 39 UfEw &7 & o7
FET WS F1 AFGL AT ¢, 9g AL fo
FgAT Aivwe ¢ | AT a7 nfw 1O
FT  FAFC A GF ATGT FAT 8, av
o 1 & o e 77 wiwr 7R '
T WAL K FEA @AT HEAA G
AR & |

o
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= oA wAE & g & fol
o 2, FraR-wAA H qiez ¥, I
a1 fomr gon 2 e oF wex ot Y
fodt 9= & 92 ot F@ET B oar
st arar gy, fAwear a@ 9.5y o
gz 1 faaw wroe awry #, 9w & fear
¢ fv 33 =, 39 w=Efa—aty,
$I¥ T UAITg-—ger fea o
qFS 2 | A g1 719 79, fa=wre fag
M o W A wyy fag w1 oam
I T A6 IqF FI G0 F7TH,
IR 99 FAL § frer 37 ITigY 4T
W9 T 97 I FHET A @ §, A
7 3 § A1y A% § A 99 T 97
=t weg qroan famer #1 ag am @t
3 a7 #7147, A9 A% 777 @A AR,
34 9T 79! a@ A FE-faaw g
ifgT
¥ gl oF 97 wif@c § 97 7
HATAT § | ag qT44 ATE QFA FT F |
A T & ag s agT afpar s
@ g, IGA AMAAHI G | ATE CRA A
faezir & /17 ¥ a9 & gudwA
FTHA d59" qT Zi%r fadr 47, I
FEAT qT——7 UFA W AT @E A
# gadig gwAl & 9fved ®A a9 8,
I AW KT AL T AT AAAA £,
afFamAr &, sfaaet &, 9 s ar
qT T/ TS FT G T §, IAFT TR
aray & —
“F sl wfgwe &, SEE
Frg # A wEargan gd
&, ag famdl & (= Agd #1
wfea fr 7z g s
R I et gat @al & o
S IAFI WIATE KT BT
AT ATEH HIEHT ¥ g ¥
T SaTeT AT AFY & AT IAH
afg#17 &, W IAFT FHsq
% fF ag o wfeaw 9w
W §¥ Wy "9 FEA
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¥ Ao TwdT #1 gEA
FT 2, §F ¥ A W
MF gz agr 21’

=t W (R - owaAdr #
1 ag Ty

o W w‘r‘tg difgar : @ éﬁTg

"ot wg @w W FE &0

H FT A AT AT FT qAX

CEE -
qg W€ UAITT AT 1AW 20 WA
TATAT T a1 F wAAT I oY 97 F—
« ‘It teaches that men ought to
be in arms against a remote and
constructive danger to their free-
dom; that even if they could is no
bigger than a man’'s hand, it is
their right and duty to stake the
national existence, to sacrifice live
and fortunes, to cover tle country
with a lake of blood, to shatter
crowns and sceptres and fling
parliaments into the sea.’.
ag gTAueie seraal & faae 2
oY agi FETFTH A7 9 qEA A7
guilEr ¥ dfagm S0 A g9 9ot
fear a1, 99 & a@ & T9 HiAEE
FY U W FEH FT FH AGT (FAT |

Weqw "\q9 . mTT 15 f7ae
# faw & 39 & foo arer sman 9ver
2 g qrey WY AEl @ed FNSAT |

Mo TW RANET &ifgar: za &1
=TT qQIEY |

Aaqyag faa@t FT @ E %
oy 39 F1 FET 9T 93 gU § gAIAL
Hfggm 1 da= 1 fEwifsdr #=q,
zq ®fagm & areT £ @A Fr
Fifoer Ffad

TgT 9% g7 98 9% 729 | A11RY,
ggi as f& wwezafa & $8 97 o7 g
afgw o

Weqs AEia
qiw 9 faae &7 |

=t g fowa
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=it ag fomd -
TT ¥ UF AGEAT AFE! g5 A0
ZAT 2, g WT ToF F AE 5y AT |

gmAwilaw . ¥ § 19 T
FT HFAT F |

=t g famd : 71 T 2 99 9
# 21 Y fadqe 7w, 34 & Ao a9
ST g SaT oA A G oA =@
gAY )

w.aq wglaw I9 fa@  =@ma
wraan ar f& geame 9 amw s
TR, IW A 9T Fq 5 A9 KTAT 2,
ErEEAr WEERT, I 9T Al W OIS
FEATA AR ETATIZAT |
Mr. Speaker: Motion moved:
“That the Seventh Report of the
Committee of Privileges present-
ed to the House on the 16th May,
1966, be taken into considerhtion.”.
st ag fard: 7 7w 24
T & % 09§ g 4 3w 2y 69
FT wIATT FT 7% 77 T F& AFAIT
“ar mfwe g AT wedTafa Wi AET
F1 FAFT FTEA F1 AT £ 4T A 2
wfasT & weqer wr—aar a7 (Agw
fraw /2 Jiqam F ATEA & |
gaa @Ay ag € ' s 91 fadw
#, #1 I9F1 ug wawa § 5w,
aEaw i wemafAat @ ¥, 9
N%ST, 01 Iz F1EA F1 6 § LAAA
FarAEt
Arat ag @ WA FT , IW AfaFT
FT TEAIA F IF 399 2T F AT
F37 30 F AfwiF 7 fFar 2, A7 IaF
qugq WE 97 939 |
=T F T F AT AEE T FL-
qAT ¥ BT [I AR T OF J=1H
g 3 & are o & oF @1 ad wF
& o g0 F oy ur fE wmeT AN
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%1 fraw &7 gam 2 & faamt & faadim
g g a1 wwy & | & IIET WA
g1 W FF o framt 1 o
UF AUl §, UF 99 ¥ 997 §iauE 2
1T 3a% wAEEd 2 fagw, fAami &
g e fadw awq & W7 @mg
¥Ha 9T weae fqag o 3@ E 0 dw
gl I FITA FT T ZHIT IS[T A7
& =T &t wfagry St aeT 100 (4)

%___

“It at any time during a meeting
of a House there i5 no quorum,
it shall be the duty of the Chair-
man or Speaker, or person act-
ing ag such, either to adjourn the
House or to suspend the meeting
until there is a quorum.”.

T §T F a1t § WA 1% fAvw TET
@lagia F1 39 g7 %1 GeF FI9 F
qara 731 (Far #1777 w=or 21 fFar
FICH T HAFAT FLAIT ATIT IETA
F¥AT Z A ar woa w4 e owa wrew
FT FATT IITAT A4, § IAH WA
FH FEM FT TF (% 4T3 T FE
i@ Aft g@ar | fwT, #eas
"gRg 7z S ®AAT w5907 8, faaw
e ¥ WHl TIHET qTE9@ T RIETAT
48 914 113 & AFfrdT §—

“(1) So much of the estimate as
relates to expenditure charged
upon the Consolidated Fund of
India shal] not be submitted
to the wvote of Parliament,
but nothing in this clause
shall be construed as prevent-
ing the discussion in  either
House of Parliament of any
of these estimates.

(2) So much of the said estimates
as relates to .other expendi-
ture shall be submitted in the
form of demands for grants
to the House of the people, and
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the House of the People- shall
have power to assent, or to re.
- fuse to assent, to any demand,
or to assent to any demand
subject to reduction of the
amount specifieg therein.”.

T F AT 208 ¥ ¥ F 210 IAF
fam a7 gu & w9 9T o 5 owI
sersia o & grr Q@ wfaame &
TF Fgaqw gra F, fe F I
1T g F W G, qA
X T &, fat w5 ot @
T E N F TEH=TF AU TE W
9T FEd g WY ¥ AT FE© fF
arr wua faorg o3 gAfa=rT S ).
w & A § f& demm oaw @
a7 & fvig & g& ¥ &, few afama
FT HHAI HEAT aw F WG 97 A4
afer  afaam & ot = 8, (gl &
H AT E IT F wgA g Wigw
I8 AT A1 qH T WE F A1¢ H w3
FATE

o g AT AT 1 @ ST E 37
g F & fraed A argan g
f& o fagw 380 #1 eEw, faor o
T & g wigs1 § & g w18
aq weE WA gy I F faarg ¥
frre g, sgg g famra 31 ug faam
T THITE .

“If the Speaker is of opinion
that words have been used in
debate which are defamatory or
indecent or unparliamentary or
undignified, he may, in his discre-
tion, order that such words be ex-

punged from the proceedings of
the House.”

9% a1 719 &1 §7 fqaw & smaar
ag wfgsrT &

forr drwer Fae # #r€ fras
Tieg “qdf & oF & art ¥ A ahew
389 fram 2, 29 & gAAR w9 A

Committee (M.)
gfasc g fafnadig I« g
far g e & :

“All matters not specifically
provided for in these rules and
all questions relating to the detail-
ed working of these rules”.

“detailed working of these
rules”  q7 F AT FAT ATFATE

_“shall be regulated in such
manner as the Speaker may, from
time to time, direct ”.

w= wa gy fF gg o1 fade %Y fqama
t I A wew TN FICF 455 F1 IoqE
¥ WA smEAaTar g I # foran

qur ¢

“At the sitting of the Rules
Committee held on the 1st March
1952, a suggestion was made that
the Speaker might issue directions
to the Chairmen of Select Com-
mittees for better organisation of
work in those committees ™.

arz faEi, _

“Better organisation of work."
afafadi a1 % =8 T@ IF ®F
gy o0 fRw e asa &1 Sw
Fanr ¥ gfaa S faa g, 17187
g &7 gamar | feaew afen W fa
weq | afafadl &1 #1870 ¥=8! aig =
7% IAfaT WY F1  ARET &
Frgeg ¥ fagw 3 &1 wfawe &
g7 ¥ avag ¥ fram afafg S Srass
gt 14 femmay, 1953 M I T W@
famifor &1 2 ¢

“As far as possible, all import-
ant matters should be provided
for in the rules of procedure”.

*‘hag&’rﬁw%wﬁr&'w T AT

% frgw A AfaE & wqEe &
a1 A 5w ¥ Ay ¥ frgw afaf= &



Seventh

5217

[t =g ferera]

79 werd ¥ ar fawfor ¥ w6
et fradt & foe g w8,

gt o T qH ITF AT F fraw A

o wifgd ) wa T F A F
Frow wfi &1 5fe 77 727 e
st ¥ fae o & o ¥ fraw g
wifet | gafag & sgmife ot sro
g frdw g 97 oz o gafaare w1 )
o ag WA A £ a9 AFAAT @ A
ECEI I ol

afz o1y 3z WA & faw qaw
i ER X gl am wwarg 7
ot fadw W & g faam w9 #
faegar amw & f5 39 wer, avmiw ar
TREAET FT FETAT ST HFAT E |
afs ga % =g = faenfa fear sy
o w8 afafx w2 f& 99+ =a
frfw & weax 78 Wi srea 2 fF 22
= T% W w5 weaT gea, At &
wzd ¥ agm fF oz w0 F fadw ¥
oAATT WY FE N | qgeT ATF Al
ug fr fador faaw & sAga Adf & 39
for w7 & S afcamag @
e fram & st 7 979 ) 47 Afaw
greg Far & g fm o sfasroang
7 37 afafmisrem fea s g0
for § I § gz A TEF A R AH
s meRAl w1 owew v A owfe
afafa =1 4@ €

TT & A% 9 4T "l g fF a7
a1 wfewre & ¥ oW & oafefy &
or &\ 7 & 39 afafqd § @wwfy
FEwd www e d o & A
¥ fragy = fF 7 770 W WA
AifEaT & 9 WWaT #a9 H IsM@
a1 qF FH TH Agf d2r gF v A

w0 F0T o9 Ao # Uq 9 fF
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® | &OF FAT AAT A0 A 1F
g 4t f& ot g7 a6 #1 w02 | A4
gAT % FF FF A0 2W0 2 oAl T
fag @l s fom aar o w&
ta1 AT & f& —F & tar A afafy
aYr afafq & 74 ofq 7 =1 fora Faar,
HYr gz marafa av O foog @ anifs
oY g qEST @ w2 2 fa oy faotg
gl IO IT Fr oA Aty @
T 1T I¥ ATGATT 9T *1 Fl2d
T 37 1 faurg 3r £ ¢ & mmmAr
g fFagaga Sraafaa g

gafad w17 37 @6l age(sr 9%
faare %, gmsx 1 "fagm Fr o7
113 23997 q¢, ®ifs  dfgge ol
frodi %1 go9q 7 34 1 qfaser
W #ed Haga gW1 =IEg

Shri N. C. Chatterjee: May I ex-
plain the position? There were some
statements made casting reflections on
the Speaker of the House in a writ
petition filed by Shri Madhu Limaye
in the Circuit Bench of the Punjab

_ High Court, On that, the Committee

of Privileges was asked to consider
the matter, Shri Limaye appeared
before the Committee and made a
statement. I will not take your time
reading the whole'thing. But the last
sentence is:

“Since my statements in the
Court have caused pain to the
Speaker and my other colleagues
in the House, I hereby express re-
gret as an index of my honour-
able intention in the matter.”.

On that, the Committee made this
recommendation:

“The Committee recommend
that in view of the regret expres-
sed by Shri- Madhu Limaye, M.P.,
in his statement before the Com~
mittee, no further action be l.l.lte:lx
by' the House ",

There was a Note a-f Dlssent
appended by Shri Kapur Singh. Tt
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covers many pages, We have printed
everything, But unfortunately, in
two places, there were reflections cast
on the Speaker and on the Chairman.
Therefore, that was ordered to be
deleted. They are small portions on
pages 10 and 11.

Two things were demanded after
this: first, that Shri Madhu Limaye's
full evidence should be printed, his
whole statement should be printed;
second, that it was ultra vires on the
part of the Deputy Speaker 16 order
expunction of certain irrelevant or
offensive remarks against the Speaker
or against the Chairman, and that he
should not have done it. ’

We are all conscious that we should
have the right to submit notes of
dissent and that the same should be
placed before Parliament. We are ali
conscious of that right; we do not
want that that should be interfered
with lightly or improperly,

If you will kindly refer to page 3
of the Report of the Committee, you
will’ fing it stated in paragraph 10:

“In Shri Madhu Limaye's case
(Fourth Report), the Committee,
in view of the subsequent state-
ment made by Shri Madhu
Limaye, MP, when he appeared
before the Committee on the 18th
March, 1966, ' expressing regrets
for the impugned statements
made by him in his writ petition
filed before the Circuit Bench of
the Punjab High Court, did not
consider it necessary to append
his earlier lengthy written state-
-ment and the oral evidence given
by him before the Committee -to
their report on that case. Since
Shri Madhu Limaye and some
other Members have requested
that the said written statement
and the oral evidence :of Shri
Madhu ‘Limaye should be: made
available tor the House, the Com-
mittee have no objection-to- the-
same being reproduced in the
Appendix to this Report”.
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Therefore, we have in the Appendix
to the Report reproduced the full
evidence and the full written state-
ment. Hence that thing is finished.

14 hrs,

The only thing that remains is
whether the Deputy-Speaker acted
intrg vires or ultra vires, properly or
improperly. in ordering that some
sentences in Shri Kapur Singh's
note of dissent be expunged. That was
referred to the Committee, I assure
the House that the Committee serious-
ly considered the matter and wanted,
if possible, to restore it, But we
founq it impossible to do so:

“As repards the omission of cer-
tain passages from the Note of
Sardar Kapur Singh appended to
the Fourth Report of the Com-
mittee, it may be stated that the
Chairman of a Committee can
omit or expunge words, phrases
or expressions which in his
opinion are unparliamentary, ir-
relevant or otherwise inappro-
priate, from the Note given by a
Member for being appended to
the Report of the Committee.”.

That is based on Direction No. 91
given by you, which reads as fol=
lows:

“(1) If in the opinion of the
Chairman, a minute of dissent
contains words, phrases or ex-
pressions which are unparliamen-
tary, irrelevant or otherwise
inappropriate, he may order such
words, phrases or expressions to
be expunged from the minutes
of dissent.”.

That is exactly what has been done
He says that Direction No. 91 is ultra
vires,. I am pointing out that Direc-
tion No. 91 is not ultra-vires, It s
perfectly intrg vires, The. Charge is
you Rave flouted the Constitution. yon
have flouteq our rules, yom have given
power wiich-jig thoroughly impro-
per, unconstitutional, unparliamen-
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[Shri N. C. Chattrjee]
tary. I am submitting that it is put-
ting it too wide.

Rule 283 reads:

“The Speaker may from time
to time issue such directions to
the Chairman of a Commitiee as
he may consider necessary for
regulating its procedure and the
organisation of its work ",

By virtue of rule 283 you have given
that direction, It is perfectly consist-
ent with the rules, After all, how
can a Chairman function? Supposing
the Speaker was the Chairman or
some other Member of the House,
supposing I was made the Chawrman
and I found some Temarks made
against the Speaker by an hon. Mem-
ber of the House thoroughly inap-
propriate, unparliamentary, irrelevent,
nothing to do with the matter, surely
the Chairman should have the 1ight
‘to order expunging of it.

This was also referred to the Com-
mittee of Privileges, and just look at
what the Committee of Privileges have
done. The Committee of Privileges
in their Seventh Report hdve said—
kindly allow me to read one sentence:

“The Committee have carefully
pursued the two impugned para-
graphs Nos. 7 and 9 which had
been omitted by the Chairman
from the Note of Sardar Kapur
-Singh appended to the Fourth
Report”.

You asked the Committee to consider
whether the Chairman was right or
wrong, and the Committee considered
it carefully, and the Committee’s deci-
sion is this:

“The Committee, after consider-
ing the tone, tenor and content of
the said paragraphs, are of the
opinion that the decision of the
Chairman to omit the said para-
graphs from the Note of Sardar
Kapur Singh was justified and in
conformity with the rules and
practice of the -House. The Com-
mittee, therefore, - feel that no.
further achon in respect thereof
is necessary.”,

AUGUST 17, 1966

Report of Privileges ¢222
Comdhittee (M.)

1 am submitting that nothing im-
proper, nothing illegal, nothing un-
parcliamentary, nothing inappropriate
has been done. The Committee and
the Chairman acted in conformity
with the rules, in conformity with the
directions.

The only point is: you can expunge
words, you can expunge phrases,
you can expunge expressions, but you
capnot expunge a number of senten-
ces. 1 am saying that would make
the meaning of the whole rule absolu-
tely otiose. That was not the mean-
ing. When you can expunge words,
phrases and expressions, you can also
expunge certain sentences, which cast
reflection on the Speaker or which are
inappropriate, and he has acted with-
in his power, within your rule; your
direction is in conformity with our
rules, and the rule is inconformity
with all parliamentary conventions and
practice, nothing against the Constitu-
tion, does not take away one constitu-
tiona]l right or prerogative of any
Member of this Parliament. And I
assure you that the Committee simply
did not difto whatever the Chairman
had done. The Committee read those
passages, considered them‘ and confir-
med that what he did was perfectly
proper and appropriate in the circum-
stances.,

o T WAEe wfgr  wa
gac e AT afasrrarda?

wew  wgRT
¢ & wmay aifgarT

Shri Hari Vishnu Kamath: 1 shall
confine myself very briefly to the
narrow issue regarding the expunc-
tion of certain paragraphs from hon.
friend Sardar Kapur Singh's statement
before the Committee,

May I invite your attention to rule
303 read with Direction No. 64?
Rule 303 forms part of Chapter XXVI
on Parliamentary Committees, and
subsrule (6) of rule 303 reads as
follows:

“If in the opiniom of the Speaker

. & minates of - dissent: .contains
“words, vhrases or expressions
which are unparliamentarv or

oHr AT &9
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otherwise inappropriate, he may
order such words, phrases or ex-
pressions to be expunged from
the minute of dissent.”

But the directions of the Speaker
go further, the scope of the direction
framed under the rule, because I take
it that there can be no two opinions
on that point that no direction can
override or supersede the rules, the
direction only tries to clarify or ex-
plain what the rule contains. What
does the direction say ? Direction
64(1) says:

“If in the opinion of the' Chair-
man....."

You have delegated that power con-
ferred on you by the rules to the
Chairman of a parliamentary com-
mittee, and what powers does the
Chairman enjoy under this delega-
tion? Direction 64(1) says:

“If in the opinion of the Chair-
man ‘a document, such as, repre-
sentation, memorandum etc. ..

—1I suppose it includes a minute of
dissent also, because the word “etc.”
is there—

“...contains words, phrases or
expressions which are unparlia-
mentary. ..

—another word is interpolated here,
introduced here—

Mirrelevant. ...

—the word “irrelevant" is not in
the rule—

“. ..or gre not couched. ..
—this goes very much farther than
the rule contemplates—

“ ..in respectful. ..

—of course, we all have respect for
parliamentary institutions and ow
language should be respectful but one
can make a fetish of respectfulness or
respect; what exactly respect is God
only knows, but we try to be as res-
pectful as we can in our speech, in
our minutes of dissent, in our notes.
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but it can be made a felish of; and I
am reminded of a famous phrase «f
Prof. Harold Laski “the dangers of
obedience”, obedience also can be just
as dangerous disobedience, so also res-
pect, I do not know what “respect”
exactly connotes here, but it goes
much beyond the scope of rule 303-—

.. .decorous. ..
—that is all right,

rum-—

we know deco-

“, .. and temperate language. . .

—there is a distinction which has
been very well understood betweea
temperance and prohibition, temper-
ance is something different from prohi-
bition, temperance is enforced by
public opinion while prohibition is en=
forced by law; and what is temperate
action is a matter of judgment—

“....respectful, decorous and
temperate language, or. ...

—again it goes much further—

“....are otherwise inappro-

priate. ..
Mr. Speaker: Which direction ?

Shri Hari Vishna Eamath:
tion 64.

Shri N. C, Chatterjee: Is it not
under Direction 91 ?

Shri Hari Vishnu Kamath: No, no.
64.

Rule 303(6) mentions only “unpar-
liamentary or otherwise inappro-
priate”; here it is mentioned “unpar-
liamentary, irrelevant”, and then
comes “respectful”. That means dis-
respectfu] language shall be excluded,
indecorous language also shall be
omitted, and intemperate language.

Direc-

I do submit that sometimes we do
use what may be dubbed by you,
described by you, ‘as intemperate
language in the House, that is not
expunged.

Mr. Speaker: Direction 64 relates
to the documents that are produced
by the witnesses or other representa-
tions or memorandum.
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Shri Hari Vishnu Kamath: Etc. The
word “ete.” is there.

_Mr. Speaker: Tt is not "that, Direc-
tion 64 does not apply, It is ynder
Direction 91.

Ishri Hari Vishnu Eamath: All
right, I thought the word “etc.” was
comprehensive,

Mr.' Speaker: It ha: only -eference
to documents, representations,. ...

Shri Hari Vishno Kamath: A

minute of dissent is a3 gocument.

Mr. Speaker:....presented to the
Committee.

Shri Hari Vishnu Kamath: Then
we go to Direction 91, which reads:

“If....a minute of dissent con-
taing words, phrases or expres-
sions which are ynparliamentary,
irrelevant. . ..

—the word . “irrelevant” is intrc-
duced, interpolated, it is not in the
rules—

“.or otherwise inappropriate...

—the rule merely refers to “unpar-
liamentary or otherwise inappro-
priate”; the word “irrelevant” +does
not find a place in rule 303—

“....he may order such words.
phrases or expressions to be ex-
punged from the minutes of dis-
sent.”

I feel, therefore, that this direction
goes beyond the scope of the rule and
therefore cannot be considered as
being strictly intra vires.

Shri N, C. Chatterjee: The rule is
283,

Shri Hari Vishnu Kamath: No, no,
303. 283 is about giving directions to
the Chairman of Committees. Rule
303 applies, doesn't it?

Mr. Speaker: He may say whatever
he likes.
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Shri Hari Vishnu Kamath: In tbis
case rule 303 applies because only in
this rule there is reference to the
minute of dissent. I would, there-
fore, submit that direction 91 cannot
be considered as being strictly intra
vires of the rule. -

Mr. Speaker:

committees.

Shri Hari Vishng Kamath: Parlie-
mentary Committees, The other rule
quoted by my hon. friend Shri Chat-
terjee concerned the Joint|Select
Committees.

303 applies to select

Shri N. C. Chatterjee: is for

Select Committees.

303

Mr. Speaker: I also feel like that.

Shri Hari Vishnu Kamath: But
there is no provision as such {for
minute of dissent in regard to Parlia-
mentary Committees; that is why I
wanted to know whether that
rule can apply here. There.is no
specific provision for minute of dis-
sent to be given to the report of the
Committee of Privileges. The only
provision in the rules is given here
concerning the minute of dissent and
therefore I submit, guided by the very
wise precedent, in my humble judg-
ment, which vou already set up a
few days ago with regard to the ver-
batim evidence that was tendered be-
fore the PAC and your ruling to the
effect that the evidence tendered be-
fore that Committee shall be made
available to Members of the House in
the Chamber of the Chairman of the
PAC, guided by that precedent, I
would submit that what is available
to the Members of the Committee of
Privileges—they know what it was
beforg they decided to expunge it--
which is a smaller body of the House
must be availablé to a Member of the
House who has got, 1 submit, every
right, equal right, co-terminous rights
with the members of a Parliamentary
Committee, I would, therefore, sub-
mit that the minute of dissent submit-
ted by Sardar Kapur Singh may
kindly be made available to any Mem-
ber of the House in your Chamber,
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if you so desire, so that he can go

through it and come to his own judg-
ment; it may not be used by him in
the House or published. I would, there-
fore, submit that this girection is
somewhat ultra vires the rules and
further, every Member should have
the opportunity to see the comments
made by Sardar Kapur Singh.

Shri Parashar (Shivpuri): Sir, the
question here is very simple; with
due respect to my friend Shri Kamath,
I must submit that the question has
been a bit confused for he rather mis-
quoted such rules which are absolute-
Iv unapplicable to the present case.
Only rule 283 applies here because 303
applies to Select Committees, Under
rule 283, the Bpeaker has powers to
give directions to the Chairman of a
Committee; it says:

“The Speaker may from time to
time issue such directions to the
Chairman of a Committee as he
may consider necessary for regu-
lating its procedure and the orga-
nisation of its work."”

Here., proceedings of the committee
do not mean anything here or there
but from the beginning to the end,
from the time that the work of the
committee begins til]l it closes its
function in a particular matter. Any
dircction given by the Speaker for
the regulation of the procedure is per-
fectly valid and therefore to cohtend
that the directions given by the
Speaker in No, 91 are ultra vires is
untenable.

Coming to the merits of the case,
the question is whether .whatever had
been appended as a minute of dissent
by Mr. Kapur Singh was to be cir-
culated and whether the Chairman of
the Committee was empowered to
expunge the words and expressions
from that. It has been argued here
that the Chairman could expunge only
words and phrases or expressions, My
friend Mr. Madhu Limaye tried to
sive the Hindi version of the three
words and tried to convince the House
that only a few words can be omitted.
the word expression has got g very
wide and unlimited sense.
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Shri Parashar: Expression may be
in parts or in pages; if the note is
not in respectable language that also
can be expunged. The Seventh
report of the Privileges Committee
has clearly said that they had care-
fully persued what is containeq in
paragraphs 5 ang 7 of Mr. Kapur
Singh's note; it says further:

“The Committee after consi-
dering the tone, tenor and con-
tents of the said paragraphs are of
the opinion that the decision of
the Chairman to omit the said
paragraphs from the note of Mr.
Kapur Singh was justified and in
conformity with the rules and
practices of the House.”.

Being g Member of the . Privileges
Committee, jf I can just have a say *
in this matter. I can only say that
if a pote of dissent casts aspersions
on the Chairman or the Speaker and
if the Chairman is compelled to in-
corporate those words, pharases or ex-
pressions in the minutes or in the
proceedings it will be rather wver¥
difficult for the committee to func-
tion and at the same time it will be
misuse of the powers of the Mem-

bers’ privileges in the commuttee.
Therefore; T humbly, submit ¢hat
whatever has been expunged has

been perfectly, legitimately, ecorrec-
ly, legally and regularly expunged
ang therefore, this question does mot
arise; this motion should fall

e Ao e (T
My weed, ¥ T g F A ¥
FAT FT 79 ¥ 771, afew qrHa@ H v
AR & WTHTC 9T HAT ¥ §5 AT

FTAT ATET |

W W Wo ww (WYY :
ag  §=T ¥ wrew, g wifgw
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weue LT . 9E a9 W E—
qT FOH I TATE . WIAAIT WEE
AT 9T AT T |

o e ATo dfwd : ARG
qzeq, A Ag fawy, 7 ¥ "ew &
g fear wie fafasfas saer
® 99 F1 HIHAT WATTAT | AT AT FT
it W fAwY WA A WA S ST
fear afr emr =i 1 ¥ A%
fafasfas #%2T 7 39 # @A77
fear | ardr Wiy Wk ewr o
SN ¥ T WAL CF I A oET
wgreq a1 fegét oz g & weamy
FH muAeEw 9 faeEn &, A
1 ug fomd #1 37 & faerwedt 2
f& s N1 wmer wh @, 37 F
facre ¥ ag 9w =T W@
q® @ wo f Y wgraw 0w A
AT —TeeT AN Fiaare &1 T |
o s faan, iy iy, 4 e fran
g TT Fe WIT W HIA FT O
™ W 9 sy fear oy, & gaa
T g9HAT § 1 3 faaew & AR &
@t ag awaa § {5 g1 ag aremmn
W I wa v for @, sA WAy @
g1 man @ W gawt araen fex el
S ¥ a1 Jrfgn AR SAEy dF
faar s nfew 1 W fdA 2
TG AF FAA FT AW g gwL Wil
R ¥aE A1%a A1 7 wg1 fF ag WA
F1 g1 goioQ 441 9517 59 w9y fw
gaT Wi fgar o & fgY ® e
Ja0@, gEfaT gawT warw &7 ot i
¥ fear, #17 #71 a9 FgA | 9w 4@
SUNT ¥ AT ggaT, q@ reEr &
TE FT GFAT AT |

# fas ag faagw &&m &7 s
¥ @ga &t F19 faar | we w19 far
wy fomy wrga 71w w1y gATfae

AUGUST 17, 1986

Report of Privileges 5230
Committee (M.)

aud v gAwr  wwen fee sudt §

)

A @@ (W) o W | SRl
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T 39 B, afew §N § FAEr GET
fFam a1 "k gg S FTAa @E" &
FEU §, IPA IR W adT &
g F  FifE 303 AL qOQ W
g | afem 283 @y fear s ag w0
fraza &1

WMo W qAFT Tifgar : weas
wgred, st Sest B o difem 7 6
Tt F 1 grerwe w7 fean forat famg
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f& a1 oA @1 WA 7 wEET wTHAT
F 4% 9 7w O% A H w19 awa fran
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fopat a1 gt 7 ot ag gl 9 faege
T {1 AFY | AT FT F1E AT W@
e g ¥ W faun fw ag sl
Frag 9T w 7S FCAT 9TgY | A AG
ara s @ fid 1 Afeafecd oo
Uqq @& A 41 gW a0 A wwar 6
ot g 99 q¢ &t agq gt &r arfgg
TEY A1 T FEET T T FT AGEA
w1 g WA & 7 ozafeg s szl
o1 =t fea g 1 Al Fo9"
Ao F3F q81 wfug & fear § 0 &
g 6 g4 ST F AEw @y |
# =t vy fam@ & YT ST AW AGTE )
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gafen & 3 Aaa & F¢ §9 A& FAAT
FATET | Fg AT AT @ew g5 |

afea & wrgen g 5 dfaua ¥
At fean & 9@ w7 owET g 1 A St
¥ 39 ¥ 91 § UF g6 A4 Far, A
drfera & 98 9C UF EXE A Fa (F
afqma ¥ gw @t &t wfaw fa &
fr g% uF 98w 7T a@d ST TR |
ag ¥29 agl &1, gasr wwHet 9C Wl
w2 & gEATE WA § IA 97 45 4_jH
N A amATE, F M F R A
agt AL AW e, AfEA AT A
FET F faaat UF wgrad & | WeH
2T & T 2 8 fgr < wan, gafan
ag T4 AN &1 SS[ AvE Ael 9o
T |

% ox @1 ata FEA AT g A7
I § ALY FgAT ITEAT | WY F HAAF
A% Jqg WEATH GEAT OSEAT |
dfqum 1 sErdEf@ & 1 sA
Tl F1 919 HgE=T T & 7
fawrE | 37 #1 7@ F a @A I
Fifew FL 1 7gl X §X UF AHA F
FAT Tg9 AT AL A g1 74 7 A1y |

1< 3 &1 ar | W A wie &
AR H Fg A g g, R wAam &
A} AT wrgar 1 oo wiEEE T
T & a1 ag T FrE wuver gEwr
FoAA M A AT R AR ! I
WA R, B TEAT A F@TI IT W
T | ag FAA AU FEAT F
waTe faw fedt 3 gowss ¢ ar 33
o {60, agi o= f& 7o a9 sifeo
¥ aifswet o § W g7 A8 Ae
&2 A & S§ WA A wrSW, W G,
THAEE AT, THIT T, e Ied arg
FR FA & A TS 7 TgRY F97 &Y o0
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arag &9 | e s wfE s g
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#0011 fer ag gee & | g §
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AT |9 Fg TaT 6 qg wa
aiEfa &1 qA 89 TR FgA4 &
FELF AGF 21 AT §% J291 agq A
7T & WIT N A7 97 Fgw TgT Y AW
T 2 q@ 91§ &, TR AN A
2xar & =T I9F 71 a § og faur
AT &1 WA & A9 A g9 F ATHA
T FEAT '

The question 1&:

“That the Seventh Report ol
the Committee of Privileges pre-
sented to the House an the 18th
May, 1066, be taken into consi-

‘derttion.”
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Levy of Export duty §234
on certain items (Res.)

The Motion was adopted.
hri Krishnamoorthy R2o: I beg
10 move:

“That this House agrees with
the Seventh Report of the Com-
mittee of Privileges presenteg to
the House on the 16th May,
1866."

Mr. Speaker: The question is:

“That this House agrees witn
the Seventh Report of the Com-
mittee of Privileges presented to
thre House on the 16th May,
1966.”

The Motion was adopted.

1428 hrs,

STATUTORY RESOLUTION RE:
LEVY OF EXPORT DUTY ON CER-
TAIN ITEMS

The Minister of Commerce (8hri
Manabhai Shah): I beg to move the
following resolution:

“In pursuance of sub-gection
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this
House approves of the Notification
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of the Government of Indiz in
the Ministry of Commerce No.
S.0. 2316 dateq thre 2nd August,
1986, levying from the date of the
said Notification export duty of
Rs. 10 per tonne on lumpy iron
ore, Rs. 5 per tonne op jron ore
fines (including blue dust),
Rs. 40 per tonne ¢n kyanite,
Rs, 15 per tonne on chrome con-
centrates and 20 per cent ad
valorem on Manganese Dioxide.
Sillithanite, and Steafite (Talc).”

As 1 have already had the privi-
lege of placing a similar resolution
earlier in the previous week, I do not
want to take the time of the House, 1
only beseech that zs-there are other
pressing demands on the time of the
House, perhaps this resolution which
is of a routine character may be
approved by the hon. House,

Mr, Speaker: Let me place the re-

solution before the House. Resolu-
tion Moved:
“In pursuance of sub-section

(2) of section 4A of the [ndian
Tariff Act, 1934, (32 of 1934),
this House approves of the
Notification of the Government of
India in the Ministry of Com-
merce No. §5.0. 2316 dated the
2nd August, 1966, levying from
the date of the saig Notification
export duty of Rs. 10 per tonne on
lumpy iron ore, Rs. 5 per tonne
vn iron ore fines (including blue
dust), Rs. 40 per tonne on kya-
nite, Rs: 15 per tonne ‘on
cnrome concentrates and 20 oper
cent ad wvalorem on Manganese
Dioxide. Sillimanite, ang Steatite
(Iale).”

Shri Hari Vishne Kamath (Hoshan-
cabad): Bir, gn a point of order.

*fl JFR T wgTma (ITW)
WYL A STEEAT FT WA S | 9 TEd
TE T § WY A § orgfy Ad A
a7 fa a7 F707 F yw € TRA 2 |
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Mr. Speaker: The bel] is being
rung. 9T & TATHIZ® &, 99 H 4 §8

% ®T THAT, HIT4 GreAdw (&av £

o 4@TE STT0 £ | There is
quOTum now.
Mr. Hari Vishnu Kamath: On a

point of clarification, Sir. You have
consistently held that it is not pro-
ver for the Treasuty Benches to
inrow dust into the eyes of the House.
Here, amongst other things, “blue
dust” is mentioned. The Minister is
throwing not only dust, but biue
dust into the eyes of the House. I
want to know whether jt is proper
on nis part to throw blue dust into
tne eyes of the House.

Shri Manubhai Shah: Blue dust also
has its value.

Shri M. R. Masani (Rajkot): Sir, I
umnk the Minister was overly opti-
mistic 1n thinking that since he has
come before the House after com-
mitting the same offence for the
secong time, the House shoulg allow
aim 1o do so without let or hind-
rance, It is true that the export
auties which he is 4rying to justify
ang for which he is seeking approval
are a second list ang that the first
ust was discussed in this House on

8th August. Omn that occasion, Mr.
Dandeker, speaking from thesc
pencires, voiced our opposition to

these export duties. We would be
tailing in our duty if we allowed this
second list of duties to be approved
without making it clear that, in our
view, they are bad in principle and
will be hurtful and harmful to the
country's economy jn effect.

As my colleague pointed out on the
last occasion, the levying of these
export duties zfter gevaluation is a
self-defeating measure. , The whole
purpose of devaluation should have
been—the Government claimed that
it was—to promote exports and to
increase the margin of profit jn the

i
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country's exports to such an extent
that there would be an incentive to
expand and divert production from
the home market to the export
market. Devaluation, even if it is
partial, goes that by giving the ex-
porter a large quantum of rupee re-
turn for the foreign exchange that
he is earning. The real question that
arises is, was the exporter getting a
fair deal before gevaluation? The
answer is, he was nof. If he Hhad
been getting g fair deal our exports
would not have beep in the doldrums,
as they have been. Ome of the pur-
poses of devaluation, as the Finance
Minister explained in his broadcast,
was that by giving the exporter a
fairer deal, by removing the handi-
caps under which he was labouring
—he was earning a jot of foreign ex-
change, but the number of rupees
he got was less than what it should
have been—the effect of devaluatinn
would be to increase the number af
rupees to the exporter by 56 per cent,
or whatever it was The moment
this incentive ig given, this Govern-
ment of quacks, as I call them—there
is no other description for people who
pretend to know what they are doing,
but have pot the foggiest idea about
it—comes forwasd and promptly levies
an export duty to destroy that in-
centive!

A lot of self-contradictory argu-
ments have been used to justify this
kind of folly. Mr Dandeker dealt
with this point clearly and I will
quote a couple of sentences from his
speech:

“The whole argument pro-
ceeds on a complete falacy, the
fa‘llacY that there would be, if no
export duties were imposed, a fall
in the rupee value of the goods
exporteq ang consequently a fall
in the amount of foreign ex-
change earned and consequently
perhaps a fall in the gmount of
foreign exchange earned. The
proof that the argument is wrong
is immediately furnisheq by the
second reason which the Govern-
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ment has advanced for the im-
position of export duties, name-
ly, that windfall profits ought
not to be alloweg to be made.”

They must, make up their mind as io
which is the real reason for what
threy are doing. They cannot have it
both ways. My feeling would be
that the real reason is that they just
cannot bear to see people make a
profit and want to lay on their hands
on it and grab it. This is a Govern-
ment of grab gnd loot. Wherever
there is money going, they want to
lay their hands on it and grab it for
their own wasteful purposes. If that
is the case, why devalue gt all?
You have given g little incentive with
one hand and you take it away with
the other. Ip fact, the amount of
incentive given, which should have
been 56 per cent according to the
Finance Minister's statement  has
now come Jownm, on an average, tc
15 per cent. That is all that ig left
in the hands of the exporter.

This question hag to be looked at
not from a static view point, which
is all this Government js capable of.
There is no dynamism; they can caly
think in terms of the mriserable little
cake of today. The purpose of de-
valuation is to give such an impetus
or stimulus to exports that people
may expang the production of what
they are producing. It js not that
the quanfity of tea, jute or engi-
goods produceg in  this
country will always remaip the same.
The whole purpose is that, by in-
creasing productivity, we will pro-
duce more in the country, so that
the people of India can use more, and
more can be exported. But these
export duties are going to take away
with one hang what is given with
the other and negative one of the
few beneficia) effects of devaluation.

14.37 hrs.
[Mr. Depury-SPEARER in the Chairl

The hon. Minister distinguished
himself the other day by coming out
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with the sovereign remedy of how to
step up our exports. Referring to
tea, he advised our people to drink
less tea, so that more can be ex-
ported! Can anything be more ridi-
culous to think of? Is this.the way
to builg up exports? The Minister
knows perfectly wel] that the kind
of tea that is exported is pot the
kind of tea that the common peopie
of Indiag drink. It is an" entirely
different quality. By drinking a
iittle less in our tea shops, the com-
mon peopie are not going fo con-
tribute Lo the earning of foreign ex-
cnange for this country. The reai
limitations on the export of tea are
restrictions on  production, poer
quality and the oppressive burden ol
export duties ang taxation. These
are making the tea industry incap-
able of earning adequate profits. Just
when devaluation was going to give
them for the first time a little margin
of profits which would encourage
them to produce more, the Minister
hits them on the head and takes
away whatever little advantage 1s
left. .

When I spoke in this House on the
Finance Minister’s motion two or
three weeks ago, I saig that if this
Government had beep an honest in-
solvent, something could have been
said for the step of devaluation but
being a dishonest insolvent, ewven
that act of insolvency had lost what
little grace there was in it. These
export duties are a clear corrobora-
tion of our suspicion that devalua-
fion was not brought about for real,
genuine reasons, but for extraneous
reasons of extorting aid, because
any Government that really de-
values for the sake of promoting
rxports would pot have come forward
with these export dquties which are
going to undo that very effect. There-
fore, so far as we are concerned, we
want all these export duties tp be

completely abolished. We think they

are pernicious gnd we shall vote
against them.

Shri Umanath (Pudukkottai): « Mr.
Deputy-Spéaker, Sir, again, the hon.
Minister has come with another list

.of articles on which export duty has
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been levied. This is supposed to be
one of the follow-up actions after
I think
till the end of the session every week
the hon. Minister will come forward
with a list of articles on which he
will try to get the sanction of this
House to levy export duties.

My point is this. When devaluation
was announced, it was specifically
siated by the Government that the
gap between exports ang imports is
widening, they tried their jevel best
to narrow down this gap, all their
efforts faileq and, therefore, therec
was np other go except to resort to
‘devaluation so as to mainly reduce
the gap. How the gap will be redu-
ced by that, that also they haq said.
They had said thay by devaluation
our export articles will become
cheaper, they will get a competitive
advantage over otlrer articles, over
other countries, jmport also will- be
restricted and in this way the gap
will be reduced. That was the ex-
planation given by the Government.

Last week, whean they brought a
resolution 1 thought they were going
to stop with that. But this week
they have come with another list of
such garticles. It may be that next
week another list will come. Last
week, when they came forward with
a similar list, the Minister explained
that if they do not come forward with
such a measure our articles of export
will be so cheap that we will lose even
the foreign exchange that we were get-
ting so far and, therefore, in order to
protect our export articles, in order to
potect our existing exports and in
order to protect our existing foreign
exchange earnings we have to resort to
this step.

Now_ because the list of articles 15
increasing, I am coming to this conclu-
sion that this is an admission on the
part of the Government thgt devalua-
tion instead of helping to ificrease ex-
ports has raiséd the problem of exporis
going down or the country losing 1ts
foreign exchange earnings and there-
fore the Governmeni has to come for-
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ward with a measure to protect the ex-
ports. Actually in practice, what is
happening now is, devaluation, instead
of leading to increased exports, has

created a completely new problem as to

how to protect our existing exports.

This clearly shows that devaluation
really had nothing to do with reducing
the gap between exports and imports
and the decision on devaluation was
taken by the Government on some
other reasons which, as we have open-
ly said, was the pressure brought—I
do not say, as Shri Masani says, “ex-
tort” because extortion is done by
America—from outside. Our Govern-
ment has submitted to American pres-
sure. That was the reason for devalu.
ation. '

On the other hand, as far as imports
are concerned, our imports have be-
come costlier. On the one hand, due
to devaluation, you have to protect our
emports and, on the other hand, as far
as our irmports are concerned, they
have become costlier. Therefore, the
net gain from devaluation will be more
and more for foreign monopolists and
western countries, than our country
having any net gain from it.

Secondly, what is happening inter-
nally? The Jute Association has an-
nounced on 5th August that hereafter
they will seal off their looms by 15 per
cent which will result in unemploy-
ment to about 40,000 workers. Thére-
fore, devaluation, instead of bringing
about a boost up in the exports
externally, has made them take spe-
cia] measures to protect the exports
and, internally also, further sealing
off of looms is going to take place
according to a notification of the Mill-
owners' Association, This is the
position. The Government might say
that they did not say, overnigt these
exports will go up.. But overnight an-
other thing is happening. | Overnight
the Woms are getting sealed and work-
ers ‘are being ‘throwns out. Did the
Government tell the eountry that oveér-
night these looms will be sealed and
overnight the workers will get unem-
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ployed? Therefore, what is happening
is exactly the opposite of what the
Government said,

Another thing is about the coir ex-
ports to Burma. With regard to pre-
devalution contracts, the Burmese Gov-
ernment is refusing to re-value our
exports of coir or such of those items
which were exported before devalua-
tion, The Government of Burma, on
the one hand  has refused to revalue
and, on the other our Government has
imposed export duty on coir on the’
basis of revaluation. This is threaten-
ing the coir export itself from this
country.

Finally, I would like to mention this,
that the question of reducing the gap
between exports and imports, has
brought to the notice of this House as
well as the country that the difference
between the actual amount of money
in terms of value of goods exported
from this country and the actual
amount credited in the Reserve Bank
as exchange is about Rs. 80 crores
every year. The difference between
the amount for which exports have
been made, as accounted for at the ex-
port point, and the amount of foreign
exchange credited in the Reserve Bank
is Rs, B0 crores. This sum of Rs. 80
crores is put in foreign banks by re-
cognised exporters and importers. We
are losing Rs. B0 crores every year
because of illegal methods adopted by
recognised exporters and importers,
and this Government refuses to have
an investigation into these matters and
save foreign exchange.

Sir, 1 am prepared to bring forward
proof to show that recognised expor-
ters and importers are doing this and
that officers in the department concern-
ed are conniving at this. I can also
show that connivance is there, in this
illegal procedure, even at ministerial
level. I am throwing a challenge.
Let the Government appoint & high-
power pemmitter leagded by a Supreme
Coygt Judge.or a High Court Judge.
Let them say that they will give'pro-
tection to the witnesses who come far-
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ward to give evidence. Then it will
definitely be proved that connivance
at ministerial level as well as official
level, in this illegal thing that is go-
ing on, is there. As a result of that
every year we are losing Rs. B0 crores.
Either the Government must come for-
ward and investigate, or let them
take up this challenge. I am throw-
ing this challange that if they appoint
a committee like that and give protec-
tion to the witnesses definitely mini-
sterial connivance as well as official
connivance wil] come out.

it o ®o Wiw (fagwym ) : FvrewE
AEE, U s gEl A ar fv o
wera o7 a1 1wl sts @ w19-
arzz #t A wf § W7 FIE a7
ToF g § a9 F1 e feenar @
wafad wgar agat g sraaee &
ra § Al miger W7 Teasr g
forer &7 foarar 7&f & | 7 & 5@ @vary
Fgmafgaa W Tar g Fag
wtaaT g f% ag avg @9FT &1 qwAr
ufgwrT & 5 78 Amgfam oW 2, sfe
ez o w9 ¥ g fafre aga &
&g w1 9rgar g fw oA wiw
gz ¥zew & wfw & a1 g fafasy
* af & F3 s o7 w9 w9
RS F T FL |

mifgr madt & 7 | wOETEE
e A W A §F faepw a9 &
TG FIATEE 77 &% w9 & 1§ )
wF i Pafowr wowr w1 2 wE 2
afea gt 31 @A wwafaar & faq &1
g srEf 9T s & T & wEr W
FTaaTEe § & AdY | fagre madAT w1
T8 weH § % gl o v @ A
AT Mt s 2 & oz
RN @ Feohai § a8 7@ F A

¥ ot Fewr ¥ W weart § o

fawt ¥ shpmer 5t a8 sede
T W T ) Ag F @t gAE F
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0" AR & FE ST § A 3T
afw wee fFor wT @ ) F@E Ay
o wifearat § M & saat g f5 dve
siifeanfagy w1 39 17 HamaTaar g o
Y 7% 2% s #1 fv gw graw
FEFIFIG 21 AT qg I AT af@-
g R gt | AfFT ag +T A1 7]
q1 &1 Faafaar g2 g I FaT @
2 St #1 awm wreT @ Sfew o
gg gt € & ot safqan 910 #1 #19
a1 Y § 3% fab 7o fat & At
STAT | AT ¥ &% T8 a1 WITHT §
wrae gafed @ar gar § 1« & Fgar
=rgar g f& 7z o 1 +afean & <9
®C@TA AT IAH FIW F @A W
fagry &1 o1 w57 & 1| @faw Wi w7
w1 § (% afawa @ art 79w 21
st @ arfedr w17 o7 g5 % A
AR BT W& AT ge oear a1fgd )

FIHT AT TG §F TG A § 99 F7
& mudy ww@r g o

Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker  Sir,
speaking on this resolution brought
forward by the hon. Minister, I would
like to refer to the statement “Selected
programmes to help and develop ex-
ports” published by the Director ‘of
Commercial Publicity, Ministry of
Commerce, Government of India. We
got it only very recently. On page 5,
item 13—Mineral ores—it is said:

“Iron ore has the greatest poten-
tiality for exports. The pro-
gramme to develop an export of
25 million tons of iron ore per year
by 1970-71 is being streamlined in
order to quickly modernise and
mechanise iron oreg mines, and
provide financial credits 1o the
miners for development of their
mines angd roads in the mining.
areas. The progremmes' of road
construction. and construction-. -of -
link railway lines' will also be
expedited. Development of ports,
and facilities for better transport
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and mechanised handling and load-
ing at the ports will be given top
priority among the programmes of
transport and port development
during the Fourth Five Year Plan.
These programmes connected with
the Mineral Ores will be given
highest priority in imp’ementation.
Similar steps will be yndertaken
for development of manganese
ores.”

I believe this levy on exports is meant
for the development of mineral ore
mines. Further, I would like to draw
attention to a publication entitled
Board of Trade—Functions and Acti-
vities, 1962—66 by the Ministry of
Commerce. On page 64 it is stated:

“(iii) To anable us to expand
 the exports of minerals, the plan
for which includes an increase
of 102 per cent in exports of iron
ore, (in this field competition is
increasing and thereatening to be-
come stiffer in the future), it is
necessary not only to bring about
the required increase in domestic
production (which has also to take
care of increasing domestic re-
quirements), but also to see that
the increase takes place according
to plan in terms of time-schedule,
and that simultaneously the neces-
sary improvements are also made
in transport and harbour facilities.
Cost reduction is also a crucial
factor.”

This also enables us to develop accord-
ing to our Five Year Plan.

Thirdly, there is a Report of the
Study Team on Import and Export
Trade Control Organisation. On page
36 of that publication, under the head-
ing “Fourmulation Enunciation of
Policy™ it is stated:

“A statement of the policy in
respect of individual items is also
given-in a consolidated form in the
Hand 'Book of Export Promotion
which is published by the Ministry

" of Commerce. .There is no regular
periodical publication of this
bhank."”
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The Minister may kindly note this.

“We feel that like the import
control policy, the export control
policy should also be published in
the form of a separate book which
should normally be wvalid for a
period of one year subject to six
monthly review. The require-
ment of periodical review will help
to systematise the process of policy
formulation.”

At present the exporters do not know
what policy the Government are go-
ing to put into practice. Therefore,
such reforms will be very welcome.
The Study Team further stated:

“We also recommend that the
general principles to be followed
for allowing exports in respect of
each item should be indicated to
the maximum extent possible in
the policy book itself, so that the
intending exporters should know
where they stand before they enter
into contracts for exports and
apply for licences. This will also
facilitate delegation of powers to
port authorities and reduce the
need for ad hoc decisions.”

This will facilitate our exporters in
making contract with the foreigners.
Otherwise, they may quote one figure
and such resolutions may upset their
deals. I hope the Ministry will take
note of my suggestions.

Shri Alvares (Panjim): Mr. Deputy-
Speaker, Sir, the Resolution introduced
by the Minister of Commerce under-
scores the contradictions that Govern-
ment is following in its economic
policy. During the time of the discus-
sion on devaluation many Members
emphasised the fact that it is not so
much the fact of devaluation, which
is a monetary measure, but the fact
that the Government could not or did
not comprehend what devaluation
means thdt'is' leading us into this eco-
nomit troubles Since devaluation. was
forced upon us, we presume that the
Government did know what devalua-
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tion meant, or it did comprehend what
devaluation is and it should have, I
am sure, undertaken counterveiling
measures to build up its economic
defence which it had so far neglected.

The very first contradiction is in
1egard to the issue of import substitu-
tion. We were told that devaluation
“will help us speed up import substi-
tution and, at the same time there was
a long list of liberalisation of imperts
for over T0 industries. It is obvious
that if there is liberalisation of imports,
the question of import substitution will
be.self-defeated because these two
things are contradictory in nature.

Then, again, there is a secand con-
tradiction. One of the reasons. given
by the Finance Minister for.undertak-
ing a decision on devaluation was that
it will boost our exports. The levies
that are now being imposed on certain

items will cobviously make exports
dearer and, therefore, presumably
make them less attractive to the

foreign buyers. These contradictory
measures have not been explained to
this House by the Commerce Minister.

1 remember last year the then Fin-
ance Minister, Shri T. T. Krishnama-
chari fondly hoped that the gap bet-
ween the imported price of copper and
the domestic price, which was about
Rs. 1,500 he would 'be ablg to mop up
if he were to impose an excise duty
of Rs. 1,000 per cwt. That hope was
belied and the result was that that
imposition of Rs, 1,000 per cwt. on
imported copper was passed on to the
irade immediately by the importers.
Therefore, the Government has no
machinery by which to implement a
decision. Whether it is a question of
import substitution or encouraging ex-
ports, contradictory policies are fol-
!oﬁed. .

1 remember that the Government
had. given some incentives tax credits,
impert quota etc. for. those who ex-
ported certaint items; notably smanga-

nese ore and iron qre... . We fipd -that-

the whole policy has now changed and
the Minister has put in some embargo
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by introducing a series of levies om
certain items of exports. In the yel-
low book that he has supplied to us we
find the same policy.

What does the Minister hope teo
achieve. by .these things? Is there a
better market? It is a fallacy that de-
valuation by.itself will bring about an
increase in exports. Not at all. The
Secretary-General of the Import Ex-
port Bank said in Delhi last year that
devaluation as.a means to boost ex-
ports is an exploded. theory. Shri
Manubhai Shah himself attended a con-
ference in Iran where it was made out
that the trade gap between developing
and developed countries is widening
and that, therefore, mere devaluation
to boost exports is not - a very safe
ren;edk;,

Therefore, I can only :say this, that
there is no ratienale, that the Govern-
ment has na policy, that it has indulg-
ed in contradictory policies and, there-
fore, has taken. this country through its
wrong economic policies to the brink
of economic disaster. It would be
better if the Government accepts the
suggestion of Shri Umanath to call a
conference of leading economists, ex-
porters and importers, and some Mem=-
bers of Parliament and ‘decided on a
comprehensive policy by which there
can be some rationale in the method of
imports and also in the need for ex-
ports. In the alternative, I think some
drastic remedies must be applied. I
am not one of those who believes that
controls are necessarily a socialist
measure. They are sometimes applied
to certain circumstances. But here the
Government is itself making out a case
for the nationalisation of certain im-
ports or at least exports. Therefore,
I would urge, rather than contirue to
lead this country into economic brink-
manship, the Government would con-
sider the nationalisation of at least all
exports for such time as we are able
to rehabilitate: ourselves in the inter-
national market.

15 brs, o O T

Shri: Heda (Mizemabad)s.. Mn..
Deputy-Speaker, Sir. I am surprised
at the arguments advanced by the
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Masani, for example, says that levy-
ing of these export duties would be
defeating the purpose of devaluation.
It is a simple case of mathematics.
By devaluation we gave a boost-up
%o exports to the tune of 56 per cent.
Now had these export duties been 56
per cent, it would have been defeat-
ing the purpose of devaluation; but
that is not so. The export duties that
are being levied are far less than the
advantages that exporters are getting
from dewvaluation.

Now the question is why it has to
be done. The point is whether we
should allow the exporter unlimited
- profits.

8hould there be a rationale behind
i34

Shri M. R. Masani: They
be given a fair profit.

Shri Heda: I am glad that Shri
* Masani says that they should net be
allowed unlimjted profits.

Shri Masani: There is no danger
of that. You are penalising them.
They are not getting a fair profit.

Shri Heda: That is different. Be-
cause of our policies they are not
getting unlimited profits. That |is
quite a different matter.
question is whether he would like
them to have unlimited profits. There-
fore we have to take a certain share
of those profits and allow them reas-
onable profits for their commodities.

must

Then, ours being a free economy
there are a number of exporters and
there would certainly be a competi-
tion, If a commodity has a certain
price in India, naturally, the importer
would think that the exporter -hould
gét about 5 or 10 per cent, or at the
most 15 per cent, profit on that price.
Since because of this 56 per cent de-
valuation now the gap has become
big, the interplay of competition bet-
ween the individual exporters would
be such that according to the quantum
of export we would be getting less
foreign exchange thah otherwise.
Therefore, levying of these
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duties would take away that appre—
hension and would allow us to get the
same amount, or rather a better
amount, of foreign exchange for the
same quantum of commodities that we
would be exporting. To this factor the
hon. Minister had referred earlier, but
I am surprised to find that this has
been taken as a strange argument by
others.

Let us see what has happened in
the past also. Before the STC came
into the field, we were exporting
manganese ore and iron ore and other
things. What was happening there?
The wvarious exporters were cutting
each other by offering low prices and,
therefore, we were getting far less
price than we were entitled to. After
the STC took over the entire business,
they regulated the price, studied the
price in the world market and tried
to get as best a price as was .possible.
Thus the nation has benefited. If the
same thing is to be allowed to hap-
pen, this measure was very necessary.

Another criticism has been made
that the Ministry is coming with lists
one after another. What does it show?
They should have been happy to sce
that here is a minister who is taking
judicious care in selecting the com-—
modities, taking time, studying the
impact of devaluation on the export
of those commodities and then fnd-
ing out how much export duty =
necessary or if at all not necessary,
comes forward with measures like
this. Here was a development which
they should have welcomed. Instead
of that, they say that one after another
he is bringing forward the lists and
thereby is putting a curb on exports
Exports would not be curbed, The
law - of supply and demand would
work. There is a limited demand m
the world. Simply because we re-
duced our prices, it would not be Dos=
sible for us to increase exports im
quantum more than the demang im
the international market. Therefore,
that factor has to be taken into com—
sideration. The only point that we
have to see is that our exporter is able
to compete with the other exporting
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sountries and he is not handicapped
as he was sp far. From that point this
was Very necessary.

I am also surprised at the argument
advanced by my good friend, Shri
Peter Alvares, He says that the claim
made by the Government that after
devaluation imports would be curbed
and there would be a boost-up of the
substitution for imported components
etc. angd liberalisation of import policy
are contradictory in terms. How?
‘What was the purpose of devaluation?
The purpose of devaluation was that
the import value increased by 56 per
cent, This by itself is a good boost-
up to substitution of all those articles,
That is taking place and should take
place. If we have liberalised imports,
we have not reduced the cost. We
have not taken away devaluation out
of it. Liberalisation of imports is on
the basis of that devaluation. There-
fore, liberalisation would only mean
" that such of the factories, which were
lying idle and which were not able
to work because they did not have
the necessary raw material or com-
ponents, would not get them and
would be able to do this. Therefore
from this angle I welcome this
measure.

I further state that Government
should study commodity-wise the im-
pact of devaluation on exports and
imports and wherever it is necessary
they should do it. Earlier there was
a scheme of export entitlement. That
has been taken away, but I under-
stand that Government is reconsider-
ing it. ‘It is time that Government
should have considered those commo-
dities which were iaking advantage of
that scheme and were able to export.
Now those exports are totally stopped.
I make a plea top the hon. Minister
that he should study the export con-
dition of those commodities and come
to their help so that the new markets
that our exporters have earned for
our country are not lost. It is very
difficult to earn a market; it is very
easy to lose it. Therefore they should
see that those commodities are ex-
ported as before.
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Shri D. C. Sharma; (Gurdaspu;?:
Mr. Deputy-Speaker, Sir, I have greab
regard for my esteemed friend, Shri
M. R. Masani, but all his speeches
emanate from a philosophy with which
1 dp not agree at all. I think his one
philosophy is the whole trade
should go into the hands of private
persons and that they srhould make as
much profit as they can. Today he
said that exporters should make a
small margin of profit. He was very
charitable today, but generally speak-
ing his speeches are motivated by the
profit motive for free enterprise or
private enterprise, As you know, I
unfortunately stand at the other pole.
If he is at the south pole of private
enterprise, I am at the north pole of
public sector. Therefore we do nob
generally agree, " But I was surprised
to hear from him one thing today. 1
do not know to what our Opposition
is going to come when a responsible
person, a person who writes such
beautiful English, who  speaks im-
peccable English, who knows the value
of each word that he utters and whose
speeches are a masterpiece of build-
up, says that our Government has be-
come insolvent and dishonest.

Shri M. R, Masani: Absolutely
correct. Every word has been weigh-
ed,

Shri D. C, Sharma: You are always
correct but you are correct only on
the bench on which you sit; when you
go out, you find that you are utterly
incorrect. You are conditioned by a
philosophy which is parochial out-
moded and outdated. Therefore you
call the Government such names as
dishonest and insolvent. I do not
think the Government is dishonest or
insclvent. I think, whatever the Gov-
ernment has done, has dong with the
best of motives and with a desire to
avoid any kind of economic disaster.
Therefore these words do not earry
much weight with anybody, But it is
strange that he should have thought
that all these export duties are being
levied with an idea of extorting aid.
I do not know how we can extort aid
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when we have such good friends like
Shri M. R. Masani as Members of the
House? How can we extort aid from
anybody because whatever we say
hgre is reproduced in all the news-
papers of the world—of course, his
speeches are; not my speeches? What-
ever we say is studied very carefully
in the chanceries of the world that
are locateq in New Delhi. Therefore,
to say that we are extorting aid from
anybody, 1 think, is nothing but
WTONg.

I want the hon. Minister to remems=
ber one thing. Wherever the State
Trading Corporation has come in the
field, our exports have gone on
smoothly on an even keel and the
nation has reaped some profits. This
has happened in the case of iron ore;
this has happeneq in the case of man-
ganese and this has happened in the
case of some other commodities also.
Whatever the duties are imposed, they
will come back into the pockets of the
commop man and the average man;
they will be distributed evenly all
over the people, Therefore, instead
of bringing these Resolutions like
drops of water falling out of a jug,
one after another, the hon. Minister
should be dynamic, as my friend said,
should be courageous and should come
one day with the resolution saying
that all foreign trade will be socialis-
ed, If gur foreign trade is socialis-
ed . ..

An hon. Member: There will be
no exports. '

Shri D, C, Sharma:....the exports

will double and, I think, all the pro-

. fits will go into the pockets of the
common man and not into the pockets
of big business people and other peo-
ple.

Sir, I was really alarmed at the
speech which Mr. Umanath made and
1 went that the hon. Minister should
give a befitting reply to his ques-
tions . . .

Shri Nambiar (Tiruchlrapalli): Only
a reply? He must act accordingly.
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Shri D. C, Sharma: Is it a fact that
there are certain business houses im
this country of which there are some
Members who are advocates here
which reserve foreign exchange weorth
crores of rupees in the foreign banks
and do not bring foreign exchange
here? If there are such persons, they
should be dealt with in a court of law
and they should not be allowed te
carry on such anti-social and anti-
national activities.

I also want to know one thing more.
Is the result of devaluation going to
be that some of our workers are going
to be deprived of their work? If that
is going to happen, I think, we must
take measures to see that not a single
worker in this country should be dep-
rived of his job.

Again, we should see, at a diplo-
matie level, that our exports to other -
countries are not reduced but they are
increased. Mr. Umanath said that the
coir exports to Burma are going to be
reduced. That makes me very un-
happy. It may be so in the case of
some other commiodities also. Chere-
fore, T say that the hon. Minister
should give us a full picture of whal-
ever exports have been there, how
far they have gone up, with which
countries we are dealing and how
far we have done well so far as the
devaluation is concerned. We must
have 2 white paper on the subject
before the next session begins.

=t 7@ (AU : FIA I
AR, WA WA Wg St S
ary § # Gar qwen g F awii A
arardt § AT AT § ag A9 ALY 97
@ & 5 g otew @ FTRIE

Whether they are dynamic or they are
only moving like a pendulum.

oF T IEA CAIRE SR S,
wiifs 3 frw dvw ¥ W o s
439 A R E 1 S I Y FryEt v
3, 9% ag ¥ ¥ g § 1 FF FEW
53 safeda # oF e o Wi
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wel 5 gafea ¥ @ | agw Wit g
o foree W& 41 | 98 IFA TH A9
foar @, 9% § #5191 % A oF O
FIGT W UF WIGHT & F7 I9G0 | 717
A IAH 50 FUS T FI3T 41 FFal
AR 39 ¥ 50 FUT WY F WA
oFgaes faw gvdt § 1 oz oF ava
I wgr f& 8 71 79 T T F, e
FgT a1 & g 7 8 T4 fgy o
AT G AT ¥ TB W) wHA TG T Y
tEmfex o A 31 &
wFTT F1 Arfas TS AT w1 oA
wf &, maw A o dfsfam &, e
g dfsgw §t 7, 9% TR dEd
Hfefan € 7€ "M Mot g w T
T F oW |

o1q gF arfest aferas FT et
farg e fe oFaqe Foav g, e
#Y aTgT AT 8, T TW 43 F @
fav=a w1 A1fel fF o9 IF1L & w4
g0, UF @139 a7 31 919, 36 9 TS
Tt ey Afrzmae afs
fedeaaer ¥ AR QT SR FEE
&, e faerae 3, oF faw e
w714, ot foe foe o & W3- ®
HIATT-HT HT G o I 37§ o
& 1 wE 39 Aifa o W= w3 Ak
AR T 3q oX famre sifE

9 IgM w@r @ 5 & w7
oFEE 3, Ths fod fifee &9, afm
;ﬂ'&mm::r—a’rﬁm’t et feedt #
o a1 W .

Shri D, C. Sharma: There is plenty
of love in New Delhi

<ot aE . . gaEdr foewi &
far st a@ee @@ W § @ S
T w1 uEee faqT, GEr Al gm
2 | ¥ g g gAr , Tk e
g1 FLT FT DI TFE T @1, W 99
aF FEl AN 4, AR I T A
fr e ¥ fraar fwg-e T &
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&, IHF WIq T T AL K@ 1 F2A
& faqr aga %1 wTET &7 AT wEEg
T & 1 ogT T AW 29w wEA IOA
FIT FT Tueq ®7AT AMEd, g4 IaH1
dg gt am wifgd 1 wfFa 3 &
femtn & &1 ag & w1 7€ fF wEgma

B § UHNE | 1S WART FAIE,

AT ST SqTZT FART SAF1 AT, 98 WrG"
F qrg wrar =|fEdr

zafad us fafeag ofadr =@
arfgd | AT ¥ OF q@ A ww q&7 A
wat & 5 waw & 5 & T g——gaw
siw #gl & faqq owuREd § 399
G AT § aT TEE &1 &y § T
2 1 wifs e Frafaee s A fesaran
we fear at aoF 71 wifas difg 7=
0TS, ST qEE RE & AT FerAT
g% fear @ 77 far 5 aw fase
TRIATH ATEY &, T99 A a1 Usfew w
o 7 frefeT @ &%, T e & @A
7 3uT & R, 99 At w @ | wafadr
¥ arg Aol ot ¥ FgAr argar § R
T OF IHT 43 F AT T HOHT Al
g 3u 5t =ee Hifsd, 7T F7 o=y
#ifa coee & I Aram T 91fEy W
6 WEM AT 19 WEIM a%F IFFT ITANC
g arfed

ot s 5 F = 7w
femr &Y, 39 ¥ ag w7 5 ow@E
zafeg 3 7 9417 @ U OF
a & afeeey #@ ¥ e @

ERIT | & A1 T A F G a7

st Jerad & gafes &1 59 |
TE WX 34§ STea9 TE1 7997 | avas
#1 gfvea wv=a Jwa< A @ e
gt o, i dfemegwi @ ww A oY
IR e 91 fF a7 a1 mw oam B
zfea 8Y 2, 78 ausT aifaqt agax
7T & | SR | WIS AT I g
¥ 7 A 2 dt | F 9 53 s
%Y foee 9 T@ oY, 39 ¥ swoa afwsy
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e g g1 T g 0 A mieE A H
wqIAT &, FAT g AT FLA AT AT F
wIeE gHATHS TSIETS F19 &, qAF
A waw | gAY " wE qe
Y FrE faez g1, a7 3 e d faaa 2
f5 a1 A= AT § 37 wfadm
¥ g 3w %7 Afa7 1 afz ofFarae
g g 9T w7 wrg fawe @nad A4t
fw®T 37 I 9w 731 21w | gaf=a & =
Q
¥ g g AgAl g 5 ag oI
T Ry AmA A AT g, 39 R
Tafed A T3
Shri Manubhai Shah: Mr. Deputy-
Speaker, I had made so many clari-
fications while moving the original
Resolution and I need not repeat those
arguments. But I see that the uncer-
tainty in the minds of Mr. Bade, Mr.
Masani and other members of the
Opposition continues to remain ever
confused because they refuse to see
the light of the day which is so obvi-
ous. Devaluation was an exercise
meant for narrowing the gap and 1t
remains to be so. At the same time
the Government's policy has been
made clear in every measure ‘hat we
have taken in the post-devaluation
period that enough profitability should
be given to the exporters and thg ex-
porting units, Doeg my hon, friend,
Mr. Masani, think that 57-5 per cent
profit on a turnover is the minimum
profit that an exporter should make
in order to promote export? Does he
think of a windfall of profit? One can
understand a profit of 5 per zent or
10 per cent or 15 per cent or even 20
per cent on a turnover, but not on the
annual gross product; that will come
to much less. Even a profit of 20 per
cent on turnover is a high profit that
cannot be permitted by any commu-
nity. The scheme of things which
Government have adumberated after
devaluation is this. I shall given an
example: the ore from Goa from
where my hon. friend” Mr, Alvares
comes, was being sold for 5 dollars
_ and 45 cents and in terms of the old
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rupee, about Rs. 24 per tonne. As
soon as devaluation took place, the
price in terms of rupee became higher
by 374 per cent. Do the hon. mem-
bers of the House seriously mean that
the extra of Rs. 134 should be givem
to the man who was otherwise mak-
ing a reasonable profit? No assistance
was being given to him in terms of
tax credit or other entitlement or in-
centive; he was moving on his own
and in the last three years since the
MMTC and the Government energzised
the iron ore export, the Goan iron ore
exports increased from 5 million to
74 million tonnes and they are still
going up and up.
Shri Alvares:
came to MMTC!

Shri Manubhai Shah: I am mere-
ly trying to urge that in regard to a
thing which was moving forward, for
which the potentiality exists and
where the profit was reasonable aad,
on all accounts, handsome, do we be-
lieve that by throwing away 14 times
more iron ore and getting the same
money, the country would have been
richer? 1 would have no quarrel. The
Government does not want rcvenue
out of this. Right in the beginning
while moving the Resolution 1 had
made it amply clear—and no so con-
fused as Mr. Bade thinks—that we
want to have an edge in profitability,
an edge in competition. We do want
to retain the export, but it will be a
futile exercise, as Mr. Heda has right-
ly pointed out, to permit thousands
and thousands of exporters to under-
bid themselves; because they are all
satisfied with 5 to 74 per cent turn-
over profit, they will go down 50 per
cent in order to sell the goods and
the country will be poorer. The de-
valuation was not meant for that.

Shri Bade: What percentage of
profit does he want him to get?

Shri Manubbai Shah: We are giv-
ing 20 to 25 per cent. He can calcu-
late himself, The duty is Rs. 5 per
tonne and he gets an extra benefit of
Rs. 13}. So it is Rs. 8% on Rs 3
He can calculate himself,

That was why it
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I do not think any more profit can
be reserved for anybody, If you do
not do that, the money will not re-
main with exporters; it will pass on
to foreign buyers; the country wiil be
poorer; the exporter will be none the
richer but will on the contrary be
without a shelter. Therefore, the ex-
port duty is like a great fort to the
army which marches against the gar-

rison or an enemy of very very vast-

strength where the competitive capa-
<city of the world buyers is far out-
stripping the weaknesses of the Indian
economic  unit—exporter, importer,
manufacturer or producer, It is this
House that builds the hedge, the fort,
so that there cannot be snipping bey-
ond a point against the Indian export.
That is the whole scheme of thingzs,
of the duties that have been devised,
whether it is Rs. 10 on lumpy iron ore
or an ore which costs Rs. 45 per tonne
in the market, 11% dollars in the old
walue and which has now become
Rs. 77. If the community of this
House takes away Rs. 10 from that
and gives him Rs. 23 is it a gain or
taking of money or making the deva-
huation not succeed? It is the exercise
in making the devaluation a success
ang I would remindg Mr, Bade again
that it has been a consistent policy—
no changing at all—on a long term
basic and not for three months.

Shri Bade: There must be some
more commodities.

Shri Manubhai Shah: The main
commodities came in the first Reso-
lution. Perhaps he was not present
in the House. Unfortunately that is
our tragedy: when a3 member wants
2o speak, he does not see the back-
ground of the whole subject. He de-
liberated over g vast number of com-
modities on which immediately—on
the same day on which we made the
devaluation—we announced the ex-
port duty. Here is a big gamut of
products in the country. We do not
want to become dogmatic and use a
big stick, so that the exports or ex-

porters may be hurt. As Mr. Heda

bas said, we have to examine care-
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fully the balance of the commodi-
ties,—

There can be two opinions on a
matter as to the right duty on a com-
moditiy; it may be 25 per cent or 30
percent or 35 per cent or 10 per cent
or nil—and then come to g judgment.
There are cases after cases where the
manufacturers and exporters have
come and told us that these are the
products which are moving on their
own. My hon, friend, Mr. Umanath,
was saying that Rs. 80 crores were kept
somewhere. (Interruptions).

Somebody will say that Rs. 12 cro-
res worth of cosmetics are being im-
ported. I go on contradicting, but the
members go on repeating. He says
that Rs. 56 lakhs worth of playing
rards are coming. I have umpteen
times contradicted that there is a to-
tal ban on this. But who can prevent
the hon. members from making a re-
mark or observation? (Interrup-
tions). There is no law to prevent a
man from making a statement, T can
only place the facts and be prepar-
ed for a correction if somebody says
that it is not a fact. Now Rs. 80
crores or 100 erores or 50 crores or
200 crores. ... (Interruptions).

Shri Umanath: I gave the official
figures.

Shri Manubhai Shah: No, there are
no official figures. The delay in re-
ceipt at a particular moment is mnot
the same thing as not getting the
money. Sometimes money comes a.
little earlier or faster. What is ob-
jectionable can be whether that parti-
cular foreign exchange came at all or
not. Whether it came three months
earlier or later is a question of mecha-

nism.

Shri Umanath: I am prepared te
produce evidence.

Shri Manubhai Shah: He may bring
that. Why does he want a high-pow-
ered committee for that? The Gow-
ernment is here; the House ig here.
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31_1rl Umanath: The witnesses (og
watit-protection; they are prepared-to
give evidence.

Shri Manobhai Shah: We are pre-
pared- to‘take in-camera or in private
or in individual capacities, unsigned
letters. These are not matters which
can be hidden. These actounts are
not kept in 'the air so that they can-
not be produced, Phe real ‘point-is
this. If the Opposition is ‘interested
*in maligning the Government because
they are in power... (Interruptions)-

Shri Umanath: I say that I.am pre-
pared to produce evidence a.ncl wit-
messes. . 7 o

Sln-i Mmmbhal Sha.h He may bring
mm = Ll Rt

Slm Umanath: If a pnrhcular com-
rruttee ig apponted. i

Slu'i Manuhhal Shal:. Committees
are -mot required:: Every time a com-
mittee is asked for. The Gevernment
and*the whole: House are here. We
lhnil )udge +the issue on merits.

Sh.ri Ummth' Why should there
be any committees at all then? "All
the things.can be discussed here.

Shri Manubhai Shah: We are pre-
paredl tov#ppoint' any thumber of com-
mittees on specific  issues. But ome
should not merely throw out.a sug-
gestioyy on an imnocubusg Bill or Reso-
lution like thigand- bring the whole
gamut of coir ‘induftry and jute in-
dustry What 'hag the clesure of jute in.
Austry to do with export duty? As far
as 1 can seé, the jute industry is suff-
ering from lack of raw materials. If

" the production this year is not ade-
~uate to thé requirements of the jute
industry, naturally there will have to
be a closure of some looms. We are
trying to aveid it. We have put, as
the House knows, the whole jute
under O.GL. I made a statement be-
fere the august House that open general
licence system has been in vogue for
the import of raw jute, for the import
of raw nuts, for the import of wattle
bark, for the import of raw hides and

17, 1966
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skins. Every raw material that an
exporting industry requires has been
put on a liberal licensing list. Gov-
ernment is'moving in g cosistent man-
ner. I may remind Mr. Bade once
again that the policies for the last 22
weeks after devaluation have  been
consistently scientific, all the opera-
tiong leading to the desired objectives
for which the reform ‘was made. (In-
terruptions). They are not list aftér
Iist; there have been two lists; out of
10,000 items, one has to pick and
choose ang then we come before this
hon. ‘House in order %o consider the
merits ‘of the same, In the matter of
tea, for instance, 'Mr. Masani says that
we are drinking some téa which can-
not be exported. There cannot be
an under-statement or a wrong state-
ment more than that. India con-
sumes some of the best teas of the
world—orange Pekoe, Lapc¢hu, Duvar
Darjeeling, ete. All these can be ex-
ported.

Shri Alvares: Parhament brand is
also there

Shri Manubhai Shah: The Parlia-
ment brand ig also there. There is
also"the everest bond; there is every
type of superior tea."It'is a miscon-
ception to say that the Indian people
-are drinking' dust tea. There have
been statements in the newspapers
also and we have been contradieting
them. India consumes a very big
quantity of good teas which can be
exported. It ig also wrong to say that
India consumes the least per cupita.
We are the third highest among the
tea-drinking countries in the world
in spite of the fact that we are about
500 million. The highest is the Unit-
ed Kingdom; the second highest is
Ceylon and we are the third highest
and we are so because we are born
here in a climate where tea i pro-
duced in a natdtal condition, and,
therefore, we drink tea. Africa does
not drink much tea; Europe does not
drink much tea; BEastern Europe doe';
not drink much tea; South-East Asia
drinks more coffee only. But here our
main beverage is tea. Therefore, the
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argument that the Indian people con-
sume very little tea is not correct. 1
am not against tea-drinking.® By all
means, let our people drink four cups,
or five cups or even ten cups. But the
point is this, When the nation is in
need, ghould we sacrifice a little bit
today for building up a prosperous
tomorrow for posterity, or should we
say that we shill ensume everything
that we produce? I do not see any un-
oeﬁ:amty if one yard of cloth for
every.

Shri Nambiar: The hon. Minister

had 'stated that one cup of tea could
be Teduced.

15.31 hrs,

{SrmmAu ReENU Cmmvnmr m the
Chuu-] )

8hri Manubhai Shah: That is what
I am saying. When I came to Delhi
in 1937 there was not a tea-shop
here. In North India. only a big glass
of lassi was the order of the day.

Mr. Chairman: That was the nation-
al d.rmk

Shri Manubhaj Shah: Now, tea has
taken itg" place. - Can we not appeal

to the people now to réduce the tea.

consumption by a little?" -After all
nutrition is not going to be ‘affected,
if 'dne cup of tea ig saved.

It is wrong to say that it is the
p‘ri.cing policy which gives an edge.
No.. "

Shri Solanki (Kaira): To begin with
iet us close the tea centre in Parlia-
ment.

Shri Manubhai Shah: I would re-
quest him to co-operate with us by
drinking one cup less than he requires
or he ig accustomed to. The point is
that the co-operation of this august
House is required to fight the battle
for cxport. If we want to earn
through exports, then we must have
a national consciousness in order to
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save the commodity not by merely al-
lowing the gupply to outstrip the
demand and then by having a surplus
over the surplus again but by other
means. The question of supply out-
stripping the demand is never possi-
ble in an under-developed country.
May, I, therefore, beg of the House tu
appreciate the point and not go with
the wind saying, as somebody here
has said, that we consume only poor
tea which cannot be exported and so
on? To siy that we consume poor
tca is not correct. We consume a
large quantity of supérior and good
teas, common teas and other varieties
which can be exported. 8o, we are
riot the lowest consumers in the world.
There is much that we can spare. O*
course, one can alwayy say that the
belt is so tight in Ihdia in the case of
the common man ‘that further tight-
erling is not a thing of pleasure. But
wé appeal let the distress be spread
ovér five years or ten vears instead of
over forty years so that the future
generahon.s at Ieast can prokper out.
of ‘our efforts.

It would not be right to  say also
that we are adopt;ng a Wrong pricing
policy. The Indian. tea is- put into
auction at the London, Calcutta and
the Cochin

auctions in the same
manner ag the Ceylonese teg or the
Kmys‘n tea They are all on all
.fou.rs : ' '

Therefore, what I would submit is
that with the good-will, understand-
ing and co-operation of the House,
devaluation can be made a great suc-
cess in order to promote our exports
provided this very reform can bring
to this nation the understanding that
export is a ‘must’ and that in every
possible manner we should try to sell
our’ commodities in the world market
and where necessary we should mop
up the profit of the exporter which is
not required by him and which leads
to wrong practices and which reduces
earnings of
our country, and where necessary we
should also give assistance of a
moderate character, as Shri Heda has
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po‘inted out, Yesterday, I had _the
privilege to lay 5 statement before the
House announcing certain moderate
assistance in respect of certain com-
modities. For instance, take the case
of engineering goods. We have an-
nounced some assistance in the case
of this commodity so that our Eoods
can compete with the German, Japa-
nese and American goods. Take the
case of steel, again. We are saying
that we can export 600,000 tonnes of
steel. It may be a million tonnes of
stee]l also. But we are importing cer-
tain sections. The other sections
however, are surplus with us. We
get the steel at Rs. 500 to Rs. 600 per
tonne. If we give about 10 to 15 per
cent assistance, then for every hund-
red rupees we would earn abpout
Rs, 600 or 700. So, that is the arith-
metic with which we have to proceed.
‘Wherever necessary, I would appeal
to the House intellectually to look
into the question op a product-wise
basis, and see which are the com-
‘modities which we can sell, Of course,
we have our own weaknesses and di=-
abilities, but with the co-operation of
the House I feel that we can make this
exercise in export promotion a great
Success.

Shri Krishnapal -Singh (Jalesar):
'On a point, of clarification. May I
know whether the teag which is ex-
ported from India is of such a high
quality that the ordinary man does
pot consume it in the country?

Shri Manubhai Shah: Even the
highest type of Darjeeling tea is ex-
ported, and about Rs. 6 to 8 crores
worth of it is exported. I think about
Rs. 3 to 4 crores worth goeg to  the

Boviet Union smd about Rs. 3 to 4

crores worth ig exported to the Unit-
ed Kingdom. Still, we consume @&
1ot ot Darjeeling tea here.

Shri S. M. Banerjee (Kanpur): May *

Y know whether it is a fact that one
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of the firms called Aminchand Pyare-
lal was exporting.... (Laughter) I
am talking of exports gnly,

Shri Nambiar: That ghost will not
go.

Shri S M, Banerjee: They were
exporting aspirin which is meant
for. headacheg etc, through the STC.
After devaluation, may I know whe-
ther it is 3 fact that they have raised
the price from Rs. 3000 to Rs. 8000,
and the STC chairman hag objected
to this? .

Mr. Chairman: This resolution deals
with certain specific items of exports.
If aspirin could fall under the cate-
gory' of lumpy iron ore or iron ore
fines or kyanite etc. I would have
allowed the question, but since it does
not, I cannot permit it.

The question is:

“In pursuance of sub-section (2)
of section 4A of the Indian Tariff
Act, 1934 (32 of 1934), this House
approves of the Notification of the
Government of India in the Minis-
try of Commerce No. S.0. 2316
dated the 2nd August, 1966, levying
from the date of the said Notifica-
tion export duty of Rs. 10 per tonne
on lumpy iron ore, Rs. 5 per tonne
on iron ore fineg (including blue
dust), Rs. 40 per tonne on kyanite,
Rs. 15 per tonne on chrome concen-
trates and 20 per cent ad valorem
on Manganese Dioxide, Sillimanite
and Steatite (Talc.).”

The Resolution was adopted.

15:37 hrs,
*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1966-67.

Mr. Chalrman: The House will now
take up discussion and voting on the
Supplementary Demands for Granis

*Moved with the recommendation of the President.



6
in respect of the Budget (General)
for 1966-67.

Shri Nambiar (Tiruchirapalli): I
have some cut motiong to these De-
*mands.

Mr. Chairman: May 1 suggest that
hon. Members who have cut motions
may send chits indicating the num-
berg of the cut motions which they
desire to move to the Table within
ten minutes and they will be treated
as having been moved if they are in
order?

Shri Nambiar: I have only a few cut
motions, namely cut motions Nos. 5 to
10, ‘

Mr. Chairman: The hon. Member
may please send a chit to the Table
irdicating the numbers of the cut
motions.

DemAND No. 6—MiNisTRY OF DEFENCE

Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 80,00,000 be granted
1o the President to defray the
'charges which will come in course
of payment during the year ending
the 31st day of March, 18967 in
respect of Defence Services, Effec-
tive—Navy."

DemAND No. 16—MINISTRY OF EXTERNAL
AFFAIRS

Mr, Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,73,41,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Extermal Affairs.”

DEMAND No. 17—MINISTRY OF EXTERNAL
AFFAIRS

Mr. Chairman: Motion moved:
“That a Supplementary sum not
exceeding Rs. 2,47.29,000 be grant-
ed to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 196Y
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Ex-
ternal Affairs’”

DemanD No. 23—MInNIsTRY OF Fovawcs
Mr, Chairman: Motion moved:

“That a Supplementary sum not .
exceeding Rs. 9,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Audit.”

J)EMAND No. 30—MinisTRY oF Finawcs
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,21,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967 in
respect of Other Revenue Expen-
diture of the Ministry of Finance.”

l lEMAND No, 34—Mmistry oF Foon,
AgricuLTuRe, CoMmuNITY DEVELOP-
MENT AND COOPERATION

Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,85,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Ministry of Food,
Agriculture, Community Develop-
ment and Cooperation.”

DemaAnp No. 35—MinistrRy or Foob,
AgricvrtTure, Communtty Drveror-
MENT AND COOPERATION

Mr. Chairman: Mbtion moved:

“That a Supplementary sum. not
exceeding Rs. 41,65,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Agriculture.”
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Dmmmn No. 66—MiNISTRY OF IRON
" AND s-mu. .

Mr., Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs.  2,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1967

- in respect of Other Revenue Ex-
penditure of thg Ministry of Iron
and Steel.”

Denmanp No. 117—@511‘: oF Fnance
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs.  2,03,60,79,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
198‘? in respect of Capital Outlay
on Currency and Coinage.”

The Demands are now before the
House

Shri §. M, Banerjee (Kanpur): I
thall confine myself to Demands Nos.
30 and 66. Under Demand No. 30,
some amount is needed for meeting
the expenditure in connection with
the newly appointed commission to
consider the question of dearness
allowance, headeq by the former
Chief Justice of the Supreme Court,
Shri P. B. Gajendragadkar.

Mr. Chairman: Which Demand is
the hon. Member speaking on?

Shri 8. M. Banerjee: I am speaking
on Demand No. 30.

Shri Nambiar: He is speaking on cut
motion No. 6.

Shri S. M. Banerjee: 1 am speaking
on Demand No. 30. While I have
nothing against the composition of the
Commission which is headed by
Shri P. B. Gajendragadkar and con-
sists of Shri B. N. Gangulvy and
Shri M. V. Rangachari who are men
of unquestionable integrity and of
reputation, 1 have, however, certain

observations to make on the terms of
reference of this commission.

As you know, all the Central Gov-
ernment emplovees' organisations in
the country have boycotted this com-
mission before it was born, only on
the ground that the employees’ repre-
sentatives, the leaders of the Federa-
tion of the Central Government
employees, the Defence Employees
Federation, the All India Railway-
men's Federation and other Federa-
tions which are representative organi-
sations in this country representing
the Centra] Government employees
had not been consulted either in re-
gard to the compositiop or in the
regard to the terms of reference of the
commission. The demand of the
employees is in regard to the inclusion
of their representative in the commis-
sion and also the inclusiom of some
more items in the terms of reference.
Thls particular demand of the emplo-
yees that the:r representative should
be included has not at all been consi-
dered by Government. We have been
discussing this matter with the Sec-
retary (Bxpenditure) and the Finance
Minister as to what gshouldy be the

*

. dearness allowance formula and whe-

ther the limiteq question of neutralisa-
tion of the dearness allowance for the
increase of 20 points from 145 to 165
in the cost of living index should be
referred to arbitration.

The Das Commission was appointed
long before. Though some of us
boycotted the Commission, still a
report was submitted, and at the end -
an announcement was made by the
late Prime Minister Lal Bahadur
Shastri in this House and in the other
House that the report of the Commis-
sion would be treated as an award.
The Commission had recommended
that 90 per cemt ‘neutralisation should
be done in the case of low paid em-
ployees. What was the definition of
‘low paid employees'? It was those
receiving upto Rs. 500 or Rs. 600. But
what was accepted by {ie Govern-
ment, despite all the assurances given
by the late Prime Minister or by the
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then Finance Minister? Neutralisation
only to the tune of 70 per cent. That
was one of the reasons why the low
paid =mployees got only a paltry sum
of Rs. 5 and othérs got Rs. 12 or Rs. 13.
L]

There is an agitation going on in
the country. It has come out even in
today's newspapers that they are not
going to cooperate with the Commis-
sion. 1 am sorry to say that we are
non-cooperating with a Commission
headed by Shri Gajendragadkar. But
we hold this Government responsible
for it.

‘What 1s it that is said in this?
They say that the Commission will
take a year. They say:

“The Commission is likely to
remain in office for g period of
about one year. The tofa] expen-
diture on the Commission is ex-
pected to amount to Rs. 6.47 lakhs
of which Rs. 4.21 lakhs would be
spent this year and the balance
of Rs. 2.53 lakhg next year”.

We wanted to have a package deal-
with the Finance Ministry regarding
the guestion of arbitration and ihe
question of the dearness allowance
formula. But instead o! deciding
everything by discussion round the
table they have referred the whole
matter to 3 Commission, knowing full
well that this wi’l console the Central
Government employees tg some extent
and the report will be submitted
before the general elections.

What is the -point in dispute? All
data are available. The Gadgi] Com-
mittee recommendations are there.
The Second Pay Commission’s recom-
mendations, spécially Chapter 9 which
deals with the dearness albowance, are
there, We have submitted our memo-
randum to Government and to the
Finance Minister. What has been left
to be decided by a Commission? The
Finance Minister shoulg have taken a
decision here and now and settled the
whole matter. Our demand is that in
the case of Jow paid employees, there
should be cent per cent neutralisation,
and in other cases, the neutralisation

might be reduced to 90, 80 and 70 per
cent; this could “have been agreed to
by the Finance Minister without any
hitch. So I would request the Finance
Minister through you to have direct
negotiations with the employées’ re-
presentatives. Otherwise, we are
going to boycott this Commission.
When there is a talk of wage freeze
going on in the country, what is this
Commission going to do? Is the Com-
mission going to suggest a Wwage
freeze? Let me quote from item (4)
of the terms of their reference:

. “Considering that the non-plan
Revenue expenditure of the State
Governments gets reflected in the
financial assistance given by the
Centre on the recommendations
of the Finance Commissions and
in the annuil plan allocations and
having regard to the existing
disparities between the pay scales
of Central and State employees,
is it justifiable to follow a differ-
ent policy at the Centre from the
States and to treat the employees
of the former more liberally in the
matter of dearnesg allowance”.

We know there is a difference
between’ the salaries of Central Gov-
ernment employees and the State
Government employees, and we know
the reason. There is a difference
between the pay scales of the Prime
Minister and the Chief Minister, bet-
ween the pay scale of a Cabinet
Minister at the Centre and a Cabinet
Minister in the States. So'this differ-
ence iz there. We do not want for a
moment that the State Government-
employees should get less dearness
allowance than the Central Govern-
ment employees.

Shri Nambiar: In the States, do
they give those salaries?

Shri S. M. Banerjee: We do not
want that this should be done at their
cost. But a reference to the portion
of the terms of reference I have quot-
ed gives a cléar reflection of the mind
of Government that they are going to
deny any increase in dearness allow-
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[Shri S. M. Banerjee]

ance, I am sorry to say that that is
ene of the reasons why this Com-
mission has been appointed.

1545 hrs,

[Mr. DepUTY-SPEAKER in the Chair] .

The Chairman has got Jimited powers,
He has been given these terms of
reference. This is Bible to him. That
is why I request the hon. Minister
%0 kindly consider andg see that after
proper discussion the terms of refe-
rence are modified and employees’
representatives included in the Com-
mission. Otherwise, there is going to
be serious trouble throughout the
eountry as far as the Central Gov-
ernment employees are concerned.

As I said, we do not for a moment
stand against any increase in the pay
scales or dearness allowance scales
of State Government employees or the
employees of local bodies or the pub-
lic sector. We want uniformity in the
matter of dearness allowance, but uni-
formity not on the jow side, but on
the basis of cent per cent neutralisa-
tion of the rise in the cost of living.
‘The Government have miserably fail-
ed in bringing down prices. After 19
years, the Government have no busi-
ness to ask the employees to tighten
their belt. There should be no talk of
austerity, no talk of wage freeze. If
there is going to be wage freeze or
any denial of increase in DA, it will
be resisted.

My second point concerns Dem#nd
No. 66—Ministry of Iron and Steel.
You remember that in this House I
referred to the case of one of the firms
of Aminchand Pyarelal. What has
happened is a sad story. In 1961, this
firm imported mild steel worth Rs. 12
lakhs and Rs. 7 lakhs from UK and
USA without any proper import
licence. What happened? The Iron
and Steel Controller, Shri A. N.
Banerjee, regularised the transaction.

‘The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
Not S, M. Banerjee?
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Shri 8. M. Banerjee: No. 1 can
assure you all Banerjees are not good.

To save himself from an anomalous
position, the Iron and Steel Controller
imposed a condition on the firm that
the materials should be re-exported,
but at the same time allowed the firm
to lift the materials to their godown
and without setting up a proper
machinery to check up whether the
particular materials had been re-
exported or not. The firm took
advantage of this position and evaded
the stipulation of re-export by re-
exporting a part of the total quantity
which was also under dispute in res-
pect of the quality. Thus the Control-
ler gave the firm an opportunity to
earn lakhs of rupees in an illegal
way; in the process a huge sum of
money was lost in foreign exchange.

What has happened to the Control-
ler? Instead of getting a warning, he
got g promotion from the Ministry and
is now General Manager of the

‘Rourkela Stee] Plant.

There should be a proper inquiry
conducted into the whole affair. This
Aminchand Pyarelal has been going
round in the country and telling
everyone that he donated a sum of
Rs. 20 lakhs to the Durgapur Congress.

Shri Nambiar: We heard only about
Rs. 7 lakhs.

Shri §. M, Banerjee: He says it
is 20 lakhs. He. says, This is
one of my investments. And I must
bave my share’, So this group of in-
dustries headed by a Seth, Jit Pal, is
just after the pound of flesh, whether
it be from Shri Swaran Singh or from
Shri Subramaniam or from the entire
Cabinet, 1 mention this particularly
because since 1961, no inquiry has
been held into this matter. 1 would re-
quest our Finance Minister, because it
is a question of customs also, to refer
this whole question to a high-powered
comrmnission.
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Then, what has happened? After the
publication of the Raj Committee re-
eommendations, nearly 700 employees

who are working in the Iron and-

Steel Controller's office in. Calcutta
have been declared surplus. They do
not know their future. They have ser-
ved this Government for the last 15
to 20 years, still they have not been
eonfirmed, and I am sorry to say that
their fate hangs in the balance absolu-
tely, and they do not know when
their services are likely to be termi-
nated. They could be absorbed in
Bokaro steel plant, in other steel
plants. After all, why should they lose
their jobs after serving this Govern-
ment for 15 to 20+years?

I do not want tp cast my vote in
favour of the supplementary de-
mands; not a copper should be given
to this Government, a Government
which has failed in the matter of
holding the price line, a Government
which has cheated the Central Gov-
ernment employees in the name of the
State Government employees and the
State Government employees in the
name of the Central Govarninent em-
ployees, They have made 20 lakhs of
golusmiths unemployed. And what is
happening todya? Today is the tenth
day when the leader of the gold-
smiths, Mr. Anil Basu, the General
Secretary of the Swarnakars’ Asso-
ciation is risking his life and is uri-
nating blood, and still this Govern-
ment in all fairness had nut the cour-
tesy to make a statement and save his
life. When he met the Prime Minister,
the Prime Minister was sympathetic.
She is always sympathetic, that may
be the motherly or sisterly habit, but
what happened after that? 1 ask for a
definite reply to this from the Finance
Minister. When all the three gbjects
for which this gold control was im-
posed have failed—smuggling has in-
ereased, prices have incroased, avail-
ability is nil—should he see the dead
body of this man, Anil Basu? I would,
therefore, urge the Finance Minister
through you that a statement must be
made. If something happens to Mr.
Anil Basu, who is just lying outside
Parliament House, at the mercy of

nature and in the cruel hands of Gov-
ernment, there is going to be a rough
day for this Government. That is why
I request the hon. Finance Minister
through you that he must make a
statement.

Shri Nambiar: I beg to move:

(i) “That the demand for a Sup-
plementary grant of a sum not
exceeding Rs. 3,73,41,000 in respect
of External Affairs be reduced by
Rs. 100.7

[Need to recognise the German
Democratic Republie ns the Sovereign
Government of East ‘Germany and to
start diplomatt: relations at Ambas-
sador level (5)1.

(ii) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs 4,21,000 in respect of
other Revenue Expenditure of the
Ministry of Finance be reduced by
Rs. 100.”

[Futility of setting up of the Special
Commission of Enquiry on Dearness
Allowance to decide the principles for
the grant of further dearness al-
lowance to Government employees
(6)1.

Shri Yashpal Singh (Kairana): I
beg to move:

“That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 4,21,000 in respect of
other revenue expenditure of the
Ministry of Finance be reduced by
Rs. 100",

[Need to discuss the terms of refer-
ence proposed for the Special Com-
mission of Enquiry on Dearness Al-
lowance (T)].

* ‘Shri Nambiar: I beg to move:

(i) “That the Demand for a
Supplementary grant of a sum not
exceeding Rs. 41,65,000 in respect
of Agriculture be reduced by Rs.
100.”

[Need to increase supply of rice to
Kerala State in the lean months to
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[Shri Nam‘blar]
increase the g-uam‘.am of mhon to

8 ozs. as per the recommendation
made by the Kerala Consultative
Committee of Members of Parlia-
ment (8)].

(ii) “That the Demand for a

supplementary grant of a sum_not
exceeding Rs. 41,65,000 in respect
of Agriculture be reduced by Rs.
100.”

[Need to reduce price of rice sup-
plied through fair price and ratign
shops which is far above the procured
price or rice and paddy. (9)].

Shri Yashpal Singh: T beg to move:

“That the demand IU!' a supple-
mentary grant of a sum not ex-
ceeding Rs. 41, 85000 in respect of
Agriculture be reduced by Rs.
mn

[Need to discuss the establishment
-af warehouses (10)].

Shri Narendra Singh Mahida
(Anand): Under Demand No. 6—De-
fence Services, Effective—Navy—Rs.
80 lakhs are required..Rs. 50 lakhs for
the purchase of naval aircraft and
Rs. 30 lakhs for procurement of cer-
tain armament stores, 1 support this
demand, and further request the De-
fence Ministry to acquire submarines
as early as possible. They have been
thinking of acquiring submarines for
the last couple of years, but we have
not yet come to any conc.usion. Our
aircraft carrier is obsolete, and we
shoulg go in for a new and better type
of aircraft carrier. We also require
naval aircraft, and that should also be
looked into.

Under Demand No, 16—External
Affairs—an additional provision of Rs.
'373.41 lakhs is required 1o meet the
increased expenditure on the Scecreta-
riat, the Foreign Service Inspectorate
and the External Publicity Diwvision of
the Ministry of External Affairs,. .in
view of.the devaluatiop, of the Rupee
with effect from the 6th June, 1966.
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It is very necessary, and at the same
time, I.request the External Affairs
Ministry to have simplicity and cur-
tailment of expenditure aiso.

There are other demands for. ex-
penditures also of thig Ministry under
Demand No. 17, which [ support,- to
provide moneys for -the Kutch Tri-
bunal. The Kutch Tribunal was con-
stituted pursuant to the agreement of
30th June, 1965, to arbitrate in.,.the
dispute between India and Pakistan
in respect of the Kutch. border, and
an amount of Rs. 10 lakhs is required.
'This is to cover India's share of ex-
penditure on the Tribunal.

Then I come to.Demand No. 35 om
Agr:culture. which 1 mpport

Sl:.r: Nunh:.ar All the Demand.s are
neqmred that is why they are moving.

s:hn Narendn Singh Mah.id;a The
I'hcp‘aratory Tubewells Organisation
was set up in 1954 for exploration. of
groundwater resources for irrigation
and related uses, and this requires a
large amount. The tubewells are a
necessity when we talk of production
of food. A recent UNESCO statement
says that more water can be found
underground than on the surface. This
should be exploited fully, and tube-
we'ls is the only answer- for grow
more food, This is an untapped source
to which we are not paying much at-
tention, and we are going in for bigger
projeets and bigger dams but to meet

- the needs of the farmer 1 suggest that

this should be exploited fully. Par-
ticularly in the areas of Rajasthan and
desert areas, these tubewells will
prove to be very beneficial.

Coming to Demand No. 123 Loans
and Advances by the Central Gov=
ernment—this has brought the present
super market into being. In the.wake
of Chinese aggression in, 1962, the
Central Government sponsored - a
scheme. for setting up. cp-operative,
consumer, stores .in cities .and , towns,
with a ,popuylation of ,50.900. of-abaye
with the object of ensuring equitable
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distribution of consumer goods at fair
prices. Today it is very necessary to
supply our citizens with consumer
goods at proper prices. We are crying
for fair price everywhere, and the
goeatest worry today of every man in
this House or outside is the rise in
prices of commodities. We have been
asking the people to co-operate with
us, but on the other hand corruption
and blackmarketing are increasing.
We are a country of poverty-stricken
_people. The other day I read about
the conditions in Delhi in the monscon
grason. People have no houses to live
in. I have seen with my own eyes
outside Delhi people living in slums
and residing in road-side empty big
reservoir pipes. They live in dirt and
the sites between the aerodrome and
the city; when foreigners con.e to our
land and see, &ll this is very depres-
sing,

I had a very amusing incident some
time back. Early in the morning when
T went to receive some of my foreign
guests at the aerodrome they asked
me what the people were doing sit-
ting in the open. So, [ had to say they
were doing yoga. This yoga practice
which we see early in the morning
aroungd Delhi and all over the country
is a sign of our poor conditions not
of our high ideals. T request the Lon.
Members opposite to join us in remov-
ing this poverty. ’

Shri Nambiar: We are having a
very big yoga in devaluation now,

Shri Narendra Singh Mahida: Our
enemy is not devaluation, our enemy
is poverty, and unless sub-standard
conditions are removed from this
country, no amount of talks from all
the politicians in the country will do
any good. Not a blade will grow by
our talks. We must place our resour-
ces together, whether we belong to
this party or that party. We should
agree on some common grounds, I re-
quest that the consumer stores scheme
be expanded as much as possible not
only in the urban areas but also in the
rural areas.

1347 (Ai) LS—11.

Recent Railway
Accidents (M.)

Mr. Deputy-Speaker: Are you fini-
shing? We have to take up other bust-
ness at 4 o'clock.

Shri Narendra Singh Mahida: I
shall continue tomorrow.

16 hrs.

MOTION RE: RECENT RAILWAY
ACCIDENTS—contd.

Dr. L. M. Singhvwi {Jodhpur)': Mr.
Deputy-Speaker, I beg to move:

“That this House takes note of
the statement on recent railway
accidents laid on the Table of the
House on the 25th July, 1966."”

The spate of gruesome tragedies in
the form of railway accidents in April,
May and June this year have shaken,
jolted and panicked the country as a
whole. These travelling massacres, if I
may so describe them, have wunder-
mined the confidence of the travelling
public in the country. According to a
certain source, between 10.6. 64 when
the hon. Shri S. K. Patil took gver
as Railway Minister and 5.7.1966
which makes a total of 755 days rail-
way accidents have taken a toll of
1-1|2 lives per day, with two injuries
per day. On every 11th day there was
an. accident. According to the publish-
ed figures of the Railway Adminis-
tration itself in 1963-64 there were
3.4 persons killed every day and 75.6
persons injured every day. In 1964-65,
3.8 persons were killed every day and
71 persons were injured every day as
a result of the railway acciderts. This
year would perhaps show an even
more staggering average of deaths and
injuries.

Unfortunately, the statement of the
hon. Railway Minister is dry as dust
and is far from reassuring. It fails to
inspire confidence and does not carry
any conviction, T hope the hon, Min-
ister would be able to do better when
he rises to intervene in this debate.

Accidents are bound to occur In any
railway or transport system but when
accidents threaten the wery fabric of
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security and safety, when it is a mat-
ter of daily deaths and injuries and
eollisions and derailments, it is a mat-
ser of grave concern and consternation
for the whole of India and for this
Parliament. [ do not propose roundly
to condemn the hon. Minister or the
railway administration or even tg ask
him to resign. That I think would be
taking a sweeping view of things.
What I do propose to do is to ask him
to set his house in order, to tidy up the
administration and to tie up the many
loose ends angd threads of all unim-
plemented recommendations, and to
streamline the safety organisation of
the railways.

Accidents in railway parlance in-
clude much more than the lay mean-
ing of the word. Treating all mishaps
as accidents, the total number of acci-
dents which took place in 1948-49 was
over 24,000 as against a total of 263,000
million train kms. It stood at 16466
during 1864-65 against 433 million
train kms. In other words, while the
train kms. increased by 647 per cent
the total number of accidents went
down by 73.2 per cent. In 1960-61, the
accident per million train kms was
55 and in 1964 it was 3'1, In 1965-66,
it was about 2-7 Even in terms of com-
parative world figures the safety per-
formance of the Indian Railways is
not particularly bad but these figures
are not adequate indices to the safety
performance of the Indian Railways.
Particularly significant is the fact that
if the position of passenger-train col-
lisions is viewed during 1962-63 and
onwards, their number is steadily ris-
ing. T would like the hon. Minister
to explain this central fact. What is
wrong is that periodically and inter-
mittently, the railways lapse into com-
placency; they are lulled into a state
of smug self-satisfaction. It takes a
spate of disasters to reawaken this
slumbering giant, the Indian railways,
perhaps the second biggest unitary
railway organisation in the world It
has to be remembereq that eternal
vigilance and ceaseless effort is the
price of safety on the railways. It has
%o be recognised that nothing is done
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efficiently unless it is also done safely
on the railways.

1 want to point out the continuous
and persistent neglect to which the
metre-gauge has been subjecteq and
this, as shown by the figures ofthe
railways themselves, has brought
about ap increase in the incidence of
railway accidents. According to the
figures in the report of the Railway
Accident Comumittee, the number of
accidents per million train kms, was
530 per cent higher on the metre-gauge
as compared with the broad-gauge
figures from 1957 tp 1961. I should
like to read what the Report says. It
says: “Consequential accidents show a
progressive decline on the broad-gauge
except for a certain spurt in 1960-61
but there has been a trend of deterio-
ration on the metre-gauge and narrow-
gauge; deterioration in all the gauges
was worse in 1960-61...The incidence
of passenger train accidents per mil-
lion train mileg is more than fifty per
cent higher on the metre-gauge, and
over 500 per cent higher on the
narrow-gauge as compared to the
broad-gauge figures.” That is what it
says. This conclusion points to the
need for more intensive effort on the
metre-gauge and narrow-gauge for the
prevention of consequential passenger
train accidents. During 1964-65 train
accidents per million kms. was 2-20
on broad-gauge and 4'60 on metre-
gauge; on the Northern Railway, train
accidents per million train kms. on
broad-gauge were 1.55 and on the
metre-gauge, 3.68. Op the Western
Railway, train accidents per million
train kms, were 1.82 on the broad-
gauge and 2.71 on the metre-gauge.
This by itself constitutes an irrefu-
table case for forming a separate
metre-gauge zone, which suggestion I
have advanced on the floor of this
House on several occasions and that
suggestion has been, I think, conced-
ed in principle by the hon. Railway
Minister in a speech he gave at Jai-
pur. I hope he would accept that
suggestion categorically now and will
not advance any of the superficial rea-
sons which have only the seeming
appearance of plausibility.
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keadquarters at?

With

Dr. L. M. Singhvi: That is a mat-
ter of detail and I should not like to
take up this matter at this time as one
of my constituency questions. I think
it is a larger question which parti-
eularly attaches itself to the gquestion
of safety performance which accord-
ing to the figures T have stated before
this House show conclusively -hat the
safety performance, on the Metre-
gauge is extremely and disdne’ly
poor, which shows that the safety
performance is poor to the extent of
about 50 per cent on the metre-gauge
railways compared to the broad-
gauge. That is why I say that in order
to give metre-gauge better attention,
in order to see that safety performance
on the metre-gauge is improved in
order to see that attention is given to
the metre-gauge railways, metre=-
gauge passengers and metre-gauge
areas, it is incimbent upon the Minis-
ter in all fairness and justice and
good conscience to come out with
specific acceptance of this particular
suggestion.

Let us now analyse some of the ac=
cidents,

Mr, Deputy-Speaker: Only two
hours are set apart; he may take about
20 minutes.

Dr. L. M. Singhvi; I am >pening
the debate and I will take about thirty
minutes.

Let us take for example ‘he Ban-
galore-Poona accident pear Beigaum;
that accident occurred because of the
opening of two joints of the track. I
think it is common suspicion that it
was an act of sabotage.

Another case of sabotage was the
Bhatni explosion. It seems that the
explosion was due to the ignition of
gunpowder kept in a steel trunk in a
carriage. The circumstances which
were revealed on the floor of this
House have not been fully investigated.
It remains a mystery to the country as
to how it came to happen,
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Similar accidents due to sabotage
have taken place in Assam. Assurance
after assurance has been given by the
hon. Railway Minister that effective
and adequate measures would be de-
vised to deal with the threat and
menace of sabotage on the Indian rail-
ways. I am afraid that nothing speci-
fic has been done or is it that the
House has not been informed about
whatever may have been in the mind
of the hon. Minister,

Then there was the ghastliest "of
these accidents—the Matunga accident
of 13th June—and according to the
press information it seems that it was
attributable to non-observance of
the prescribed procedure in the elec-
trical signal maintenance system.
Similar were the accidents at Ladpura
and Ravli which were due to flagrant
violation of the prescribed regulations
and due to resorting to shorteut
methods. These point out to the con-
clusiop that these different accidents
have to be dealt with differently, and
methods and procedures have to be de-
wised to deal with the accidents which
are due to sabotage or which are due
to human failure or due to failure of
equipment.

‘Why do these accidents happen? An
accident results from either an unsafe
act or an -unsafe condition or by an
act of sabotage or by an act of God
as was the case in Dhanushkoti. Bure-
ly, the human factor is the central
part of this whole explanation. Clearly
the human factor is the heart of the
matter. I should like in this connec-
tion to quote what the Kunzru Com-
mittee has to say at page T4 of its
report. It says:

“QOur analysis of ‘accidents on the
Government Railways during the
last six years has shown that a
majority of them cah be attributed
to human failure of some kind or
the other. The lapses of the Rail-
ways’ operating staff were respon-
sible for 77 per cent of the colli-
sions, 56 per cent of the derail-
ments, about 85 per cent of averted
collisions and block irregularities



Recent

5285

[Dr. L. M, Singhvi]

and for cent per cent cases of trains
passing signais at danger. Even in
respect of accidents at level cros-
sings, 27 per cent of them resultad
from the failure of the railway
staff. Thus under these six cate-
gories alone, the failures of the
railway staff were the direct and
proximate cause of accidents in 62
per cent of the cases..... .”

It has been pointed out by the
Kunzry Committee that it should be
the endeavour of the railway adminis-
trations to devise ways and means of
minimising such human lapses. How
is this to be done? This is a problem,
I fee', of training and morale, a pro-
blem of multifarious measures ranging
from educative and psychological to
technical and punitive. The problem
is that efforts have to be made for bet-
ter safety organisation. The heart of
the railway administration does not
appear to have been in these efforts.
It is claimed that the bulk of the
Kunzru Committee’s recommendations
have been implemented, but my feel-
ing is that the emphasis is on the bulk
and not on the quality of implementa-
tion which has been extremely in-
different. If I may say so, the emphasis
is on the arithmetical volume and not
on implementation in spirit. Quali-
tatively the steps that have been
taken are perfunctory and ineffectual.
It is true posters and handbooks have
been issued and safety camps and safe.
‘ty drills have been instituted; a
psycho-technical cell has been estab-
lished; sophisticated technological aids
such as electrical signals and ultra-
sonic flaw detectors have been drafted
into service. It is true thal punitive
action has also been taken. In 1963-64
alone, as many ,as 2,017 employees
were punished and in 1964-65 as many
as 1,928 persons were punished.
Would these punishments alone be the
answer? [ am sure the House would
agree that the modern approach to this
whole problem is to go to the root of
the problem and not insist on or em-
phasise the aspect of punishment.
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In this connection, I should particu-
larly like o mention the fact that Dr.
Kunzru has in ap article published in
the Hindustan Times of the 26th July,
1966 emphasised the fact that the re-
commendations made by the Accidents
Commiliee have not been implemented
in real spirit. I would, therefore, like
to raise this question and ask
the hon, Minister to give an adequate
reply. I would like to suggest that Dr.
Kunzru should be asked to go into the
quality of implementation of these re-
commendations and report again on
this matter of vital national concern.
I would also like to make a fervent
plea for instituting a thorough enquiry
into these recent accidents. Unless
this is done, the apprehensions and the
misgivings of the country would not
be allayed. I feel that the charges that
have been made in some recent articles
against the railway administration by
estimable people in public life have to
be investigated and a proper answer
provided to this House. For example,
a complaint has been made that the re.
placement of the track is often done
through labour and other contractors
and this has led to undesirable prac-
tices. It has also been alleged that
materials meant for replacing old
equipment are of inferior and sub-
standard quality because unscrupulous
suppliers pass on such old stores to the
railway administration through
dubious and questionable methods.
These allegations must be enquired in-
to and a fair and square answer should
be made available to the country as a
whole.

Another matter on which I should
like to lay emphasis is the question of
shortage og staff and poor planning of
staff requirements. In this connection,
the Kunzru Committee was very cate-
gorical in its recommendations. This
is what they had to say;

“On 1st May, 1963, the vacancies
existing in the categories of Sta-
tion Masters and Assistant Station
Masters were 1159. 'The most glar-
ing shortages were, however on
the Southern Railway where there
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Were as many as 322 vacancies in
this category alone. On the
Northeast Frontier Railway, the
number of such vacancies was 137,
out of which candidates for 99
vacancies were undergoing train-
ing, so that 38 vacancies would still
continue, without ineluding the
additional vacancies that will occur
in the meantime. Again, there
were 557 vacancies in the category
of Firemen Grade ‘A’ gn all the
Railways. Of these, 249 vacancies
were on the Southern Railway,
141 vacancies on the Northern
Railway and 109 vacancies on the -
North Eastern Railway. In respect
of Guards, there were 289 vacan-
cies, and the position was parti-
cularly unsatisfactory on the
South Eastern and Eastern Rail-
ways where there were 78 and
56 vacancies respectively. In most
of thess cases, the persons under
training were insufficient to fill up
all the existing vacancies.”

Sir, similar is the matter of planning
of staff requirements. This is what
the Kunzru Committee has to say on
in

“After making a detailed survey
of the position on the different
Railways, we cannot Tesist the
conclusion that one of the factors
responsible for the heavy shortages
in certain categories and on some
Railways - is the inadequate and
defective planning of staff require-
ments. There is inadequate re-
cruitment for the present needs,
and too little realisation of the
future needs, which will be of
such dimensions as to require addi-
tional recruitment and training
from now onwards.”

1t seems that in spite of these observa-
tions, nothing satisfactory has be2n
done by the railway administration to
plan in advance and to reduce acute
shortages.

1 would also like in particular &
draw the attention of the hon, Minister
and that of the House to the fact
that there is a serious shortage of tech-

(M.)

nical personnel and there is a serious
shortage in the proportion of the tech.
nical personnel in the Indian railway
administration. A question was ans-
wered on the 5th August, 1965, in
which it was pointed out that in mode)
projects like the Diesel Locomntive
Works, Chittaranjan Locomotive Works
and the Integral Coach Factory, the
ratip of non-gaz tted to gazetted offi-
cers was 63, 97:6 and 156.3 respec-
tively. However, in the mechanical
workshops, the ratio is incredibly dis-
proportionate; we find that in Matunga,
for example, the ratio is one
gazetted officer to 516.1 non-gazetted
personnel, In Jamalpur, there are 865
non-gazetted officers as compared to
one gazetted officer. In Lilloah, it is
T78.4 to one; in Bikaner, it is 747 to
one; in Jodhpur it is B75 to ome; in
Gorakhpur, it is 628.8 to one. Natural-
ly, if there is such a serious shortage
of technical personnel and there is _
such a glaring disproportion of techni-
cal and gazetted personnel, the quality
of supervision cannot but be poor.

I would like, in this connection, once
again to refer to what the Kunzru
Committee has to say in the matter of
supervision.

“The quaIity of the supervisors
we interviewed failed to impress
us. We were frankly told by one
officer that out of 7 supervisors
working under him, only three
could be considered fit for the job.
The others had been promoted just
to fill up the posts because better
people were not available on the
railways.”

They conclude by saying:

*It is thus clear that the railway
has a special problem about the
recruitment and training of the
staff and special steps will have to
be taken to solve it.”

I would also like in particular to
eteps have been taken to solve this
problem of recruitment, supervision,
training and planning of man-power
requirements.
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Then there is the question of nepo-
tism on the railways. No satisfactory
answer has so far come before the
House in respect of this all-embrac-
ing, all-pervasive problem, TUnless
nepotism ig checked, it is impossible
to conceive of an efficient,
organisation.

Loyalty and allegiance to the rail-
way administration should be en-
couraged. Have the Government
considered implementing the recom-
mendation of the Kunzry Committee
in respect of 25 per cent reservation
for children of railway employees?
Dr. Kunzru has come out with scathing
criticism that this suggestion of the
committee was dismissed by the
Railway Board with the remark that
it could be adopted only bv amending
the Constitution of India, which per-
haps would not be possitle. He says
that .this" does not lessen the respom-
sibility of the Minister and the uov-
ernment for creating conditions con-
ducive to the most satisfactory work-
ing of the railways.

The most important aspect oi the
whole matter is in respect of creating
a sense of satisfaction among the
labourers, running staff, supervisors
and officers, becayse afer all, the dis-
position of employees towards their
jobs is the most decisive factor in
bringing about efficiency in admanis-
tration. I have already quoted the
Accidents Committee's observations in
this matter. I should like, particular-
1y, 40 quote what Dr. Kunzru had to
say in his article on 26th July, 1966:

“There is 3 sense of frustraticn
also among the railway officers.

In spite of the ‘sympathetic hear-

ing’ their representations receive

and the praise that is showered on
them by the authorities, they have
not been placed on a par with the
officers in the Central Govern-
ment Services in respect ef their
salaries etc. Recently, the pay
scales of the Members of the Rail-
way Board,*the General Managers
of the Railways and the Directors

railway
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in the Railway Board have been
increased because of the recent
increases in the pay of the Secre-
taries and Joint Secretaries of the
Government of India. But the
officers concerned with the day-to-
day working of the railways have
been left out in the cold.

I feel that the working condi-
tions of the railway workers in-
cluding supervisors and officers,
should be appreciably improved
if they are expected to give of
their best to the efficient working
of the railways, The Railway
Minister should study the recom-
mendations made for the improve-
ment of the ‘human factor’ by the
Railway Accidents Committee and
personally appraise the extent to
which they have been properly
implemented.” '

I feel that in respect of human rela-
tions the railways are most vulner-
able. That is the weakest link of the
chain of ‘components which make up
the administration. The drivers have
to work too long. Relief to gangmen,
I understand, was in the final stages.
Yet, it seems that at the last stage it
was withdrawn because he number of
gangmen is too large and any such
relief would have large financial im-
plications. For guards pay-scales and
running allowances should have been
increased long ago. In all fairness
these should have been sympathetically
considered. It was promised on the
floor of this House and the other House
that these grievances would be sym-
pathetically considered. Similar is the
case of Station Masters and Assistant
Station Masters. But it seems that
sympathy is a quality to which the rail-
way administration has grown stranger
vear after year. This mammoth mas-
sive org isation does not respond
generously to the needs and require-
ments of the human factor in the rail-
way administration. That is where, I .,
think lies the main explanation for ite
failures and weaknesses. Yoy cannot
expect an unsatisfied or unhappy em~
ployees to give the best of himself te
the administration.
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In the matter of modern equipment,
I would like the Minister to make a
specific statement as to what extent
replacement of old equipment by
modern equipment has been accelerated.
He should also tell us how active, how
large and how adequate and effective ¢
is the research organisation in the
railways.

It was recommended by Kunzru
Committee that there should be a
separate member for safety in the
railway administration. It seems this
has not yet been implemented and
perhaps it is not proposed to be im-
plemented. I should like to know
why.

I should also like to know why non-
technical personnel are charged with
various technical responsibilities or
quasi-technical responsibilities in the
safety organisation.

1 should like to make a plea for in-
surance of rail passengers gnd for
increasing the schedule of payment
of compensation to the next of kin of -
those who die or to those who are
injured in accidents. The Minister
ghould make a statement in response to
this debate itself that there would be
an insurance system of rail passengers
and they would consider favourably
the request for increasing the schedule
of compensation payable to the next of
kin of the deceased and to injured
people as a result of railway accidents,

The measures in respect of security
and anti-sabotage are less than con-
vincing to this House. Even the use of
reversed type jaw sleeper and welding
of joints has not been completed, al-
though this should have been accele-
rated before anything else, and on a
priority basis.

1 also feel that the GRP is an ex-
tremely inefficient instrument of rail-
way security. Complaint after comp-
laint has been voiced on the floor of
this House in respect of their ineffici-
ency. 1 hope the Minister would de-
vise a somewhat more efficient method
of dealing with the problems of secu-
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rity and law and order on the railways
than the GRP.

The Minister of Railways (Shri 8.
K. Patil): GRP is not under the Rail-
‘ways.

Dr. L. M. Singhvi: I meant the RPF.
But GRP too is concerned. 1 should
like to say that the responsibility that
devolves on the States in safeguarding
the railway system has not been dis-
charged to anybody's satisfaction. It
seems the States do not consider this ag
a particular responsibility of their own.
T think it would be conceded by the
Minister that the States have done less
than their share in the matter of dis-
charging their responsibility in pro-
tecting the railways. I should like to
know what answer he has to this prob-
lem. I am not asking him to revise the
federal framework. But certainly
more effective means than what obtain
today can be deviseq for obtaining
better security for the railways.

In defence and development, railway
transport is of decisive significance.
Churchill said and T am fond of this
quotation—

“Victory is the beautiful bright-
coloured flower. Transport is the
stem without which it could
never have blossomed.”

It is this stem of transport which
needs to be strengthened, which
should not be allowed to be infected
by any contagion. It is this stem which
we should all seek to strengthen in the
interests of national security and the
development and defence of the
country,

I hope the Minister would be able
to give an adequate reply to the vari-
ous questions T have raised, because
the statement laid on the Table of the
House, unfortunately was very far
from convincing and re-assuring.

Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the statement on recent railway
accidents.laid on the Table of the

House on the 25th July, 1966."

2 houre have been allotted, ,
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Dr. L. M. Singhvi: It is the feeling
on al] sides of the House that the time
ghould be extended.

Recen.t_

Mr. Deputy-Speaker: Since there
are a large number of speakers, I
would' request hon. members to finish
within 10 minutes,

Shri Nambiar (Tiruchirapalli}: 2
hours is not enough.

Mr. Deputy-Speaker: All right; we
will extend it by I hour.

st fawe amem (womg)
I9TewE wgred, WA faedt w@eg
ST TS qEA F ATHA IR, T
I FT T EY T ZFT, TEAT T I
E-ga1E 39T § WX 919 €Y ¥ "eA
HT 9gET ¥ I geATHT ¥ wraw &
W 3FT AT TEE 0T (@ & 27-7-
1966 F1, Ia% fag @ IA=%! gegaTT
g, s st avs ¥ S e
CT0EF F AT gieAmi #Y A9 Q@
g0 SHA! §IT & HHA @I | FfwA §
¥ §g a0 § 72 At Fg AEqT g 5
7 N 2w Ad-—it affew ot ®R
WMo T gum fog s, fom fom Aaremt
#RE 97 T I I qorar ¥ w9
10 & fear @ o7 gT 9 &1 =i
favmar &, &few goguim g g F 2w

¥ A8 Hawem g gu W dRmerd &,

<& ¥ 4 9red gu 9 fv 3w awg A
e 7 g, #few 3 v § aiw
gied g, s sl divor ghead
oF

wE, 1966 ¥ R ghed 7€ W
oz dim gdead a7 & w@a ¥ 2€0
¥ wawal § f§ 26-5-66 1 guw
gieat g€ s 28-6-66 ®1 whew
gizar g%, 99 F09 @F wgA ¥ ¥
oo geeard g1 7 1 W F | Any
{7 el & wrw T wT g §—

-
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a1 aY faess F16f & g g, A IWd
e & giaa ¥ a1
¥Iqea: AR FROE E | AfFr I
gheaml & wraed ¥ IR A FO0
fea &, 97 4 # agwa FE g | 99FT FTOT
wmEifF A s fF ‘@
gHEATHT Y FHAT 1 g FA & Ay
Y57 qOTEA ¥ © qE! TAH aAET
2, gt wafrs, gNdaia, e
wfmam Fadd” | § ggFvaE ¥ @€y
TAGEF FgAT Agar g v oS ed
darey &, A9 am e uF faemer
g §, 4 IEF WA OF g A Ao
. & 3T TAET | T F AT 12
812 79 fAems< | g9 ¥ : a1 a1 9w
T W Tedw |ve ¥ gony misar Sedr
& T =9 g & weend §, eral
HITHT U E2qA § 38 &9 T A 5,
T # FUST T =G AT & AT T

" RN I I R AR T I Ey

& st afwam I 5= gemar =155 §, afz
IAFT WH FA@T g, @ d e
A gt 1 oY ST g AT gee
Mo Z27 A4 =€ FI F9E 771 soorg
fem, =i oY fidie Y 2, 9o+ wa
Frifiag &A1 SEY -1 T qi
g g% & o § & dW gded
ST FT A 6 a9 ¥ HFT 8 T aF T
ﬂ.ﬁgﬁ?ﬂTﬁfﬁH%wﬁﬁaﬂﬁ
], g ares ¥ farwme 97 ¥ gd
gk dm o A gl E ¥
awaal g F & @y gdeard arrcant
Fgie gwaw ¥ @i d 1w AT T ¥ WA
ga7y fHar o, @1 qa 7 759 &9
@ o E

afer wa g & & gm @4t
WIRA ATTEE § § 99 AT F FH
g I5AT 957 § W TE § #17
T SRy & fawd 5 @ aw@ N
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gHETE T Y gre F A K az
1 @At § fF vt F o g
e R s da 3 —F 59
VT 9T 74T 91 A gy Fvaw g fF
TR wEAT wE A arfew st S
awg MIIT T F 17 FFA goer
afas @t sifad &, 1 wgegEA H @,
g A7 FT 2@ | T FEN AT
weaT 10 fFar, 58 &1 a7 TR 9%
4z W=D UL | AR F IR WL
fgo @me Y WY 37 WA T ATF
FAT FEATE 1 T LTV THOA Y
7 gdear ufa & 10 7= gf 4, s
A9 qEUTdT F AMG IR w\Ed 99
feed § &1 FT &1 9T4 SA0T &, A 7L
g A ¥ I fAwran w1 g
TAT AT GFATY FTFTH T A A
o™ o argEl F1 Y TREg fae-
ar \HfFT 39 e F W A
FrarE 2 3aa & wagnfa ¥Fz F7a1g |
IR foe & foen mr & fF ag
ghedr faenes ares ¥ "I 1 9
¥ gfg fow fedt wam sl @
T & 3F A a< ¢ ¥ o faar mn
qr | ¥ 7z guA 51 9 5 e A
arsz 3% § 7w feaT AR Al g ™
wat, i f ag o fesar av, Ta fesq
a2 fera gAT AT—SAT ME ) FEL
© forgr T 49T, F7 TREIK B/IF 9
feray ar ar T1F &, afzar fag &
33 fesd ¥ o7 TroaqX F1 degAaee
w2y g faf oA Fea €, T F
ey el & ofEre & Snr 43
7 AR @ AT gl w8
91 I foesre § @\ e
g T wfFT sawr  qfEre—aasr
AR sy AR T AR IR g A
|nr ot WX 4 OqT AL W 9w
f& ag g%, 9@ goaT S;IEAT  WUF
Tzt §, & &, W § W @ g
& %, @ wiga 37 & wifs w19
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¥ TN R o g, e oa0® &
o Il Fmmm ) wer
FrE ot fos 9w fo Hadig

o & A% faaea #0m  TRAT
gfF welt & <Y aremm gor A ow
TgT WM IR 9T, IEEl g
& A A & wmear g AR ¥
HIT qZ  HE T AT, AA=ET
a=g T wmam fs 5@ gier w1 A
AT Fr a1 | # G FEAT AR E
fF e X W o faEme
FL |

az atg #gy & fr fomm wd=r
WI YMET ¥ Fw w9 §, I
gg A giqar s #7 9, T™ F
# swaar g s aga o 0 g a%ar
g1 =T §7F AT 1 wfafy gar
foe . amg o€ ft W TER A
faardi #7198 GRCIT { W AT
fear, # Em g fragaa s &
T wrmig W S qTEE Aty
¥ S QAT A ¥ S S goeE
7% oF W F A=Y & awear g
fr frdy oq 3w & Sfare § o
@ gied, o gdend g
g ®T g7 el o1 gyfaas 7
gfe i@ e & FE @E § 9T H
M oG H A gHeAH gE 1 T
@t e =¥ oaw F g, ‘gl
@t W, dEd owe WA
o et qfved WE oA 0 oET
g gt @ fF ot s ], 3T
T S FHATA FTF F4 8, T8
¥ ©@U9 W= g, qE.q Enged
#7 g, ME T =0 F FEAETS FAT-
frax g, & awmar g 5 wqmfaa
T Ear 3 ¥ WA fagea AdY
t 3w § FH A FAT AR
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[= fawaara apoda)
& 1 9qFT I WY FTow Y, ¥ gEET
aE AT WAt WEEA &7 A faerar
q/eaT § fEagm e faare 59

o THT 2% T g5 fawm &1 foaen
7o @ AR 9 3H A% w1 oAemE
qt IgH 7ar & w9 AT T0fEy,
ifs I sTETOTT 8, 3w & fAw
R @ ox Tar anr d, fr fm oo
¥ IZIWMTOF FHFFHCEA AT
T AFAT § W IA gHIATE & A%
9 A #F § 955 2 AT 39F faw A
g wg T & fF gw &8 wow 9a
HETG 77929 A7 13T 7 AEN | TART
afer & s ga1 & 5 fag
Mg F AT AES & fF 79 Avg ag
3F § ag= aEd ar 4G |« 39 fag
T WERA IF FIA W ATETHA F,
fawara  feemg 35 =29 =1 @ @@
s w1 fF um 3w A 7 gAzA
TR B T AR I A= AT H
fagem fam s

5T w551 & arq &, AT I
wEgeE, ANE aga " F fRows
T I OLES FeA F1 a7 (A u
qyer  fzar

Shri Seolanki (Kaira): Sir, I am
glad that the Resolution on railway
accidents hag come up ip the House,
although with great reluctance 1
have to get up today ang speak on
these unfortunate events which hap-
pened in our country. I remember
just six months back how proud every
Indian, was of the Indian Railways’
performance during the Indo-Pakis-

_ tan war. Even today I repeat those
words that the Indian Railways stood
up to the challenge anq did a tre-
mendous amount of work during those
crueial 21 days. Had it not been
for the railways I do not think we
could have moved our resources and

- .
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our armies angd equipement to the
front. Therefore I 'say even today
that in spite of these accidents every
Indian has a special praise for the
Indian Railways.

I have the same words for the twe
Ministers because wherever they have
been they have worked efficiently and
with personal care. T cannot help

but pay compliments to Dr. Ram
Subhag Singh, although it might
sound a little personal. Ever since

he has entered the Railway Depart-
ment, various problems arose on
which we sought his guidance and
advice and he hag taken personal
care to go into matters and discharge
hig duties as Railway Minister.

it was, however, unfortunate that
these accidents took place. While
these accidents took_ place, T had oc-
casion to go round the country and
in many places there was great dis-
satisfaction among the railway
workers because the minute this pews
starteq coming out there were blames
from all sides on railwaymen, that
because of their faults gnd negligence
these things happened. It is rather
embarassing for them because while
they were passing resolutions in sym-
pathy of those who died in these
accidents, they were expressing em-
barrassment that they were the per-
sons who were responsible for run-
ning the railways and they are
blamed directly or indirectly for these
unfortunate things.

As my other hon. friends have
stated, there may be a human factor
in these accidents, but at the same
time we cannot overlook the techni-
cal aspect of the whole thing. There
are possibilities even today that if a
proper and thorough investigaticn
takes place, we might find out that
there was less of the human factor
and more of the technical faults and
other things which were involved in
these hccidents.

My hon. friend, Dr. Singhvi, gave
severa]l data of the accidents and all
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that; so, I will not go into those
figures. However, 1 wish to remuna
the hon. Ministers that there are
still several investigations left out of
those accidents. I refer to starregd
question the answer to which was
given .on 5th August, 1966 where it
was stated thay out of 1,229 accidents
of 1965-66 causes in respect of 43
cases still remaintg to be finalisea.
Similarly, causes of 104 accidents per-
taining to the period April tg June
1966 have also not been finalised. ' I
request them that they should go intn
these matters and bring out the
causes as s500n gs possible because
even now there gre vague remarks
and accusations from all sides and
still people at large are not knowing
what' gre the actua] causes. Some
say that it is sabotage, some say thart
it is human failure and some <ay
that it is technical failure. Therefore,
1 wish that a proper and a prompt
inquiry shoulq take place in the pre-
vious gecidents more so now when we
are already piling up these accidents.
At present why shoulg 104 previous
accidents remain of which there 1s
no trace or inquiry and which are stil!
not finalised? This should be tackl-
ed as soon as possible and we should
catch up with the present accidents

and try fo find out the exact causes
for the same,

Now I want to say something
about the nature of the inquiry into
these accidents. I for one.feel that «
proper judicia) inquiry should be
held into these accidents because
usually there is a tendency, when
you appeint railway officers to inquire
into these matters, to shif; the blame
from one spot to the other. Natu-
rally, nobody wants to be in the
wrong box. When z higher official
is asked- as to whether he was res-
ponsible for a particular thing, he
will blame his department and his
department will blame the fellow
lower than him angd it will come to
the poor man who may be a signai-
man or ap ordinary person in fhe
Railway Department and he will get
the whole blame without going into
proper causes. Therefore I am for a
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judicial inquiry in these mattera.
Both the ministers are courageous,
honest and sincere in thessz matters
and if they want to solve the problem
there shouldq be no harm in a judicial
inquiry. I do not think Skri Patil.is
ever afraig of a judicial inquiry
On the contrary, he should himself
have come forwarg with that. Every-
body would have said that it was the
Patil spirit which has always been
there. Therefore, I say that there
should be a proper judicial inquiry.

Shri Nambiar: He * allows no in-
quiry under the Commission of In=

quiry Act. Sp far, he has not gone
it.

Shri Solanki: Then, I come to one
or two other points. Regarding brake-
vans, there are several instances even
now where goods trains are running
without  brake-vans. As regards
brake-vans attached to goods trains,
I have got some figures which are
fantastic which show that some
trains are even now running without
brake-vans. In January, 1966, on the
Central Railway, in 113 cases, there
were no brake-vans; jn March, there
were 129 cases; in May, 1966, there
were 163 cases; in February, 1986,
there were 97 cases; jn April 1966,
there were 157 cases and in June,
1966, there were 167 cases. These are
the cases where trains were found
running without brake-vans. There-

fore, this matter should be looked
into.

Another thing is about the working
of the automatic signal system. T¥ is,
generally, believed that these auto-
matic signals are quite safe and that
they prevent accidents. But in many
cases, accidents have taken place
due to the lailure of the automatic
signals and iwherever there was hu-
man factor, there was less possibi-
lity of an accident. Therefore, one
should not entirely blame the human
factor and give credit to the automa-
tic signal system. Sometimes, the
automatic signal systems fails. I
have got several examples—] do not
want to read them—where it has been
proved that it was not the fawlt of
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humap factor but the fault of auto-
matic signal which causeq the acci-
dent.

Lastly, I want to say that one more
reason for the accidents is the dis-
eatisfaction among the railway staff.
Recently, T have been taking interest
m railway problems and from the
people who come to me I find that,
m the present economic situation
when the price of everything is
going up, housing and other things,
there are many coinplaints’ from the
railway staff which pertain to their
very existence. As a matter of faut,
when a railwayman goes to office or
%0 the railway station to work, he is
thinking the whole day about his
ration, about the education of his
children, about accommodation and
al] that. I think, the Railways of
this country have no excuse because
this iz the biggest money earming in-
dustry we have in this country and if
that industry cannot do anything for
its own staff, who else is going to
look after them? Therefore, the staff
grievances should stop now because
you have your own resources and, on
the contrary, you are giving some
money to the exchequer of this
country and you are helping the eco-
nomy of this country. Therefore, the
least you can do is to devote wmore
attention to the staff and to help them
to live a satisfactory life. They would
do more efficient work,

Then, these mass transfers are
taking place ang in many cases they
are shifted from one place to another
without any accommodation and with-
out gny previous intimation. 'Thay
are assured that when they go there,
they will find a place but when they
go there, they have to pay Rs. 200 for
a single room. You come and see the
two cities of Baroda and “Ahmeda-
bad. An ordinary accommeodaticn
costs Rs. 400 per month. Even higheT
middle-class cannot afford this ac-
esommodation. About 5,000 to 6,000
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foreigners are living in the city of
Baroda where petro-chemical indus-
tries and other industries are grow-
ing. Do you expect the railwaymen
to fing accommodation for Rs. 50 or
Rs. 60. Where the hell is he going
tp find? That is why there is dis-
satisfaction among the staff. There-
fore, 1 request that whenever you
order a transfer. the Divisional Supe-
rintendent or the General Manager
should look into the matter. Although
the Railways is a very big depari-
ment gnd you cannot give personal
attention to each ang every problem,
still, T feel, the Indian Railways is a
big happy family and really the two
Ministers can act gs god-fathers to
the thousands of employees there
and give them proper attention and
ioving care. If that i3 dohe, I
assure you that there will be less
accidents and less problems for the
Railways.

Although we are discussing a very
unhappy situation, I would like to
end on a happy note. I have full

faith in both the Ministers and I
know they will enquire jnto the
affairs and that some gooqd results

will come out. But for the future,
I request that the staff and the people
who work in the Railways must be
looked after well and, if they are
locked after well, at least the acci-
dents wil] not involve human [actor.
That is one thing I can assure you
on behalf of them.

Shri Sutrendra Pa] Singh (Buland-
shahr): For some unknown reason
rallway accidents al] over the world
attract more attention @and more
publicity in the papers and in the
public ¢han do accidents in other,
fields of human activity. Se it is not
surprising that the four or five
gerious railway accidents which took
place in the months of May and June,
caused such a great deal of indigna-
tion, pain and a feeling of mnervous-
ness in the people, and they natu-
rally gave expressions to all kinds of
feelings of misgivings ang mistrust.

What actually gave more poignancy
to those very unfortunate accidents
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was the fact that they came about
one after the other in such quick

succession, all within a period of one
month, that they shook the people to
the core, and before they could ac-
tually recover from the shock of one
accident, the second one came, and
then the third and so on and so ferth.
Under such unfortunate ecircumstian-
ces, if people gave expression to such
feelings, it was quite understandable
they felt perturbed, they felt appre-
hensive of the Railway administra-
tion's ability to give adequate pro-
tection to the lives ang properties of
the travelling public.

It is pecessary for us now that the
dust has settled down, so fo spedk,
ang emotions have subsided, to try
ang see the gccidents in their proper
perspective gnd make a proper analy-
sis as to how they came about and
what can be done in future to pre-
vent such accidents on the railways.
Before 1 proceed further, I would like
to say that in my humble opinion
the criticisms so far levelled against
the Railway administration, both in-
side the House ang outside in the
Press have been rather exaggerated
and, if I may use that word, un-
justified. By saying that T do not for
a moment mean that the Railways can
be given a completely clear chit and
can be absolved of their responsibi-
lity for the various accidents that
have taken place, Far from that, in
fact the Railway administration has
itself come forwarq and taken the
responsibility for at least in respect
of three accidents out of the five,
which were entirely due to the neg-
ligence of the Railway staff. But I
do submit in this connection that we
should not condemn the Railway ad-
ministration merely on the basis of a
few isolated accidents, however
serious and unfortunate they might
have been. What we should really
do is to come to a judgment after tak-
ing intp account the performance and
the past records of the Railways in

this regard and on the basis of what-

ever programme or schemes tlf:.e_!'
" may have actually grawn up to mini-
mise the accidents on the Railways

.of accidents - including
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and what they may be doing about
implementation of those schemes.
Some time back, the hon. Minister for
Railways read out a statement on the
accidents on the floor of this House
ang in that statement he enumeratea
a number of measures that the Rail-
way administration haq taken to pre-
vent gaccidents. I will be wasting
the time of the House if I repeat all
those measures that the Railway ad-
ministration has taken in this regard.
It wil] suffice to say that their past
record in this regard has clearly
shown that the Railway administra-
tion is fully conscious of this problem
and they have done everything possi-

*ble to minimise the risk to the tra-

velling public, Apart from taking
action on their own in this regard,
they have to a very great extent
accepted all the major recommenda-
tions of the Kunzru Committee 2lso
and they are in the process of imple- .
menting them. I submit that as a
result of all this, there has been a
steep decline in the incidence of acci- -
dents on the. Indian Railways during
the last fifteen or twenty years.

Dr, L. M. Singhvi, the-hon. Mover
of the Motion had himself given cer-
tain figures, and I would just repeat
one or two of those figures in regard
to the incidence of agcidents on the
railways. First in regard to all types
small and
major accidents, the fizures are as fol-
lows. The total number of accidents in
1948-49 came to about 24,000 as against
a total of 263 million train-k.m. This
figure came down to 6466 in 1964-63
as against 433 million train-k.m. Se, it
is quite cbvious that while the train-
k.m. had increased by 64 per cent.
during the last seventeen or eighteem
years, the tota] number of accidents
had been reduced by 73 per cent. We
must bear this in mind all a'ong when
we are discussing this question of
accidents,

Even in regard to those very serious
accidents which are called consequen-
tial accidents, which involves loss of
human lives and also property, there
has been a great deal of decrease.
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[Shri Surendra Pal Singh]

Bven in regard to this, the position is
~very satisfactory. Whereas in 1948-49
the number of accidents of this na-
ture, that is, gerailments, collisions
eic., in which human lives were lost
and damage was done to properly, was
9109, this figure has come downp to
1225 over a period of seventeen or
eighteen years, and this means reduc-
tion of 88 per cent, There again we
see that the performance of the
Indian Railways in this regard is quite
good, and, therefore, we cannol jus-
tifiably criticise the railwavs in this
regard.

We must also bear another factor in
mind and it is this that the loss of
human lives as a result of accidents is
only of the order of 0.2 per cent of
the total number of passengers car-
ried by the railways within a year;
that means that only one person out
of 5 million passengers carried by the
railways in a year gets killed as a re-
sult of Railway accidents. So, the
casualty figures are not so high that
we should feel unnecessarily periurb-
ed about them.

In this connection, it might also be
necessary for me tp compdre the per-
formance of the Indian Railways with
some of the other railway systems in
the world so that we can get a com-
parative idea of how we have been
faring in this connection. For this pur-
pose, I would like to quote scme
figures with your permission. These
figures relate to yaer 1964, because I
“have not been able to get hold of any
figures after that period. The position
in 1964 was as follows, That for every
ene million train-k.m. run by the rail-
ways all over the world the incidence
of accidents of the nature of ccilision
and derailment etc. all gver the world
was as follows:

Italian State Railways 0.35
French National Railways .. 1.09
Swis¢ Federal Railway 205
Swedish Railways 251

Indian Government Railways 2.60
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There are a number of other ccunt-
ries which come far below us in per-
formance, and the figures in thair case
are as follows:

Canadian Pacific Railway .. 2.86
Danish State Railway 3.61
Japanese national Railways 4.7L

You may please mark here that here
is a country in the world—Japan—
which is supposed to be famous for
its efficiency in every field of human
activity; the punctuality of it trains
is always praised and they employ
every kind of the most latest techni-
cal services for avoiding accidents and
yet in that country, the incidence is
as high as 4.7 per cent whereas the
figures in India are only 2.60. So, it
would seem that the incidenc: ol ac-
cidents due to derailments, collisions
etc. on the Indian Government Rail-
ways in relation to the train-k.m. run’
by them was lower than that in many
of the advanced countries of the world.
This position would have been even
better but for the fact that the d-fini-
tion of accidents on the Indian Gov-
ernment Railways is much more
severe and wider than in other count-
ries of the world.

Shri Bade (Khargone): What is the
loss of life in all those accidents in
the foreign countries?

Shri Surendra Pal Singh: I have
just said that only one person has
been killed out of every 5 million pas-
sengers carried by the Indian Gov-
ernment Railways every year. The
hon. Member can work out the com-
parative figures for himself,

As I have just submitted, the defi-
nition of accidents on the Indian Rail-
ways is rather severe and wids be-
cause we take into account all kirds
2! minor and major accidenis and ‘n-
c'ude them in our statistics whereas
similar accidents when they tale place
anywhere else in the world are not
treated as accidents, Actually, if we
adopt the same standard everywhere,
our position would be even belter than
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what has actually appeareq to be
from these figures.

I would now like to make a brief
mention about the factor of himan
failure in accidents, which has been
very elaborately referred to by the
various Members who have spoken ‘n-
eluding Dr. L. M. Singhvi.

17 hrs.

1 do not feel very happy about this
failure of the railway staff. The Rail-
way Administration have themselves
admitted that a number of accidents
are attributable to humap failure.
This fact has also been emphasised by
the Kunzru Committee in its report.
Despite the fact that the Railway Ad-
ministration have taken a lot of mea-
sures to minimise accidents attribut-
able to the factor of human failure
such accidents are still on the incr~ase.

‘While on thiz point, T would like to
quote a few figures and conclude. In
1960-61, out of a total number of 1545
accidents of a serious nature, that
is, derailments and collisions, 1035
were attributable to human failure.
This comes ts 66 per cent, Even in
1965-66, out of 1045 accidents, those
due to human failure were 660, a per-
centage of 64. That means that dur-
ing the last seven gr eight years, there
has been no improvement in this res-
pect. So T would like the hon. Min-
ister to pay more attention to this
matter and he should try and see that
the incidence of such accidenis is re-
duced and the position improved.

I will now read an extract from a
very famous book, with the title
for danger” written by a very famous
writer in England by the name of
R. C, Cote. He has thrown
railway accidents and how they shuuld
be properly viewed. I quote:

“A railway accident - is always
news. A derailment or a collision
involving a relatively small loss
of life will be sure to command a
banner headline in the popular
press. All but the most lurid of

“Red .

likht on”
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road accidents pass without re-
mark, but even the derailment of
a few goods wagons involving no
fatality oreven injury will gene-
rally make a small paragraph in
the news columns. Generations of -
railwaymen have complained with
reason that such publicity is mis-
leading; that it tends to obscure a
safety factor so high that ther#
are, in fact, few safer places on
earth than a passenger compart-
ment in a train. But such publicity
is, in part at least, the price th:¢
railwayman pays for efficiency.
If railway accidents are as fre-
quent as road accidents, they
would soon lose their news value”.

Mr. Deputy-Speaker: We will pro-
ceed to the next item—half an hour
discussion.

Dr. L. M. Singhvi: When do we
resume discussion of this?

Mr. Deputy-Speaker: That will be
fotified.

Shri Nambiar: 1 would submit that
we may continue the discussion a®er
the disposal of the Supplementary
Demands for Grants tomorrow.

Mr. Deputy-Speaker: That depends
on other business.

Shri Priya Gupta: If we allow a
long break between now and the next
time it is taken, the continuity will
be lost and the importance will be
less—if it is held after some days. =

Dr. L. M. Singhvi: Kindly convey
our sentiments to the Speaker so that
he may put this down for discussion
tomorrow.

Mr. Deputy-Speaker: Government
will notify it.
Shri Thirumala Rao (Kakinada):

There are other important Bills pend-
ing. They should not be held up be-
cause of this. This is only a general
discussion.
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Shri Priya Gupta: There is no one
from the Government present. Kindly
take note of this and convey it te
them.

17.04 hrs,
*PAKISTANI SPIES

Shri Surendranath Dwivedy (Ken-
drapara): I would like to raise a
discussion in continuation of the sup-
plementaries to Question No. 62 on
the 27th July. The question relates
to the espionage activities of Pakistan
spies in our country. It is well known
that these spies have chosen the most
vulnerable areas of our country for
their operations. They are most active
in border regions like Kashmir, Pun-
jab, Assam and West Bengal, Several
times through interpellations it has
been brought to the notice of the
House and the Government how these
activities are going on in the country
through the moral and financial assist-
ance of diplomatic missions in the
country.

There is proof, and this is not an
allegation, but concrete proof has been
shown, about the complicity of Pakis-
tani diplomatic persons in this coun-
try, how they have given financial
help to such activity, and because of
the very disgraceful record of the
Home Ministry to locate and punish
these people, they have spread their
network all over the country, and the
country has paid a very heavy price:

‘What happened in Kashmir and
other areas is very well krown, Hot
now we real'y express very deep con-
cern because these activities are not
confined to one place here or there; it

is not only an account of the failure °

of the Government to
unearth them, arrest them, but it
has assumed such proportions now
that I would say they are now func-
tioning under the protective care of
this Government, and, T wou'd not be
wrong if T say, also of the ruling
party.

lccate them,
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I want the Minister to categorically

say ‘no” to the fact which I want to

place before you and the House.

Shri Tyagi (Dehra Dun): We say
no. :

Shri Surendranath Dwivedy: Yom
say no I know, but let the facts be
denied in a convincing manner.

It has reached such a pass I would
say, and you must have seen this car-
toon in Hindustan Times, in which
Mr. Ayub Khan is asking his intelli-
gence, Tell us how many of our men
can get Congress tickets.”

Shri Nambiar (Tiruchirapalli): Im
the AICC office itself, people are like
that.

Shri Harish Chandra Mathur (Ja-
lore): And they are arrested mot by
you, but by the Congress Government.

Shri Surendranath Dwivedy: When
this question was raised in this House,
my hon. friend Shri Tyagi intervened
and asked whether the instructions of
the Central Government were being
violated, flouted, by the West Bengal
Government. I alsg intervened and
asked whether it is on account of the
fact that an employee f the AICC
was involved in this affair that the
West Bengal Government wants to
protect him, and is not listening to
and acting under the instructions of
the Central Government, but Shri
Hathi almost evaded the question
without saying anything. And later
on, when my hon. friend Shri Madhu
Limaye, the first question was on the
27th July, gave the name of the person
concerned, then you find now some
arrests have been made.

It is good so far as it goes, but it
will be interesting to know who are
the persons who have been arrested
and in what connection. Tie names of
the persons so far arrested have al-
ready been given in the mnewspaper

*H ﬁil’-:ra;h;:\-nr discussion.
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reports. Here is one from the AICC
office a person named Sunil Das who
has been serving this office for the last
18 years. He came to me and explain-
ed to me, he admitted that some per-
son had come to him, but he did not
know anything about his past or his
activities, he was pleading his inno-
cence. But this man was there for
the last 18 years, and holding a very
responsible position in the All India
Congress Committee, and along with
him in Calcutta were three persons,
and their names are given: Rabindra
Chaudhuri, who is the Secretary of
the Paschim Bang Congress Karmi
Sammelan, Tarapada Chakravarti,....

sit =g fma T
T F A

()

Shri Surendranath Dwivedy:..and
Keshav Chandra Chakravarti. They
are also Congressmen,

This Tarapada Chakravarti happen-
ed to be, was, the Secretary of the
Congress Industrial Exhibition Com-
mittee,. ...

Shri Tyagi: He must be the cousin
of Shrimati Renu Chakravartty!

Shri - Surendranath Dwivedy:. ...of
which, I am told, Shri Atulya Ghosh
was the President. They are arrested
in connection with a person called
Mohit Chaudhuri. Who is this Mohit
Chaudhuri?

Shrimati Remu Chakravartty (Bar-

rackpore): A relation of Sachin
Chaudhuri!.... (Interruptions).
Shri Warior (Trichur): That s

being paid with interest.

Shri Surendranath: Dwivedy: It.is a
fake name; this person has been
arrested first in April in Jamshedpur
this- year. He was arrested in connec-
tion- with criminal cases. He was an
active member of the Singhbhum dis-
trict congress committee and he had
come several times to meet the Cong-
ress President .and .other Congress
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dignitaries about some quarrels in the
Bihar Congress which is very com-
mon. This man gave a voluntary
confession before the court—it was a
61 page document—saying how since
1957 he has been functioning in this
country, doing spying activities all
over the country under the protec-
tion, sheiter, assistance and co-opera-
tion of very influential congressmen.
He had mentioned what his past is; I
need not go into it. He is a Pakistani
national; all these things have been
established. It will be interesting to
know that this personal has married
three Bengali girls, two Assamese
girls and one Behari girl . .. (Inter-
ruptions). [ could give the name of
the Bengali girls: Anjali, Kalpana and
Indira. I would like to know whether
his marriage took place with Anjali,
Mr. Atulya Ghosh played any part in
the marriage ceremony . .. (An Hon.
Member: He played host? Or He was
the bestman?). I am told; I do not
know; I have not vyerified this fact but
I am told that Anjali belongs to a
family which calls Atulya Ghosh
Mama or Kaka; so Kaka was present
when the marriage ceremony was per-
formed (Interruptions). What-
ever it may be, this Mohit Chaudhuri
carried on his nefarious activities in
thig country through a company called
G. S. Emporium and Chakravartys
were partners of this firm. They were
dealing with fertilisers and other things
and they used to visit Delhi too often.
I am-told that through Sunil Das he
met Mr. Subramaniam several times.
It is also said that these persons
though Mr. Sunil Das were giving all
important news to the Pakistan High
Commission here and they are getting
regular money. I would like to know
this. It was said that some gold and
incriminating papers were found with
Mr. - Sunil Das as also Rs. 40,000 worth
of ornaments etc. I would like to
know whether some cheque was also
found and if so which is that cheque,
on which bank, who is the person who
has given that cheque, whether it is
the Pakistan High Commission direet
or through some other person. All
this has to be enfuired.into. What
has happened? There is this Mohit
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[Shri Surendranath Dwivedy]

Chaudhuri. In Bengali they have pub-
lished a book, jago Bangala.

Shri R. S. Pandey (Guna): You
have not mentioned the mname of
Assamese girls,

Shri Surendranath Dwivedy: If you
are interested, I can. Now, this book
has been publisheq by these persons.
There was g committee, a cover orga-
nisation called the Paschim Banga
Bima Raksha Samiti. The Deputy
High Commissioner in Calcutta was
coming there. They were addressing
meetings. These persons are very
active there, and these activities were
going on. 1 can tell you again that
in 1957 there was another person
called Azizu] Islam. I had raised this
maitter in this House, and this matter
was also raised in the West Bengal
Legislative Assembly. This man is a
Pakistani national; since 1957 he func-
tioned in the same manner as this per-
gon has done. He went to Bombay,
married a girl there and came to
Calcutta. These activities went on,
and complaints were alleged. Nothing
doing. Ultimately, he has been sen-
lenced to seven years’ imprisonment
now, in June, 1966; he was arrested
in 1965. They knew fully well that
mich activities were being carried on
by persons like this, but this Govern-
iment, because of the connection of
higher-ups in the Congress who want
to protect them, have not arrested
these persons 5o long.

What happened in this particular

vase? He made a confessional state-
ment. The police came and they
verified; they questioned these per-
gons; they got all the evidence. Shri

Hathi, I think, has taken the oath
of secrecy so far as the Government
is concerned, but he has also taken the
oath under the Constitution here. I
am telling you the truth. I tell him
this. The Central Intelligence took
up this matter, and the Central Intel-
ligence has a special branch of the
police in Calcutta. Together, they
came to the conclusidn that all these
persons who he has named are involv-
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ed in these affairs. As I told you, he
made even a voluntary confession in
May, and the investigation was over
and after the investigation was over,
a directive went from the Central
Government to the West Bengal Gov-
ernment. The first letter went on the
30th May, to grrest these persons. On
the 30th May, the first letter goes!
But they were not arrested because
of the interference of these persons—
the Chief Minister—and they are pre-
venting the poli¢e there to effect their
arrest, through the intervention of
Atulya Ghosh. This Sunil Das was
acting not only as head of the depart-
ment, Secretary, of the Congress
Committee, but he was also acting,
according to his own admission before
me as the confidential secretary of
Atulya Ghosh all these years. ~Now,
on the 30th May, they sent the latter;
no arrest was affected. They carry
on their activities. Let Shri Hathi
deny it. Again, on the 30th June,
they sent another message; a telephone
call wag also sent; but nothing doing;
no action was taken.

On this matter, I want to ask him
one thing. Is it net a fact that at
one stage, when it was almost known
to everyone in Delhi that this serious
affair was going on, the West Bengal
Congress leaders are protecting them?
This is an activity, an anti-national
activity, for which they should also
be hauled up. If the DIR could be
brought in, they should also be caught.
They should first detain Atulya Ghosh
for giving protection to these anti-
national persons. (Interruption).
What is this country coming to? We
do not know. And what happened
when it was known? All over Delhi,
in the political circles, there was a
talk and pressure. Is it not a fact
that the intervention of the Prime
Minister became necessary to get these
people arrested? On the 20th July,
they sent another communication, and
on the 27th July, when I put a ques-
tion, and when Shrimati Renu Chak-
ravartty intervened and asked, “Is he
arrested”, Shri Hathi exhibited utter
ignorance and said “No, no; no state
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Government flouts us; we are getting
all the co-operation.” Thiz is all
hoodwinking the people and deceiving
Parliament. If im this matter, which
is of national .concern, because of
political reasons, political pressure and
political influence are exerteq what
would happen to the country? I can
well understand, if we protect corrupt
persons for your own sake,—I can
understand that. But can we tolerate
these anti-national activities under the
cover of Congressmen going round in
this country? I want an answer to
this. What are we doing? We are in
an emergency. The Defence Minister,
the other day told us that a wvery
serioug situation is developing in the
border; an attack is imminent. In
spite of this, these things happen. It
is happening not only in one place.
It is no pleasure for me to tell about
our own Congressmen in this country
that they are associated with ~“spying
activities and Pakistan may utilise
them. Still, I have the painful &uty
to bring it to the notice of the country
and of the Government.

Shri Harish Chandra Mathuar: There
is nothing like the Congress being
involved in this; there are certain
individuals and we will be one with
you where national interests are con-
cerned. (Interruptions).

Wt oy femd © W AW ATES
WL § 0 Fg dmr W E ) whE
T

3

Shri Surendranatp Dwivedy: I en-
tirely agree with Mr. Mathur, |
would like the pafriotism in the Com-
gressmen to assert itself and see that
these anti-national persons are kep.
in their proper place. It is high time
that we go deep into This and see
what is happening. Today one does
not know who is a patriot and who is
not. 1 have also learnf from good
authority that Sunil Das was often
meeting the Pakistan High Commis-
sioner, Commercia] Secretary, Cultu-
ral Secretary and sp 6n. 1 do not
know—he was also attending tihe
meetings of the Congress Working
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Committee—what information he was
giving, God alone knows. This is not
a smal] affair. Let nét Government
just come forward to protect them
and give some plea. We must take
stern measures against this sort * of
thing happening.

Shri Hem Barua (Gauhati): From
what has come to light about Sunil
Das, an employee of the AICC and
also some of his Congress compatriots
in West Bengal, this has become
quite clear that President Ayub
Khan's spies are getting jntegrated
into the Indian National Congress.
There have been serious allegations
that the Deputy High Commissioner
of Pakistan stationed in Calcutty has
been organising, financing, and patro-
nising these people to indulge in
espionage work against this country.
Whep a similar thing happened in
Shillong, anq the Assistant High
Commissioner of Pakistan was found
to be involveg in espionage activities
in that part of the country, our Gov-
ernment gsked Pakistan to close down
the office of the Assistant High com-
missioner in Shillong. In that con-
text, may I know whether our Gov-
ernment are going to ask Pakistar to
close dowp. the Deputy High Com-
missioner’s office in Caleutta, who
is alleged to be involveq in this es-
pionage activity?

At vy femd :  IMAE mEET,
g9 J99 & 9ge § UF FaeqT F1 ¥

JUTTN  WEIRW . F4 Il §
Tq gE !

=it vy femdy . aga Aifers qae
% ToT T E 1 AT ST FT A

gA a1 §Er | F arfear aw Al
T OWE |

& wmuE e dfage A 9
T FT a AT AEar § )
§ WITET eATA 233 & 236 yfAS A
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[ e Fermri]

% femman wmgar § 1 wEEd gvo
o wfesr o 9T &, ag IaF Ay q
g1 w aure g i uger 9 awa
J wex 7z AfgdAr A FWi o IRE
7z wfgs faq w1 3, | A
0 FL HAFT GATAT FTEAT

.
£

“I; Atulya Ghosh, having been
elected 3 member of the House of
the people, swear in the name of
God...."

AH AT AE 8§ TTHT § IAE
fawre garadt & ¥ Ean

“solemnly affirm that I will
bear true faith ang allegiance to
the Constitution of India as by
law establisheq and that I will
faithfully gischarge the duty upon
which 1 am about to enter.”

3y I & T HT W Aed 99 e
FT ATH %< TH TATT F7 I5MAT £ |
g qrE & 97 ¥7 a9 9T £ |
#F adr wrifedt ¥ fag € 77w
§ WY "TEE W6 FX | f W oF
R A FEE a4n, # oW
Fdr §  Ffew A= FEr J@
g

# s wrgan g R o= o A
¥ UuF WM Aeem ¥ T oAEd H
ag wfamm & F% waw fFam 2, ay
9 97 TR AEA T AR A F AR
T BABTAT H A9 I FT FIH FL7
g ar T 1 IAET e F4
& faus wifagw 2 7 s T
F1 TFIEHE WY HT 76 & a7 Tqed
919 ATga aY UF agd B WEH
§fF ™ ¥ #¢ A A ¥ wifae
g 2, gafed & o ¥ ag Sy /i
wWE | FWE TE F oag Fww &
AT w9 A F 33 o< wven fafre
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qawe &1 &% gy § @g W W9
e & | WM ot & IER 0E
arren faar & f5 wf qar @ we
HEA ¥ ST 21 WY 2 AT aEdrer
g1 areT gY@ qF T T4 -+« |
fafeex 81 & s oA g e
ITGEY F HH H qgEAT Y aT 69,
famr &1 amg & w7 2 awr &4 oo
fear &, s SAFT W Agr 9@ At
g, @i €T &, 76 9g 9= § A g,
FAT INF TR F AT H FYE SqFEAT
oY &4 AT § 7

st ®o do MAF@ ()
TETAT FF ASA O FF T 7

st ggfomd ;. AwAE & sem
a1 aua gt faear 1+ gHe UAo
f&d 7 aga 39 v &
Mr, Deputy-Speaker: This is pot
a point of order. It is not for me to

show the way. There is no point
of order. Please put your question

Shri Tyagi: Sir, I rise to a point
of order. I do not want tp make a
speech.

A A9 AeE g H A §
I9F Fede fewwd @ @ E A
et Atfew &1

Shrimati Renu Chakravartty: He
should have been here.

Mr. Deputy-Speaker: I have al-
ready ruled out the point of order.

shri Tyagi: Sir, my point of order
is this.
# ag #g w1 a1 & I faw
w¢ fam gafaw

The whole House has taken it as if
Atulyababu has been helping the

espionage.
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T AT H AL AWT aF T AL
2 BEY g9 § AGeT A T Few
T UFACE AT I d gifad
¥ fewww Fo0 W@l A% wafew
%1

sty 7 fom@ @ = ardm w
FIT AT | FH ARSI T IS
e HET 411 AW atg femdraw
1 T IR awg Agrar ?

Shri R, 5. Pandey: Sir, I rise to a
point of order. If any allegation is
to be made against any Member of
the House, under the rules nofice is
required to be sent to the Speaker.
The hon. Member has made certain
allegations against Shri Atulya Ghosh
who is not present in the House. He
has done it without any notice, He
should, therefore, be asked to with-
draw whatever allegation has been
made. He should have given notice
to the Member concerned. Otherwise,
Sir, it will be a great injustice to the
hon. Member who is not here. He
has made certain allegations and he
must be asked to withdraw them.
Please ask him- to withdraw (Inter-
ruptions) .

Mr. Deputy-Speaker:  Whenever
hon. Members make allegations against
others they must give notice. It is
not proper to raise such questions
without giving proper notice,

Shri Nambiar: Sir, I rise on a
point of order. There were occasions
when worse charges were lavelled
against us. We were called traitors
in our absence,

Mr. Deputy-Speaker: That is no
justification for making allegations
now. It should have been raised at
that time.

Shri Nambiar: They must with-
draw those words. There cannot be
two standards.

Mr. Deputy-Speaker: Order, order.

Let Shri Madhu Limaye ask his ques-
tion.
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Shri Nambiar: Charges were level-
led against Shri Gopalan and other
members of our party when they were
not present.

Shri R, S. Pandey: Wg have mnot
made any allegations without justifi-
cation. May I know whether Shri
Madhu Limaye has got proof with
him to establish the charges leveciied
by him?

ot qa famd ;A fRT o oW

Afr ¥ g faegfuysre afafa
1 |17 famr w1 T aE gAT UAR

T 2 ? gz AmmETE E

Mr. Deputy-Speaker:
your question,

ot 7y femt ®37 ¥99 U @

e & Tt # 2, faw ¥ ¥ qao
#1qu wfawe § 1w g fawe

iy 3@ wifad o

Mr. Depuiy-Speaker: What is your

question on this half an hour discus-
sion?

Please put

st gy femdt e & e
FT gaTeT AET q41 g, A WeAl WEred
g & ag 99N ¥ ACET & Araed

Adf wir @ q@ FO0 oW HA 6
wEr & ¢ A, @ A N a4g

2 gge  ofvefl g AT FN
e A F I W ¥ A 9w
F wrl o1, JfF TfE Fhew qi
¥ neET A A 919 F 90T a9 7
FTH #74 & fau dae 78 2, Tafe
w7 7z Al fe2fea fawm & &g
femr mar 21 = ug= oW 3@ f=
g FEFAT I & HIT FH FARQ
g 7 & PI9H qi9 & I AR
T oqEIEel, Z(EHT, HLEAT B OHE
AT gaTE € ¥, F o A A
W ¥ g aER wfamIF g
ag AT FO AT AR, A
e #ik feow @ gl
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[sfr #g fama]
g1 ¥ ¥R F qW g A9
oE  TEENMIE mifz A §
dfoam Hag N T g
“the executive power of
Union shall extend—

the

(a) to the matters with res-
pect to which Parliament has
power to make laws;”

T T I R AER R W
FLF QU wuwR £ F ag e
argan § fF afF o # 3w #1 w@w,
aEwiASaT #7  @dEar #1 Hqare
o 2, W fa 7 A4 wEew
YT WIAG FY A9T Zrg W ¥ & A
AIEA A9 AT AT Gre Hro & wfz
AN FY 3W ¥ F G FTT FT AL
T 30?47 dfqaE A g g
st gars &, fae & s ag FEaEr
FATEE N

Shrimati Renu Chakravartty: My
question is whether it is a fact that!
the names of Shri Atulya Ghosh and
some rather important Congress lead-
ers have been mentioned in the <on-
fessional statement of Shri Mohit
Chaudhuri? What is the reason tha!
a case which js directly dealing with
espionage, not only in West Bengal
because Shri Mohit Chaudhury was
also functigning in Jamshedpur, Sing
bhum and Delh] also, why is it that
the whole matter has besn handed
over to the West Bengal Government?
1 think it is now under ihe Intelli-
gence Bureau, within the aegis of the
West Bengal Government. Why is if
that the Central Government has not
taken up this very important case of
espionage under its owp aepgiz? Ts it
because the Home Ministry or the
Home Minister is afraid of the attacks
which may be made upon him by
people like Shri Atulya Ghosh?

Shri Tridib Kumar Chaudhuri (Ber-
hampur): It has appeared in the
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papers that this Mohit Chaudhuri,
whose name has been mentioned and
who has made a confession, has stat-
ed that he was specially engaged in
securing secret information about ura-
nium deposits and works connected
therewith—atomic energy and our
atomic preparations. Why is it that
all these persons who have now becn
arrested have beep allowed to bz ar-
rested by the West Bengal Govern-
ment under the West Bengal Security
Act which means nothing? Why were
these people not directly apprehended
under the ample powers that this Par-
liament has entrusted to the Centre?
It is the direct responsibility of the
Centre and the Prime Minister is the
Minister in charge of atomic energy.
Why have these people been handed
over to the West Bengal Government
and West Bengal Police? What steps
are the Central Government going tc
take to see that any compromising and
confessional statements made by these
persons are not hushed up by that
Government who have complete
charge of law and order and all these
things?

Dr. Ranen Sen: (Calcutta East): A
few days back I was in Calcutta and
I found that there was a rumour
widely circulated in political circles
that the West Bengal Government
ander the influence of a certain gen-
tleman, who is a Member of Lok
Sabha, namely, Shri Atulya Ghosh, is
trying to shield these persons who
have been arrested in this case in
Delhi and Caleutta and that is why
this case has been taken up by the
West Bengal Government and allow-
ed by the Central Government to be
taken up by the West Bengal Gov-
ernment; if so, I want to know whe-
ther there is any truth in this rumour
and if there is no truth in that
rumour, what steps the Government
of India is going to take to scotch
those rumours,

ot @y ("N SuEnE wERY
T g § g W A 9ed
mifg &1 avarg @9 ¥ o @ faww
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# ot wqea o0 & am 57 9§
g TEr S Y g R o S
& Heeg WL A7 gl #= J9HE £,
Y 98 IW W AI ¥ 3T 0E
STETET FHINT & TR FIT
o Az feafa & fF 3% 9T TeeEe
T awr forar T &, A (e o
gl % 91w fafwex ot @R |
T FAR Tl fAAr g F@T AE
FTTATAA F ZETEAT FIAT AOAT oA
T o, o F oweele TeER
N FEEfzmr A W EE A E
g9 A7 g% ¥ 9% J@% W gEry
M HE Aqg arm ! # ag sEA
agar g fF #ar Az@  wEAdET @
FHATGAT # 4 ¥ A0 F40-
i |

st Hiw /W g9 (Frer)
THW & FHAHT KT qeH &
FrEy  ofE ¥ A FET g
qrfFET o T 4§ AT e 9 39
FYETo Ao Mo Faga firewa fF
THT AT | I § ¥ UF wgweaen fanr
Qum{uiﬂ'aiﬂoﬁwgﬁﬂﬂ'
AT FE ¥ 79§ A fam v 2
T AT R A A OE qAgd
UHo Udo To g | # 4g ST ATgar
g i @ awi & dEr aaz ofan
¥ a9 & T AT &, 99 (% F
qrfFEna 1 a6 ¥ SrgHr F9
Wt wgr @ § i @@
g H argw w1y 9 9 F o Ao
Ao & il % forar w7 41 )
T & # fgr 7@ 2l Qe
ar$T  ofwar # FEvy F oFmw For
g7

Shri D. C, Sharma (Gurdaspur): I
think, in all the countries of the world
the foreign embassies are watched and
the Government of the place notes
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which persons wvisit those embassies
and for what purpose. May I know
if the embassies are watched here zlso
and note is taken of the persons who
go there; also, if the Pakistan High
Commission is wa‘ched in New Delhi
and note is taken of the persons who
go there and it is seen for whai pur-
pose they go there? If that had been
so, I think the gentleman to whose
name so many references have been
made and whose connections with the
All India Congress Committea have
been overemphasized, would have
been found out why he had been geing
there. Are they keeping any watch
over that embassy? I ask: Is the
(Jovernment keeping a watch over the
movements of those persons who have
been going to Pakistan Embassy and
if they have been doing so, what are
their findings and how is it possible
that a gentleman has been in touch
with Pakistan Embassy for the last
six or seven years an they have not
been able tg find that?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Deputy-
Speaker, Sir, I have heard Shri Sur-
endranath Dwivedy and also noted
down various questions raised by the
hon. Members. There are several
questions which are of national im-
portance. Espionage and spying real-
ly come within the category of that
importance because of the present
situation which the country faces.
There are certain guestions which are
important because of the political im-
plications. There may be certain
questions which cap be made impor=
tant because of organisational impor-
tance. To some questions, because of
an individual also, some importance
can be given.

Sir, in these various questions, per-
haps, all the things seem to be com-
bined, Of course, the fact that a per-
son working in the ALC.C. has been
arrested does not mean that everybody
in the Congress or all in the Congress,
or he cited a cartoon . . .
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Shri Saremdranath Dwivedy: I have
not said that.

Shri Hathi: He said that this gen-
tleman was not arrested because he
was under the protected wing of the
ruling Party or somebody in the Con-
gress organisation, In another sen-
tence, he said that the Cenira! Gov-
ernment’s directions were violated by
the West Bengal Government because
an AIC.C. employee was involved.
I would first like to view dispassion-
ately the Central Government. Is it
a Congress Government or not?

Shri Ranga (Chittoor):
What else is it then?

Is it not?

Shri Hathi: His first allegation was
that this man was under the protected
wing of somebody high-up in the Con-
gress. Now, the Central Government
is of the Congress Party, the West
Bengal Government is alse of the
Congress Party . . .

An hon, Member: Everywhere.

Shri Hathi:......and, therefore, to
say that he was being protected by the
ruling Party or because the Central
Government did not want to arrest
him is not correct. So far as this point
is concerned, he himself admitted that
it was the Central Ministry who wrote
to the West Bengal Government.
Therefore, the discredit that he gave
to the Home Ministry does nct stand
to reason.

One thing I would say that what-
ever may be, the question of follow-
ing up any case of espionage, whether
he-may be an employee here, in the
AILCC. or he may be an cmp'oyee
anywhere, or whatever may be the
position, this much is certain that if
there is evidence and there 1s clue to
justify any prosecution, certainly, the
law would have the course, But
would only say that simply to bring
in names of individuals and to make
allegations against individuals--there
is no question of anybody vrotecting
anybody and if he was to be protect-
ed, how is it that the man has been
arrested . . .

AUGUST 17, 1966

Spies (H.A.H. Dis,) 5326

5t ag fwmd ;@Y 2% mw oy
FAATT G |

Shri Hathi: 1 am not yielding, Mr.
Madhu Limaye.

Now, it may be that the investiga-
tions were being carried on, The
statement was recorded in Bihar on
20th May and after that certain fur-
ther clues had to be obtained during
the investigation and after the ciues
were obtained, the West Bengal Gov-
ernment arrested four other persons.
(Interruption), It takes time....

Shri Ranga: They had hesitated,
Can you deny that?

Shri Hathi: It is not hesitation.
After all, when anybody is tp be ar-
rested, there must be some clue or
some further probe into the matter.
So far as the Central Governmert is
concerned, I may say that our Cen-
tral Intelligence Bureau are in con-
stant touch with the Bihar and also

the West Bengal Governments, (In-
terruptions).
Shri Surendranath Dwivedy: Are

they taking over the entire case?

Shri Hathi: So far as taking over
of a particular case is concerned,
there have been a number of cases,
espionage cases, where the Central
Government have not directly taken
over the cases ... (Interruptions).

UF WEAAM AW F
FA F aq Ageq N0 FEA 9
I AT ?

Shri Hathi: I would not yield and
I would not allow that now and then
we should go on repeating an indivi-
dual’s name. I am saying that the
Central Intelligence Bureau are in
constant touch with Bihar and West
Bengal Governments and there is a
full collaboration among tha three
Police officials on this point,

Whenever there are cases of espion-
age, these are being looked into by
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the Intelligence Bureau, though the
actual law and order, trial, etc., would
be in that court. So to thalt extent
1 can say that the case is being looked
into and all assistance, all collabora-
tion, is being given by the Central
Intelligence Bureau.

Then, there came another question.
Mr. Dwivedy said that when I was
asked whether he was arrested, I rep-
plied that the State Government was
not co-operating. (Interruptions).

An hon. Member: Is that correct?

Shri Hathi: When Shrimati Renu
Chakravartty asked, “has he been
arrested”, 1 replied, ‘I have no infor-
mation’, :

Shri Surendranath Dwivedy: He
also said about co-operation. *There
is no question of any State Govern-
ment . . "

Shri Hathi: Shri Tyagi said:

“One misunderstanding has been .
created. The hon. Member has
said that the Bengal Government
has flouted the instructions of the
Central Government, That at least
may be clarified . . ."

I then replied:

“There is no question of any
State Government flouting the in-
structions of the Central Govern-
ment.”

There is no question of mmmﬁ i e
(Interruptions).

Shri Suremdranath Dwivedy: It
was ohstructi.n_g,

Shri Hathi: It was not obstructing.
On the contrary, I may say that when
our Intelligence organisation brought
this to the notice of the West Bengal
Government, they said that they were
actually knowing all this; they were
getting information from the Bihar
Government; and they were pursuing
the matter. After the investigations
were campleted, they also wanted our
sssistance. Therefore, there is no
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question of flouting anything. In fact,
on the one hand it is said that the
West Bengal Government is flouting
and on the other hand it is said that
this gentleman was taken over to the
West Bengal Government, i.e, they
were interested in arresting this man.
(Interruptions).

Shrimati Renu Chakravartty: Why
does he not give a straight answer?
They were obstructing for the whole
of two months.

Shri Hathi: The confession was made

only on 20th May. (Interruptions).
st Ay fomd ;9 weE W

TrEEe Ifems faage ¥ 3 dare
FIEF qEC A TEHAC F AT @I
g T g IAHS | AR A &
arum R w9 Al
®t IEEer,  afew Mfeswe A
& awr w femr ar A ?

Mr. Deputy-Speaker: Order, order.
Let the hon. Minister reply.

Shri Hathi: Then
Limaye has asked one question as to
whether the case has been trans-
ferred from the Specia] Police to the
CID branch. That is not correct.
But there seems to be some misunder-
standing from some rumours or gome
talks or some information . that he
might have got. That is because an
expert CID officer in the West Bengal
Government has been entrusteg with
this work by the Special Police. It l»
under the Special Police organisation,
but an expert and a very capable
officer has been utilised for this pur-
pose in order to jnvestigate. There-
fore, it seems that an impression has
been, created that it has been trans-
ferred from the Special Police to the
CID Branch with which we are not
concerned now, but I may say that
the case is being investigated by the
Specia] Police department of the
West Bengal Government.

Shri Madhu



$329 Pakistan

Shri Surendranath Dwivedy: And
they have to conduct the case or
they will conduct the case? It would
not go to the Detective Department
which is trying to release them on
bail on the 18th?

Shri Ranga: How does the hon.
Minister explain this delay after the
confession was made?

Shri Harish Chandra Mathur: It is
a very serious matter. The hon.
Minister says that a confession was
made on the 20th May, gnd a case is
made out on the Tth June in stch an
important matter where the national
interests are concerned. And the
arrests are made in August. The hon.
Minister must explain this to the
satisfaction of the House.

Shri Bhagwat Jha Azad (Bhagal-
pur): Did the Centre write to the
Bengal Government or not?

Shri Tyagi: Let the hon. Minister
please assure the House that in future
such delay would not take place.

Shri Hathi: The confession was re-
corded by the Bihar Government, It
was not in Bengal It was not

Shri Harish Chandra Mathor: It is
such an jmjportant matter. The hon.
Minister must explain this properly.

Shri Ranga: The Bihar Govern-
ment could have arrésted him.

Shri Hathi: He has been arrested.

Shri Ranga: Several others, also
could have been caught hold of there.

Shri Hathi: Bihar Government has
already arrested Shri Choudhury.
He is under arrest, and his confes-
sion was recorded by the Bihar Gov-
ernment and not by the Bengal Gov-
ernment. Then, these papers were
sent, because our officers are there.
Therefore, they sent the papers; they
informed the West Bengal Govern-
ment, and therefore, the West Bengal

Government also got the papers.
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Shri Tyagi: It should have gone
by wireless. Why should there have
been any delay?

Shrimati Renu Chakravarity: The
hon. Minister must explain to us one
thing. Shri Mohit Choudhury is in
Bihar; Shri Sunil Dass is in Delhi.
Why then was the whole matter
transferred to the West Bengal Gov-
ernment? Let the hon. Minister ex-
plain this to us? Why has the whole

thing been entrusted now to the
West Bengal Government?
Shri Hathi: Because there were

certain portions-n the evidence which
also related to people in Bengal . . .

Shrimati Renu Chakravarity: Yes,
that is there.

Shri Hathi: Therefore, it was trans-
ferred. I am not hiding anything.

Shri Ranga: Shri Hathi cannot
argue this properly. The best thing
for him is to say that this is a bad
case, and then let him git down.

Shri Hathi: There are certain pieces
of information about which investiga-
tions have to be made in Jamshed-
pur in Bengal and in other places.
Therefore,....

Shri Surendranath Dwivedy: It was
your responsibility. Why did you
hand it over to them?

. Shri Hathi: We cannot take it over
but our officers have worked, there
is no doubt abeout it.

Shri Ranga: The Delhi Government
could have arrested them. The
others could have beén arrested in
Bengal.

Shri Hathi: Arrests cannot be
made, but we have worked and work-
ed without delay.....

Shrimati Renu Chakravarity: You
can arrest about two thousand peo-
ple because there js going to be a
bandh but you cannot arrest and
keep them but transfer the whole
affair to the West Bengal Govern-
ment.
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Shri Hathi: It was done; it was
only because of our Central Intelli-
gence officers being in Bihar and
being in Bengal and doing every-
thing that we got all the informa-
tion; it is because of that that they
have been able to get the information.
Therefore, it is wrong to say that the
Central Government have not done

their dyty or that steps have not
been taken by them.
Shri Surendranath Dwivedy: I do

not know whether the hon. Minister
has misunderstood me. Se far as the
particular case is concerned, I am
not accusing the Central Govern-
ment . . .

Shri Hathi: Thank you.

Shri Surendranath Dwivedy: The
point that I have been emphasising 1%
this that the Central Government
have been writing to the West Bengal
Government to grrest those persons.
1 have already given the gates on
which those instructions were sent.
Yet they had not done anything.
This matter is of very- great impor-
tance,

Shri Hathi: The point that we have
been writing to the West Bengal
Government and they were doing
nothing is not arrest......

Shri Surendranath Dwivedy: I had
given the dates also. (Interruptions).
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Shri Hathi: It is not as if they were
not doing anything and that we have
only been writing to them. That is
wrong.

Shri Ranga: 20th May, 30th June.
20th July.

Shri D. C. Sharma: How is it that
they have taken seven years to find
out?

Shri Hathi: Not seven years.

Therefore, I may assure the House
that so far as this is concerned, there
will be all efforts made. The Intel-
ligence Bureau and the Specia] Police
will help in the work and nobody who
is involveg will be spared. There
will be many more people, but at
this stage it would not be proper te
name so many people. May be it
will al] come put during the Investi-
gation and then nobody will be spar-
ed. T assure the House on that.

Shri Ranga: The country’s security
is not safg in Government's hands.

17.56 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday,
August, 18 1966/Sravana 27, 1883
(Saka) .




